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LOK SABHA DEBATES

LOK SABHA

Thursday, August 20, 1970/Sravana 29,
1892 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Development of Fishing Industry
+
*511. SHRI INDERJIT GUPTA :

SHRI C. JANARDHANAN :
DR. RANEN SEN
SHRI VASUDEVAN NAIR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) Whether it is a fact that fishing
activity is mostly concentrated on the West
Coast particularly in and around Cochin,
while East Coast, which is equally rich in
fishery wealth, remains almost untapped ;

(b) il so, the reasons for the neglect of
the east coast in this respect ; and

(c) the steps taken to develop the fishing
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OP FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a)to (c). A statement is laid
on the Table of the Sabha.

Sratement

(a) It is a fact that fishing activity is
more concentrated on the West Coast parti-
cularly in and around Cochin. This deve-
lopment is based on the abundance of prawns
as well as shoaling fishes in this area. The
East Coast also has considerable resources,
but the results of fishing as well as studies in
productivity indicale that the East Coast is
not as rich in fish resources as the West
Coast.

(b) No distinction has been made by the
Central Government between East and West
Coast States in the pattern of assistance for
fishery development programmes. The

- occurrence of abundant and readily harvest-

able resources on the West Coast led to
greater developmental activity on this coast
both in the public and private sectors.

(c) The steps to develop the fishing
industry consist mainly of (i) construction of
fishing harbours, (ii) introduction of mecha-
nised coastal fishing boats and deep sea
fishing vessels, and (iii) development of inland
fisheries.

The provision in the Fourth Plan for
coastal fisheries  development through
mechanised fishing is comparable on both
the coasts. Subsidy for purchase of deep sea
fishing wvessels under a Central Scheme is
applicable to both the Coasts. Fishing
harbours for coastal fishing are being provided
under a Centrally-sponsored Scheme at suit-
able sites around the Indian Coast line. The
Central Government is also providing deep
sea fishing harbours and intensifying survey
operations on both coasts.

SHRI INDRAJIT GUPTA 1 find
in this statement the hon. Minister has
stated that the reason for fishing activity
being more concentrated on the West Coast
than on the East Coast is that the results of
fishing as well as studies in productivity indi-
cate that the East Coast is not as rich in flsh
resources ac the West Coast, 1 would like to
ask him how this statement of his is consistent
with the statement which has been made on the
10th of June by the Scnior Minister Shri
Jagjiwan Ram, in which he has stated that
the Union Government has taken up the
question of the survey of the Bay of Bengal
to locate the deep fishing arecas because he
said in his statement that a survey, which
has already taken place, has indicated that
the East Goast is not rich as the West Coast,
‘Then, there has been another survey by
US (AID), the results of which have already
appeared, in which they say that although
fishing activity is mostly concenirated on the
‘West Goast, the East Coast is equally rich and
fts fishery wealth remains almost untapped.
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So, in the case of the survey which has taken
place they say that it is equally rich and
according to the senior Minister of the
Union Government the survey is yet to take
place. In the statement which is laid on
the Table it is stated that as a result of the
survey they find that the East Coast is not
so rich as the West Coast. May I know
what is the position ? The contradiction in
stand should be cleared up.

SHRI ANNASAHIB SHINDE : 1 do
not think there is any contradiction between
the statement of Shri Jagjiwan Ram and the
statement which has been laid down on the
Table, I would like the hon, Member to
try to understand what I am submitting now,
because there is no conflict between the two.
We would like to exploit the fish resources
of both the east and the west coast. But
the facts of the situation have to be under-
stood. Some survey was carried out by the
Central Marine Fisheries Research Institute
in 1955 about the fish catch at that time.
Even at, that time, though the number of
fishermen on both east and west cast were
the same, about 1,15,000 out of the total
catch of 6 lakhs tonnes, more than 4 lakhs
tonnes was from the West Coast and the rest
from the East Coast. The reason for this is
that the continental shelf on the West Coast
is shallow for a longer distance than the
continental shelf on the East Coast, which
is shallow for a wvery short distance. Then,
in the Western Coast there is abundant
supply of prawns because of which there has
been faster development of fishery in the
Kerala coast. Even in the matter of fish
catch the International Indian Ocean
Expedition carried out a survey and it was
found out that the per-hour catch on the
East Coast was about 48 kilograms while
it was 123 kilograms in the Arbian Sea. So
the difference was very much there. But
now with the development of technology for
utilising bigger vessels for going into deep
seas, I think even the East Coast could
undertake economical fishery projects. So,
there is no conflict between the two state-
ments. In fact, I myself made a statement
a week earlier on the floor of this House
that we are having a deep sea fishing station
at Calcutta itsell in order to have a survey
of the Bay of Bengal. Survey is a
continuous process.  Surveys are going on
on the West Coast and the East Coast,
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particularly to investigate the possibilities of
deep sea fishing.

SHRI INDRAJIT GUPTA : Even if
on a future date, about which I am doubtful,
this deep sea fishing materialises on the East
Coast, it would not solve the problem, so
far as the local people are concerned. The
increased fish catch would be exported, as
Kerala knows only too well. So, what I
would like to know from him is, in view of
the urgency of finding some quick short-
term solution to the acute crisis of shortage
of fish supplies in West Bengal, where fish is
selling in Calcutta at Rs, 12 to 15 per kilo-
grams, far beyond the reach o' the ordinary
consumer, have they thought of any short-
term scheme by which this shortage can be
alleviated, In wview of the fact that
previously large supplies used to come daily
to the Calcutta market from East Pakistan,
which were of the order of 150 to 200 tonnes
per day, is the Government considering, or
has it ever thought, of making a concrete
proposal—it does not matter what its outcome
is—of exchanging coal for fish ? Because,
reports show that East Pakistan is suffering
from acute shortage of coal and we are
suffering from excess coal supplies which we
cannot get rid of. So, in exchange for coal
we would be prepared to take from them
fish so that at least in respect of these two
items balancing trade could be started. I
know that there are no restrictions from our
side but Pakistan is not willing ; all the same,
we should make a move because that is the
only way to bring down the price of fish. I
do not think deep sea fishing is going to
reduce the price of fish because then there
would be profiteering.

Mr. SPEAKER : It is a suggestion,

SHRI ANNASAHIB SHINDE : As far
as this particular suggestion of the hon.
Member is concerned, whether we can get
fish in exchange for coal, we can examine
the proposition. But, as I have explained
on an earlier occasion, as far as we are
concerned, we have no objection to having
trade with Pakistan.

SHRI INDRAJIT GUPTA : What are
you going to do to bring down the prices ?

SHRI ANNASAHIB SHINDE : Prices
can be brought down only by increasing
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production. As I explained on the Ilast
occasion, for the Sunderban scheme Rs. 50
lakhs has been sanctioned. Qur pattern of
assistance for all the States, whether on the
East or the West, is the same. There has
not been any discrimination in the case of
either Eastern or Western States. But there
are same difficulties at the State level. For
instance, when the Nahkara harbour scheme
was sanctioned...

Mr. SPEAKER : Why not you say that
it is a suggestion for action ? Why give long
replies ?

SHRI INDRAJIT GUPTA : I had also
asked whether they have any short-term
plans for bringing down the prices.

Mr. SPEAKER : He has eclaborately
dealt with the policy matters.

SHRI VASUDEYAN NAIR : While
wishing well for the east coast, specially

West Bengal, 1 should like to concentrate
on the west coast. Already our immense
resources on the west coast are established ;
there is no doubt about it. I should like to
ask the Minister as to what has happened
to the tall promises, repeatedly made by the
Government, for the development of the
fishing industry, specially deep sea fishing
in the west coast and what has happened to
the master plan submitted by the Kerala
Government to the Planning Commission
and the Central Government for the Fourth
Five-Year Plan. Is it a fact that they have
put it in the waste paper basket and there
is practically no provision in the Fourth Five-
Year Plan for a real development of deep
sea fishing in the west coast where the
Government claims that there are immense
resources ?

SHRI ANNASAHIB SHINDE : It will
not be correct to say that there is no plan
for the development of deep sea fishing on
the west coast. The hon. Member would
be interested to know that we are trying to
develop Cochin as one of the very important
centres of deep seca fishing in addition to
Bombay. The harbour project for that has
been practically investigated and sanctioned.
There is a plan to put in 300 big trawlers
for deep sea fishing during the Fourth Five-
Year Plan, He will be very happy to know

SRAVANA 29, 1892 (SAKA)

Oral Answers 6

that we are also in a position to manufacture
indigenous trawlers.

SHRI VASUDEVAN NAIR : What
about the master plan submitted to the
Planning Commission ?

SHRI ANNASAHIB SHINDE : The

master plan was examined by us and we
have sent our comments to the Kerala
Government. Both Shri Jagjiwan Ram and
I wrote to Shri Naha who was the Minister
in charge of fisheries in Kerala at that time
explaining our approach. Our comments
had bean passed on to him. This was a
plan for 20 years and we operate on the
basis of five-year plans. But we would very
much like to help and are trying to help the
Kerala Government in the development of
fisheries.

stynet: ;1§ AERE W)
argw ¢ fe w19 are ¥ wefeat e
giffe & ¥ qme § e e
it &7 afg gt & oA W g
fe v aug § f5 fegeam A1 dm A
3 gefeqi fAses § fawra £ &
wafs & qfeam wis wefeat e
sifggrmm A e s IR ?

SHRI ANNASAHIB SHINDE: I do
not know whether the hon. Member is

aware of the fact that Calcutta population
prefers inland fish to marine fish.

st g.aWi: AU gAe e §)
T Het qgET ® aEed Fag g fE
fw qiffeaa & ¥z dn § gefeur
e FC AT § afg g @ w1 g
g F g ¥w s o gefear fremsd
¥ wraara Af ge & wafs fe afeam
1% IEY wiee qT wofea free st dw
ames H TS FT @ E !

wTe xar wfw st (o s weh
agee) - R FwEE ¢ fF amatas
fegy Y TRF T H @I AL & w@gr
s §w afeam & g @ oagt vy
wefeat oFdr iy # o' wim wefeqr
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IFY ¥ AE G2 W TEEE §@T § AR
¥ e H ol N @R agi T
@t fpm &1 ¥\ & fow §= Fe §F @1w
SR

SHRI LOBO PRABHU: I am not
concerned with catching the Minister on
contradictions ; 1 am concerned with catching
fish on both the coasts. I would like to
know from the Minister why he is making
the fishermen pay nearly 150 per cent more
on his engines for his mechanised boats
compared with foreign engines. Secondly,
1 would like to know from the Minister,
since he has professed such anxiety for deve-
loping fishing, why when we had an offer
four years ago of Czechoslovak colla-
boration for the Malpe Port, nothing has
happened.

SHRI ANNASAHIB SHINDE :: As
far as the first part of the question is con-
cerned, about the difference in price of
indigenous engines and foreign engines,

I think, the difference exists in many
articles......
SHRI LOBO PRABHU: The poor

fisherman cannot subsidise the industry.

SHRI ANNASAHIB SHINDE: We
would like to encourage the indigenous
industry. That is our approach. I have
gone into the price structure and, I find, the
difference is only marginal and not substan-
tial to the tune of 150 per cent. As regards
Malpe, we are in a position to undertake
the development of such harbours and the
Government of India has planned to help
such harbours. There is a substantial
provision in the Fourth Plan.

SHRI N. SREEKANTAN NAIR : In
view of the fact that the people engaged in
the export of fish by their own efforts earn
about Rs. 50 crores foreign exchange, in
view of the fact that there is a sand-dune,
nearly 99 miles away from western coast
which is very rich in fish and, in view of the
fact that the Government in the last four
years have been offering to the people in the
trade trawlers and diesel engines which
never materialisc, will the hon. Minister be
pleased to tell us when Lanmar engines from
Japan costing Rs. 29,000 cach arc available,
why they insist on these people buying
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Dutch engines costing Rs. 48,000 each which
is not fit for shrimp trawling and that is the
most important export of our fish earning

valuable foreign exchange ?

SHRI ANNASAHIB SHINDE: As
far as smaller engines are concerned, we are
producing these engines in our own country
and our policy is not to import. As far as
bigger trawlers are concerned, as I have
already explained, the Mazagon Docks and
others are in a position to manufacture these
trawlers. We would like to have more and
more orders because their capacity still
remains unutilised. For example, last year,
to give an encouragement, import of 30
trawlers was permitted but the parties were
very slow in coming forward for it.

SHR1I N. SREEKANTAN NAIR :
Why do you want these to be imported
when Lanmar engines costing only 50 per
cent of that are available ? That is a very
important question. He must answer that.
We are losing hundred per cent more of
foreign exchange. These Lanmar engines
cost only half of the cost of Dutch engines
which are not fit for shrimp trawling,

SHRI ANNASAHIB SHINDE : The
position is that under the export incentive
schemes, some engines are to be imported.
The Government has not taken a decision
whether Lanmar engines are to be imported
or Dutch engines are to be imported.

SHRI K. P. SINGH DEO: [ would
like to know whether the Pre-Investment
Survey Team has made an investigation and
recommended the Paradip port as a fishing
harbour and whether the Paradip authorities
have already spent Rs. 50,000 for the project
report and the model study at Poona for this
fishing harbour and, if so, what are the
steps taken by the Government to see that
fishing harbour is; constructed during the
Fourth Plan.

SHRI ANNASAHIB SHINDE : The
detailed investigation of the Paradip port is
to take place very shortly. The Govern-
ment propose to undertake an investigation
of the Paradip port in the near future,

SHRI K. P. SINGH DEO: It has
already been investigated by the Pre-Invest-
ment Survey Team.
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SHRI ANNASAHIB SHINDE :
are not aware of it.

We

Effect of Rain of July 1970 on Rabi and
Kharif Crops in North India

*513. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the effect of the failure of rains in
July, 1970 in Northern India on the Rabi
and Kharif crops of the area ; and

(b) how far that will affect our food
targets for the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). While during
July 1970 rainfall was deficient in several
parts of Northern India, generally good rains
have been received during August. It is
difficult to indicate precisely the cffect of
rainfall in an individual month on crop
production.

SHRI SHRI CHAND GOYAL : Sir, 1
would like to know whether you have become
any wiser by this reply of the hon. Minister,
or any Member of this House has become
any wiser. This morning, 1 was reading the
statement of the Revenue Minister of Bihar
that at least in three divisions, if there are
no rains for another week or 10 days, 90 per
cent of crops in those divisions will be just
lost.

MR. SPEAKER : Please ask

question,

your

SHRI SHRI CHAND GOYAL : 1 am
asking the gquestion. Sir, are the Ministers
expected to do some home-work or are they
simply to divulge some information collected
by a thirdrate Secretary in their Departments
to the House ? Sir, this is a very serious
situation which is facing some of the States.
But look at the cursory manner in which this
reply has been furnished.

I would like to know whether it is a fact
that in certain parts of the country there is
apprehension that the crop would not survive
and there is no proper atmosphere for
sowing the Rabi crop. What is the estimate
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of the Government with regard to those areas
where rain has failed even in the month of
August and may I know whether Govern-
ment has made any assessment regarding
those arcas where crops are facing
devastation ?

SHRI ANNASAHIB SHINDE : May 1
seek your protection, Sir ? I would request
you earnestly to refer to the reply which I
have given and then judge the statement
which has been made by the hon. Member
here.

T always appreciate the concern of the
hon Members to elicit information and I
never conceal anything. [ am very fair to
my colleagues in this House. I am sorry the
hon. Member is making such a statement.

Only last week my senior colleague, the
Minister of Food & Agriculture made a
statement on the failure of rain and drought
situation in wvarious parts of the country.
(Interruptions) He also made a statement
that though last year' was a very good year
in our country, this year appears to be a
little better than the last year uptill now. Of
course, it is too early to make a final judg-
ment. Qur country is so vast that there will
always be some pockets where rainfall may
be deficient, for instance, in some parts of
Mysore and Bihar. That was also pointed
out by the hon. Minister in his statement,
But, subsequent to that, during the last 10
days there has been good rain all over the
country and the position has improved and
even parts of Mysore and some parts of
Bihar have received good rains.

SHRI K. LAKKAPPA : Sir, I repudiate
this. There are no good rains in Mysore,

SHRI SHRI CHAND GOYAL : I can
understand the complacency on the other
side. Perhaps they are relying on the fact...

MR. SPEAKER : Why not put a direct
question ?

SHRI SHRI CHAND GOYAL : They
are relying on the fact that Indira Deviji has
been able to propitiate God Indira who has
given them enough of rains and, therefore,
they have a sense of complacency,

I would like to kmow whether there are
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difficulties of even getting drinking water in
some parts of Jammu and Kashmir because
of the failure of rain.

I would also like to know about the
position of import of foodgrains this year in
spite of good rains for the last three years.

Lastly, I would like to know whether
they have made any usc of the human know-
ledge which is being collected. ! am speaking
on the authority of the ex-Congress Chief
Minister of Orissa and the former Governor
of Uttar Pradesh, Mr. Biswanath Das, who
has said that we have opened an institute in
U. P, which can forecast rains for another
ten years and ask the farmers to make their
crop pattern on that basis. We have not made
any use of the human knowledge which is
being collected in our own country.

SHRI ANNASAHIB SHINDE: I do
not know how we can appreciate his bringing
in the Prime Minister’s namc without any
reason.

. SHRI LOBO PRABHU : It is by way
of complimsant.

SHRI ANNASAHIB SHINDE : I would
say the rainfall has been much satisfactory
in our country. Crop prospects are much
better.

If hon. Member has any knowledge how
to forecast rains for 10 years, 1 am prepared
to entrust this job to him.

sft waw fag : w7 74 wgET IaTEr
fs g ffear & M afaw faf g, =n
IGH AT FE IS F GATEAT ALY
g7

SHR] ANNASAHIB SHINDE : There
are some areas in Bihar which are still suf-
fering from deficient rainfall. Western parts
of Rajasthan were suffering for the last 8
years or so. The hon., Member must have
seen the news item in today’s papers about
Jaisalmer district where tanks are full. By
and large the conditions are much satisfac-
tory now. There are pockets in Jummu and
Kashmir also for instance which are also
having deficient rainfall.
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st AT mes g g 9o
T & aR ¥ 91T 3R Wi § faww
Wt &1 FAT WEt AEiEw w1 39 a1 W)
FraFErd ¢ fF oaet it &4 N Ay
fagre & 55 swem ¥ gard, o
WY Azt & gea A @R e wAy
Wt FT gF E, FTT g, A FIFI IT @Al
F g 34 & foq fage avw #) fag
@ ¥ ;AT GGAA I AT WA G
g7

SHRI ANNASAHIB SHINDE : We
are aware of the situation in South Bihar
and the Government of India are prepared
to help Bihar and some other States accor-
ding to the established pattern and proce-
dures.

Expert Committec on Crop Insurance
cheme

+

SHRI PRAKASH VIR
SHASTRI :

SHRI SHRI GOPAL SABOO :

SHRI SHIV CHARAN LAL :

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

*514.

Will the Minister of FOOD AND
AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 728 on the 30th July, 1970 and
state :

(a) the composition of the Expert
Committee on Crop Insurance and its terms
of references ;

(b) whether the opinions of the State
Governments about the scheme have been
obtained ; and

(c) when the Committee is expected to
submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). A statement is
laid on the Table of the Sabha.
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Statement

(a) to (c). The composition of the
Expert Committee on Crop Insurance will be
as under :(—

(1) Dr. Dharam Narain, Chairman,
A. P. C., Min, of Food, Agri.,
C. D. & Coop. Chairman,

Shri J. 8. Sharma,

Economic and Statistical Adviser,

Min. of Food, Agri., C. D. and
Coop.

(2)

Shri C. 5. Anantapadmanabhan,

Controller of Insurance,

Deptt. of Revenue and Insurance,

Ministry of Finance, Govt. of
India,

New Delhi.

3)

Dr. Uttam Chand,
Director,

C. S. 0., Govt. of India,
MNew Delhi.

)

Dr. C. H. Hanumantha Rao,

Sr. Fellow, Institute of Economic
Growth,

Delhi.

(5)

Dr. Daroga Singh,
Director,
I. A. R. S., New Delhi.

(6)

Shri B. N. Kapre,

Director,

A.P.C, Min. of F. A. C. D.
and C., Member-Secretary.

(7

Comments have been received from the
State Governments of Andhra Pradesh,
Gujarat, Maharashtra, Mysore, Orissa,
Rajasthan, Uttar Pradesh, West Bengal,
Punjab and Madhya Pradesh and Union
Territories of Tripura and Himachal Pradesh.
The State Governments of Andhra Pradesh,
Madhya Pradesh, Maharashtra, Rajasthan
and Union Territory of Tripura appeared to
be willing to try this scheme provided central
assistance is available. The State Govern-
ments of Orissa, U. P, West Bengal have
indicated that they would like to wait until
sufficient experience has been gained else-
where. Punjab which was originally keen
on Crop Insurance has reported that after
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the re-organisation, few areas in the State
are susceptible to natural hazards and that
in any case compulsory insurance may not
be welcomed by cultivators, State Govern-
ments of Gujarat and Union Territories
of Himachal Pradesh feel that the work of
Crop Insurance should be preferably given
to an autonomous body like L. I. C.

The Tamil Nadu Government indicated
that they were prepared to implement the
pilot scheme on their own in certain areas.
Thus most of the States have accepted the
scheme, in principle.

It is expected that Committee will
complete its work by the end of 1970,

oY SETTET SreE ) awAS gWT-
T R @ AT, Iw A Fgromar § fe
@ afafs ¥ foa-fm o7 s &
FHS ATAT AT F wE F qrAT 6T
2, 9 & wfawiv TSy aXER) # g §
fF X Fdw TER 5w wweg H
qgraqn 2, @ 59 qNeEr w w7 fovaroar
Far g | & ag wrAar wmgar g e Sw
e gl A g afafg w qmmr
gAY fagn &, #1 FET G AIT &
aray ¥ 18 fame s fear § ; ame
ghal 9 @it § FE G S uw
g ?

_ SHRI ANNASAHIB SHINDE : The
Committee has to submit its report by the
end of the year, that is December end.
Then alone it will be possible for us to take
a view in regard to the recommendations of
the committee. As far as the State Govern-
ments, which were addressed on previous
occasions are  concerned they broadly
supported the crop insurance but diverse
views were expressed as to who should foot
the Bill. Some of the States wanted that
the Centre should foot the Bill. States like
U. P. from which the hon. Member comes,
West Bengal, Orissa etc. said, let other States
try and then we will take a view on the
basis of the experience. But at that time
Governor's rule was there in some States,
So, we have again taken up the matter.
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st e Tel - wE wERT A
WA A FgT g fF @ o g
Fgwafafa st wgr @ 5 F=N9 ge
AT [EANT F, A GES AT AT A
sifFm AT ARAT & AU AW ag d fE
T FENT TCHI A TAN T F graey
Ffrdrag o e sm aw frar &, ot
g sfafy it e & am & faA
Fair |

SHRI ANNASAHIB SHINDE : I have
already explained the position. Financial
aspect of the scheme is one of the important
terms of reference of the Committee as to
who should share the responsibility, in what
manner, what should be the States role,
what should be the role of the
Centre. etc. That is now the subject matter
of investigation by the Committce. There-
fore it will not be possible for us to express
our views even if the State Governments
have expressed their views. It will be
possible to take a view only after the
recommendations of the Committee are
known.

s} ST T AT 0 QET W9 W]
ug & 5 ag wus dtar gAr gfar &
§o AR gL dm @ § fagiR qwv gl
o Y § @ & afafs & 1 fRwaa §
T A AW F W (T) F IO H A A
aarar 5 afafa 1 977 fagg 959 1T
£ fa ax foomm w3 9@ w9 @ g A
gaR T IE H ag W g fF s
el & qg wae A7 Qe o1y gf & 99
& wgr qfm ® AR FT ag ofonw
HagEaes & ! gaiag ¥ qAa ¥ §@
ol F gF AR A ArAA e wr wg
faq 1 f5 §& A% g9 T97 & IR #
ot & oY Sa® afcora w1 sarT ¥ @ ge
HT AF FT HeAT AT A A9 fE
S &1 77 a7 § {5 afafa §1 a9t
AR Y e ywre T g 3 ?

SHRI ANNASAHIB SHINDE : As
regards the terms of reference, my impression
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is that they have been laid on the Table of
the House already. I shall check it up. If
they have not been laid on the Table of the
House, I shall see that they are laid on the
Table of the House. But the substance or
the most relevant part of the terms of
reference is the administrative, actuarial
and financial aspects of the crop insurance
scheme.

SHRI PRAKASH VIR SHASTRI:
What about the position in other countres ?

SHRI ANNASAHIB SHINDE : As
far as the other countries are concerned, in
many of the countries, this scheme is
voluntary, and many of the private insurance
companies insure the crops. In Ceylon, it
is compulsory for paddy. But the scheme
differs from country to country. Our
country being a tropical country where the
failure of rain is so frequent, our experts
have given the opinion that unless an ele-
ment of compulsion is introduced into this
scheme, it will not be practical. And that
is really presenting difficulties. Whether
compulsion would be accepted by farmers is
again a matter to be judged.

»t T wq - Heqe AEE, ¥ A19H
eI Wl WEIEw ¥ geAr =mgan g s fowm
TFIT T §T TEIE qfedis & FT7 AN
g 98 F7H1T IFIT S0 FAT § TG TF
fr smad i gAafat #r & a=af
F AT T FT AT E @Y I FER
Famo f fag ag & g 7 @< naTde
& T /AT g &Y 741 A9 F feaEi @
qo1 ¢ 5 g7 a9 AN w1 EwERe
FIAT A §, AT AT AT AW § 7 wAw
a.9q % wfeg feg & it fag oA
N Afrn ST gg ma> FH 7

SHRI ANNASAHIB SHINDE : The
main question refers to crop insurance and
not cattle insurance. As far as crop
insurance is concerned, the views of the
State Governments are (o be ascertained,
If any progressive farmer or even if the hon.
Member himself wants to give his opinion
to the committee, the committee would
welcome his opinion,
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SHRI P. VENKATASUBBAIAH :
From the statement laid on the Table of the
House we find that all the States have more
or less accepted this crop insurance scheme
in principle, though they have advanced
various reasons for not being able to im-
plement it. Taking into account the slender
finances of the various State Governments
and the great financial risk which is in-
volved in this scheme which is wvery useful
to the cultivators and farmers and for
which they have been agitating for so long,
may I know whether Government have
considered the desirability of experimenting
with pilot projects in each State and taking
the assistance from the LIC as suggested by
Tamil Nadu Government, instead of waiting
till eternity for the State Governments to
implement it, who, though they may say
‘Yes' in principle, may not, however, be
willing to implement it because of their
slender financial resources 7

SHRI ANNASAHIB SHINDE : That
is one of the terms of reference of this
committee. Unless the responsibility of the
States and the Centre is clearly defined it
will give rise to continuous disputes in
regard to this matter. That was where some
doubts were raised by the Finance Ministry
when we submitted the scheme for scrutiny
by the Planning Commission and the Finance
Ministry.

sit vodie fag : sreme WEIRE, g%
i@ ¥ | TaTH F AYN FEAR
FEAT G 1 Ay AroeE H
dtear ) w1 suw o, T gw o
QB0 1 & AT FT AT Jg TEITH FoA
agi & fe feam & fgg Y 21 g &%
ar fa% 7d) & & femT o 299 & =y
1§ I9 9L CF TF 239 oTEY @ s} 34
M Afrg A rae I R WA A ?
& quem W g f5 ug @&moog
frgm syt @fmm s@ sk daw
AR N ad F9 e § w1 away
fea &1 37 &1 W &G a1 gL A
P WD FE @K om
gear g fF 7z &mw W@ am
W & gfee &, #R R TaRE O
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T8 A @ w1 o A ¥ ST
§, W A @ ey, TdE 8 e
T ¥ T A R, wu g Ak
gfar vt & gt s § fd feame wY
TFEALAT L AN FT X FW wT ATHT
g ESTH! & g1 § fF v ad &y
JUFT FEART KA KT AT A9 WA 7
AF AT Frefaat F1 a7 7 § TR
Tgt arr § @Y oifs, Afrr v feu
ITR FARRT FA ?

e WEHAT : ATTF F A1 TR
Fram i

it Toredte fag : Tvnim & A T
2 @ *27 naiiz a7 gAwr A A @
# ag wgar g fr oY 3% femT o1 @
& TEX 3 9T, TU T MY A7 AR AG
¥ IFAT g AT IAF FIT FIEA A1T &I
WEN TR @y a9 & foq A
Qe @ §?

Feaw gy : 7Y ¥fsT A1 7E wwS
TV & g AU §AS AT AR
AT F At F s 7z defe &
@ 39 9 gfegm

oft TR fog : T vz e 7
& 9t vga1 § 5 tvarks wfeg) Sfew
TN A8 O a1 ¥4 R EE e
fex e F qw 2? K sgwEfs
T FUTQ | A ®e TaAde g
At A g & Faw &) e
aroeafes § 7

seum g @ q1y dfsg 1 e
wré & aft w11 § F guwiaT qEar d

st ot fag : {viEw A # 0 @
Iaw qT F AN YT FE@ & fog
aYe w1 sravrew &, ag & oA wrgar
gl

WoqW AR : 47 A1 g4 Y
EWIY &7 ¢ | J1Y §3 ITLC |
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ot 3w e el & ag ST
TR R A ¥ fred ¥ ¥
wfagra & e g7 3T9E few fgame &
YT § ¥ #Y Fad gu @ THH AgAA
smar g fF W AR @0 S FEe @
AT 9% feat T A1OET SEE BEnl
¥ il alx I3 F s X faeT g
& w7

WUW WEAW : T TAY  ATCAF ALY
AT g |

st @ e WEl o FeEE qERT
AT T T WG F1 AT AT G A g
wran gen 5 gifa-orw feaarg ?

weqW WRAT : Fq qq1S A1 qfgu
Y I... :

st 3t SETw & FEE AENRT,
FES| FT TEITFAA FT AT § | FERE
19 Nfrmy = & @7 Fgar ag fea
QT A §19T F I 9 fEaAr gifa
FEaET g, AT @ E

MR. SPEAKER : The question is
about the composition of the Expert
Committee on crop insurance and its terms
of reference......

ot o fog @ T1 A @@ 7 IO

MR. SPEAKER : Order, order, What
for does he think 1 am sitting here ? I
cannot allow this.

ot T fg : o fedt @ae &
sraTa g 7EY g &t gW frw AR g
£ § 7 o frx fafrer oo g §...

Weus WEYIT © ATT 45 ATEY )

oft Tt fag: 25 @@ & gw W
forg 7@ $Q@ R aweT T FQ
I Q...
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weaw wghw : ey, ifsv w0 F
Nrr N g § g dR @ gIw
T I, WK A A g FwE ar
THE M gayN A graR @ @
TRETy &

SHRI MANUBHAI PATEL : There
is an unparliamentary expression he used.
Will it be expunged ?

MR. SPEAKER : It was not only un-
parliamentary but childish also. But it will
not be expunged.

ot ®o ATo faar : o e 9w
9T & TEY ¢ AN @A § WGH 1T @
f saraTaT 22 9t § 77 T Faw § A
& fe w9 S oy fear and | BT

“State Governments of Gujarat and
Union Territories of Himachal Pradesh
feel that the work of Crop Insurance
should be preferably given to an
autonomous body like L. I. C."

& Sraar =mgar g fF gl amr ow q A
w8, THFY TISAA FQ FT I 79T 3
ar 78t & afz ifafas § & gadt 2w
¥ gawt w1y faar swdwr ar adY 7 s
gamr g e ag Fm 1970 F s % Q)
ST —

“It is expected that the Committee will
complete its work by the end of
1970.”

Y T EW S A1 Gfe 49 39
FE 7% TG &N, A1 ag IWH garfaw
R TG ) WIR W UTR TF
f& w9 LWL T T OF g9 H S
feraT AT &HaT & a1 AE |

SHRI ANNASAHIB SHINDE : I will
send the suggestion of the Member to the
Committee.
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“Yuva Vani’ Programme

*516. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether any survey has been made
about the popular response to the ‘Yuva
Vani' programme of All India Radio ;

(b) whether it is also a fact that these
programmes have so far failed to evoke any
enthusiasm or interest among the youth for
whom these are meant ;

(c) whether it is also a fact that pro-
gramme is urban-oriented and lacks any
patriotic content and therefore has com-
pletely failed to enthuse the rural youth ;
and

(d) if so, the steps being taken to make
“Yuva Vani" Programmes really effective
and useful ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) No, Sir.

(c) The programmes are oriented to the
listening needs of youth in the service area
of the station which is predominantly
urban.

(d) The programme pattern and its
details are reviewed from time to time in
consultation with the Advisory Committee
and in the light of listener research surveys.

it AEOW TG : AT AERET, T
ore gfear Wedr s Iu® wEY fasd
w3 § 9 FT W TG AT, ITHT FGL T
qT TEY & | 9y & s Sngar §—
W YW ¥ vax ¥ agm wgr  fe
@y Aedt g &, & arferwac mgd #
wEd ¥ a4 qW A 15-20 7387 Frandt
g, 1 o gfvear fed) wgd AT &
fou &, 71 9uFT T F Arardt ¥ FrE
geew ad ¢ ? o\ ol A e dww
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g & 7 WA T A9 AT g
WA R A AR A s & fag
¢ a1 Al # AT HA ¥ fon qmmn
mT g7

SHRI L. K. GUJRAL : It seems that
my hon. friend has forgotten the question
that he tabled. He has specifically asked a
question about Delhi Yuva Vani, and Delhi
is predominantly urban, I cannot help it.
The village area is very small. Parts of the
rural areas have been covered by the Yuva
Vani station, but the station being weak
now, we are trying to strengthen it, so that
all the urban area can be covered.

The second point that he has mentioned
is about the function of the Yuva Vani, It
is a new experiment, and a syccessful
experiment, whereby the youth radio is being
run predominantly by the youth for the
benefit of the youth. The surveys have
given very good results, and that is why we
want to start a second one in Calcutta
also.

stasor wetw : ¥ g7 & o ¥
dferwres 7t g swmw fem & fog
arfge, Fav wiat # feay dzm Ady ¢ 7

¥ AT 9 g g fr o @F
éfeewree foeew g &, far @ 3
eat gam &, %7 FgAT & 6 @ Sw
FT e aga &Y ¢ 1 & s
Tigem § & @ s ¥ o amew
greFrezg fRd T §, w1 3T &
fevza a7 grow & Hamarwma &
fou dut € @ifd g9 Wi s o% fw
#% s § aqr fom #wf Sr@
ez feur qar &, w1 I ArA oY
agi A & fou dme § ?

SHRI 1. K. GUJRAL : Whatever
scripts arc asked for, I have no objection
to make them public because they are public
documents, and so there is no hesitation
about that.

I do not know who have been talking
to Mr. Madhok, but we have had four
surveys in one year and the result is
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extremely satisfactory, particularly from the
point of view of the youth who are really
participating in it, and 1 would strongly
advise Mr. Madhok, because he is a
professor and teacher, to kindly hear the
programme for a few days and then come to
a conclusion,

st TwOW |I® : ZW g & T 6T
®iE

st wzw fagr@t wmord : @ret olo-
wgfor® g €1

st g fag goag : gE SRR
W7 I 57 ZATET I FAIGEA A #EH A
wwe, sfor fawfor &1 Y @1 =fee, &
gfer ¥ war g Frawa § 1 afcadw
v ¥ T 9T wEA fawre @ ot
wy?

SHRI 1. K. GUIRAL : The idea behind
setting up the Yuva Vani station is lo
involve the youth in national life and to
make them participate, and I think that is
the first compulsion. We have come to the
definite conclusion, and I think my hon.
friend will agree with me, that merely by
lectures we cannot change them. There is a
long list with me of the discussions that have
been held for one year or more, and I
can say that they have had wvery good
results. There is a long list and I can read
that. The students themselves are dis-
cussing about student indiscipline. I think
that is the best way of getting at it. The
teachers, senior people, young men and
others participate in it; and that is how
student participation has been established.

oft firaw=r W1 : 5O qERT WA
% grrg ¥ ¥rq angE Ars i .

MR. SPEAKER : No point of order
during the question hour. I am sorry we have
settled it already.

ot frewer mr: & TR A
T8 @1 §, ¥ T & grew § A a5
i X9 w1 AgAT
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SHRI N. K. P. SALVE : The Minister
of State for Information and Broadcasting
is known for organising programmes which
are special for the youth of either sex.
Part (c) of the question is ‘whether it is also
a fact that the programme is urban oriented
and backs any patriotic content...

MR. SPEAKER : It should have been
‘lacks” ; it is a misprint,

SHRI N. K. P. SALVE : His answer
looked more apt for *backs’ than “lacks’.

MR. SPEAKER : You are basing your
question on ‘backs’ or ‘lacks’ ?

SHRI N. K. P, SALVE : 1 will have to
back my question with ‘lacks’ The hon.
Minister appears to be very complacent
about the youth programme. May I know
from him the average age of the committec
which manages that programme ? Are
there any members who are older to
him in age and if so are they thinking of
reconstituting the committee ?

SHRI L. K. GUJRAL : We have take
care to see that of the participants of the
advisory committee nobody is of the age of
Mr, Salve ; everyone is younger than him.
That is, why, whether one is a member of
the advisory committee or a participant in
this programme the ‘must’ condition is that
he or she must be below 30.

Late Night Broadcast of News Bullctin to
benefit Small Newspapers
+
SHRI1 BENI SHANKER
SHARMA :
SHRI S. K. TAPURIAH :

*517.

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether the President of the Indian

Newspapers Association urged

the All India Radio to broadcast a news

bulletin late at night every day for the bene-

fit of small newspapers which do not subs-
cribe to any news agency;

(b) whether it is a fact that there are as
many as 200 small newspapers who are tak-
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ing advantage of AIR’s aftcrnoon news
bulletin broadcast in English ; and

{c) if so, the reaction of Government
thereto and the steps proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Government do not have exact
figures, but it appears that a number of
small newspapers are taking advantage of
this service.

(<)

st WAtewT wat ;o angw AgRE, A
¥ FaAT B A9 ¢ fF A A ot
A 1t BR sEaArd ¥ w2 & fou v
Hear gafen frsmes it sgaear w1 &)
ay wrAn & e zifoees & enfaor &
arz et F W F FR 40T ga @
AT orq 7g ot Ay § fe qw w fafier
wTYrEl ¥ 9ga ¥ BR-8% sma frwwy
E—HT AT W BR e F W &
forafrd a9 @ aFmg O F
drw o = T & efew e, frad
fs T 912 s B gETAR AT w3
% fou sw gafew & grur wgfeaq fae
% !

SHRI
examined.

ot dfiee b a9 @l gw Ay
AAgE & faeg § 1 oo Aw F a@-ad
agad N wAwS ag W & @A
g2 & oy ag srawas § e g9 @8R
BT FEATd #1 AR | BT =T #Y
ey & qror gurATC FETOT A wgrFQr
AP @ L.

aqw wgrea @ v gfed

The report is being examined.

I. K. GUJRAL : It is being
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ot #wwe vl : yeme AgEw, &
S R AT T K QT ngen
fF a1 &7 BIT @A 71 A@ATH FTTA
feart & foq Wt oo g8 @19 faang &<

RE? Hag Wit am wgm g @
Be-B1e At #) fawreAY &1 agraaT

@Wrfor g g s REar ) ?

SHRI 1. K. GUJRAL : All these are
beside the question. But I may inform
him that all thesc things are being
examined.

SHRI RANGA : 1 am wondering why
the Government is still examining this
particular question, Is it not a fact that
for a very long time these questions had been
placed before the Government and they could
have considered these suggestions. Would
they not be willing to say that they are sym-
pathetically considering it and, as a matter of
principle, they are in favour of it, but they
would like to examine the administrative
side of it and give effect to it as soon as
possible ?

SHRI I. K. GUJRAL : My hon. friend
perhaps is not aware that the dictation speed
news bulletin was started only in December
last year and we are doing it only for a few
months now. Although it was under consi-
deration for some time, we have started it
only in December last. Now, a second pro-
posal has been made, after the efficacy of
this bulletin has been established—some
people have suggested—that instead of one
bulletin there should be two bulletins.
Naturally it involves certain examination as
to the time available and the wave-length
that should be available. We are examining
it, but I am glad that it has been so well
received thut there is demand for a second
bulletin.

TS W ar® wfawl € geest

*519. it vwraeTc STeR s WW
our gawfe  HAY gz FAm & wr
s v :

(%)
T

fE

g 9w § qq aar
fawre v fan

v
fawwr & g
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¢ fr mfesl oo gzae w0 o8 sfaw)
®t gafos fear arar sgfaa §

(@) afzgh, A I90® aw 71 &=
¥ W@y U gE # A= =g
ax ¥ wifay aw afafqow & qoga 53
wE

(7) #ar mgsiras g fs awme 3
‘agqa’ &1 ofewrar ¥ qfeada s@
farg fFar & 5 ek

() afz g, @Y ‘aF57 & Fw afe-
WTST Wt q9T FIFIT 7 aF 077 FAT 7

sW, M qqT gata warew A
Fu-wet (st favena @) @ (F) @,
agi

(&) ww g 32ar |

(w) & (7). @ w5 9T fs @
sranfrs faarg sfufam, 1947 ¥ fafae
‘a1’ Frofoner § R ogER &
FWgT & FEwEaT § 23 W% 24
gerg, 1970 ¥t g€ wqrdt ww afafa
3% § fasre fear mar | fa=refans &
SHM H ¥F AHS I A FTHATE A

qTEE

ot TrATEATT WAt ¢ FEE Wgiay,
gaTaregal # og famer ar f§ oY S
gEgam @ § AR foad ade @ a
afgwre et & oo § ag afase s°%
o A @ S9! aErE &< femm oy
e ot wwhy oft #g @ & 5 el o
T & & gwE ¥ e Wt §
fegm d wamR oA ¥ W gufE
Y O gEATE FTH F ATA qHR
FT TN H ¥ 98 § Wows 5w fog
wid & I Merae A g 5%, 59 a4
1. fawrc e A A w@ & fog &
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§ arfs g S Y A & gean
daw?

"W, QWaR wargRate warew
T Halt (S WA BT AR eqe
wgITA, FEWT & NER F AT §—
F A1 ag § o 9% fag-wizw F feu
weeifea @edwa garg s gak fedy
3HIAE § 9gs 9As) aedw fwar Srar
g *fFT ggaradr @7 & vz a@ TS
T=q fawaT 9% 9g qequA @ @) Arar
g 3§ Engw A aAsmg fas ard
g | 9E0aq & foq D@2 & sreang oxfer
mE R f97% sgmv ww fFar aman
21 9z g1 & wedwa &1 arw & gar
faar w7, ¥ aedz ) & 78 - 77 #%
qeqg @1 gvar g ? %A ezizw ¥ ag
ot weqwa fwar smar @ I wiw #
FY ot & A SiwF aq1E, Stav A 07y
Fgr f& @t fdiy § fod sgac sm
faar T § )

ol TREATT e s wEey,
gz gfaaa e # @vwa 5@ @ a|
UG- AT O g4 F1 fawdt & & srAar
qMEATE TN R T 58 awg &1 faure
fr § f §'2 gfvae B & gwitew fea
s #R e fawr fear & aY g@axg
#1 fadas wifeardz & 3T 57 q% o1ar
gt & 7 §a § F ag W SrAAr
Frgar § fav el oft & arg® 9w & anfax
#dar Fgr g fF owAwd” few) T
wre, Igwr qfewmsr § W ag wwET
FAT 9@y EN T A9 wr fafewa
fafe samr e § s av @ aw
HT FA T & qOHA q0 FAT 8T § 7

st wrmaw w1 drAw : # gAEdT g
AN g F ARG ITH FW F W
(%) ¥ & wmt 9T I vy § f
AT Y afcwrer ¥ aav aferdw fwar o
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gaar g—at &g grEe § gArTd e
ot Efen JaT FAA F AR gori A}
gt ot fyadl gt a9 sfafafudt 3 @
T o AT foar fe asidq £ afowrer #
ofegiw fear oy ok % s=aaa 9w
afwal §1 off o1 oy fomat qasang
1600 =qq s &1 efenr axFad &
W A ) geafa Agl g ard . sfEA
fFm a<z ¥ afdT 1 ofomar & afadq
fear ¥, g8 W ag g dR &A™ H
N oFAr T LA F FOT 4g FIW AT
g w1 A fear mrg 5 ag 9w
qgE A gfa § T gEaY § AAET
guamT X & W 9T gH fawnT A%

wE
st qRTAATE T ¢ FT % !

st Woram W1 s & s
JATHIE |

SHRI SAMAR GUHA : May I know
whether it is a fact that in the Durgapur
steel plant although the recognised union
refused to be goaded by this call for strike
by an unrecognised union, yet the strike in
Durgapur is going on, although there is a
record of 75 per cent of the workers actively
joining it, still under threat the unrecognised
union workers are trying to sabotage the
whole Durgapur plant and also contemplating
an all Bengal bandh on the Durgapur issue ?
May I know whether such a strike by the
workers of unrecognised unions would be
considered illegal....

MR. SPEAKER : How are you bringing
in Durgapur into this ?

SHRI NATH PAI : It is about recogni-
sed and unrecognised unions.

MR. SPEAKER : Have you come back,
Mr, Nath Pai ? Are you quite all right ? Are
you quite healthy ? Mr. Samar Guha, you
should make the question relevant ; I will
not mind the length.

SHRI NATH PAI : Is it not on a par
with the previous question ? When you
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participate in an illegal strike, what are the
consequences ? His only offence is that he
was concretising what was generally being
said by others.

MR. SPEAKER : You seem to be quite
fresh.

SHRI NATH PAI : If a few days in jail
makes one look fresh, I must recommend it
to some of them on the treasury benches,

MR. SPEAKER : You seem to be well
looked after there,

SHRI S. M. BANERJEE : It is a sad
commentary on our labour policy that after
independence, no strike has been declared
legal. All strikes which were legal during
pre-independence days have become illegal
now. Has it been brought to the notice of
the minister that certain workers are suspen-
ded and for months together it is not finalised
by the employers with a view to penalising
the workers financially ? Has he taken any
steps to sec that a specific period is given
s0 that the supension could be revoked, the
case can be finalised and the worker may be

paid full wages ?

SHRI BHAGWAT JHA AZAD : There
are two kinds of suspension. One is a punish-
ment for misconduct and the other is during
the pendency of the enquiry., They are
governed by the provisions of the Act and
standing orders. In between we do not come
in. As 1 said, Government do not favour
employers who continue the suspension for
a long time. They should come to a decision
this way or that according to the Act and
the standing orders. I agree with him that
such long delay should not be there in finali-
sing the cases,

SHRI S. M. BANERIEE : Will he be
entitled to full pay and allowances ?

SHRI BHAGWAT JHA AZAD : That
is hypothetical. There are lots of cases of
suspension. If there is a particular case, I
can look into it. After the emquiry is over,
if he is found guilty, of misconduct, it is
substantiated. If not, he gets the pay for the
period when the charge is not proved against
him.
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WRITTEN ANSWERS TO QUESTIONS
Import of Small Tractors

SHRI CHANDRA SHEKHAR
SINGH :

SHRI LATAFAT ALI KHAN :

SHRI ISHAQ SAMBHALI :

SHRI JHARKHANDE RAI :

SHRI SARJOO PANDEY :

*512.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Centre proposes to
import on a large scale small tractors to meet
the immediate demand of farmers for this
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type of tractors ; and
(b) if so, the number of tractors to be
imported and the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. It has
been decided to import 20,000 tractors in the
12-25 h.p. range to meet the immediate
demand of farmers. Orders for the import of
9,000 tractors in this h. p. range have already
been placed on foreign suppliers as indicated
below :—

Country Make No.

to be lmparred

Zetor-2011 (SKD)
Zetor-2011 (SKD)

Czechoslovakia

Rice Special

Zetor-2011 Rice Special
(fully-built)

Poland URSUS-328 (PKD)

Total

of tractors Import price per

tractor (Rs.)

2,500 10,007 (C & F)
1,000 10,957 ,,

2,500 11,467 ,,

3,000 7,100 ,, per pack
9,000

Negotiations for the import of 7,000 RS09
tractors at C & F cost of Rs. 9,350 each have
been completed but orders have not yet been
placed. Negotiations for the import of
another 4,000 tractors in 12-25 h.p. range are
under way.

Claims of Displlced persons from Pak-oc-
cupied Kashmir

SHRI MANIBHAI J. PATEL :
SHRI J. K. CHOWDHURY :

*515,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) , whether Government are again
having ‘& proposal under consideration to
allow displaced persons from Pakistan
occupied Kashmir to register their claims of
properties left over there ;

(b) whether the Committee of four Union
State Ministers to whom the matter was
referred for examination has since submitted
its report ; and

(c) if so, the main recommendations of
the report and the decisions taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir,
Representations have been received in this
behalf.

(b) and (c). The Committee have sub-
mitted their report, but the matter is still
under the consideration of the Government.
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*518. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that the Punjab
State Co-operative Supply and Marketing
Federation has submitted a proposal to
Government for setting up a liquid fertiliser
plant ;

(b) if so, the details thereof ; and

(c) by what time a decision is likely to
be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) No, Sir.

(b) and (¢). Do not arise.

Explosive Unemployment Situation in
Waest Bengal

*520. SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI SARDAR AMJAD ALI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether West Bengal Government
representatives, attending the recent Chief
Secretaries’ Conference in New Delhi warned
the Centre that unemployment situation in
West Bengal was ‘explosive” and urgent steps
were needed to correct it ;

if so the latest position in regard to

(b)
unemployment in that

employment and
state ;

(c) the steps taken by the Central
Government during the last three years to
meet the situation ; and

(d) the impact of the steps taken by the
Centre on the unemployment situation in

West Bengal 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) The representative from
the West Bengal Government stated that the
unemployment problem in West Bengal was
very acute, particularly in urban areas.

(b) According to the information col-
lected under the Employment Market Infor-
mation programme, total employment in West
Bengal State in the organised sector as on
31.12.1969 was 2290 lakhs. In regard to
unemployment, the only available information
relates to the number of work-seekers on the
live register of employment exchanges. This
number as on 30.6.1970 was 5.32 lakhs.

(c) Various development programmes
included in the Fourth Five Year Plan and
the Annual Plans of the Centre _and the
State of West Bengal in the field of agricul-
ture, industry, irrigation and power, transport
and communication and social services such
as education, health, family planning and
social welfare are expected to create increasing
number of employment opportunities in the
country including West Bengal. In addition
the development of Calcutta Metropolitan
area would also provide a large volume of
employment,

(d) According to the information col-
lected under the Employment Market
Information programme, the growth of
employment in West Bengal which has been
showing a downward trend for sometime
past has recorded an increase during the year
1969.

Fallore of Community Development due
to Administrative Inefficiency

*52]1. SHRI HEM BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Com-
munity Development Centres in the country
have failed to yield the desired results;

(b) if so, whether it is due to adminis-
trative inefficiency ; and

(c) what steps Government have taken
to see that the administration of these centres
is geared up to cope with our rising
demand for agricultural products ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR).
(a), (b) to (c). A statement is laid on the
Table of the House. (Placed in Library See
No. LT-4020 170).

Compensation to East Pakistan Refugees

%522, SHRISAMAR GUHA :
SHRI B. K. DASCHOW-
DHURY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Rs. 300/- crores as compen-
sation for their properties left in Pakistan
have been paid to the West Pakistan
refugees ;

(b) whether similar compensation was
not paid to the refugees from East Fakistan
as Nehru-Liaquat Ali Pact assured them (i)
free travel to East Pakistan, (ii) rights to
own, manage and dispose of their properties
in Pakistan and (iii) facility for sending
money or transfer their assets to India ;

(c) whether such assurances have com-
pletely denied by the Government of Pakistan
shortly after signing of the Pact ;

(d) whether after 1965 Indo-Pak, con-
flict all refugee properties in East Pakistan
have been declared as ‘enemy properties’ and
subsequently seized and sold off ; and

(¢) if so, whether under the changed
circumstances, the East Pakistan refugees
should be given compensation for their
properties left in Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (e), A statement
is laid on the table of the Sabha.

Statement
Compensation to East Pakistan Refugees
1. Thé total amount spent for payment

of compensation to the refugees from West
Pakistan upto 31-3-1970 is Rs. 193.18 crores.
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Of this amount, Rs. 143.22 crores have been
received on account of rent and sale proceeds
of evacuee properties. Thus, the Govt. have
spent only Rs. 49.96 crores from their own
funds for this purpose.

2. Compensation has not been paid to
the refugees from East Pakistan because,
under the Nehru Liaquat Pact of April, 1950,
these persons retain their proprietary rights
in the properties left behind by them in that
country and they can sell, exchange or
dispose of their property. It is, however,
correct that the Government of Pakistan are
not implementing the Agreement and that
they have made it extremely difficult for the
migrants to dispose of their property. There-
fore, Government has taken up the matter
with the Government of Pakistan to implement
and honour the Agreement.

3. The Government has lodged a pro-
test with the Government of Pakistan for
treating properties of the migrants as enemy
properties.

4, It is not possible for the Government
of India to pay compensation to the refugees
from East Pakistan for their properties left
behind for the following, among other,
reasons :—

(i) The properties of the refugees from
East Pakistan are governed by the
provisions of Nehru Liaquat Pact
of 1950, according to which their
proprietary rights subsist in them,

(ii) There is virtually no evacuee pro-
perty in the Eastern Zone in India
which can form part of any com-
pensation pool from which com-

pensation can be paid to the
refugees.

(iii) Apart from the financial impli-
cations, there will be serious
difficulties in verification of claims
of the refugees.

5. It may be mentioned that upto
31-3-1970 Government had spent Rs, 322,59
crores on the relief and rehabilitation of
migrants from East Pakistan, as compared
to Rs. 206.06 crores spent on the relief and
rehabilitation of displaced persons from
West Pakistan.
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Merger of E.S.I.C. and E.P.F.O.

*523. SHRI SRADHAKAR SUPAKAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have come to
any decision to merge the Employees’ State
Insurance Corporation and the Employees’
Provident Funds Organisation ; and

(b) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SAN-
JIVAYYA) : (a) No, Sir.

(b) The Working Group which was
sct up to examine the maltter has recently
submitted its Report. It is under examination.

Inter-State Movement of Sugar and its
Effect on Price

*524. SHRI P.C. ADICHAN :
SHRI HIMATSINGKA :
SHRI D. AMAT :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether restrictions on inter-state
movement of sugar meant for “free-sale’ have
been lifted ;

(b) if so, whether the object of these
restrictions was to keep the prices of sugar
under check by preventing artificial scarcity
of the commodity that might be indulged
in by unscrupulous traders, if so, what al-
ternative arrangements now exist for prevent-
ing such price rise ; and

(c) the extent of rise in prices of free-
sale sugar, if any, since recorded, zone-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) These restrictions were imposed

during the period of shortage and have now
been considered un-necessary in the existing
conditions of abundance of supplies. Govern-
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ment can check price rise by regulating
releases of sugar from factories for sale.

(c) A statement showing wholesale
prices of sugar in certain important
markets in the country on 22nd July, 1970

and 15th August, 1970 is laid on the Table
of the Sabha.

Statement

(Rupees per quintal)

Price on 22nd  Price on 15th
July, 1970 August, 1970

Delhi 183.00 188.00
Kanpur 170.00 178.00
Calcutta 179.00 186.00
Bombay 173.00 186.00
Madras 172.00 179.00

Mismanagement in Trunk Telephone
System in Calcutta

*525. SHRI MOHAMMAD ISMAIL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government  received
complaints of irregularities in and mismanage-
ment of the Trunk Telephone system in the
Calcutta region ;

(b) whether it has been brought to the
notice of Government that in many cases the
Ordinary Trunk Telephone calls are converted
into special or urgent calls against the desire
of the callers ; .

(c) whether the above-mentioned
practice causes financial loss to the users of
trunk telephone lines ; and

(d) if so, whether he will investigate
into the complaints and take necessary sleps
in that regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
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MUNICATIONS (SHRI
NARAYAN SINHA) : (a) No, Sir.

SATYA

(b) No, Sir.
(c) Does not arise.

(d) Does not arise.

Steps to Check Spread of Rajasthan Desert
Towards East

*526. SHRI N, K. SOMANI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Rajasthan
desert is on its onward march and is eating
away the fertile agriculturable lands of Delhi,
Punjab and U. P. ;

(b) if so, how much land has thus been
affected ; and

(c) the steps Government have taken in
the past to seriously meet this challenge in
the context of existing Indo-French and
Indo-Canadian agreements and also a desert
development Board set up for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no basis for a
positive statement to the effect that the
Rajasthan desert is cating away the fertile
agricultural lands of the neighbouring States.
But the degradation of arid areas due to
indiscriminative  exploitation of local
regulation through grazing by animals is
undoubtedly a matter of serious concerns.

(b) It is not possible to make an
estimate of land thus affected.

{c) A statement is laid on the Table of
the Sabha.

Statement

1. The question of developing arid and
semi-arid areas in Rajasthan, Gujarat and
Haryana has been receiving the attention of
the Government of India for sometime past.
A Desert Development Board has been set
up to keep under review the preparation of
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schemes, their execution through the agencics
of the State Governments, etc.,, etc. There
is a provision of Rs. 2 crores during the
Fourth Plan for undertaking pilot projects
for the development of desert areas in the
above mentioned three States. The approach
in these pilot projects is to take up specified
items of work, depending on the suitability
of the area selected, in compact and well
defined areas, with a view to creating a real
impact and showing the possibilities for other
areas, if funds were available. Administra-
tive approval to the pilot schemes estimated
to cost Rs. 103.19 lakhs has already been
given to the State Governments of Rajasthan,
Gujarat and Haryana for taking up works
relating to pasture development, soil conser-
vation, aforestation, agricultural development,
etc. In addition, desert arcas are likely to
get substantial funds under the non-plan
scheme of Rural Works Programme in the
chronically drought-affected areas in the
country for which there is a provision of
Rs. 100 crores during the remaining years of
the Fourth Plan. About Rs. 2 crores would
be available for each district, selected under
this programme. Under this scheme, the
objective is to organize permanent works for
banishing emergent scarcity relief and to
gencrate adequate employment.

2. The Central Arid Zone Research
Institute is functioning at Jodhpur and its
research programme includes desert problems.
This Institute has developed techniques to
stabilise a sand dunes and demonstrated the
same in the field. It has also established
successfully wind-breaks along the road sides
and shelter-belts against wind  erosion,
Suitable methods have also been evolved by
scientists of this Institute to comtrol gerbils
(rodents) which are a mence to desert
vegetation. Also suitable tree and grass
species have been evolved for afforestation
and range development taken up by the
State Departments.

The Indo-French and Indo-Canadian
Projeets would provide assistance for im-
providing  agricultural products under
rain-fed condition and not desert develop-

ment as such.

Plantation Workers' Working Hours and
Accommodation

*527, SHRI G. VENKATASWAMY :
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Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the National Commission
on Labour has recommended to reduce the
working hours of adult plantation
workers ;

(b) if so, the reaction of Government
in regard thereto ;

(c) whether certain employers organisa-
tions have suggested to lower the provision
of eight per cent accommodation annually ;

(d) the names of such employers orga-
nisations, and

(e) the reaction of Government in this
regard ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Yes.
(b) It is proposed to amend the

Plantations Labour Act, 1951, suitably,
(c) Yes.

(d) The Consultative Committee of
Plantation Associations and the Indian Tea
Planters’ Association.

(e) The matter was discussed at the 13th
Session of the Industrial Committee on
Plantations held on 10th July, 1970 and
it was agreed that the employers should
comply with the earlier decision of the
Committee to construct houses for 8 per cent
of their workers every year.

Co-operation extended in Exposing shady
on In Nurlprlllt by two New Delll
Dailies ‘Pratap’ and ‘Vir Arjun’

*528. SHRI ESWARA REDDY :
Will the Minister of INFORMATION AND

BROADCASTING AND COMMUNI-
CATIONS be pleased to state :
(a) whether it is a fact that some

applications were received by the Registrar
of MNewspapers, New Delhi, offering co-
operation in showing shady transaction in
newsprint in the registers of both the Dalies
‘Pratap’ and ‘Vir Arjun’ of New Delhi ;
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(b) if so, the details thereof ;

(c) whether the services of the indivi-
duals were utilized ; and

(d) if not, the reasons therefor !

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) and (b). A
letter was received by the Registrar of
Newspapers for India from an ex-employee
of PRATAP and VIR ARJUN in which he
alleged that there were serious irregularities
in the maintenance of accounts relating to
newsprint wastage, press room returns, print
orders, purchases of newsprint a.ud conver-
sion of reels into reams.

(c) and (d). No, Sir. An independent
scrutiny of the records of the newspapers was
carried out by an officer of the Registrar
of Newspapers during November 1969. The
allegations made by the complainant were
fully in view. It was found that the circu-
lation of the dailies, as claimed by the
publishers, was in order.

Film Censor Board’s Strict Attitude
towards Indian Films Stress on Sex
and Violence

*529. SHRI SITARAM KESRI :
SHRI SHIV CHANDRA JHA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government have issued
instructions to the Film Censor Board to
take strict attitude towards the Indian Films
which tended to lay stress on sex and
violence ; and

(b) if so, the details of instructions
issued in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b).
Yes, Sir. While drawing the attention of
Central Board of Film Censors towards the
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growing tendency to depict violence, sex and
vulgarity in films Government has asked the
Board to be strict in the matter of censorship
of such films.

Abolition of Food Zones

*530. SHRI S. M. BANERIJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to slate :

(a) whether a final decision has been
taken to abolish Food Zones in the
country :

(b) if not, the reasons for the same ;
and

(c) when a decision is likely to be
taken ? :

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Movement of wheat
and wheat products, except in statutorily
rationed areas, is unrestricted throughout the
country. The movement of coarse grains is
also virtually free. As regards rice, the
policy will be reviewed in the next Chief
Ministers’ Conference on the price policy for
kharif foodgrains sometime in September-
October this year.

Newspaper Finance Corporation

*531, SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) when the proposed Newspaper
Finance Corporation is expected to come into
existence.

(b) the main features of the corporation ;
and

(c) which categories of papers will be
entitled to secure loans and other types of
financial assistance from the proposed
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
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MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a)to(c). The matter
is under the active consideration of
Government and a decision will be taken
shortly.

A. L. R. Cuttack off the Air for one day.

*532, SHRI D. N. PATODIA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Cuttack had
gone off the air for one day on the 28th July,
1970 ; and

(b) whether suspension of the radio
service for such a long time was justified ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) No, Sir. But the
station had to go off the air on 27th July,
1970.

(b) A departmental
matter has been ordered.

enquiry into the

Plan to Boost Production of Cash Crops
like Jute, Cotton and Oilseeds :

*533, SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
have chalked out a comprehensive programme
to boost cash crops like, jute, cotton and oil-
seeds this year ;

(b) if so, the details of the programme ;

(c) the amount earmarked for the pur-
pose ;

(d) the target of production fixed for each
crop ; and

(e) whether the State Governments have
been sounded about-this programme and if so,
the response thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement is placed on the Table of
the Sabha. [Placed in Library, See No.
LT—402/170]

(¢) The amount earmarked for the pur-
pose is as follows :

Rs. in lakhs

(i) Cotton B985

(ii) Oil-seeds 83.46

(iii) Jute 45.00

Total : ;EI—"
(d) The targets of production during
1970-71 are as follows :

(i) Cothon 65 lakh bales
(ii) Oilseeds 90 lakh tonnes

(iii) Jute & Mesta 81 lakh bales

(e) These programmes have been worked
out in consultation with the State Govern-
ments concerned and are being implemented
by them, supplementing the programmes
under the State Plan.
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. Production of Sugarcane during ,1969-70
and Price of Sugar

*535. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is fact that there has been
heaviest production of Sugarcane during the
year 1969-70 ; if so, the total estimated
production ;

(b) whether it is also true that Govern-
ment checked the fall of price of Sugar from
certain level ; if so, the reasons therefor
and why not the price be allowed to prevail
in the market by the forces of demand and
supply ;

(c) whether Government have received
reports that at certain places, the farmer set
fire to the sugarcane crops as they felt un-
economical to cut and send the same to the
Mills as the season for the next crop had
approached ; if so, the reasons for not
taking steps by Government to save the
national loss ; and

(d) the total estimated produce for the

current year of Sugarcane 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The estimated
production of sugarcane in 1969-70 is 1312.2
lakh tonnes. -
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(b) The prices of levy Sugar which is
70% of the production is fixed on the basis
of the cost schedules recommended by the
Tariff Commission. The price of sugar in
the open market is determined by the forces
of demand and supply and is sought to be
kept within reasonable limits by regulation of
releases of sugar to sugar factories for sale.

(c) There was a report in the Press about
Haryana farmers having decided to burn
their cane but the State Government inti-
mated that there was no such report with
them, The Punjab Government also inti-
mated that they had no such report. No
other report in respect of burning of cane has
been received.

(d) It is too early to estimate the
production of sugarcane shown during the
current year.
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Arms Seized at East Pakistan
. Refugee Camp at Mana

*537, SHRI K. P, SINGH DEO : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :
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(a) whether it is a fact that a large
quantity of arms was seized at the East
Pakistan Refugee Camp at Mana recently ;

(b) if so, the nature of the arms seized
and whether the origin of these arms has been
established ;

(c) whether any investigation into the
circumstances in  which these arms were
smuggled into the Refugee Camp at Mana
has been made ; and

(d) if so, the result thereof and the
action taken by Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). According
to the information furnished by the Chief
Commandant, Mana Group of Transit
Centres, certain unassembled parts of two
country made pistols were recovered from
the house of a local employee of the Mana
Industrial Centre. The bombs were also
found from a well. The parts of weapons
found were of indigenous make.

(c) and (d). It is still not known how
these were smuggled into the Camp premises.
Police investigation is in progress, Further
action will be taken on receipt of the police
report.

Credit Facllities to Farmers

*538. SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that small farmers
are not getting proper and timely credit faci-
lities in the country ;

(b) if so, the steps contemplated to
ensure timely and easy credit facilities to
small farmers by Government ; and

(c) whether this matter was taken up
with the Nationalised Banks and they have
agreed to provide credit facilities to small
farmers on easy terms and if so, the details
thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVYELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b) : Yes, Sir, In re-
cognition of this fact Government have
initiated measures to ensure the flow of
credit to small farmers particularly from
institutional sources. The following are some
of the important measures :

(i) A special scheme for the extension
of supervised credit to small and
marginal farmers has been under-
taken by the Government of India
in the Fourth Five-Year Plan. The
scheme will be implemented in 86
selected districts throughout the
country,

(ii) The loaning policies and procedures

of cooperative institutions are being

reoriented to give priority and spe-
cial attention to the credit needs
of the small farmers,

Credit institutions are being advised
to re-orient their policies so that
loans are advanced on the basis of
the soundness of investment plans
rather than merely the security of
the assets possessed by the borro-
wer, To cover the risks that may
be apprehended in such re-
orientation, the Central Government
have decided to set up a Credit
Guarantee Corporation to cover
advances made to the small borro-
wers in various sectors including
agriculture,

(iii)

(c) Yes, Sir. The question of stream-
lining the wvarious activities of lending to
the hitherto neglected sectors, removing
obvious disparities and helping the rural
section of the community such as the small
farmers, has been taken up with the
nationalised banks. It has been agreed in
principle that carefully selected low income
groups in these sectors may be given the
benefit of lower rates of interest. To encourage
lending to weaker sections by the banks, it
has been decided to institute a Credit Guarantee
Scheme to be i r- b by a 8p =a1
Credit Guarantee Corporation. A spevial
committee has been formed by the Depart-
ment of Banking after the Finanace
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Minister’s meeting with the custodians of
the nationalised banks held on July 22, 1970
to go into the relevant matters.

Regional Research Laboratory, Hyderabad

*539. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any new research is being
conducted by the Hyderabad Regional
Research Laboratory in regard to vegetable
oil ;

(b) if so, the details of the project ; and

(c) whether American aid, both financial
and personnel and technical know-how, is
forthcoming for this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A new research project on
“Investigation of means for directing the
hydrogenation of Cotton seed oil to obtain
basic information needed for the production
of new and improved edible fat products
from this commodity, thus improving its
utilisation potential” has been approved in
May, 1970 and work on the project is
expected to be started shortly.

(b) The aim of the project is to explore
the means for hydrogenating Cotton seed oil
in such a way as to reduce the content of
the most unsaturated fatty acid present and
to give an oil of high shelf stability.

(c) The project will be aided from PL-
480 Funds to the extent of Rs. 1,66,700/-
spread over three years. No American
personnel or  technical knowhow are
involved.

Problem of Land Reforms

*540, SHRT RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that his Ministry
proposed to depute a high official to go into
the problem of land reforms and recom-
mend measures ;
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(b) if so, the details thereof ;

(c) whether it is also a fact that Govern-
ment want the states to take immediate steps
to convert annual Pattas to periodic Pattas
so that the peasants could own land they
cultivated ; and

(d) the .esponse of States to his sugges-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : (a) and (b). The progress and pro-
blems of land reforms were considered at the
Chief Minister’s Conference on land reforms
held in November, 1969. In the light of dis-
cussions, recommendations have been made for
further measures of land reforms in the Fourth
Plan Document. The question of setting
up an appropriate official machinery in order
to service the Committee of Direction on Land
Reforms and to remain in touch with the
States in regard to implementation is under
active consideration of Government.

(c) Yes, Sir.

(d) The State Governments are taking
necessary action,

Malpractices in Distribution of High-
yielding Seeds
3374, SHRI BABURAO PATEL:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that poor-guality
seeds are palmed off as high-yiclding ones by
certain seed dealers despite the Seeds Act
having safeguards against such malpractices ;

(b) if so, the instances where this has
happened with action, if any, taken against
the offending seed dealers ; and

(c) the total quantity and wvalue of seed
produced to Government mechanized farms
with manner of distribution 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) No such complaints have been
received by the Government of India.

(b) Does not arise.

(c) During the years 1968-69, 32, 402.59
quintals of seeds valued at Rs. 37,68,658.10

. were produced at the Central State Farms.

Seeds produced at the farms are first offered
to the State Governments in which the farms
are located. The surplus is sold to other
Statesforganisations and private parties on
commercial terms.

Loss of Fertility of Soil in Punjab due to
use of Fertilizers and High-yielding
Varietles of Seeds

3375. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government’s attention has
been drawn to a report of the research
scientists of the Punjab  Agricultural
University saying “the inherent fertility of
the State's soil has been deplete to a
dangerous level™

(b) if so whether wheat farmers in the
North were warned about this ;

(c) whether itisa fact that some of
these farmers raised bumper crops from the
new high-yielding varieties with the help of
only Nitrogen and now the standing crops in
some areas have withered due to lack of
potash and phosphatic nutrienits ;

(d) the total loss on this account ; and

(e) whether there is any proposal to
control the sale of seeds of high yielding
varieties ; if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (a) No such alarming situation has
been reported by the Punjab Agriculture
University.

However, in extremely sandy and poor
soils, few isolated cases where only nitro-
genous fertilizers were used without balanced
application of nitrogen, phosphorus, potas-
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" sium and other micronutrients, poor responses
to nitrogen have been observed.

(b) The Punjab Agricultural University
as well as the research organisations in other
north Indian wheat growing States, have
been recommending balanced use of fertilizers.

(c) As mentioned above, poor responses
to nitrogen alone, are expected in soils
deficient in other nutrients. For obtaining
highyields with fertilizer-responsive varieties,
balanced use of fertilizer is necessary.

(d) It is not a question of total loss in
production, because the production in the
State was still higher than in previous years.
It is primarily a question of lower responscs
to nitrogen alone because of lack of
balanced use of fertilizers.

(e) Question does not arise as the fault
does not lie with the high yielding seeds. It
is well recognised that for getting high yields
and obtaining maximum potential of these
seeds, use of balanced fertilizers and
manures is essential. For feeding increasing
population and maximising production per
unit area of land, high yielding seeds are
more suitable instruments in the hands of
the farmers and the Government.

Introduction of T. V. in Rural Areas

3376. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the Infor-
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mation and Broadcasting Ministry and the
Department of Atomic Energy have cometi-
tive schemes for introduction of TV on a
large scale in rural areas, which keep chang-
ing from month to menth ;

(b) if so, the cost and details of the
original and the present schemes submitted
by both, with amount of foreign exchange
needed in each case ; and

(c) the reasons why Government do not
set up a committee of experts to help them
to arrive at a final decision instead of the
3-man Government panel set up now to go
into the question ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No,
Sir.  Ministry of Information and
Broadcasting has prepared a  scheme
for development of a nation-wide TV net-
work by ground-based relay stations. The
scheme prepared by the Department of
Atomic Energy aims at providing a nation-
wide TV coverage by means of a communi-
cations satellite. Both these schemes have
been drawn up recently and there has been
no change in the same.

(b) Two statements are laid on Table of
the House.

(c) Experts from different fields have
been associated in a Working Group which is
examining both the schemes.

Statement |

Estimates of Capital Outlay on TV Coverage Plan by Ground Based System
(SCHEME OF MINISTRY OF [ & B)

S. No. Discription Capital Foreign Remarks
Outlay Exchange
(Rs. in crores)
1 2 3 4 5
PHASE L

1. Setting up of 20 Regional
Stations.
2. 80 Relay transmitters

3776
36.00

11.26

12.00 Given the necessary
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1 2 3 4 5
3 Research and Training financial and other
facilities. 1.00 0.30 resources, phase I
4, 15 O.B. Units. 6.00 4.50 would be completed
in a period of 7
Total :—  80.76 28.06 years and phase II
_— in another 3 years.
PHASE 1L
1. 70 Relay transmitters 31.50 10.50
Grand Total :— 112,26 38.56
" Say 112,00 39.00

Statement Il

Estimates of Capital Cost Outlay on TV Coverage Plan Via Satellite

(SCHEME OF THE DEPARTMENT OF ATOMIC ENERGY)

Amount in Rupees

Amount in Rupees

in crores. in crores.
*). Satellite cost including 21.00 (¢) 10  Programme-
manufacture, develop- Generating  facili-
ment, launch, launch ties at the rate of
insurance and launch Rs. 10 lakhs each. 1.00
support facilities.
450,000 Front Ends at
2. Ground Segment : Rs, 700 each, 31.50
(a) 5 Earth Stations 99,75 say 100
(Transmit-Receive)
at the rate of Rs. 1 4. Differential cost including 21.50
crores each. 5.00 maintenance
127.50
(b) 15 Receive Only
Stations at the rate (Total cost—Rs. 127.50 crores)
of Rs. 15 lakhs
each. 2.25
Note : It is not possible at this stage to
(c) 20 Main Studios indicate clearly the foreign exchange
at the rate of Rs. component.
1.5 crores each. 30.00
* This related to the first satellite. For
(d) 20 Transmitters at the second and third satellites an
the rate of Rs. 45 additional sum of Rs. 6 crores would
lakhs each. 9.00 be needed.
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Average Monthly Income of Handloom
Weavers/Labourers

3377. SHRI N. R. DEOGHARE : Will
the  Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total population of handloom
weavers/laboures in the country during the
last three years ; and

(b) their everage monthly income during
the last three years ?

MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) Exact information
regarding the total number of weavers/
labourers employed in the handloom industry
is not available, There are, however, 30
lakh registered handlooms in the country,
out of which 24 lakh looms are estimated
to be active. It is estimated that these 24
lakh looms provide employment to about
30 lakh weavers and 45 lakh persons are
engaged in preparatory process.

THE

(b) Information regarding the average
monthly income of a handloom weaver/
labourer during the last three years is being
collected and will be placed on the table of
the Sabha as soon as made available.

frgfedt & foq smermaolt drd

3378. st Fgm wAW™ WS wT
AT A9t SAren T ST T a8 9T
#t F1 &4 fF

(%) = FwHwEATR F AgiReE
y ot ar frow Fraffa fear gom @
fag¥ i ATEWEATR § G@F  FOr
fawrr & qwrdt Sfasrd 1 gaF fawn
¥ & s et frgferdl & fag ofss e
¥ wifae fRaT AT ATAVaS § ;

(@) afz &, @ T A FrHTATA
¥ gaamt waEA & feq shegel &
qr & fou awrigdl & ARSI Y
afsg @1F ¥ NEEA-FE ¥ gEiEd
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mfrgal & mfaes 7 & T & s
RO ; AR

(7) = @R w1 faww S
sfrafag a0F & afsa N gra fer i
YA F E FC a9 FOHT FeeErd @)
sfasifat e s g ?

AT AAT JEI WeATHY AT AT
fawm & o weEt (ot Ko Ko AT ¢
(F) s, g | frasi & s=ta ag Waw@s
g f5 segedd, agms Syged afx
Ft wdt F fou wfsa w7 wfafs &
wrafud gea Stegax &1 mfwe fear
T |

(@) wifs smErwarel ¥ ‘gg-arof’
F1-%71 & fod A ger MIgaz @ §,
wafed 38 w9 afufs § affes s
&1 YA g AGf I3 91 | faeer w2ww
F wwa fAws &), A 5 7 Frwa @
F@-wre F70 §, @ afufs # mivs fer
T v |

(7) swr g S=ar

Standard of Land Reforms in Kerala and
‘West Bengal and Distribution of Land
to Landless

3379. SHRI G. KUCHELAR :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any standard has been fixed
in Land Reforms Scheme ; if so, when it was
fixed ;

(b) how much of land has been acquired
and how many persons have been given
lands under the Land Reform Scheme by
Kerala and West Bengal States from 1967 to
1970 ;

(c) how much of the land is dry and
how much wet ; and

(d) how many landless and houscless
persons have been given with suitable lands
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and house sites respectively in Kerala and
West Bengal from 1967 so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Information is
being collected and will be laid on the Table
of the House.

Post Offices for Golf Link and Shanker Road,
New Delhi

3380. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether 'new buildings for housing
the Post-Offices at Golf Links (near Sujan
Singh Park) and Shanker Road (New
Rajinder Nagar), New Delhi have been
constructed recently ;

(b) if so, when these are likely to start
functioning ;

(c) whether these post offices will also
serve as separate delivery zones for serving
mails to the surrounding areas ; and

(d) if so, the details of the areas that
will be covered by each of these two post
offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Khan Market Post Office has been
shifted into the new building near Sujan
Singh Park and has started functioning in the
new premises from 17-8-70.

Rajinder MNagar Post Office will start
functioning in the new building on Shanker
Road with effect from 31-8-1970.

. (c) Omly Rajinder Nagar Post Office
(Shanker Road) will be a new delivery office.
Khan Market post office (Golf Link) will
remain a non-delivery office.
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(d) The localities which will come under
the delivery jurisdiction of Rajinder Nagar
post office will be New Rajinder Nagar, Old
Rajinder Nagar, Rajinder Park, Durga
Colony, Ambedkar Nagar, Ratanpuri,
North Extension area, N. P. L. Quarters
lying on the side of New Rajinder Nagar.

Setting up of a Model Farm in U. P. or
Punjab for Training in Use of Tractors
and Combined Harvestors Imported
from German Democratic Republic

3381. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the G. D. R.
Government has taken a decision for setting
up a model farm either in Punjab or U. P.
to train Indian technicians and farmers in
the use of tractors and combined harvestors
imported from that country ;

(b) if so, whether the site for the farm
has since been selected ;

(c) if so, the details thereof ;

(d) whether it is a fact that Andhra
Pradesh Government was not satisfied with
the performance of tractors from G. D. R. ;
and

(e) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). A proposal was
received from the Trade Representation of
the German Democratic Republic in India,
New Delhi, for setting up an agricultural
farm for testing and evaluation of farm
equipment supplied by the GDR and
training of Indian technicians. But exami-
nation, it was not found feasible to accept
the offer,

(d) Yes, Sir.

(c) Government suspended the import of
RS-09 tractors after reports of complaints
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had been received from the A. P. State,
Agro-Industries Corporation in December,
1969. A Committee of Technical Experts
was simultaneously appointed to make an on
the spot study of the performance of
these tractors in various States including
A. P. The recommendations made by the
Committee were discussed with representa-
tives of GDR, Agro-Industries Corporation,
State Trading Corporation and the decisions
taken at this meeting have generally been
accepted by the GDR suppliers and are
being implemented by them. The GDR
suppliers have also supplied five modified
RS-09 tractors and these are currently being
tested at various places in the country. One
more modified tractor is being flown from
GDR for test.

Meeting of Telephone Advisory Committee,
Delhi for Grant of Telephone Connections

3382. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether the Delhi  Telephone
Advisory Committee had met on the 27th
July, 1970 to consider cases of allotment of
Telephones in Delhi ;

(b) the names of persons whose names
were recommended for out-of-turn allotment
of phones under the Jor Bagh Exchange ;

(c) whether it is a fact that all the
members of the Telephone  Advisory
Committee were asked by the authorities
to send in only one name per member by the
Tth July, 1970 ;

(d) if so, whether the members of the
Committee had protested against this
decision of nominating only one name ;
and

(e) if so, the reaction of Government
thereto and the steps being taken to give
more phones through the Telephone Advisory
Committee members ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes,

(b) A list showing the names of persons
who were recommended for out of turn
allotment of telephones in ‘Special' Category
under the Jor Bagh Exchange and the newly
opened Okhla Exchange is laid on the Table
of the House. [Placed in Library. See
No. LT-4022/70], No connection was
recommended on out of turn basis in this
area under ‘OYT".

(c) No; the General Manager, Tele-
phones had invited the members to send in
5 names each —3 in Jor Bagh Exchange and
2 in Okhla Exchange arca which until

recently was in Jor Bagh area.

(d) One member had suggested that no
restriction should be placed on the number
of names to be recommended by a Member
of the Committee,

(¢) The rules do not provide for any
restriction on the number of suggestions to
be made by any member. The apportion-
ment of new telephone connections against
available capacity at Delhi is as follows :—

oYT 70%
Special 15%
General 15%

Out of the 15%, connections provided in
‘Special’ Category half the number has to be
given strictly in turn and the rest half can
be allotted on out of turn basis on the
recommendations of the Telephone Advisory
Committee, Since the number of connec-
tions that could be given on out of turn basis
was limited, the members were requested to
restrict  their recommendations, More
phones will be provided to Special Category
applicants through the T. A, C. when more
capacity becomes available in the existing
exchanges and opening of new exchanges in
Chanakyapuri and Hauz Khas during the
current five year plan.

Complaints against RS-09 Tractors I
from German Democratic Repub

3383. SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRICUL-
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TURE be pleased to state :

(a) the outcome of the meeting held on
or about the 14th June, 1970 in Krishi
Bhavan to discuss the complaints of RS-09
Tractors supplied to the various Agro-
Industries Corporations in the country ;

(b) whether the findings of the above
meeting have been confirmed and accepted
by the German Democratic Republic ; if so,
whether the “action agreed to" in the
meeting has been implemented by the
Suppliers of RS-09 Tractors ;

(c) the names and official positions of
the participants of the above meeting ;
and

(d) whether the minutes or findings of
the aforesaid meeting will be laid on the
Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a), (c) and (d). A copy of
the minutes of the meeting held in Krishi
Bhavan on 14th May (an. not June) 1970
to discuss the complaints of RS-09 tractors
is laid on the Table of the House. [Placed
in Library See No.  LT-4023/70].
The minutes indicate the names and official
positions of the participants of the meeting.

(b) The G. D. R. Suppliers have con-
firmed that the minutes have their general
acceptance, The various decisions taken
therein are being implemented by them.

Import of RS-09/124 Tractors and their
Distribution through State Agro-Industries
Corporation

3384. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total number of RS5-09/124
Tractors imported into the country as on
the 31st July, 1970 and their allotment to
various Agro-Industries Corporations in the
country ;

(b) how many of these tractors were
actually sold, cannibalized to supply spares,
used on customs or for hiring and remaining
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unsold by Punjab, Gujarat, Rajasthan and
Andhra Pradesh Agro-Industries Corpora-

tions ;

(c) whether any or all of the above
Corporations have lodged “Warranty claims"
to the tune of several lakhs of rupees with
the Ministry and State Trading Corpora-
tion ; if so, the nature and extent of each
claim ; and

(d) the action taken or proposed to be
taken on these claims ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 1,998 numbers of
RS-09/124 tractors have so far been

imported. These have been allotted to the
various State Agro-Industries Corporations
as indicated below :—

Name of the No. of tractors
Corporation allotred
Andhra Pradesh 364
Gujarat 478
Punjab 600
Rajasthan 400
Mysore 56
Tamil Nadu 100
Total : 1998 (two
tractors
recoived
short)
(b) to (d). The required information is

being collected from the concerned State
Agro-Industries Corporations/S. T. C. and
will be laid on the Table of the Sabha as
soon as received,

Books on “Jobs for Our Millions"

3385. SHRI BIBHUTI MISHRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
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(a) whether it is a fact that in a book
“Jobs for our Millions” written by the
President, certain suggestions for solving the
problems of unemployment in India have
been made ;

(b) if so, whether Government have
studied these suggestions ; and

(c) if so, what view has been taken by
Government ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D.
SANJIVAYYA): (a) Yes.
(b) and (c). The suggestions are being

examined,

Acute Shortage of Techniclans

SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR:

SHRI S. M. KRISHNA :

3386.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is fact that there is a
shortage of Stenographers, Wireless Operators
and Radio Technicians in the capital as
reported in the ‘Hindustan Times" dated the
14th June, 1970 ;

(b) if so, the reasons thereof ; and

(c) the steps taken or likely to be taken
to meet the shortage ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SAJIVAYYA) : (a) and (b). The news report is
based on the information regarding vacancies,
in the filling of which employers experienced
difficulty, and for which, Employment
Exchanges were not in a position to submit
suitable candidates on the terms and condi-

tions offered by the employers.

(c) Facilities for training of Stenographers
and Radio Mechanics have been provided in
the Industrial Training Institutes and Poly-
technics in Delhi, in addition to the facilities
for training in these trades provided by the
Private Institutions.
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Panchayat Poll in Yedagandi, Godavari

3387. SHRI B. K. DASCHOWDHURY :
SHRI NANJA GOWDER :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that 800 votes for
panchayat poll in Yedagandi in Kapileswara-
piram Panchayat Samiti in East Godavari
district had been auctioned for Rs. 50,000/-
according to the Andhra Pradesh Minister
for Hindu Religious Endowments ; and

(b) if so, the details thereof and the
steps taken by Government against . this kind
of auctioning of votes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) :
(a) and (b). Information has been called
for from the State Government and will be
placed on the Table of the House, when

received.

Development of Command Areas of River
Valley Projects

SHRI K. M. MADHUKAR :
SHRI SARJOO PANDEY :
SHRI JAGESHWER YADAV :
SHRI C. JANARDHANAN :

3388,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is any proposal to
intensify the development of the command
areas of various river valley projects in the
coming years with a view to harnessing the
unutilised potential for increasing the pro-
duction of foodgrains and agricultural raw
materials ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The under-utilization
of the irrigation potential created by major and
medium irrigation projects has been a source
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of concern to the Government of India ever
since the early sixties. The joint Working
Group of the Ministries of Food and
Agriculture and Irrigation & Power, which
was set up in 1963, under the chairmanship
of the then Secretary (Agriculture) to examine
this problem observed that “‘only about half
the irrigation potential available at the outlets
from major and medium irrigation projects
was being utilised at the beginning of the
Second Plan.” The latest available figures
of utilization (upto the end of 1968-69) show
that the percentage of utilization had
reached 81. The under-utilization is as high
as 40 lakh acres. This figure again is based
on the engineering concept of water utilization
which merely represents the area of surface
to which water has been applied and does
not take account of the needs of crops
grown in respect of the quantity and timing
of irrigation. The utilization of potential
in the above sense, even if it is 1009, is not
what is required. The aim has to be to
make the optimum use of water by adopting
cropping patterns and irrigation practices
based on a careful study of water require-
ments of crops in the particular soil and
climatic conditions of any given area.

2. Even after the best possible use has
been made of available water resources, the
development of a command area will depend
upon the extent to which the necessary agri-
cultural inputs, services and infra-structures
can be made available to it. Attention has
also to be given to the maintenance of the
storage on which the command area depends
for irrigation, The treatment of the catch-
ment areas, which contribute the silt threaten-
ing the life of damse, is also very important.

3. Steps have been initiated towards
achieving the optimum use of irrigation
potential. There is at present insufficient
knowledge of soil-water-plant relationships
under various climatic conditions in the
country. A great deal of study of soil
conditions and water management problems
will have to be carried out before recom-
mendations can be made to the farmer with
regard to the cropping patterns and irriga-
tion practices best suited to the area. To
overcome this difficulty, regional soil and
water management pilot projects are proposed
to be started. Three such projects—one
at Bellary (Tungabhadra command area),
another at Dohrighat (Dohrighat Pump Canal
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area in WU.P.) and the third at Patiala
(Bhakra System in Punjab) have already
started functioning and four are proposed
to be taken up during the current financial
year, one each in Maharashtra, Gujarat,
Orissa and Rajasthan. The ultimate aim is
to have one such project in each State,

4. Integrated area development prog-
rammes in selected command areas have
been initiated during the Fourth Five-Year
Plan. While the State Governments are
expected to provide all the necessary inputs
and supporting services, e.g., consolidation of
holdings, construction of water courses,
carrying out of adequate soil surveys,
provision of drainage system, land-levelling
and shaping, supply of farmers' needs in
respect of credit, seeds, fertilizers, pesticides,
agricultural machinery, etc., supplimental
irrigation from groundwater sources, diversi-
fication of agricultural and mixed farming
programmes, etc., the Central Government is
cxtending financial assistance for strengthen-
ing infra-structure facilities regarding rural
communications and market facilities. There
is a provision of Rs. 15 crores in the
Fourth Plan in the Central Sector for
strengthening these facilities in the following
ten command areas :

(i) Kosi (Bihar)

(ii) Nagarjunasagar (Andhra Pradesh)

(iii) Tungabhadra (Mysore & A.P.)
(iv) Kangsabati (West Bengal)

(v) Rajasthan Canal (Rajasthan)

(vi) Mahi-Kadana (Gujarat)

(vii) Cauvery Delta (Tamil Nadu)
(viii) Tawa (Madhya Pradesh)

(ix) Pochampad (Andhra Pradesh)

(x) Jayakwadi (Maharashtra).

5. Under the above Central Sector
Programme, Rs. 1.5 crores would be made

.available for improvement of link roads and

market complexes in each Command Area
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during the Fourth Plan, subject to the
condition that the State Government
concerned agrees to provide all  other
necessary inputs and supporting services
including proper administrative machinery.
A beginning has already been made in Kosi,
Tungabhadra and Nagarjunasagar. It is
proposed toextend this programme during
the current financial year to Kangsabati in
West Bengal, Mahi-Kadana in Gujarat,
Rajasthan Canal in Rajasthan and Pochampad
in Andhra Pradesh. The matter is now
under correspondence with the State
Governments concerned with a view to draw
up detailed schemes,

6. It is also proposed to initiate inten-
sive studies of the needs of the watersheds
as well as of command areas of major
river valley projects by joint G.O.lL-State
teams of experts with a view to prepare
project reports containing specific schemes

for implementation. The Conference of
‘Agricultural  Ministers, held recently,
endorsed the recommendation that a

beginning should be made by taking up
one important river valley project for such
an intensive study in each State. This
Conference also agreed that, while drawing
up State Agricultural Development Plans,
priority would be given to the needs of the
command areas. Treatment of catchment
areas of reservoirs is also proposed to be
given the highest priority while drawing up
State Soil Conservation Programmes,

Assurance to Calcutta Port Bargemen

3389, SHRI S. KUNDU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have given any
assurances to the bargemen of Calcutta
Docks to amend the scheme regulating
employment of dock workers and chipping

and painting workers ;

(b) whether any time limit has been
stipulated ; and

(c) if so, the details thereof ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D. SANIJI-
v.kaA) : (8) No such assurance was
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given to bargemen operating in Calcutta
Port.

(b) and (c¢). Do not arise.

Experiments on Grape Beverages in
Punjab Agriculture University

3390. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOQOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the experiments made by
Prof. Vyas of Punjab Agricultural University
on grape beverages ;

(b) if so, the details thereof ;

(c) whether Government have ascertained
the facts that the richness and the freshness
of grapes could be within the easy reach of
the people all the year round if experiments
conducted on production of juice and carbo-
rated beverages from grapes were channelised
into commercial production ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, The Government's
attention has been drawn to the experiments
made by Prof. Vyas of Haryana Agricultural
University on grape beverages.

(b) The Haryana Agricultural University
has developed the techniques for manufacture
of (i) sparking grape juce, (ii) Drakshamrit,
and (iii) wines (somras) of different types
such as red and white table wine, dessert wine
and vermouth. -

(c) This has been ascertained.  Taking
the experiment beyond laboratory scale, a
detailed project has been drawn up by the.
Haryana Agricultural University in which the
economics of large-scale production and
the process involved will be worked out.
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(d) A process for clarification and car-
bonation of grape juice to make a pleasant
beverage has been worked out. From a study
of the economics it appears that a 200 ml.
carbonated juice bottle could be sold for
Rs. 2/ inclusive of the cost of bottle, and a
bottle (750 ml.) of wine for Rs. 12/- including
excise duty. The Department of Micro-
biology of the University has prepared a
detailed project report for establishing a com-
posite grape processing unit which envisages
399 return on investment. The annual
crushing capacity of the unit is expected to
be 700 tons initially increasing to 2300 tones
in three years. Capital investment is esti-
mated at Rs. 60 lakhs and Rs. 30 lakhs will
be required as working capital.

Complaints against E. S. 1 Scheme

3391. SHRI INDRAJIT GUPTA :

SHRIRAMAVATAR SHASTRI:

SHRI C. JANARDHANAN :
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have received
numerous complaints against the working
of the employees State Insurance Scheme ;

(b) if so, the nature of the complaints
received ; and

(c) the action taken thereon ?

THE MINISTER OF LABOUR &
REHABILITATION(SHRI SANJIVAYYA) :
(a) In the normal course some complaints
are received against the working of the
Scheme.

(b) The complaints generally relate to
fnadequacy of medical benefit and delay in
payment of Cash Benefits.

(¢) The provision of medical care under
the Employees’ State Insurance Scheme is the
responsibility of State Governments and the
complaints relating to medical care are looked
into hy respective State Governments. The
cash benefits are administered by the Emp-
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loyees’ State Insurance Corporation and
the complaints regarding cash benefits are
investigated and suitably dealt with by the
Corporation.

Complaints inst Quality of Milk Supplied
b:r%clhi Milk Scheme i

3392, SHRI BENI SHANKER
SHARMA :

SHRI DEVEN SEN :

SHRI B.K. DASCHOWDHURI :

SHRIMATI ILA PAL
CHOUDHURI :

SHRI KANWAR LAL GUPTA :

SHRI G. Y. RRISHNAN :

SHRI N. SHIVAFPPA.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there have been complaints -
recently that the Milk supplied by the Delhi
Milk Scheme was not fit for human con-
sumption ;

(b) whether it is a fact that its colour
was an unnatural yellow and it gets spoilt
despite refrigeration ; and

(c) if so, the steps proposed to be taken
to check it and to supply wholesome healthy
milk ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) No, Sir. Occasionally, the curdling
of milk occurred on account of failure of
refrigeration.

(c) The situation has improved with
increase in procurement of milk with the
onset of monsoon. Delhi Milk Scheme has
well equipped Quality Control Laboratories
at its Central Dairy. Every care is taken by
D. M.S.to ensure issue of wholesome healthy
milk.

Demand of New Delhi Trade Employees’
Assoclation Re. Saturday as
Half-day Holiday

3393, SHRI B.K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
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BILITATION be pleased to state :

(a) whether the New Delhi Trade Emp-
loyees" Association has demanded that Satur-
days be treated as half-holidays, as a six-day
week left very little time to workers for their
own needs ; and

(b) if so, the details thereof and the re-
action of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANIJI-
VAYYA) : (a) Yes, Sir.

{b) The Association in a wrilten repre-
sentation demanded among other things that
shop employees in Delhi should be afforded
the facility of half-day holiday on all Satur-
days for enabling the employees to attend to
their domestic and other obligations. On
receipt of the representation the Delhi
Administration, which is the appropriate
authority, considered the demand in consul-
tation with their Labour Advisory Board
and decided that it is not necessary to make
a provision to this effect in the Delhi Shops
and Establishments Act, 1954,

Strike by Calcutta Port and Dock Workers

SHRI INDRAJIT GUPTA :
SHRI RABI RAY :

SHRI MRITYUNJAY PRASAD:
SHRI HIMATSINGKA :

3394,

SHRIMATI ILA PALCHOU-
DHURI :
SHRI BENI SHANKER
SHARMA :

SHRI HEM BARUA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether normal operations of Calcutta
Port were dislocated for several weeks recen-
tly arising out of disputes between stevedore
labour, shore workers and bargemen, on the
one hand and their respective employers on

the other ;
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(b) if so, the issues involved in each of
the disputes and how they were settled ;
and

(¢) the steps proposed to be taken for
carly settlement of similar disputes in future
so that stoppage of work can be avoided ?

OF LABOUR
(SHRI  D.

THE MINISTER
AND REHABILITATION
SANJIVAYYA) : (a) Yes.

(b) The issues involved in ecach of the
disputes are :

Stevedore Labour : grievanced against
certain provisions of the Calcutta Dock
Workers (Regulation of Employment)
Scheme, 1970 and Calcutta Chipping and
Painting Workers (Regulation of Employ-
ment) Scheme, 1970 ;

Shore workers: The main demand
was that monetary benefits arising out of
the revised incentive Scheme should be given
cffect to from 1-1-1969 ;

Bargemen : Implementation of the
recommendations of the Central Wage Board
for Port and Dock Workers in their case.

As a result of discussions held both at
Calcutta and New Delhi, normal operations
were resumed.

(c) The need for evolving a suitable
machinery for effective and speedy settlement
of disputes in major ports and docks has
been under the active consideration of
Government and certain  proposals for
setting up such a machinery at the Central
level and if need be at local levels also are
presently under study.

Distribution of Surplus Land to Landless
after P.M. ’s Visit to West Bengal

3195. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

fact that Prime

(b) whether it is a
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Minister paid a visit to West Bengal during
the third week of July ;

(b) if so, whether she discussed with the
officials there about the concretc steps to be
taken to distribute surplus land to the land-
less in the State ; and

(c) the steps Government have taken on
this score after her visit and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes. Sir. The
important matters including the land

reform measures in West Bengal came up
for discussion during the Prime Minister's
visit to West Bengal.

(¢) Instructions have been issued to the
District Officers for expediting determination
of surplus land, taking possession of such
lands and for their distribution to persons
belonging to eligible categories, In accordance
with the information received from the State
Government some improvement has been
made in this direction and in accordance
with the latest report 7.52 lakh acres of
agricultural land have been declared surplus
out " which 5.84 lakh acres have been taken

ossession of and 2.89 lakh acres have been

distributed as against 6.81 lakh acres, 4.66
lakh acres and 2.64 lakh acres respectively
as reported earlier. It has also been decided
to reorganise land reforms implementation
agency with a view to expediting
implementation.

The proposals relating to review of the
ceiling provisions in the light of the discussions
at the first meeting of the Consultative
Committee on West Bengal Legislation are
being finalised.

Persons tered with Employment

Exchange at Chandigarh

3396. SHRI SHRI CHAND GOYAL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of persons registered with
the Employment Exchange at Chandigarh,
for employment ;
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(b) how many of them are
how many illiterate ; and

literate and

(c¢) the help which has been rendered to

them by the Government of the Union
Territory ?
THE MINISTER OF LABOUR

AND REHABILITATION (SHRI D,
SANJIVAYYA) : (a) and (b). The number
of job-seekers on the live register of Regional
Employment Exchange, Chandigarh as on
30-6-1970 was 11,057 of which 3,833 were
educated persons (matriculates and above)
and 7,224 were below matric (including
illiterates).

(¢) The number of applicants placed in
employment by the above Exchange during
January-June, 1970 was 1824,

Restoration of Land forcibly Acquired
by Workers of Political Parties
in West Bengal

3397. SHRI D.N. PATODIA : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
in West Bengal had initiated action to
restorc land which was forcibly taken by
workers of political parties ;

(b) if so, the total area of land that has
been restored ;

(c) the political parties in cach case who
had wrongfully acquired the land ; and

(d) whether any punishment has been
given for their wrongful act ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has been decided by the
State Government that a person who
genuinely belongs to the eligible category
(a bonafide cultivator of the locality holding
no land or less than 2 acres of land) and
does not violate the interests of licencees to
whom the Government had earlier allotted
the land, will not be cvictied from such
land. Possession of such persons in respect
of the land occupied upto 2 acres of land
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will be regularised by grant of annual
licence and subsequently by raiyati settle-
ment.

It has also been decided by the State
Government that in the case of forcible
occupation of private land held within the
existing ceiling and on a clear title, the
aggrieved parties will set the law in motion
and seek redress from the courts. In the
interest of expeditious disposal of such cases,
the Government has decided to post addi-
tional Magistrate with necessary powers in
areas where such incidents may occur,

The State Government has also decided
that action should be taken in the following
cases to evict the persons who have forcibly
occupied khas, wvested or other agricultural
land belonging to Government :

(i) Where the person who has forcibly
occupied the land holds more than
two acres of land and, therefore,
does not belong to the category of
persons eligible for the allotment of
vested lands ; and

where the land was under the culti-
vation of a person genuinely belong-
ing to the eligible category under a
licence issued by Government and
where such a licence has been
displaced or ousted by another
person (whether belonging to the
eligible category or not) who has
forcibly occupied the land.

(ii)

(b) & (c). The district officers have been
instructed to enquire into cases of forcible
occupation where land has to be restored.
No such case has, however, so far been
reported.

(d) Action for restoration of land has
to be taken in accordance with the
procedure under the West Bengal Public
Land ( Eviction of Unauthorised Occupants )
Act 1962,

Protest agaiost introduction of New
Decasualization Scheme for
Dock Workers

3398. SHRI K. HALDER : Will the
Minister of LABOUR AND REHABILITA-

TION be pleased to state :
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(a) whether the West Bengal Dock
Mazdoor Union has protested against the
introduction of the new  decasualization
scheme in respect of listed workers who were
not covered by 1956 scheme ;

(b) whether the Union has opined that
the Tripartite Expert Committee set up by
the Central Government was ‘malafide’
and against the principles of natural justice ;
and

(c) if so, what steps will be taken to
safeguard the interest of the dock workers ?

THE MINISTER OF LABOUR & RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) and (b). The West Bengal Dock Mazdoor
Union (dissident group) has protested against
the introduction of the new Schemes and
has also been critical of the Tripartite Expert
Committee.

(c) Government consider that the two
new Decasualisation Schemes, namely the
Calcutta Dock Workers (Regulation of
Employment) Scheme, 1970 and the Calcutta
Chipping and Painting Workers (Regulation
of Employment) Scheme, 1970 adequately
safeguard the interests of dock workers
of Calcutta Port, It has also been agreed
that the schemes will be reviewed after a
period of three months in the light of ex-
perience gained in the implementation of the
schemes during this period.

Public Telephones at Dum Dum Airport
Calcutta flying out of order

3399. SHRI MOHAMMED ISMAIL :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :
SHRI P. P. ESTHOSE :

will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that almost all
the public telephones at the Dum Dum
Airport are lying out of order for a long
period ;

(b) if s0, the reasons for the same ;
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(c) whether the attention of Government
has been drawn to the difficulties and
inconveniences caused to the air-travellers
due to this ;

(d) whether any steps have been taken
by Government to get the telephones re-
paired ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ( SHRI
SHER SINGH) : (a) Mo, Sir.

(b) Does not arise.

(c) Some complaints were received.

(d) Repairs are immediately being carried
out on receipt of complaints or as a result
of daily inspection,

(e) Does not arise,

Acquisition of Burial Ground under
Land Acquisition Act in
West Bengal

3400. SHRI SARDAR AMJAD ALI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Government
of West Bengal has acquired several burial
grounds of the Mohammadans under the
Land Acquisition Act ;

(b) if so, whether any Memorandum has
been given to Government for release of the
same ; and

(c) if so, whether Government propose to
release such properties immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
being collected and will be placed on the
Table of the Sabha at soon as possible.
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AITUC decision regarding Token Strike In
Steel Plants

3401. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government's attention has
been drawn 1o a reported decision taken by
a Convention of AILT.U.C. led workers of
Steel Plants held at Burnpur on the 12th July,
1970 that they will go on one day's token
general strike in all Steel Plants, if their
demands including the minimum wages were
not fulfilled ; and

(b) if so, the details of the demands of
workers and the inability of the employers in
fulfilling them ?

THE MINISTER OF LABOUR & RE-
HABILITATION (SHRI D. SANJIVAYYA):
(a) and (b). Government have no informa-
tion.

Wakf Administration in West Bengal

3402. SHRI SARDAR AMJAD ALI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Wakl Ad-
ministration in West Bengal is seriously
deteriorating due to malpractice, corruption
etc. ;

(b) if so, whether the Board of Wakf
Commissioners took any notice of the same ;
and

(c) whether there is any proposal ol the
Government to adopt adequate measure to
safeguard the interest of the Wakf properties 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does mot arise.

(c) Wakfs in West Bengal are governed
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by the Bengal Wakf Act, 1934, In view of
the difficulties experienced in the past in
practical working of the Act, a proposal for
comprehensive amendment of the Act to
improve the administration of wakfs is under
consideration of the Government of West

Bengal,
Industrial Relations Commission

3403. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the Standing Labour Com-
mittee has accepted one of the major
recommendations of the National Commis-
sion on Labour to establish Industrial
Relations Commissions both at the Central
and State levels to adjudicate on Industrial

disputes ;

(b) if so, the details thereof ; and

(c) how far it is going to help improve
the Industrial relations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The Standing Labour
Committee has recommended that Industrial
Relations Commissions be set up, both at the
Central and the State levels, with the func-
tions of adjudication of industrial disputes
and certification of representative unions but
the function of conciliation should remain
with the appropriate Government. The
conclusions of the Committee when finalised,
will, as usual, be laid on the Tablc of the

Lok Sabha.

(c) This is difficult to state at this

stage.
Crlsls in Sugar Industry of Madhya Pradesh

3405, SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) whether it is a fact that a crisis has
occurred in Madhya Pradesh Sugar Industry
due to the non-payment of arrears by certain
sugar mills to cane growers ?

(b) if so, the reasons therefor ;

(c) whether it is also a fact that Madhya
Pradesh Government had failed to lift the
levy sugar stocks in spite of the repeated
requests by the sugar mills and if so, the
reasons therefor ; and o

(d) whether it is also a fact that there
is a glut in the M.P. sugar industry caused
by open market sugar from other States
which is stated to be cheaper as, compared
to that produced in the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is attached
showing the total price of sugarcane purcha-
sed by the sugar factories in Madhya Pradesh
during 1969-70, total price paid upto the
31st July, 1970 and the arrears of cane
price,

(b) The main reason is reported to be
financial stringency due to low offtake of
levy sugar against the quotas released for
sale.

(c) and (d). The Madhya Pradesh
Government has not been able to arrange
lifting of a major portion of the quotas of
levy sugar allotted to them. The main
reason for non-lifting is that the price of
levy sugar fixed in the case of factories in
Madhya Pradesh is appreciably higher than
that fixed for factories in other States from
which also levy sugar is allotted to Madhya
Pradesh. The consumer is reluctant to
purchase costly levy sugar of the Madhya
Pradesh factories when cheaper levy sugar
from other States and free sale sugar
from Maharashtra is available. To over-
come this difficulty the State Government
has been advised to arrange distribution of
sugar allotted to them from different sources
at a pooled price throughout the State,
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Statement

Arrears of Prices of Sugarcane Purchased by Madhya Pradesh Sugar Factories in
1969-70 as on 31-7-1970

1969-70 In Lakh Rupees
Name of Factory Total Price of Cane Cane Price Paid Arrears
Purchased

(1) Dabra 57.13 55.41 1.72
(2) Dalauda 54.68 30.87 23.81
(3) Jaora 87.52 79.14 8.38
(49) Mehidpur 17.82 17.18 0.64
(5) Sehore 59.40 32.00 27.40
Total 276.55 21460 61.95

Arrears as % of total price 22.409;
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Representation from Residents of Vikram
Nagar, New Delhi

3408. SHR1 M.L. SONDHI : Will the
Minister of LABOUR AND REHABILI-

TATION be pleased to state :

(a) whether the Prime Minister received
a representation from the residents of Vikram
Nagar near Kotla Ferozeshah, New Delhi ;

(b) whether it isa fact that the late
Prime Minister, Lal Bahadur Shastri had
given an assurance to the residents of Vikram
Nagar that there would be no disturbance
to the colony of refugees from Pakistan and
they would be permanently located at the

same site ; and

(c) whether the Prime Minister will
consider honouring the assurance of the late
Prime Minister, Lal Bahadur Shastri by way
of a clear directive to the authorities concern-
ed to confer permanent rights on the resi-
dents of Vikram Nagar (Kotla Ferozeshah),
New Delhi ?

OF LABOUR
(SHRI D,

THE MINISTER
AND REHABILITATION
SANJIVAYYA) : (a) Yes, Sir.

(b) No, Sir. There is no record of any
such assurance.

(c) Does not arise.

Equal Pay for Equal Work in the
Agriculture

3409. SHRI DEORAOQ PATIL : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :
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(a) whether the Directive Principle of
“equal pay for equal work", of the constitution
is being implemented in the Agriculture ; and

(b) if not, whether Government propose
to make such arrangements and if so, the
details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : (a) and (b). Under the
Minimum Wages Act, 1948, the Central
Government is the appropriate Government
in relation to the employment in agriculture
carried on by or under the authority of any
Ministry/Department of the Government of
India. The wage rates fixed/revised by the
Central Government in the employment in
agriculture vide Notifications No. §.0. 1920
dated 19th May, 1969 and No. S,0. 1919 dated
19th May, 1969, are in consonance with the
principle of equal pay for equal work.

The recommendations of the Minimum
Wages (Central) Advisory Board that thers
should be no discrimination in the matter
of wages on grounds/of sex and that work of
equal value should be rewarded in the same
manner has been brought to the notice of

the State Governments and Union
Territories.
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aue 3w A & foy faie e

3410, =it FYAT AT : FT AR AT
gaatR Felt ag TATT W FO w0 fiF

(%) 7 FRomd # swfes gfy
FY o7 § TAX U WY TwWwEtg qroET
F gt feer fadw wrdww w5 &
o man &, af gf, O oy wrdaT w=;r
g:ax

(W) ®a1 ITG®H FEAWT F ITAC
R w4y dwadia araer § o afondT
foar ar & 7

s aw guetw st (ot Wfte

datet) ¢ (F) aR (@), S -
aoffy gy & afiufed fasrg srwHT



87 Weritten Answers

N e & afow war ¥ frgfe
FIGL FPEE & q9-419 lﬁmirga&
fraw & ofwr 484 sz =¥ AR A
A } ) ot gf g afe ¥t e
T =g st S e fAgfa aaEs
e ¥ aemifom svTa ¥ |

deer W, wywea wfuw  Frgha
FAE NT@ TR & few 1970-71 &
qUE § qO G gentfraw # syaedr
T & Ak g M fF oaq 1969-70 F
Tz swEedl ¥ 400 AT Ty Afis §
A gon-fraw & af F Y af @
wgeag §fg & qrg-ary afumfus fafe
FAET Yo & fou sry 1 17 are ser-
fag € Qromret § ¥ € Qo 1 fa3
= ¥ g faifa o fenr ST
ges faator, @ fa=nd zonfy g
& ofafwe on fraat & fou W,
Frore ¥t B farw, A faFrw T medor
famfor  wrdww, @ g ganfz @
frafer saa ag & gga &) §E
¥ 1970-71 F I 9 YW FW FHG
‘grErfas =@ Fa@g g=l @ @
sfades & @ aemei ) faargEs
fan< firar mar a7

que waieat § o wagd G ®
s st o @ T Awheat

3411. =it s areww fay
st R WY wOA :
it wren fag ot
ot e 8BTS &1\

1 NR a9 gt Heft 78 FAN €
FqT Fo

(%) 2w & Qo wfedl ¥ =
wags dfre # gear @@ awa fRa

(@) w7 qagd &) 7 o fear

AUGUST 20, 1970

Written Answers 88
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Incentive Schemes for Farmers to Boost
Food Production

3413, SHRI SHASHI BHUSHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government propose to
introduce some incentive schemes for the
farmers so that they are in a position to
boost food production ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government have
designed and taken up for implementation
two schemes for helping the small and
marginal farmers with credit and inputs.
With the help of the incentives to be given
to the cooperatives and other institutions
serving the cultivators, these schemes will
indirectly help in boosting food production.
Their primary orientation, however, is in
raising the economic status of their
beneficiaries.

(b) The first scheme is called ‘The Small
Farmers Development Agency Scheme' under
which 46 projects ecach capable of using
approximately Rs. 1.50 crores to be provided
by the Government of India are to be set up
all over the country. The second scheme is
called ‘The Marginal Farmers and Agricult-
ural Labourers Agency Scheme.” In this case,
40 projects to be supported with Rs. 1 crore
each from the Government of India are to
be set up all over the country. Both these
Schemes envisage the creation of special
agencies which will have the responsibility to
draw out investment and employment plans
for their beneficiaries and to implement them
with the aid of existing institutions and
Government agencies.

Disposal of Unutilised Plots in Rehabilitation
Colonies in Delhi

3414. SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have initiated
action for disposing of plots of land by salef
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auction lying for many years un-occupied
and unutilized in various colonies which were
constructed by Government after Independ-
ence for rehabilitaing the displaced persons in
the Union Territory of Delhi ;

(b) whether a list of all such plots of
‘and has been prepared and Government
have ensured that these plots are not in
unauthorised possession by some persons ;

(¢) whether it has come to the mnotice of
Government that the Municipal Corporation
Delhi/Delhi Administration have unauthori-
sedly occupied some of these plots in
Malaviya MNagar, New Delhi and are trying
to convert them into small parks when these
plots are residential plots and waiting for
their auction/sale ; and

(b) the steps taken by Government to
get such plots vacated for disposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes, Sir.

(b) A list has been prepared. Quite a
large number of plots are under unauthorised
occupation.

(c) 4 plots have been occupied by the
Municipal Corporation, Delhi, of which one
has been converied into a park. No resi-
dential plot marked as such in the layout
plan of the ‘Malaviya Nagar’ has been
encroached upon by the Delhi Development
Authority.

(d) The plots in unauthorised occupation
will be disposed of either on an ‘as is where
is' basis or by having them vacated. The
question of the plots in occupation of the
Municipal Corporation, Delhi, will be
settled with the local body.

Radio Stations during Fourth Plan

3415. SHRI SHASHI BHUSHAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) the number of new radio stations
opened so far during the Fourth Five Year
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Plan and those which are proposed to be
opened during the remaining period ;

(b) the number out of them proposed
to be opened in the rural areas and of those
in the urban areas ; and

(c) the specific measures adopted by
Government to give more stress on the open-
ing of more of such stations in the rural
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) None. 38 new radio
stations arc proposed to be opened during
the remaining period.

(b) and (c). Two arc meant for streng-
thening the External Services. The remaining
36 are meant for extending the broadcast
coverage to rural areas.

Average Monthly Earnings of A. 1. R.
through C 1 P

'cial Frog

3416. SHRI N. SHIVAPPA :

SHRI MEETHA LAL MEENA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the average monthly earnings of
AIR through commercial programmes ; and

(b) whether it is a fact that there isa
lack of co-operation between the Commercial
Department and the Programme Depart-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) The monthly average
gross income during the half year ending
30th June, 1970 was Rs. 20,18,334,

(b) No, Sir.

Expert Committee on Unemployment

3417, SHRI C. JANARDHANAN
SHRI1 KOLAI BIRUA :
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SHRI MUHAMMAD SHERIFF:

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI RAM GOPAL
SHALWALE :

SHRI ESWARA REDDY :

SHRI DHIRESWAR KALITA

SHRI SITARAM KESRI :

SHRI INDRAIJIT GUPTA :

SHRI NARAYANAN :

SHRI DHANDAPANI :

SHRI OM PRAKASH TYAGI :

SHRI DEORAO PATIL :

SHRI MANGALA THUMADAM:

SHRI YOGENDRA SHARMA :
SHRI SARJOO PANDEY :
SHRI P. GOPALAN :

SHRI LATAFAT ALI KHAN :
SHRI K. RAMANI :

SHRI RABI RAY :

SHRI RAM KISHAN GUPTA ;

SHRI B.K. DASCHOWDHURY :

SHRI G. YENKATASWAMY :
SHRI V. NARASIMHA RAO :
SHRI VISWANATHA
MENON :
SHRI GANESH GHOSH :
SHRI S. M. BANERIEE :
SHRI UMANATH :
SHRI D. N. PATODIA :
SHRIMATI ILA
PALCHOUDHURY :
SHRI SRADHAKAR
SUPAKAR :
SHRI DEVINDER
GARCHA :
SHRI HEM RAJ:

SINGH

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
619 on the 30th July, 1970, and state :

(a) whether Government have set up
an Expert Committee to evolve measures to
tackle the unemployment problem ;

(b) if not, when the Committee is
expected to be set up ; and

(c) the names of members of the
Committee ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes, The Committee will
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assess the extent of unemployment in all its
aspects and suggest suitable remedial
measures.

(b) and (c).
Committee is in
finalised.

The composition of the
the process of being

Fish Production during Fourth Plan

SHRI C. JANARDHANAN :

SHRI CHANDRA SHEKHAR
SINGH :

DR. RANEN SEN :

SHRI RAMAVATAR
SHASTRI :

SHRI INDRAJIT GUPTA :

3418.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Institute of Foreign
Trade had recently conducted a survey of
marine

India's export  potential of
products ;

(b) if so, the main findings of the
survey ; and

(c) the steps taken to step wp fish
production during the Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Institute of Foreign
Trade had conducted a survey of India’s
export potential of marine products in
1969.

(b) The Institute has not yet submitied
its report. A synopsis of the survey indi-
cates the potentiality of our exports of
marine products being doubled by 1974
provided the necessary inputs required for
production and processing are made availabe
to the industry.

(c) The annnal level of fish production
by the end of the Fourth Plan is proposed
to be raised by four lakh tonnes. An outlay
of Rs. B6 crores has been approved in the
Government sector, This will be supplemented
by investments from the private sector and
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financing institutions, The main effort will
be to increase marine fish landings by
introduction of 5,500 mechanised boats for
coastal fishing and 300 larger vessels for deep
sea fishing. The Government will provide
the infra-structure, such as, harbours for
which a provision of Rs. 19.5 crores has
been earmarked. Several fishing harbours
have already been sanctioned and construc-
tion of some harbours has been taken up.
Deep sea fishing vessels are now being
constructed in the country. A scheme
has been introduced for subsidising indi-
genously constructed deep sea fishing vessels
for which a provision of Rs. § crores has
been earmarked in the Fourth Plan, A
limited number of vessels is being imported.
The survey of deep sea resources is being
intensified. Twenty-four vessels are being
added to the Central Deep Sea Survey
Organisation for this purpose. Arrange-
ments for training of operatives of decp sea
fishing vessels have been made.

Inland fisheries development will consist
of intensive fish cultivation and mixed
farming in inland waters, development of
reservoirs and increased fish seed pro-
duction.

Estimated Influx of East Pakistan Refugees
in August, 1970

3419, SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) the estimated number of the people
who are likely to come to India from East
Pakistan during August, 1970 and will
require to be settled ;

(b) the plan which Government have
prepared for settling them, with details of
place of settlement and the work to be

provided to them ; and

(c) the number of refugees from East
Pakistan who have not yet been settled and
the plan of their settlement ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
YAYYA): (a) In the first week of August,
1970; on an average 760 persons had daily
come from East Pakistan into West Bengal,
If this trend continues, nearly 22,000 persons
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are likely to come into West Bengal during
August, 1970,

(b) On their arrival in India, such of
the displaced persons as are sponsored for
admission to relief camps by the State
Governments are being provided Govern-
ment-regulated relief in relief Camps in
various States outside West Bengal, Efforts
are being made to expedite their resettle-
ment.

(c) As on 7.8.1970, nearly 31,700
families, including 4,267 permanent liability
families, were in various camps awaiting
rehabilitation,

Damage to Communications due to
Alaknanda Tragedy

3420. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the estimate of the damage caused
to communications due to the Alaknanda
tragedy ; and

(b) the time it is likely to take in the
restoration of the communications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There are two
alignments between Chamoli and Joshimath,
one carrying 13 wires and the other carrying
two wires. Both the alignments have been
washed away at five places, totalling 13 Kms.
of lines in each alignment. The estimated
cost of restoration is approximately Rs. 3
lakhs.

(b) Communications have already been
restored on a temporary basis. Permanent
restoration will depend on restoration of
road routes.

Memorandum by *Vidyut Mazdoor Sangh’
3421. SHRI SHRI CHAND GOYAL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:
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(a) whether Vidyut Mazdoor Sangh
(Union of the Electricity Workers) has
submitted a memorandum to the Govern-
ment ;

(b) whether Government have got the
demands examined ; if so, with what results ;
and

(c) the demands found genuine and
accepted by Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA): (a) In a memorandum sub-
mitted by the Akhil Bharatiya Vidyut
Mazdoor Sangh in July, 1970, a request was
made for early announcement of Goverment's
decision on the report of the Wage Board
for Electricity Undertakings, modification of
certain recommendations and quick imple-
mentation.

(b) and (c). Government have decided
to accept thc unanimous recommendations
of the Wage Board, on matters falling within
its terms of reference, without any modifi-
cations. Copies of the Resolution on the
subject were placed on the Table of the
House on the 28th July, 1970. The State
Governments have been requested to take
steps for expeditious implementation of the
recommendations.
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Information Set-up in West Bengal

3425. SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI N.R. LASKAR :
SHRI NARAYANAN :
SHRI DHANDAPANI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government are taking
necessary steps to improve upon the informa-
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tion set-up in West Bengal ;

(b) if so, whether the officials of the
Ministry had gone there and had discussions
with the Governor about the problems ;

(c) if so, the subjects discussed and results
achieved ; and

(d) the schemes under consideration of
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
LK. GUJRAL) : (a) At the request of the
Government of West Bengal, some proposals
aimed at strengthening the information and
publicity effort were made.

(b} Yes, Sir.

(c) Having appreciated the need of close
coordination between the Media Units of the
Ministry of Information and Broadcasting
and the Government of West Bengal, it was
decided to undertake a mutually supporting
programme aimed at :—

(i) streamlining the flow of information
from the Government sources to the
Press and other media ;

giving due prominence to the news
from the hinterland of the State
with a view to presenting an
objective and balanced picture of
the development in the State ;

(i)

mobilising folk entertainment media
in addition to mobile cinema vans
and field publicity units ;

(iii)

offering special assistance in terms
of publicity materials or personnel
as per the requirements of the West
Bengal Government.

(iv)

Press Information Bureau, All India
Radio, and Song and Drama Division are
working in close cooperation with the West
Bengal Government to achieve the desired
results.
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(d) Inso far as Media Units of the
Information and Broadcasting Ministry are
concerned, several schemes are under consi-
deration e.g. installation of Spot News
display at a few centra] location; a sound
and light spectacle and a book (publication)
programme.

Setting up of a Sugar Mill in Assam

3426. SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI V. NARASIMHA RAO :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Union
Government has permitted the Assam
Government to set up a sugar mill in that
State ;

(b) if so, what kind of assistance will be
given by the Centre ;

(c) whether some other States had also
asked for permission of the Centre to set up
sugar mills in those States ; and

(d) if so, the States to whom permission
is not being granted and the reasons there-
for 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of Assam
approached the Central Government in June,
1970 for agreeing in principle for the licensing
of a new sugar factory in Cachar District
of Assam which is under-developed and
needs the special attention of the State
Government to generate employment and
economic activity. Although the additional
capacity available for licensing in the sugar
industry against the Fourth Plan target has
almost been fully committed, yet considering
the special circumstances prevailing in the
district of Cachar and the fact that the unit
is not likely to come into production before
the end of the Fourth Plan period, the
Central Government have agreed in princi-
ple to the establishment, through the Assam
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Industrial Development Corporation, of a
new sugar factory in that district subject to
technical feasibility of the scheme which will
be examined on receipt of a formal applica-
tion for the purpose.

(b) As the application for the grant of a
licence has not yet been received, this question
does not arise.

(c) and (d). Yes, Sir. Letters of intent/
licences have so far been granted in 1969 and
1970 for the establishment of 38 new sugar
factories against the Fourth Plan target in the
States of Maharashtra, Gujarat, Goa, Mysore,
Tamil Nadu, Andhra Pradesh, Uttar Pradesh
and Bihar, Some more applications are still
being examined. In the very nature of
things, it is not possible to recommend for
licensing all the applications which were
received as the additional capacity available
for licensing against the Fourth Planis
limited.

Schemes by National Cooperative Develop-
ment to assist Cooperative Apex and
District Market Societies in setting
up Soil Testing Laboratories

3427. SHRIKOLAI BIRUA :
SHRI MAYAVAN :

SHRI N. R. LASKAR :
SHRI NARAYANAN :

SHRI DHANDAPANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that National
Co-operative Development is launching a
new scheme to assist selected Cooperative
Apex and District Market Societies in setting
up 10 soil testing laboratories during the
current financial year ;

(b) if so, the main feature of the new
scheme ;

(c) the states where such laboratories will
be set up ;

(d) what help the State Governments will
give in this regard ; and

(¢) what will be the total expenditure
involved and what results will be achieved ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI JAGANNATH
PAHADIA) : (a) Yes, Sir.

(b) The scheme envisages financial assis-
tance to cooperatives for the establishment
of soil testing laboratories, with capacity to
test about 30,000 soil samples per year per
laboratory, in selected areas in different
States, in order to advise the farmers about
fertilisers most suitable for their soils and
thus to enable cooperative organisations to
take active promotional measures and render
better service in regard to distribution of
fertilizers.

(c) The States in which these laboratories
will be set up are not pre-determined., Pro-
posals received from cooperatives through
State Governments will be considered on
merits.

(d) Under the scheme, National Coope-
rative Davelopment Corporation can provide
long term loan assistance amounting 1o
Rs. 1,70 lakhs to the State Governments
concerned, outside the State plan ceiling,
to enable them to assist the cooperative
in setting up such a laboratory  with
Rs. 1 lakh by way of share capital and
Rs. 70,000(- as long term loan. Each labo-
ratory is expected to require an estimated
recurring expenditure of Rs. 40,000/- per
annum on salaries of staff and another
Rs. 40,000/- per annum on chemicals etc.
The State Governments are expected to
subsidise the Society towards expenditure
on staff on a tapering scale spread over a
period of 5 years.

(e) The establishment of 10 Laboratories
proposed during 1970-71 will involve a block
cost of Rs. 17 lakhs and recurring expendi-
ture of Rs. 8 lakhs per annum. It is expected
that the 10 units would be in a position to
apalyse 3 lakhs soil samples in a& year,
provide necessary follow-up service to the
farmers and also promote fertiliser consump-
tion.

Increase in supply of food alds by U.S.A.
U.K., and other countries

3428. SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI N.R. LASKAR :

SRAVANA 29, 1892 (SAKA)

Written Answers 106

SHRI NARAYANAN :
SHRI DHANDAPANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that U.S.A. has
agreed to increase the food aid to India
during 1970 ;

(b) if so, whether U.K. Government has
also agreed for an increase of food aid to
India to the order of Rs. 90 lakhs ; if so,
whether any agreement with UK. in this
regard has been signed ;

(c) what are the other countries ap-
proached and who have agreed for food aid
during the current year ; and

(d) what will be the total foodgrains that
will be imported and how far this will meet
the demand of India in regard to food-
grains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) (a) No. Sir.

(b) The Government of U.K. has in-
creased the Food Aid of §, 2.88 million
given on 11.2.70 under the Food Aid Con-
vention of International Grains Arrangement
by § 1.2 million (Rs. 90 lakhs) and letters
to this effect were exchanged on 21,7,1970.

(c) Canada has given this year $ 45 million
under the Food Aid Convention of Inter-
national Grains Arrangement,

(d) The total import requirements for
1970 have been estimated at nearly 4 million
tonnes both for current consumption and for
building up a buffer stock.

Wastage and Import of Foodgralns

3429, SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI N.R. LASKAR :
SHRI NARAYANAN :
SHRI DHANDAPANI :
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SHRI D.N. FATODIA :
SHRI RABI RAY :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the expert agriculturists of
Government have categorically stated that
the condition is such that India will have
to depend on import of foodgrains for not
less than 15 years ;

(b) if so, what are the view points
support of the argument of both the
sides ;

(c) whether the Union Minister has
stated that wastage of foodstuff has gone
up from 10 per cent to 15 per cent ; and

(d) if so, what steps are being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir. While Minister of Food &
Agriculture has laid stress on minimizing
wastage of 10 to 159 he has not stated that
wastage has increased.

(d) The following steps have been taken
to minimise the losses in storage :—

(i) As a result of concerted efforts made,
most of the pesticides and equip-
ment required for protection of
foodgrains in storage against pests
are manufactured in the country
and are readily available.

(ii ) All storage godowns constructed by
the Department of Food, Food Cor-
poration of India and Central
Warehousing Corporation are ro-
dent proof. As far as farm storage
is concerned, wuse of improved
rodent and moisture proof recepta-
cles and fumigation of foodgrains is
being popularised.
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(iii) A Save Grain Campaign Scheme
has been approved for the Fourth
Five Year Plan, under which
scientific techniques of storage insets
and rodent control are proposed to
be demonstrated and popularised
in important markets and rural
areas,

(iv) Training and research activities

relating to grain storage already

under way at the Grain Storage

Research and Training Centre,

Hapur are being further intensified

with the help of the United Nations

Special Development Fund.

(v) Steps have been taken to make it
obligatory on the Roller Flour Mills,
Rice Mills and Grain stockists to
adopt pest control measures on their
premises.

(vi) Steps are being taken to make

available improved storage structures

to the farmers to minimise waslage

at farmers’ level.

Introduction of New Strains of Rice to
help Rice Revolution

3430. SHRI MAYAVAN :
SHRI KOLAI BIRUA :
SHRI N.R. LASKAR :
SHRI NARAYANAN :
SHRI DHANDAPANI ;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Central
Varicties Release Committee had met in June,
1970 to discuss the new nine strains to help
rice revolution recommended by the All
India Rice Improvement Workshop in
Cuttack ;

(b) if so, the decisions taken in the
meeting ;

(c) whether the Agricultural Research
Institute at Coimbatore has developed two
of these new rice varieties IET-3551 and
IET-400 both of which take 105 days to
mature ;

(d) if so, the steps being taken to push
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the nine strain rice revolution in the

country ; and
(e) how far it has achieved success ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Central Sub-
Committee for the Release of Varieties met
on the 10th June, 1970 to consider release
proposals relating to new varieties of rice,
wheat, barley, maize, potato and ragi evolved
at the different research stations in the
country. Only three of the rice wvarieties
recommended by the Rice Workshop could
be considered at that meeting since release
proposals relating to the other six warieties
were not received in time for consideration
at that meeting.

(b) The Central Sub-Committee recom-
mended the release of the following varieties
of rice for cultivation :

Rice

Name of Variety  Area recommended

Sabaramati Delhi, Haryana and
Western Uttar Pradesh.

Jamuna Delhi,Haryana, Western
Uttar Pradesh and
Andhra Pradesh.

I.R. 20 Eastern Uttar Pradesh,

Bihar and West Bengal.
(c) Yes, Sir.

(d) Expeditious steps arc being taken to
consider the release of the six remaining
varieties by circulation to the members of
the Central Sub-Committee for the Release
of Varieties.

(e) Since three of the new varieties have
been released only very recently and others
are yet to be approved for release, it is too
early to assess their impact on production.

Land Claim-Holders from West Pakistan
3432, SHRI BAL RAJ MADHOK : Will
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the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that there is
still agood number of land claim-holders
from West Pakistan who have not been
allotted lands so far :

(b) whether it is also a fact that State
Government of Haryana have been selling
some of the evacuee land to others instead
of these being allotted to the claim-holders ;

(c) whether it is also a fact that this
goes against the declared policy of Govern-
ment (o allot evacuee lands to the land
claim-holders from West Pakistan ; and

(d) if so, what steps &re being taken to
see that such land claim-holders get such
land without further delay ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Only a small number
of such claimants of non-Punjabi Extraction
have not been allotted land so far,

(b) Yes, Sir ; but it is mnot incumbent
on the Government of Haryana alone to
satisfy the claims of displaced persons of
non-Punjabi extraction.

(c) and (d). Theland claims are to be
satisfied by allotment of agricultural land as
far as possible, and efforts are being made
in that direction,

Allotment of Evacuee Lands in J. & K.
to Displaced Persons from Pak-
Occupled Kashmir

3433. SHRI BAL RAJ MADHOK : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that evacuee
lands in Jammu and Kashmir State have
not yet been allotted on permanent basis to
the displaced persons from Pakistan-occupied
area of that State ;

(b) whether it is also a fact that Govern-
ment had agreed to allot lands to them in
principle but the State Government has failed
to execute that policy so far ; and
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(c) if so, the steps Government are
taking to allot such lands to the displaced
persons without any further delay and allay
growing discontent among them ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Yes, Sir.

(b) and (c). The State Government, who
are concerned with this matter, are already
considering this question,
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Persons Registered with Employment
Exchanges

3434. SHRI BAL RAJ MADHOK : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state the total number
of unemployed persons who had registered
their names in Employment Exchanges in
the country upto the 31st July, 1970 and
their category-wise, training-wise and pro-
fession-wise break-up ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : The latest available in-

formation is given in the attached statement.

Statement
Educational level No. on live register as
on 30-6-1970

1. Below Matric (including illiterates). 19,99,623
2, Matriculates. 9,96,157
3. Higher Secondary passed (including

Intermediates/Under-graduates). 3,94,263
4. Graduates (including Post-graduates)

Total— 2,31,257

(i) Arts 94,941

(ii) Science 58,717

(iii) Commerce 29,722

(iv) Engineering 13,371

(v) Medicine 1,962

(vi) Agriculture 5,947

(vii) Law 1,325

(viii) Education 23,084

(ix) Others 2,188

All India o 36,21,300

Note :—1. Figures are Provisional.

2. The data in respect of educated job-seekers (Matriculates and above) are
collected at half-yearly intervals ending June and December each year.
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Representation Regarding Fixation of
Vanaspati Price

3436. SHRI RAM AVTAR SHARMA :
SHRI KANWAR LAL
GUPTA :
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SHRI J. B. SINGH :

SHRI SHARDA NAND :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total demand of vanaspati ghee
in India every year and how much of this
commedity is being produced in the country
at present ;

(b) whether Government have received
any representation against the present
system of fixation of price of vanaspati ghee ;
and

(c) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Reliable data regarding
demand of vanaspati are mnot available.
However, generally speaking, in view of
excess of capacity over production during
the last few years the production of
vanaspati is geared to its demand. The
current production and demand are of the
order of five lakh tonnes per year.

(b) No, Sir. No such representations
have been received recently against the
system of fixing vanaspati prices.

(c) Does not arise,

Discriminatory Treatment by AIR in

Broa News regarding Delhi
Administration and Delhi Municipal
Corporation

3437. SHRI RAM AVTAR
SHARMA :
SHRI KANWAR LAL
GUPTA :
SHRI J. B. SINGH :
SHRI SHARDA NAND :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government have received
a letter from Shri K. N. Sahni, Chairmaa,
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Standing Committee, Delhi Municipal Corpo-
tration and Leader of the Jan Sangh Party in
he Corporation regarding discrimination in
relaying the news of Delhi Municipal
Corporation and Delhi Administration in
the last two months ;

(b) if so, the details thereof ; and

(c) the action taken by Government
on it ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) The important points raised in the
letter were (i) that the Pradeshik Samachar
bulletin broadcast from Delhi does not give
due importance to the news items pertaining
to the Delhi Administration and the
Municipal Corporation ; and (ii) that the
speeches of Shri A. B. Vajpayee and Shri V.
K. Malhotra at the Jan Sangh meeting in
last July were not adequately covered in the
AIR news bulletins.

(¢) The allegations contained
letter were not based on facts.
reply is being sent to Shri Sahni,

in the
A suitable

Proportion of Milk Powder in Milk
Supplied by Delhi Milk Scheme

3438. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :
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(a) the proportion of milk powder used
in the different categories of milk supplied by
the Delhi Milk Scheme ;

(b) the nutritious value of the milk
supplied as compared to the fresh milk ;
and

(c) the amount of foreign exchange spent
on the ingredients required to be used in the
milk supplied by the Delhi Milk Scheme
yearly with details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Delhi Milk Scheme
supplies three categories of milk in which
skim milk powder may be used viz., toned
milk, double-toned milk and standardized
milk. According to the prevention of Food
Adulteration Rules, to which the Delhi
Milk Scheme Strictly conforms, the minimum
prescribed percentage of milk solid non-fat is
9.0% in the case of double-toned milk, 8.5%
in the case of toned milk, and 8.5%, in the
case of standardized milk. Skim milk
powder supplies the solid not fat and must
be kept within the above prescribed limits.
As milk solid non-fat is drawn either from
fresh milk or from skim milk powder, the
proportion of skim milk powder used depends
on the availability of fresh milk on the dute
of issue.

(b) The nutritive value of buffalo milk
and different categories of milk issued,
calculated on the basis of fat and solids-not-
fat is given below :—

Category Calories
of milk FAT(%) S. N, F. (% per litre

Fresh Buffalo Milk 6.0-7.0 9.0-9.5 918-1031

Fresh Cow Milk (issued 4.04.8 8.6-8.8 720-801

by DMS as such)

Smni&rdind Milk 50 8.6-9.0 812-827

Toned Milk 31 8.6-9.0 640-655

Double Toned Milk 1.6 9.1-9.2 524-527
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(c) The amount of foreign exchange involved is as under :(—

Foreign exchange
QOty. Imported involved
Year (M. Tonnes) (in lakhs af Rupees)
1965-66 704.776 11.00
1966-67 550.000 16.13
1967-68 1254.190 39.62
1968-69 3121.000 67.55
1969-70 1972.000 32.54

The particulars of skim milk powder
received from World Food Programme as
Gift by Delhi Milk Seheme have not been
included in the above statement.

Small Farmers’ Development Project
in U. P,

3439. SHRI PRAKASH VIR

SHASTRI :

SHRI SHIV CHARAN LAL :

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total number of completed and
on-going development projects for the small
farmers in Uttar Pradesh ;

(b) whether they are adequate to cope
with the present need of the farmer ;

and

(c) if not, the steps taken by Govern-
ment to expedite the completion of on-going
projects and to launch new projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 4 projects under the Small
Farmers Development Agency Scheme have
been sanctioned by the Government of India
for Uttar Pradesh in addition to 2 projects
proposed to be sanctioned to this State under
the Marginal Farmers’ and Agricultural
Labourers’ Scheme,

(b) The magnitude of the problems of
small farmers all over the country including
U. P, is vast. For the first time such pro-
jects have been included as an important
feature of the Fourth Five Year Plan. After
implementing these projects, it can be
considered whether more such projects can be
taken up.

(c) The Uttar Pradesh Government have
set up 4 agencies for the 4 sanctioned pro-
jects. They are formulating schemes for
2 MFAL projects to be sanctioned and are
expected to send them up shortly, to the
Government of India for approval.

Conditions by States to Rehabiliate
East Pakistan Refugees

3440. SHRI PRAKASH VIR

SHASTRI :

SHRI SHIV CHARAN LAL :

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :
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SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that some of the
States have agreed to resettle on land dis-
placed persons from East Pakistan on certain
conditions ;

(b) if so, the details thereof ; and

(¢) the reaction of the Central Govern-
ment thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). At present, the
Government of Madhya Pradesh alone has
offered land in the Chambal Valley for the
rehabilitation of displaced persons of the

fresh influx from East Pakistan. The State
Government has been asked to furnish
further details.

Project on ‘Remote Sensing’ to Locate
Diseases in Plants to lmprove
Agriculture

3441, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that Government
are contemplating for setting up of a national
project on “remote sensing” to locate exis-
tenxe of phenomena and objects below the
earth and ocean surface and detect diseases
in plants to improve agriculture ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) With the cooperation of
NASA (National Acronautics and Space
Administration) and ISRO (Indian Space
Research Organisation) work was carried out
on the detection of coconut wilt disease in
Kerala. This is a joint project between
NASA, ISRO, IARI (New Delhi) and CCRS
(Central Coconut Research Station, Kayangu-
lam). No national project has yet been
formulated.
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(b) The details are given in the attached
statement.

Statement

Preliminary Investig of Coconut Wilt
Disease (February-March, 1970) under
NASA, ISRD, IARI and CCRS
Programme

Coconut wilt appeared as a serious
disease, particularly, devastating coconut
palms in several are as in Kerala. The dis-
disputed origin of this disease has finally
been solved as due to a virus by the resear-
ches using the electron microscope and
infective tests carried out at the Indian
Agricultural Research Institute, New Delhi
and the Central Coconut Research Station,
Kayangulam. The extent, the mode of sprea-
ding and the intensity of the disease, however
are not known. With a view to check the
spread of the disease, it was proposed to
identify the diseased pockets and the degree
of intensity of the disease on extensive areas
of Kerala by remote sensing technique.
Multi-band photographs of the tops of the
palms were obtained from the space using a
helicopter. Black and white, colour films and
infrared ektachrome films are used in this
photography from two different altitudes of
about 500 and 1,000 feet high, above the
ground.

Analysis of a large number of photo-
graphs indicated the possibility of (i) clearly
distinguishing the degree of intensity of disea-
sed palms, as different from the healthy ones,
(ii) distinguishing one species from another.
such as coconut trees, arecanut trees, cash-
ewnut and jack fruit trees and (iii) identify-
ing the disease on these trees, which in the
initial stages cannot be detected from the
ground, The preliminary investigations
carried so far have given sufficient confidence
to the Indian Scientists to carry out these
investigations successfully in future. Analysis
of the serial photography coupled with ground
truth investigations, that are in progress, in-
dicate the potentiality of this new tool in
solving problems in agriculture on extensive
areas, in very short periods.
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Manufacture of Telephone Equipment b
Private Undertakings g

3444. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the posts
and telegraphs Department (Controller of
Telegraph Stores and the  Postmaster
Generals) have approved the rates of Tele-
phone Equipment, | Sparcs and Accessories
manufactured by M/s. Mazda Electricals,
1773/18 3rd Floor, Bhagirath Palace, Delhi.

(b) the other private firms in the
country which manufacture the Telephone-
Parts, spares and accessories with the
concurrence of the Posts and Telegraph
Department ;

(c) whether it is also a fact that these
firms have engaged retired Engineers/Officers
of the Posts and Telegraphs Departments ;
if so, the names thereof ; '

(d) whether there is shortage of Tele-
phone instruments, spares parts, and accesso-
ries and the public undertakings like I. T. I.,
Bangalore are not coping with the require-
ments of the Posts and Telegraphs Depart-
ment ; and

{e) if so, the reasons of allowing private
urdertakings to manufacture the Telephone
instruments, etc. and the steps proposed by
Government to encourage the public under-
takings in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH) : (a) Local purchases
of few items were made from this firm by the
lower formations for urgent day to day
maintenance.

(b) A statement showing names of a few
firms who are offering certain important parts
of Telephone instruments etc., is laid on the
Table of the House. [Placed in Library See
No. LT-4024 170]. A countrywise list if
required will be collected and laid on the
table of the Lok Sabha. (not with concur-
rence of P & T).

(c) No definite information is available.
This will be collected and laid on the table
of the House.

(d) Yes.

(e) The shortage in the supplies from
1. T. 1. are mainly due to shortage of foreign
exchange and indigenisation of raw materials
and components. It is proposed to set up
two ancillary units of 1. T. I. to manufacture
important spares, equipment etc. 10 meet the
P & T demands.

Carriage Contract System in Telegraph
Stores in Bihar

3445. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether carriage contract system has
been introduced in the office of Assistant
Engineer I/C Telegraph Stores in Bihar
Circle, if so, since when ;

(b) the names of contractors engaged
in carriage contract system from the begin-
ning till the year 1969-70 with the rate of
contract per quintal per kilometer ;

(c) whether it is a fact that the same
contractor was allowed to carry out the
carriage contract work for more than a year
without renewal of contract and if so, for
how many years, with what rates and the
reasons thereof ;

(d) whether the said contractor was one
of the tenderers in the subsequent years for
which tenders could not be finalised ; il so,
the rate quoted by the said contractor in each
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year in his tender submitted to Divisional
Engineer Telegraphs, Patna ; and

(e) the reasons for allowing carriage

contractor concerned to receive payment
quoted by him in the first year of his
contract 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATION (SHRI
SHER SINGH) : (2) to (e). The information is
being collected and will be laid on the table
of the Lok Sabha.

Applications for Telephone Connections
Pending at Charkhi Dadri (Haryana)

3446. SHRI RAM KISHAN GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
TONS be pleased to state :

(a) the total number of applications for
new telephone connections and extensions
pending at Charkhi Dadri, Haryana ; and

(b) the steps taken or proposed to be
taken to provide pending connections and
extensions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH.) : (a) waiting list for new
telephone connections - 45

Waiting list of extensions — 14

(b) Scheme for increasing the capacity
of the Exchange by another 50 lines has
been sanctioned and the equipment is
awaited. Efforts are being made to procure
extension instruments.

Regulation of Employment in Film Indastry

3447, SHRI RAM KISHAN GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state at
what stage is the proposal to introduce bill
with a view to regulate employment in film
industry ?

THE MINISTER OF LABOUR
& REHABILITATION  (SHRI D.
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SANJIVAYYA) : The draft scheme of leg-
islation proposed for workers in film industry
was approved by the 29th Session of the
Standing Labour Committee (July 1970)
and further action is being taken to under-
take necessary legislation and to introduce
the requisite Bill in Parliament as early as
possible.

Steps to Accelerate Fish Production

3448. SHRI RAM KISHAN GUPTA :
SHRI N.K. SOMANI :
SHRI G. VENKATASWAMY :
SHRI S.K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that India’s fish

wealth has not been fully tapped ;

(b) if so, the reasons for slow growth of
India’s fish production ; and

(c) the steps taken or proposed to be
.taken to expedite the growth of fish
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) India's fishery wealth has
not been fully exploited, particularly in
regard to the resources of the deep sea.

(b) Prior to the period of the five year
Plans, fishing was being conducted almost
entirely with non-mechanized craft. There
were no harbour facilities for fishing wvessels.
There were also no trained personnel for
operation of mechanized craft. Resources
surveys had also not been made. Expertise
in modern methods of fishing was lacking
and vessels, engines and equipment were
also not available in the country. These
handicaps had to be overcome through
phased plans of development in all sectors.

(¢) The provision for fisheries develop-
ment has been progressively increased in
successive Plans. The provision of Rs. 2.78
crores in the first Plan was increased to
Rs. 9.06 and Rs. 23.38 crores respectively in
the second and third five year Plans. The
provision for fisheries development in the
Fourth Plan is Rs. 83 crores. The chief
measures taken so far to increase fish pro-
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duction have been the introduction of
mechanized fishing on a substantial scale,
provision of landing and berthing facilities
for fishing vessels at a few ports, survey of
deep sea resources, establishment of educatio-
nal, training and research institutions, and
introduction of improved cultural practices
for inland fish. Under the Fourth Plan, the
mechanization programme will be continued.
A recent development has heen the increasing
association of financing institutions in fishing
ventures. This will serve to supplement Plan
resources. Steps have already been taken to
intensify survey of marine resources and to
develop deep sea fishing. A limited number
of vessels is being imported. Vessels are
being constructed in the country, and a
scheme for subsidising indigenously const-
ructed vessels has been introduced. In the
Inland sector emphasis is being placed on
intensive fish culture and development of
reservoirs, )

Summoning of Director, A. I. R, Cuttack
to Delhi

3449. SHRI RABI RAY : Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Cuttack
Station of A.LLR. went off the air on the
27th July at 7.46 A.M. ; if so, the reasons
for that ;

(b) whether it is for the first time that
Cuttack Station went off the air ; and

(c) Whether it is also a fact that the
Director of Cuttack Station was summoned
to Delhi for this and if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes, Sir, ona
Magisterial order.

(b) No, Sir. The Cuttack Station of
A, L. R, went off the air for sometime on
20th and 21st January, 1956,

(€) Yes, Sir. The Director, A.LR.,
Cuttack was asked to come to Delhi to give
a detailed report about the happenings at
Cuttack on 27th July, 1970.
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Monopoly in Newspaper Industry

3450, SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI SHIVA CHANDRA JHA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the steps taken by Government
during the last 3 years to check the growth
of monopoly in the newspaper industry ;
and

(b) how far these steps have helped to
check the growth of monopoly ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Government is
fully alive to the danger of concentration of
ownership in the newspaper industry which
may result in regimentation of thought and
opinion and is anxious to prevent such
developments as far as practicable. Towards
this end, the following steps have been
taken :—

(i) The Press Registrar makes an
annual review of the ownership of
newspapers and periodicals, and
studies the development of common
ownership units and publishes them
in a publication called “Press in
India”, so that the public may
become aware of the facts relating
to the ownership of newspapers,

(ii) Under the registration of News-
papers (Central) Rules, 1956 framed
under the Press and Registration
of Books Act, 1867, it is obligatory
for newspapers to publish annually

= in the first issue after the last day
of February information, inter
alia, relating to the individuals
who own the newspaper and
partners or shareholders holding
more than one per cent of the total
share capital. Failure to comply
with this statutory obligation is an
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offence under the Press and
Registration of Books Act, 1867
which is punishable with fine which
may extend to Rs. 500/-,

Under the Newsprint Allocation
Policy, additional newsprint is not
issued to a group or chain of
newspapers for bringing out a fresh
publication.

On the recommendation of the
Diwakar Committee, of the total
annual foreign  exchange made
available for printing and com-
posing machinery 50%, is allotted to
small newspapers (up to 15,000
circulation) 35% to medium news-
papers (circulation 15,000—50,000)
and only 15% allotted to big
newspapers (circulation over 50,000).

Government’s advertisement policy
aims at staggering and releasing
advertisements to newspapers in
suitable rotation in order to ensure
the use of as many papers as
possible so that papers with a big
circulation do not get a large share
of Government's advertisements. It
is the policy of Government to
make increasing use of small and
medium newspapers, particularly
those published in Indian languages.

With a view to obtaining first-hand
and detailed factual information
regarding the methods of unfair
competition  and/for restrictive
practices, if any, adopted by the
larger papers  to ppress,
weaken and eliminate the smaller
ones about which there are often
complaints, a8 sub-committee, set up
by the Press Council, invited
specific information and instances
by a letter addressed to newspapers
and periodicals in all languages
having a paid circulation of 5,000
copies and above. In reply, only
ten dailies and four weeklies men-
tioned specific cases of what they
considered restrictive  practices
indulged in by bigger papers. The
Council is currently pursuing the
enquiry by collecting further in-
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formation regarding instances of
restrictive practices.

(vii) Government are considering the
question of setting up a Newspaper
Finance Corporation to give finan-
cial assistance to small and medium
newspapers and not to big news-
papers, 1o help the healthy growth
of the former.

(b) (i) Government are of the view that
but for the steps taken by the
Government so far the growth of
big chain newspapers would have
been more than what is has been,
It is not possible to estimate the
extent to which steps already taken
by Government have been effective.
Government believe that the best
way to check the growth of big
chain newspapers is to foster the
growth of small and medium news-
papers which are managed on
healthy lines and follow an enli-
ghiened editorial policy keeping the
national interests in view. Govern-
ment are confident that the steps
already taken and the further steps
to be taken in the matter will
effectively foster the growth of
small and medium newspapers and
thereby check the growth of big
chain newspapers.

(ii) As recommended by the Diwakar
Committee on Small Newspapers,
Government have started a slow
speed news bulletin over the All
India Radio which purveys impor-
tant news, particularly for use by
small and medium newspapers who,
due to financial reasons, are not in
a position to subscribe to the
services of news agencies.

E. P. F. Dues and Labourers Conditions

3451, SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state :

(a) the names and addresses of the
factories and Companies from whom Govern-
ment has to recover more than Rs. 1 lakh as
Employees Provident Fund ;
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(b) the names and addresses of the
companies and firms against whom arrears
of the provident fund exceeding Rs. 1 lakh
have been pending for the last one year, two
years and three years and more than three
years ;

(c) the steps taken by Government
against those companics and firms ;

(d) what steps Government propose to
take to utilise this fund for the betierment
of the labourers ; and

(e) whether Government have formulated
any scheme to improve the conditions of
labourers by utilising the provident fund in
Delhi and if so, the details thereof ?

THE MINISTER OF IL.ABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). The administra-
tion of the Employees' Provident Fund is
the concern of the Central Board of Trustees,
an autonomous organisation under the
Employees Provident Funds Act, 1952, and
is not the direct concern of the Government
of India. A statement giving the informa-
tion regarding unexempted establishments
which were in default of payment of provi-
dent fund dues of Rs. 1 lakh and more as
furnished by the Provident Fund Authorities
is laid on the Table of the House. [Placed
in Library. See No. LT-4025/170).

(c) The Provident Fund authorities have
reported as under :—

Legal action by way of prosecution/
recovery proceedings has been inmitiated in
consultation with the concerned State
Governments against most of the defaulting
establishments. Criminal cases for breach
of trust have also been initiated in the Courts
of law against certain defaulting employers.
As regards the Public Sector Undertakings,
the matter has been taken up with the con-
cerned State Governments and the Autho-
rities at the Centre. In respect of establish-
ments which have gone into liquidation the
claims are pending before Liquidators.
Certain cstablishments have entered into
agreements for paying arrears alongwith
current dues according to the schemes of
payment settled with the State Governments/
Employees' Provident Fund Organisation.
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(d) The object in instituting a compul-
sory contributory provident fund under the
Employees’ Provident Funds Act, 1952, and
the Scheme framed thereunder is to provide
for old-age for the workers after their retire-
ment from gainful employment or for their
nominees/heirs in the event of premature
death of the members. The members of the

Fund are allowed advances from their
accumulations in the Fund for certain
specific purposes.

It is also proposed to utilise a portion of
the employers” share and workers’ share of
contributions together with a share equal to
either of them to be contributed by the
Central Government for instituting a Fund
for the Family Pension-cum-Life Assurance
Scheme for certain categories of employees.

(¢) As the Employees’ Provident Funds
Act, 1952, and the Scheme framed thereunder
have been functioning on an all-India basis,
the question of formulating any scheme to
improve the conditions of labourers in Delhi
by utilising a portion of the provident fund
does not arise.

Public Call Offices in Delhi

3452, SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the total number of Public Call
Offices in Delhi ;

(b) how many applications were received
for new PCOs in Delhi during the last one
year and how many PCOs have been
sanctioned during the above period ;

(c) whether it is a fact that more PCOs
are needed for the areas in Delhi which are
populated by poor persons ; and

(d) if so, the steps Government propose
to take to provide mote PCOs in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 1,184,
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(b) (i) number of applications for new
PCOs received during the last
one year

(ii) number of PCOs sanctioned
during the last one year ......368.

(c) and (d). The need for opening of
PCOs is not determined by the status of
residents of any particular locality, but on
the basis that there is suitable location,
proper security to the PCO and further
there is a reasonable amount of traffic from
such PCOs.

There is a growing demand for opening
of more PCOs and efforts are being made to
open about 300 additional PCOs during the
next one year,

Stamps issucd by Tllegal Regime in
Southern Rhodesia not valid for
Pre-Payment of Postage in India

3453. SHRI BENI SHANKER
SHARMA :  Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether the Posts and Telegraph
Department has decided that postage stamps
issued by the illegal regime in Southern
Rhodesia will not be valid for prepayment of
postage in India as these stamps have been
issued without the approval of the U, K,
Government  which is  responsible for
international relations of Southern Rhodesia ;
and

(b) if so, the details thereof and how
the problem is proposed to be tackled to
avoid any hardship to the people of Indian
origin in Southern Rhodesia ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Letter mail articles sent from
Southern Rhodesia bearing postage stamps
issued by the illegal regime are not valid for
prepayment of postage according to the
decision of the Government of the U, K.
which remains responsible for the inter-
national relations including postal relations
of Southern Rhodesia. Articles bearing
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such stamps are accordingly treated in India
as unpaid or underpaid as the case may be.
Such articles will be delivered to the
addressees in India after recovering from
them the prescribed penalty for unpaid or in-
sufficiently paid articles as the case may be.
The senders in Southern Rhodesia are thus
not put to any hardship.
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Import of Foodgrains under PL-480

3457. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the import
of food-grains from abroad and particularly
those under P. L. 480 is proposed to be
stopped from the next year ;

(b) if so, the steps being taken to
guarantee the same ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some imports are necessary
both for current consumption and to build
up a buffer stock till such time as the country
becomes self-sufficient in the production of
foodgrains, but it is expected that conces-
sional imports would cease after 1971,

(b) The various agricultural programme
included in the Plan arc designed to achieve
this objective.

(¢) Does not arise.

Uniformity in playing of National Songs
over A. I. R. Stations

3458, SHRI SAMAR GUHA @ Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether A. L R. Delhi starts its
morning scssion with the National Song
‘Bande Mataram' and ends its night session
with the National Song ‘Jana Gana Mana’' ;
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(b) whether other A. I. R. stations do
not play ‘Bande Mataram’ in the morning ;

(c) if so, whether Government will
instruct all the A. I. R. stations to start with
‘Bande Mataram’ and end with ‘Jana Gana
Mana’ so that the recognised national songs
may help rouse patriotic spirit among the
people of our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K, GUJRAL) : (a) Yes, Sir.

(b) All Stations of A. I. R. follow this
practice.

(c¢) Does not arisc.

aTdl, dT A e wfn W duwe
3irT 99 qT ¥t
3459. st wdvax fw . wEm
e At wfa =t g aAW W R
Far fr
(v) w & wfw qfn & afafem
azdt, dere AR el T w1 Hawe
fﬁﬂg,aﬁt
(@) =ar Iode ffF X B &
#T Qo Y F Ao ] F g
o FY 7@ aard F1 aH A g !
wry, i, avguifas freT aar ager
Harey ¥ Troq sen (st sreRe foee) -
(%) wr ¥ & qar fafwa & &
asfireoT 1966-67 (arfirer)
17-11-196% % feafa

W | PRI
virdw 1965-66* 1966-67

1 2 3
1. sivifes & 326.81 326.51
305.61

2. yfi ggarfran awel & fog Foafen aa

305.34

* fo U@ A 1965-66 ¥ wivy T A ITES ot & @R o ST
£ ¥ FTOT TEF W Y 1965-66 ¥ siwd ¥ FB wwreA fgwr T R |
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1 2 3
3, (1) & 60.28 62.33
(2) &f ¥ fog syeey @ 50.25 48.29
() desfa st & foq & 0f gfx 15.31 15.58
(@) o= qgq1 spew qfa 34.94 32.76
(3) =t gfa =Y BYeF= oy wgen 4w 36.22 35.30
(%) ®ardt aTomg aat o7 TUg ¥ 4fq 14.91 14,09
(@) fafaw 3a1 wasi qun wifedl & s 4.13 4.11

#fa Y g av & ¥ mfvs T8

(7) =fy a9 IwTT T¥r yfa 17.18 17.10
(4) =it wfw (F+7) 2244 22.64
(F) =g oot fe 91 slewz 9.23 9.36
(@) #ier o wfa 13.21 13.28
(5) svarmar §o & 136.15 137.05
(6) www arer §= & 155.28 156.57
(7) uw 2w & sfas avar aar & 19.13 19.52
g fafaq & 26.66 27.48
g fafaq o 313 32175

(@) ag weatom 4y fedY g@mE 9 (@) afy g, @ ga%r s w4 ¢
fasre 7t s & A ¥ w7 Fraif far S ;

it wfit famreo w ST wnis () weltw e ¥ www frad ave

o qfw g, o gfrda siwdt § 7
3460, Y T TTeF SO mqggrg’m

ot ¥ Sw |
(%) o wffr safeal % froey
T W nw wfe T ag TWE R e g frr ¥ 9w wqft om0 o

I T frar orvda ?
(%) w1 aTer ¥ qfud safea ww, wfv, smufes feew @
ﬁ fafier ol & et qfe o amm imw‘a’t(u&mﬁt



141 Written Answers SRAVANA 29, 1892 (SAKA) Written Answers 142

¥ for 3w @y A AW STOPA BT & IO Igew F &Y fear
(Fw sham) 7 dare fear mar @0 @) R it § Qe wiw @ faeor
weas g ¥ wfadw Swi ¥ famfa  fear aniar oeeY den & g # v
fe a7 gF 13 Y O & Ty § JiwE FER & g WA a1 e
gueen A1 &1 few o, fafwms svaaq afawr & smie e’ oow w1 fawg
far fufadl & wad7 & ce@ey o w@E e qr faaeo &1 wriww
afady aifyg Y 9 9@ qur fafes grafea oo s @i swifes
A gy AeA AfgF F fer g @ar

ferrew
Jewaw @INT BT € W Oe%  afeiw ey faafor sfony
Tm W e e srfereTe wfw
(zey #) o wf g
(g owe #)
1 2 3 4 s
A TR 27 % 324 o T 74 59 TH
sgn (fagas) S0 o qw 68 1
ﬁm‘«rﬁmmzs
fagre 0% 60  gant 78 T ¥
CRIE] 19 & 132 qfeare & aweq o 50 25
gfearom* 27 & 100  wm 170 65
T T FOAI 22—1— W et 450 450
@ 6 & 20 qfcarx ¥ gaey qgew  Ioew A e g}
T57 AW 25% 75 o @ 84 13
I 18 & 126 v &t 271 123
#qT 27 ¥ 216 qfarc & qaw geeq 3@ Aff ¥o Tl
I 20% 80 w et 8 Té o =Y

* gfanom qur qure # ddeg A ¥ qft & enfrer @ € gewaw @
e
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1 2 3 4 5
Fara* 27 & 100 W &R 178 64
QA 33 ¥ 336 afeare & owen waew  §© T Te Jd
afeearg 24 ¥ 120 ofrar & aww g2eq 25 16
(e S frare 123 60

forar T @)

FOX T2 43§ 80 i Y 241 121
afeww dre 25 ¥ Ty 794 3oy TEY
A 24 % 60 qfa & aweqd g7e@ AW §© AG
fgams 2w 27—10) W w@THY 7 qrog
AT 25 ofea & gwe aeew g8 F9 TR
ferqar 25% 75 qftait & gwer gzEw Aaw o Tl
ARy 158 36 qf@ar & avey axww §@ A 9 7l

* gfaamn aar dar7 F foq dv-dsg oAt # wfw & eaifacs o #1€ Is9aw @

e
J

TreeAw & e # i ot & fawrd @
faww w7 & gega wT

3461. st TW TATE ST ¢ R
FEAT AT SETCOr A AT HeAT 16 30w,
1970 & arifa swq d8ar 1022 & Io
¥ g § ag aA € 597 &0 v

(%) 7a1 ag = & fs ards, 1967
mar 9, 197 # fedt aqr agh H
weife A Caer ot sl Y
T “aidY off T F1% FRAeE ataw
qEast & 4 qewor § ardt ft F Fywrd
% faga w7 § wega fear m ¢ ok

(@) = s sgeaEt o7 s v
T P ow o @t fee faar nar g

Fga1 faga &9 § wega fear mar § ; &%
(w) sfegr, T F FTHTOT § 7

FUAT AYT WA HATHY  HIT HAR
fawrm & wow walt (st go go W) :
() (=981 =1 f1§ Ja1 g AG
B ¢ SFEA ¥ FHE @R fF
Tt # o e ade, 1967 T 97,
1967 % ywifea g 4 25 av ¥ Afgw
FY afa & w widr St g “gw
sfrem” gqur “gfom"” ¥ 99 fawd) 9%
feR adal H ¥ P gr g ¥

(@) S7% Igol & faamdd ot fawe
®7 ¥ weqd @ fear war &

(7) ww 71 F=aT
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RS SAN AT & 3T W fawi
w1 wwmn afy

3462 it T NS wTEwE
=t s A
Sl WY Ty A
N ST w1 aTE
w1 R w7 oAy
FT AT AT TETY T WEATC HeAT
Tg A FT T F4 F

(%) #7ar ag a5 2 f¥ <9 qug 7ex
SR ATHTT A AT e ol o aga
gfus ufn asar g ; Az

(=) afz gi, @ T8 779 =T FEIT
¥ 3 = feae afr asmard ?

gUAT AT JAC FATHT AT HEIC
fawm ¥ Tow At (st we feg) ¢ (%)
ggr (@), X "G WW mEe A
31-1-70 g% wr<t feu qu fa=) #1 1-5-70
RN F» 3415 wT@ A A aFE i
¥ ¥ Heg WM G A AT awar qfw
6.81 =@ U § |

quf e qwdw # senaEn
YT ATYLET
3463. = T TS T
ST A
st g WA
st IMWTY T Et
F4T GAAT AAT TRICW HT FATC T}
qg A A FOr 49 o

(%) w1 gui FIHT owEw ¥ W
s (vorfle st & afafos) s
e aqr ¥eT TR N TaEdr F@
w FgaE R § fagoda
stz afg g, @ a8 y@™A ¥X AF k-
frar @Y o e

(&) w1 ¥ Gae Iv@ gEEww F
s §raq § < afx gf, @t ¥ few fafa
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AT U A e frooi ¥ Iy
SATAT T4 A1 W2 M §F & T% o
faar s ?

Al AGT  AETC HATST W AT
wure fwm § Teg s (st v fa) -
(7) gt Fo% a7 5 AE @S &
A9z 2, e = s wmoEd §
1970 & o=y a% =& &Y 77 ael ¥ aLm
FT FE=TT |

(@) 7 g% @ = * foy ama-
wWE FEr 1967 § gadaz sra g
W 2\ IT AEAT @A o A
T K ET W HAA TS grq F
7@ fomr s w1 s & fF oo ST
FT &0 fRaeaz 1970 a5 quv @) amwwm )

wrewY Tfaat AT

3464. it TR YIS ATRATY

oft e A
st AT TRy A ;
it AT wE AT

it oY wOuTY
‘ﬂrﬁﬁmﬁﬂﬂ:

T FEAT AT TETCT ST WAt o
PEECIEE AR I ETORT A

(F) ¥1 §FR 1 S T
Ued¥ & 9 97, 1970 F 430 wo qo ¥
SERT F AT fammr mar @ famd daw
e uafas =i aur Aiesfae gearay
#1 &t s Tg) A 0 o e qwm
wa@l § Ww E1 6 AE-A0T wT s
fovar mar & ;

(=) = @ewre g% gaTI—a fie
amar § qr—&1 fgedt araan srdsh sqame
qaT 9zs g WM faay fr feqfy o
erefreT ) °% ; aht

(n) wfer & gt @ OF ¥
AT & qraeT ¥ a7 S w3 W
faare et g ?
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FOAT AGT AW HAMA W =T
fwm & v wat (st go go THT) ¢
(%) sz A9 9w, 1970 1 F9Tg
4.30 T FreT ¥ gmfw ade &
feale 3=t &)

(=) swmwETOR g AR #oaf
et § gwraT G ¥ oS AT
s owafa*gEa Ao w AT
[wearea & e w1 Afwg wear LT—
4027/70] 1

() = waTTr ®weAl ' AT
Hemt ment fawg qas3 399X F9ER
gteTd wanfed FwaT €

Compilation of an up-to-date list of Dis-
placed Persons from East Pakistan
in Delhi

3465. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government will consider
the desirability of compiling an up-to-date list
of East Pakistan displaced persons in Delhi
in collaboration with their registered associa-
tion viz East Pakistan Displaced Persons
Association (Delhi) ;

(b) whether Government propose to
modify suitably the rules for allotment of
plots or flats in the East Pakistan Displaced
Persons Colony near Kalkaji, New Delhi
with reference to their stay in Delhi, say for
24 years, before the issuance of a Press
Note for the purpose in consideration of the
Government that the hitherto non-allottee
East Pakistan Displaced Persons in Delhi
have neither permanent abode of their own
nor they have been given any housing accom-
modation as a measure of rehabilitation in
any part of India ;

(c) if so, how Government propose to
implement the above ; and

(d)

if not, the reasons therefor ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) : (a) to (d). All developed plots meant
for individual allotment in the East Pakistan
Displaced Persons Colony near Kalkaji, New
Delhi, have either been allotted or earmarked
for allotment to eligible applicants by draw
of lots, 55 large-sized plots are, however,
available for group housing purposes. Regis-
tered co-operative house-building societies of
displaced persons can apply for the allotment
of these plots for construction of flats etc.

As no further plots for individual allot-
ment are now available in the East Pakistan
Displaced Persons Colony near Kalkaji, no
useful purpose will be served either by
examining the question of modifying the
rules of allotment or by considering the
desirability of compiling an up-to-date list
of East Pakistan displaced persons in Delhi
for purposes of allotment of plots.

Revised D. A. to Workers by Companies

3466, SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the names of companies which are
paying or have agreed to pay in writing
Rupees 1.53 per day as variable D. A, to
their workmen ;

(b) what steps Government are contem-
plating to force other companies to pay the
variable D. A, ;

(c) whether Government are contem-
plating withdrawal of certificates from such
companies which are not paying or have not
agreed to pay Rs. 1.53 per day as variable
D. A.; and

d

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): (a) A statement showing particulars
of 102 collieries which are paying variable
D. A. at Rs. 1.53 per day is laid on the
Table of the House. [Placed in Library. See
No- LT-4028/70).

if not, why not ?

(b) Officers of the Central Industrial
Relations Machinery are continuing efforts

* ot IO H A9 AW |
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to persuade remaining collieries also to pay
the D. A, at the due rates.

(c) and (d). Suggestions to this effect
have been received. It is, however, proposed
to watch the position for some time more
before considering action against the defaul-
ting collieries.

Closure of Maternity and Child Welfare
Centre at Mahisila Colonies

3467. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether itis a fact that a Mater-
nity and Child Welfare Centre named Bankim
Chandra Maternity and Child-Welfare Centre
which had been functioning for the last twenty
years, rendering valuable services to the poor
refugees of Mabhisila colonies had been stop-
ped from the Ist September, 1969 for want
of funds ;

(b) whether in spite of the fact that
Asansol Municipality agreed to take over
charges of the same and communicated the
same to the Managing Authority, it has not
yet been handed over to Asansol Municipa-
lity for its proper functioning ; and

(c) what steps Government contemplate
in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) : (8) to (c). The information is being
collected and will be laid on the Table of the
Sabha.

Development Works of Mahisila Govern-
ment Colonies, Asansol

3468. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that development
works of Mahisila Government colonies No.
I, IT and III Asansol, Distt. Burdwan, West
Bengal are neither undertaken by the Rehabi-
litation Department, West Bengal nor any

other department competent for such
works ;
(b) whether these arecas had been

included within Asansol Municipality juris-
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diction from 1965 and the said Asansol
Municipality had agreed to take over charge
of development works ;

(c) whether in spite of communicating
the same to the Rahabilitating Department,
West Bengal no action has yet been taken to
that effect ; and

(d) if so, the steps Government are
now contemplating in the matter 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) :(a) to (d). The information is being
collected and will be laid on the Table of
the Sabha.

Production and Buffer Stock of Foodgrains

3469. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) the estimated production of food-
grains of the current year and the quantity
of foodgrains in the buffer stock at present :
and

(b) whether India will be able to keep
up the increase in production of foodgrains
to cope with the increase in population of the
country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The All-India Final Estima-
tes of production of foodgrains for 1969-70
have not been finalised, but on the overall
production of foodgrains is provisionally
estimated around 100 million tonnes. The
total stocks of foodgrains with the Govern-
ment (Central as well as States) at the end of
July, 1970 amounted to 5.28 milion tonnes.
These include both the operational stocks and
the buffer stock. OF these, about 3 million
tonnes may roughly be treated as buffer
stock.

(b) Yes, Sir. The target of 129 million
tonnes for foodgrains production laid down
under the Fourth Five Year Plan takes into
account the likely increase in requirements .
on account of the growth of population,
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Retrenchment or Dismissal in Samachar

Bharati News Agency
3470. SHRI BIBHUTI MISHRA :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) how many journalists and non-
journalists of Samachar Bharati News Agency
have been retrenched or dismissed from
service during the last one year ;

(b) how many cases of employees are
pending in the Labour Court or Tribunal or
Conciliation ; and

(c) how many complaints of mismanage-
ment in the Samachar Bharati Government
have received from the Delhi Union of
Journalists, Indian Federation of Working
Journalists and employees of the Agency
during the last one year and the steps taken
by Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a)and (b). Samachar Bharati
News Agency have Offices in different States,
besides Delhi. Industrial relations in re-
lation to the establishment of the Agency
falls in the State sphere. Information in so
far as it relates to the Office of the Agency
in Delhi is being collected and will be laid
on the table of the House.

(c) A representation was received from
the Delhi Union of Journalists, addressed
to the Labour Minister and copies of this
were sent to the Labour Ministers of State
Governments, the Delhi Administration and
the Department of Company Law for appro-
priate action. No complaint either from the
Indian Federation of Working Journalists or
from the employees of the Agency was
received during the course of last one
year.

Purchase of Shares in Samachar Bharati
by State Governments

3471. SHR1 BIBHUTI MISHRA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased lo state :

(a) whether it is a fact that Government
have advised the State Governments not
to purchase shares in the Samachar Bharati
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News Agency, but the State Governments
purchased the shares in defiance of Govern-
ment's advice ;

(b) if foregoing is a fact, which States
have purchased how many shares up to the
20th  July, 1970, and the amount of the
shares ;

(c) whether it is a fact that most of the
capital shares are of the State Governments,
but in spite of this they are having no re-
presentative in the Board of Directors of the
Samachar Bharati ; and

(d) if the State Governments are not
having their nominees in the Board of
Directors of Samachar Bharati, whether
Government would advise them to do so
now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Some State
Governments had purchased, or initiated
action to purchase, shares of Samachar
Bharati News Agency before receipt of the
Central Government's advice.

(b) The required information is given

below :—

Srate No. of Value of
Government shares shares

Rs.

Madhya Pradesh 5,000 5,00,000
Gujarat 3,000 3,00,000
Bihar 5,000 5,00,000
Mysore 1,000 1,00,000
Rajasthan 5,000 5,00,000

(c) Yes, Sir.

(d) No Sir, as such an advice would be
contrary to the recommendation of the Press
Commission which suggested that for a
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satisfactory  functioning of the Iadian
Agencies, assistance from the State should
have no strings attached and that the State
should not have any voice in the control of
the agency either editorially or administra-
tively. The relevant recommendation was
brought to the notice of the State Govern-
ments in September, 1966.

Labour Leaders Taking Part
in Politics

SHRI N. K. SOMANI :
SHRI S, K. TAPURIAH :

3473,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether he is convinced of the fact
that almost all labour leaders and in-charges
or heads of labour unions are in active
politics in the country and exploit the
poor labourers to meet their own political
ends ; and

(b) if so, whether the Tripartite agree-
ment which exists to maintain discipline in
industry and unions will be accordingly
amended not to allow any union or labour
leader to take part in politics and rather bind
them in all respects solely to the welfare of
the individual and the organisation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) No.

(b) Does not arise.

Production of Beet Sugar

SHRI G. VENKATASWAMY :
SHRI V. NARASIMHA RAO :

3475.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) when the Beet Sugar production
on a commercial basis is likely to start in the
country ;

(b) the mames of the private sector
companies which have offered to start the
Bext Sugar production ;

(c) the reaction of Government in regard
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thereto ; and

(d) where the factories are likely to be
located ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Ganganagar Sugar Mills,
Sriganganagar, a State Government enter-
prise, is likely to start production of sugar
from beet from April-May, 1971 on a
commercial scale. Jammu and Kashmir
State Industrial Development Corporation
also propose to set up a Beet Sugar Factory
in Kashmir Valley but their time schedule
for commercial production has not y:t been
settled.

(b) No private sector company has so
far offered to set up a Bect Sugar Factory,
(¢) and (d). Do not arise.

Central Camps in Dandakaranya for
Refugees from East Pakistan

SHRI G. VENKATASWAMY :
SHRI V. NARASIMHA RAO :

3476.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Governmen! propose to set
up Central Camps in Dandakaranya to
provide shelter to the emigrants crossing
over from East Pakistan ;

(b) if so, the total number of camps
proposed to be opened ;

(c) the total number of migrants who
will be given shelter in these camps ; and

(d) the amount of money sanctioned for
this purpose ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Yes, Sir.

(b) One or two transit camps and upto
200 work-site camps.

(c) Ten thousand families.

(d) A sum of Rs. 2 crores has becn
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asked for in the Supplementary Demands for
Grants for the current financial year.

At faee) feqm sl wea @an fama
! anfrmea § fawiita o @

o.% wgglaw wfe aar sggfaa
wifen wrfa & FedaIT

3477, s Hmg wwaq : T WA
wqr gAETR HAY qg A1 1 OFA A
fr:

(%) w1 az a2 & f5 28 9, 1970 .

® s usw 7 A & agrfadvs
q S-wrEer Az, 9% faodt 97 =9 S0 &
fefast & o2f 1 wat F fon oF favmig
qirer & &t ; A

(&) afz &, @ s& a9 3 a
&7 Il 17 A geAlTardl # sgfaa
arfedi o1 sqgfes eanfzw anfoai &
AT A IFHITAA FI FST-HST HHAT
ar g ?

oy aar gt st (o Fo war)
(%) otz (w)., FFIrd Ivw @ fmw,
sHard wed arar afafraw, 1948 &
g eqtfag oF amw fAsm 2w
N & fawy &1 gray gera: famw &
g AfF 9FRE 1 §@FR F 99 @
avaen § FTE g1 AL |
wAm # srneila ww d@we o asew

3478. ot WYSE WA : T GR AG
gmafe w98 T & W H 6

(%) ¥o1 agaw gdar f, 3
1970 & &fa® “aaviea eroew” # werfire
gon g, fe Sodis oar & s ar-
Tefig 99 gsq & 54 § griwa ¥ 9y
foar a1 ; 3T

(w) afz g, @ =gt ox g frerz-
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faae %t gaz 1§ war § ey Frret
9 qg =t ar ?

w3 gmafe wW (st #e
qWd@) : (F) o, @ 1 omw @R
qTafs w&r & wrdtr gfafafa qoee
F AT TGT IAF HWel &7 FH SUWT 0F
TAR & fof afar § gevew § wr
fomr 1 st S, 1970 #Y gee ¥
W famr |

(&) o¥%=7 ¥ o7 a1di & ag-a1g
A9 A frufon § graey % oF afa-
a9 0 fawilRa ; w3 gl &
g #oos afweww ) fade gaw
qqaral & aray § on fawifar ; o
# afasi & sfafaf $1 & 9@ 3t
e @R gfawrsY & gy § frest
F ®ER &1 oF ¥ q@ T gfama
wfuFId & AW w@gaar ¥ g%
gErRY 89 ¥ swdm 9w §TET
FAAE & qFa Faqr qgdr Afawi
# fod adm gfedi & TR 4 wow
g%eq @@L fFar qar )

AT AT & ¥TE aq A fawmr #
Feurfeet wt afcssar § afudia

3479. sit UI'TH'E THIT : AT Al
AT TAW  HYC WAL AT TTH JG7 1
faam, 3T 2w § FEFmfe i a9-
mr & of@ds & atd 2 ads, 1970
& Fmufsg s deuT 4922 ¥ IAC K
qrae ¥ gg I &1 &7 £ v

(%) ¥ w97 & wr (7) § qot
€ JARIT K9 atw oFfag wT S
e

(@) afx g, @1 Swer s =@
g ax
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() afx adi, @ @ s@maTCor faer
FwrEow g’

AT AN AW HAGY HT HAT
fawrr & e v (sh AT fag) : (F)
ST Ef

(7) fom  Fhmfey & adoar &

FhTar AW W F@ F  aw of@dT
faar nar @, IAF AW AR AT E—

1. =t UAc ¥gWE, ATHA fawnw
area, fagfear

2. st o o AT, Wk fawriia
TITIT, JTLART |

3 Hrge wezramll, wWdd FA

areay, farmim
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3480. SHRI SITARAM KESRI :
SHRI BENI SHANKER
SHARMA :
SHRI B. K.
DASCHOWDHURY :
SHRI K. P. SINGH DEO :

Will the Minister of LABOUR AND
REHABILITATION be picased to state :
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(a) whether a tripartite Standing Labour
Committee meeting was held towards the end
of July, 1970 ; and

(b) if so, the subjects discussed at the
meeting and the decisions taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes. The Standing
Labour Committec met on the 23rd and the
24th July, 1970.

(b) The Agenda of the meeting is given
in appendix.

The conclusions of the Committee,
which are being finalised, relate among others
to the setting up of Industrial Relations
Commissions and their functions, statutory
recognition of representative unions, proce-
dure to be adopted for according recognition,
definition of the terms *“Industry” and
“Workman'' in the Industrlal Disputes Act,
1947, and statutory enforcement of the
‘Wage Boards’ recommendations as accepted
by Government. The conclusions when
finalised will, as usual, be placed on the
Table of the House.

Appendix

AGENDA ITEMS OF THE STANDING
LABOUR COMMITTEE

(29th Session—New Delhi—July 23-24,
1970)

1. Action taken on the Main Conclu-
sions of the 28th Session of Standing

Labour Committec held at New
Delhi on July 18, 1968.

2. Industrial Relations Commissions
and Labour Courts.

3. Recognition of Unions.

4, Trade Unions including procedure
for registration and other matters.

5. Definition of the terms “Industry”
and “Workman",

6. Right to strike/lockout.
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7. Unfair Labour Practices.
8. System of Wage Boards.

9. Family Pension-cum-Life Assurance
Scheme for industrial workers.

10. Workers in Hospitals and Dispen-
sariess—Applicability of Industrial
Disputes Act, 1947,

11. National Labour Institute,

12. Report of Tripartite Committee on
Legislation  for  Film  Industry
Workers.

.

13. A Note on the proposal to place the
scheme for Joint Consultative
Machinery and Compulsory Arbi-
tration for Central Government
Employees on a statutory basis.

a§ 1970-71 & €t IAT AAW & whAw
fa¥ § ywrEEl & AR w1 |

3431, s wiwT  gmew : FT e
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1962-70 ®Yaw § uer (Iux w2w) &
sraifas e 9 qdew Y feg T § )
o qduut & qfone SwmTEEds O
T g Qer ¥ 1970-71 waw ¥

graifae g5 qeror sl @

Shortage of Fst Content in Milk supphled
by Delhi Milk Scheme and its Effect
on Milk Supply

3484. SHRI M. L. SONDHI: Wil
the Minister of FOOD AND AGRICUL-

TURE be pleased to state :

(a) whether it is a fact that Delhi Milk
Scheme consumers have received supplies late
and shorter than their usual quola ;

(b) whether it is also a fact that DMS
has serious difficulties in providing adequate
fat content in milk ;

(c) the responsibility for the shortage in
fact content and the resulting cut in supply
of milk ; and

(d) the steps being taken by Gowvernment
to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir. Towards the end of
summer there were occasional delays in the
delivery of DMS milk at its milk depots.
The full quantity of milk was issued, but to
maintain the supply, on some days toned
milk was supplied in lieu of standard milk.

(b) In the month of July serious diffizul-
ties were encountered in maintaining adequate
fat content.

(c) The shortage in fat ovcurred due to
lesser procurement of fresh milk in summer
months. This seasonal shoriage is usual,
The question of fixing responsibility for the
shortage does not arise.

(d) Four Intensive Cattle Development
Projects have been sanctioned in the Central
Sector for increasing milk production in the
adjoining districts of Meerut, Gurgaon,
Karnal and also Bikaner (Rajasthan) which
constitute the milk shed of Delhi Milk
Scheme, A provision of Rs. 220.37 lakhs
bas been made in the 4th Five-Year Plan for
grant of loans for purchase of milch animals
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provision of breeding facilities, vety. services,
feed and fodder and other rural Dairy
Extension Services,

Fear of another Famine in Rajasthan

3485. SHRI M. L SONDHI :
SHRI D. N. PATODIA :

Will the Minister of FOGD AND
AGRICULTURE be pleasod to state :

(a) whether his attention has beon drawn
to the press reports that Rajasthan fears
another famine ;

(b) Government’s views on the recent
sandstorms and high velocity winds as far as
crops in Ganganagar, Barmer, Jaisalmer,
Bikancr, Jodhpur and Nagpur Districts are
concerned ; and

(c) the steps Government are ‘taking 1o
meet a oontingency of famine condirions 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Government have seen some
press reports to this effect,

(&) and (c) The Government of
Rajasthan  have reported that drought
conditions currently prevailed in certain
pockets of Ganganagar, Bikaner, Jaisalmer
and Barmer, where there has been cither no
rainfall or inadequate tainfall, and that the
recent sand storms have also damaged kharif
crops in some places, The State Govern-
ment have been watching the situation, and
the exact crop position is expected to be
known at the end of the September 1970. In
the meantime, the State Government are
providing necessary assistance to the affected
population to emable them to carry oh their
agricuitural operations, On the request of
the State Government, it has been decided to
depute a Central Team to the State to assess
the present situation and to consider what
further reliel measures would be necessary.

Stafl Artistes’ Objection to Implementation
of Masaai Committee Report

3486. SHRI S.M. BANERJEE : will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the stafl artistes of A.LR.
have objected to the implementation of the
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recommendations of Masani Committee ; and
(b) if so, the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Opinion amongst
Staff Artistes on implementation of the Study
Team's recommendations is divided.

(b) The matter is under consideration.

House Rent Allowance for Employees
Provident Fund Employees

3487. SHRI 5. M. BANERJEE : Wil
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether 5 per cent house rent allow-
ance sanctioned for Employees Provident
Fund Employees has not been made applica-
ble to all cities ;

(b) if so, the reasons for the same ; and

(c) the steps taken to get this imple-
mented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). In the matter of pay,
allowances and service conditions, the
employees of the Employees’ Provident Fund
Organisation are governed by the same set
of rules as are applicable to corresponding
categories of Central Government employees.
The employees of the Employees' Provident
Fund Organisation stationed at Bombay,
Calcutta, Delhi and Madras were at some
disadvantage so far as residential accom-
modation is concerned in as-much-as they
are not entitled to allotment of residential
accommodation from the general pool for
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Ceneral Government employees. Therefore,
an additional house rent allowance of 59
of pay above the Gentral Government rates
has been granted to the employees in these
major cities of Bombay, Calcutta, Delhi and
Madras where some Central Government
employees are provided with Government
accommodation.  As the general pool accom-
modation for the employees of the Central
Government does not exist at places other
than the four places mentioned above, the
employees of the Employees’ Provident Fund
Organisation posted at other places are
allowed house rent allowances as admissible
to Central Government employees but have
not been granted the additional house rent
allowance of 5% of their pay.

Procurement and Targets of Foodgrains

3488. SHRI HIMATSINGKA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the targets of foodgrains procure-
ment in respect of different foodgrains of the
Central Pool fixed for the current year ;

(b) how far these targets have already
been achieved ; and

(c) how the total procurement of different
foodgrains so far compare with the procure-
ment made during the corresponding period
last-year 7

I'HE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No separate pro-
curement of foodgrains is made for the
Central Pool. Targets are, thercfore, fixed
for total Government procurement in a
Stute.

(In *000 ronnes)

Grain and marketing Targets Actual quantity Quantity procured
Season. procured during  during the corres-
the current mar- ponding period of
keting season so last year.
far.
Rice 4,545 2,853 3,151
(Nov. 69—Oct. 70)
Other kharif cereals 1,000 271 462
(Nov. 69—Oct. 70)
Wheat 3,700 3,005 2,339

(April 70—-March 71)
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The targets for procurement of different
foodgrains during the current marketing
seasons recommended by the Agricultural
Prices Commission, the quantities actually
procured so far, and the quantities procured
during the corresponding period last year are
indicated below—

Re-Evaluation of Long-Term Farm
Production Potential

3489, SHRI HIMATSINGKA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a recent survey of U.S,
Agency for International Development
(USAID) has warned that India must re-
examine and re-evaluate critically her long-
term farm production potentials and do
everything necessary to ensure that the
current hopes and projections do not prove
unrealistic ;

(b) in what context this warning has been
given ; and

(c) the Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In a Study entitled
“Economic Progress of Agriculture in
Developing Nations, 1950-68", prepared by
the U.S. Department of Agriculture at the
instance of the 1I1.S. Agency for International
Development, the need for re-examining
India’s long run agricultural production
potential has been stressed. The Study re-
views the progress of a number of of deve-
loping countries in improving agricultural
output and productivity and considers pro-
blems and policies for improving agriculture's
performance in the 1970's.

(c) Efforts are being made to raise the
production potential of agriculture through
various measures under the “New Strategy’

for agricultural development. These are kept
under constant review through the medium of

Annual and Five-Year Plans.

Employees’ State Insurance Deposits
by Employers in States

3490. SHRI JYOTIRMOY BASU :
SHRI B.K. DASCHOWDHURY :
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Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) how many employers are there (State-
wisc) who make deposits on account of
Employees' State Insurance Scheme ; how
many of them have deposited their dues till
the 30th June, 1970 State-wise ;

(b) how many of them have failed to
deposit their dues and the total amount due
to them ; the names and particulars of such
defaulters, State-wise and industry-wise and
the total arrears against cach name ;

(c) whether Government consider this as
misappropriation ; if so, the steps if any,
proposed to be taken against the defaulters ;
and

(d) whether any steps have so far been
taken and if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : The administration of the
Employees’ State Insurance Scheme is the
concern of the Employee” State Insrance Cor-
poration set up under the Employees’ State
Insurance Act, 1948 and is not the direct con-
cern of the Government of India, The infor-
mation furnished by the Employees’ State In-
surance Corporation is as under :

(a) and (b). The number of employers
(Factories) covered under the Employees’
State Insurance Act State-wise as on
31.3.1970 is given in the enclosed statement.
Information regarding the number etc. of
employers who have deposited the dues or
defaulted in payment of the dues till
30.6.1970 is not readily available as the
last dates for the payment of the Employers’
Special Contribution and the Employees’
contribution for the periods ending
the 30th June, 1970 and 30th May, 1970,
were 30th July, 1970 and 1lth July, 1970
respectively.

(c) and (d). For non-payment of emp-
loyees' contribution by employers, action
under the Indian Penal Code for breach of
trust has been taken and conviction obtained
in few cases. Action under section 85 of
the Employees’ State Insurance Act, 1948 to
prosecute the defaulting employers is also
being taken by the Employees' State Insu-
rance Corporation,



167, Writtew Answers

Statement

Number of Covered Factories as on 31.3.1970
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SL Name: of the No. of
No. Region Factories
1. Andhra Pradesh 648
2, Assam 184
3 Bihar 498
4, Delhi 1,102
5. Gujarat 1,728
6. Kerala: 931
7. Madhya Pradesh 460
B Maharashtra 5,044
9. Mysore 706
10. Orissa 165
11, Punjab 1,918
12 Rajasthan 336
13, Tamil Nadu 1,859
14. Uttar Pradesh 1,134
15. West Bengal 3,835

Total 20,543

Non=De| of Employees’ Provideat. Fuad
Dmn?yklimplzﬁr: in West Bengal

3491, SHRI JYOTIRMOY BASU:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the names of exemptod categories
of employers in West Bengal and the reasons
for their exemption from payment of their
share of provident fund ;

(b) whether irregularitics of serious
nature in the operation of the Employess’
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Provident Fund Schemos have been brought
to the notice of Government ; if so, the
details thereof ;

(c) the number and names of employers
in West Bengal who evaded payment of their
share of provident fund during the last 3
years ; and the amount due from each of
those employers ; and

(d) the action, if any taken against
those employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : The administration of the
Employees Provident Fund is the concern of
the Central Board of Trustees, an autono-
mous Organisation under the Employees’
Provident Funds Act, 1952, and is not the
direct concern of the Government of India.
The Provident Fund Authorities have reported
as under :—

(a) The number of establishments in
West Bengal which have been granted exemp-
tion as also relaxation pending grant of
exemption under section 17 of the Employees'
Provident Funds Act, 1952 from the operation
of the provisions of the Seheme framed there-
under stood at 585 as on 1st January, 1970,
Their names are not, however, available in
the Headquarters office of the Organisation.

Under section 17 of the Employees'
Provident Funds Act, 1952, the establish-
ments may be granted exemption from the
operation of the Scheme framed thersunder
if they have retirement benefits in the nature
of provident fund or benefits in the nature
of provident fund. pension or Gratuity,
separately or jointly, on the whole,
not less favourable to the employees than
those provided under the Act,

(b} In the case of exempted establish-
ments irregularities detected are of the follo-
wing nature :—

(i) Non-setting up of a Bcard of
Trustees.

(i) Non-transfer of the monthly emplo-
yers' amd workers’ share of provi-
dent fund contributions to the
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Board of Trustees,

Non-investment of provident fund
contributions.

(iii)

Non-payment of inspection charges
to the Organisation.

(iv)
(v) Utilisation of provident fund money
in business.

Non-submission of  prescribed
returns to the Organisation.

(vi)

(c) The names of the exempted estab-
lishments which have failed to transfer their
share of contributions to the Board of
Trustees during the last 3 years is not readily
available ;

(dd Noo-adherence to the conditions
governing-grant of exemption under settion
17 of the: Emplovees’ Provident Funds Act
generally results in initiating action for can-
celiation of the exemption or for prosecution
of the employer under section 14(2A) of
the. Act.

Unemployed Registered with Lmploy-
ment Exchanges

3492. SHRI JYOTIRMOY BASU ;
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) the number of unemployed persons
registered with the employment exchanges of
each State till date, year-wise, from 1967-68
to 1969-70 ; and

(b) the number of educated unemployed
in the-total unemployment in each State, as
per employment exchange data ; till date,
year-wise from 1967-68 to 1968-70 ?

THE MINISTER: OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA) : (a) and.(b). Available informa-
tion is given in the statement laid on the
Table of the Horse. (Placed in Library
See. No. LT-4029/70)

Breakwup; of Land Uader Foed Cropy
lrrlu::lon Facilities StatesWiso

3493, SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
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CULTURE be pleased to state :

(a) the estimated production of each
food crop in India, State-wise and year-wise,
from 1967-68 to 1969-70 ;

(b) the shares of (i) increase in the
area under cultivation ; and (ii) increase in
productivity, in the increase of each food
crop in India, State-wise and year-wise from
1967-68 to 1969-70 ;

(c) the shares of (i) irrigation (ii) fer-
tilisers and (iii) other inputs in the increase
of production of each food crop in Indla,
year-wise and State-wise from 1967-68 to
1969-70 ;

(d) the targets of production of each
food crop In India, for the year 1970-71 ;
and
the

(e) the steps taken (o achieve

targets 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Statement (I)
showing the production of each food crop in
India and State-wise during 1967-68 and
1968-69 and a statement (II) showing the
percentage variations in area and productivity
(i.e., per hectare yield) of each food crop
during 1968-69 over 1967-68 are laid on the
Tabie of the House (Placed in Library
See No. LT-4030/70). The All India
Final Estimates of foodgrains for 1969-70
have not yet been finalised, but it is provi-
sionally estimated that the foodgrains produc-
tion during this year is around 100 million
tonnes.

(c) The production of individual food-
grain crops in a particular year reflects the
combined effect of weather conditions during
the year and various inputs used, besides
other factors. Information on the contribu-
tion of each of these factors to the realised
production of each food crop for this period
is not available.

(d) An overall target of 106 million
tonnes for foodgrains production has been
laid down for 1970-71. The targets of
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production have not been laid down separa-
tely for each foodgrain crop.

(¢) Various measures adopted under
the MNew Strategy for agricultural develop-
ment will be stepped up to achieve the target
of foodgrains production during 1970-71, The
programmes drawn up envisage increase In
area under High-Yielding Varieties of cereals
to the level of 13.8 million hectares, increase
in overall consumption of fertilisers from the
level of 20.1 lakh tonnes to 25.4 lakh tonnes
of nutrients, extension of minor irrigation to
benefit an additional arca of 1.5 million
hectares and bringing an’ addition area of 1.8
million hectares under multiple cropping.
Besides, other schemes including extension of
credit, plant protection measures, soil conser-
vation and land reclamation, agricultural
research, education and farmers' training
would also be intensified.

Lock-out by Hindustan Teleprinters

3494, SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Management of
Hindustan Teleprinters, a national Under-
taking, declared a lock-out on the 25th July,
1970 due to the strike of the workers who
demanded higher wages and houses ; and

(b) if so, the details thereof and the
steps taken by Government in getting the
matters decided ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The matter falls in
the State sphere.

Central Assistance to Small Farmers
for Purchase of Tractors

3495. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that financial
assistance is now given to farmers for buying
tractors ;

(b) whether the small holding farmers
who cannot afford to buy a tractor are not
entitled to Bank Loans ; and
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(c) if so, whether this anomaly has been
sorted out and schemes if any, drawn to

help the small holding farmers with easy
credit ?

THE MINISTER OF STATE IN THE
MINIJSTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). There is no ban on issue
of tractor loans to farmers with small hold-
ings. However, the banks have to consider
the economic feasibility and proper utilisation
of the loan sought.

Special schemes to help the small farmers
and marginal farmers with easy access to
credit and its supervised utilisation are being
implemented. The Government of India are
taking up 46 projects costing approximately
Rs. 1.50 crores each for the small farmers
and 40 projects costing approximately Rs. 1
crore each for the marginal farmers and
agricultural labourers in various parts of the
country during the Fourth Plan period in this
connection, Implementation of these schemes
is expected to ensuce that the small farmer
gels timely and adequate credit for such
investments in agriculturc which can prove
economical and fruitful for him. By and
large, this may exclude the issue of tractor
loans to such farmers as such loans may be
found to be uneconomic debt-burden on
these persons.

Employment of Port Workers after Stoppage
of Import of Foodgrains

3496. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that after 1971
import of foodgrains will be stopped ;

(b) if so, how many port workers
employed on this job will be rendered unem-
ployed as a result of this ; and

(c) whether any advance planning has
been done to absorb them and if so the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. Sir. Only concessional
imports are proposed to be stopped after
1971.

(b) Workers employed at the ports by
the Food Corporation of India handle both
foodgrains and fertilisers. Since the quantum
of imports of foodgrains and fertilisers in
the years to follow is yet uncertain, it is not
possible to work out the number of workers
who would be rendered surplus.

(¢) Yes, Sir.
have been taken :(—

The following measures

(i) To the extent possible, surplus
workers at the ports are being
transferred to work in the godowns.

(ii) The Docek Labour Boards and Port
Trusts have been approached to
take over surpius labour, wherever
possible, instcad of making fresh
recruitment.

Issuance of Editions of ‘Milap’ from London

3497. SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that ‘Milap’
a daily Newspaper published from Delhi
proposes to issue its editions from London
to project a correct image of India in
England ;

(b) whether permission of our Govern-
ment and that of British Government have
obtained ; and

(c) if not, Governments attitude in the
matter.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Government have agreed to the
establishment of a London bureau of the

daily ‘Milap®, New Delhi, with one corres- .

pondent in charge of it.
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(c) Does not arise,

Stoppage of Import of Foodgrains

3498. SHRIR. K. BIRLA :
SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether he has recently made a
statement as published in the Hindustan
Times of the 27th July, 1970 in which it is
stated that India will be able to do away
with the import of foodgrains, including
dependence on PL-480, by the end of 1971 1

(b) if so, what measures are being
adopted to sec that there are no imports of
foodgrains by the end of 1971 ;

(c) what is the present gap of production
and consumption ;

(d) whether the State Governments have
been taken into confidence before issuing
this policy statement ; and

(e) if so, their reactions thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The various agricultural development
programmes included in the Plan are designed
to achieve the objective.

(c) In the absence of any prehensive
and scientific survey on consumption and in
view of the fact that the requirements of
foodgrains are also elastic to some extent
depending on the availability of foodgrains
and other substitute foodstuffs, their com-
parative prices, level of income, population
growth, extent of urbanisation etc., it is not
possible to frame & precise quantitative
estimate of requirements and the gap between
production and consumption in any given
year.

(d) and (¢). The detailed development
programmes are discussed and worked out
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in consultation with the State Governments,
who are aware of the objective to be achieved.
It is, therefore, not necessary to consult
them before a statement is made.

Minister’s Direction that Files not to be
delayed beyond Ten Days

3499, SHRI R. K. BIRLA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that he has recently
issued directions that no one in the Ministry
should delay a file for more than ten days ;

(b) if so, to what extent these directions
are being enforced ;

(c) whether it has come to his notice of
delay for more than ten days for any file;
and

(d) the measures taken to see that files
are not delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) to (d). The instruction has been
issued with a view to speeding up disposal
of Government business, Watch is being
kept on the observance of this instruction
at all levels. Explanations for delay beyond
this limit has to be furnished in each case
by the person responsible for it.

Fall in Acreage of Sugarcane

3500. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that more and
more cane growers are taking up cotton
crops due to glut in the sugar market ;

(b) if so, the total acreage of lands
under cotton crops in cach State ; and

(c) the total acreage of lands under

cotton crops in each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Information so far available
from States in this regard shows that gene-
rally there has been no diversion of area
under sugarcane to cotton except to some
extent in Andhra Pradesh and Mysore.
Information in respect of Kerala, Madhya
Pradesh, Maharashtra, Rajasthan and West
Bengal is not yet avilable,

(b) The extent of the shift in area to
cotlon crop is not available,

{c) A Statement (i) giving Final Estimate
of area under cotton during 1968-69 is
attached. All-India Final Estimate of Cotton
for 1969-70 has not vyet been fianlised.
However, a statement (ii) giving preliminary
estimates of area under cotton in different
States, based on the All-India Fourth
Estimate of cotton, 1969-70, is attached. Past
experience has shown that the area at the
Fourth Estimate stage forms roughly 95 per
cent of the area finally reported,

Statement |
Final Estimates of Area under Cotton
during 1968-69
Stare Area
(Thousand hectares)
1968-69 ( Final)

Andhra Pradesh 294.1
Assam 16.4
Bihar 24
Gujarat 1607.9
Haryana 211.0
Jammu & Kashmir 0.6
Kerala 6.3
Madhya Pradesh 761.2
Maharashtra 2668.9
Mysore 1037.3
Orissa 0.4
Punjab 444.0
Rajasthan 296.1
Tamil Nadu 281.6
Uttar Pradesh 532
Delhi 0.3
Himachal Pradesh 0.8
Pondicherry 0.3
Tripura 2.5

Total India 7685.3
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Statement Il

Preliminary Estimates of Area under Cotron during 1969-70 according to
All-India Fourth Estimate

('000 hectares)
State 1969-70 Percentage increase (+)
(Fourth Estimate) or decrease (—) during

1969-70 over the corres-
ponding  estimate for
1968

Andhra Pradesh 279.9 (+) 11.8
Assam 15.5 (=) 55
Bihar 0.6 (--) 40.0
Gujarat ’ 1641.3 (+) 21
Haryana 195.0 (—) 7.6
Jammu & Kashmir 0.6 p—

Kerala 6.2 (—) 16
Madhya Pradesh 687.6 (=) 9.7
Maharashtra 2751.0 (+) 59
Mysore 943.8 (+) 15
Orissa 0.3 J—

Punjab 379.0 (—) 16
Rajasthan 2348 (=) 10.8
Tamil Nadu 249.8 (—) 102
Uttar Pradesh 51.6 (+) 30
Delhi 0.2 (=) 333
Himachal Pradesh 1.0 (+) 250
Tripura 2.6 (+) 40
All-India 7446.8 (+) 10

Note :—This estimate does not cover the entire area sown to the crop during 1968-70,
Past experience has shown that the area at the Fourth Estimate stage forms
roughly 95% of the area finally reported.
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Factorles closed In West Bengal due
to Inter-Union Rivalries

3501. SHRI SARDAR AMJAD ALI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether most of the factories in
West Bengal have been closed due to inter-
Union rivalries ;

(b) if so, how many factories have heen
thus closed ; and

(<) what measures Government propose
to take to reopen such factories ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a)to (c). The informa-
tion has been called for from the Govern-
ment of West Bengal and will be laid on the
Table of the House, when received.

TS & ST aTn g W ¥ faw

3502. oft i seve &wR : aAT AW
A gaie Y 93 T F w9 0
L

(%) = 1967, 1968 sitx 1969 &
sE-gET  wHAM@l N FEAE F
qfcorreres 3w & @eETd qo -
Teed ol # ge fean s & faa
LRCILE H

(@) 3% awl & e ¥ feay s
¥ fmawr gu; @R

(v) o Ffei N W ITEA S
U6 ® fod FTmT 3 a7 FrgamEy 8 &
YT H w7 v g ?

wq aq gawi@ AWy (st Ao
warkm) : (%) W), FEAT oFA
Frar @AM o N T WA
¥ T @ & i
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(1) srnfas faare sfafraw, 1967,
i aifrF fErRl & feer & fag
g&n &2 faura &, qur cifous sqacary
(% fawefm stk farosfa awshy o
wifes §) T #t sefirs graeay &Y
iy F snar § 1 aarfy, gearel & qwe
AIAS I TR 1A TET AT AT
#t fawfon qar enfy sm afafy i
gors, 1970 &t do5 ¥ frogat & gemw
# faer fFar @t @

w w aal § gftar, saafam asde,
gEe ¥ wow

3503. =t aw  wwm am'hm
wg qar wfw W& gz ga Ao
EECRE

(%) 1967 & 1969 & Zxrv fafwes
gt & gfen, swifrar avhe, Anede
aifs 4% gaewl 1 ada e @
g FT AT FT AIAT 91 AR I
afy # afaR fradt arafas @
gt ; AR

(@) 2w # IEFT A "9w w @
F IV Y R & ;1 Ffafw F14-
ardt 3 &7 faae 7

ww, wfw, sgufes foew aa
BEETT HwieT ¥ v 7t (o swrene
fak) : (%) v5w gl 9w qw,
FgTa ATEIAT, FERE T4T QETH & &
FoA® aq ¥ qF F AW A a@ R
I wadt g e A fiF fafae el
% ®7 ¥, #ife ¥ smaT dmwr wwal ®
o §@ ¥ gy of@fad ey o
g1 ag 1967-58 Fur 1968-69 # fer
ArEE, SERT Far qeTy & €9 ¥
T ¥ YIAR W F AFHA qqT
arafas wew fagor 1 for aan g
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[wrawa & war wr o ey wen
LT—4031/70] fafira seami & &9
# areafas @q@ graedl AR ST
TR fEof, STl @ ant & 2w
FEE-39® %@ aqar 2w fafwiara
Al § waaw www &t fafew S &
¥ dyw fagwor 2 & fewm omam g
[warmg & var o AWed e
LT—4031/70]

() 2w ¥ gd<wt @ @w & T
% for g & fafe=sr a0 90 § 1
frmAl aar gawl & fasar Y afus
= 1 gfawrd sem w33 § fo arfor-
foas &Y ®Y SeaTg fear avan ¢ 1 e
aaT IAGE frRarel 1 &&F g fay
TC X FT gAY A MIEF foy
FF TR fra @ &) ¥
farw areit &Y sTEEfET sl F1 e
st & sfazgriae fwar mn g, foad fa
gw ¥ faory &) #) g agrd) a1 /90
A ® FgFeaw aql qgfeq saw
afeq ®fw # 777w a1 el
as qgay & fou I waww aar
U8l w1 sfogw A9AE gEg #}oag
g Al ¥ wgfeq wam 1 @ &g
TF AT AYT g ®@ifed #3 &
g & WY goeT afer w7 fasme
LA ik ]

Progress in Construction of Quarters
for P. and T. Staff at Mangalore

3504. SHRI LOBO PRABHU : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the progress in the conmstruction of
quarters for the Postal Staff of Mangalore,
at the Lee Well ; and

(b) since rents are wvery bigh and
constitute more than 20 per cent of the pay
of the staff why -should not the quartres
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accommodate at least 25 per cent of the
staff by change of design to multi-storeyed
buildings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The layout
plans are ready and the estimates are under
preparation. The quarters are likely to be
completed during the Fourth Plan.

(b) It is proposed to put up 3 storeyed
building with optimum utilisation of the
available land. With the limited funds
available during the 4th Plan, it has been
possible to provide Rs. 6.5 crores for land
and Rs. 10 crores for building of staff
quarters for the entire country, These
amounts have been distributed among the
various Circles and Districts taking into
consideration staff strength and the existing
availability of quarters. The increase in
percentage availability during the 4th Plan is
envisaged to be of the order of two to four
per cent.

Legal Suits for Resamption of Land
in Mysore

3505. SHRI LOBO PRABHU : Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the central committee on
Land Reforms will be reconstituted ;

(b) if so, whether the said committee
will consider why landowners should pay
land revenue when payment of reat due to
them from tenants is suspended during the
determination of fair rents ;

(c) whether Government will consider
the effect of the provision for all land not
self-cultivated being resumed by Government
when this is driving the owners to resumption
of land, legally and illegally and to inter-
minable litigation ;

(d) the benefit to the tenants from the
State becoming the owner, when the present
owner can be bound to assure fair rents and
security of tenure, including grant of under
proprietory rights, when the owner and tenant
so agree ; and
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(e) whether the decision to abolish inter-
mediaries restrict the right to resumption and
to lower the ceiling, taken by the Consulta-
tive Committee be subject to the judgment
in Golaknath vs, the State of Punjab, that
owners will not lose their rights except to
the extent specified by the Ninth Schedule 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) to (¢). The general land policy has

been laid down in the successive Five Year
Plans. The Central Committee on Land
Reforms will keep a constant watch on the
progress and implementation of the land
reforms and assist the State Governments in
formulating proposals, enacting suitable
legislation and expeditiously implementing
such measures. The measures recommended
to the State Governments would be in
accordance with the provisions of the
Constitution as interpreted by the Supreme
Court. In the judgment of the Supreme
Court referred to in part (e) of the question,
the Supreme Court has held that the First,
Fourth and the Seventeenth amendments to
the Constitution are valid and shall remain
valid. Consequently not only the protection
afforded by Article 31B of the Constitution
available to the enactments on land reforms
listed in the Ninth Schedule to the Consti-
tution will continue but the protection of
Article 31A of the Constitution to any
other agrarian legislation enacted before or
after the judgment will also continue.

Shortage of Tractors and Cattle in Jaisalmer

3507. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Jaisalmer is
at present facing an acute shortage of cattle
and tractors to plough in fields after recent
rains in the area ; and

(b) if so, the extent of help proposed to
be given by the Centre in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The required

information is being collected and will be
placed on the Table of the Sabha as soon as
possible.

el & Wiw &, e S nEege
F0T ¥ ATl agqr aRrATe-aAy ¥ ww
forrt ot ater w1 waETON

3508. &t Wo wo ifwww : Far g
Aqr arTer e gare waAY 14 ®7E, 1970
* Farafea gwT §ear 9624 F IO B
ey ¥ ag aqr I &9 F 5

(%) fadw = & Wure, o= qar
FAITEYT ® AW AN F FT Y
Iq R FHTAT A A =em gErAnd
aX faurd & wfen frafee s7 &
garifa F@ & @)

(@) #ar aeF oF @ SEFTdr A
aret gt aWT 92w qT @ fF 1969-70
¥ IugE ATEWETT & &E) ¥ gEriE
Fr a7 T gfee fee-few ¥ dare &Y
4t % fru-fee & o7 war 97 391 SN
¥ oelw FY 54 F14 & foq - frar
wuf & wf 4t ?

FAAT AT NAAN HST AT w_re
fawm & Trow st (st o o werm) -
(%) Tar (=). g1 gFA #oar o
g AR UgENg A A o ow@ @
ST |
weq qiw § wawfeat gron wind wieg

fafw wr 50 afe wm oy
qrewet ¥ we

3509, st Tio Wo WifwA : T WR
am gria @R g W@ S En e
fw :

(%) =1 ®d@ F@IT FIQ AN,
1969 ¥ ardr fvn 7q frdwr & fix wsdardt
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wisy fafe #1 50 wfawa wrr oy awa
Qe A gEd woy § A S,
wey wXq A FS g, q% sumerdy S
garmfy gk & w3 W R §;

(@) fraa sd=ifcl & g7 fadwl
T 3o fFar & ; R

() =& Y F g A 4T FEAAE
g

wW Far gaate W@ (st W
"maan) : () A0 wfaeg fafe & sar-
g9 F1 grey FHar wigsy fafy & f+d7
et A€ ¥ &1 v Fafy st
¥ §F I qgiEm twa g —

& 7 Wi wfgeaAl & gy ¥
wfysg fafa & oo ofi &1 fadw fedt
&ty orgad grer A fFa s, afag
fofad a5 s gfedr & afesor #1
Aod FE g g frutfa ggfa
% argan fwar smar & 1 g2 g sfiresrat
1 s wfasy fafw & s @9 &1
F7 § w9 50 sfawa 7 g & qfa-
yfaai # s gwan § )o@ I feg
Y T9T AT H TG FTHIC H T
@i ¥ 50 wfawa ww ST afrarg
8

(w) & (m). sogexr ®r s @
Ty g e T I3 )

Recognition of Assam Oll Company
Lliou.r Union

Ispk” SHRI GEORGE FERNANDES :
Wwill” the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have finally
decided to direct the Assam OQil Company
to recognise the Assam Oil Company Labour
Union ;

SRAVANA 29, 1892 (SAKA)

Written Answers 186

(b) if so, when the decision was taken ;

and
(c) if not, why not ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). The question of
grant of recognition to the Assam Oil
Company Labour Union was placed before
the 18th Meeting of the Central Implemen-
tation and Evaluation Committee held on
October 6, 1969. The representative
nominated by the union did not, however,
attend the meeting and the Committee
decided to postpone consideration of the
matter.

it sefaet & adomny

3512, st ¥ wia wifew : w1 ww
aqr grata A 23 @fe, 1970 & aar-
<ifew s g&ar 1180 # 9% & gery
H ag qar &Y [ £ fF ¢

() =01 g@F T w9 fiw W H
w g0 qfadiv afawt § & Idemd
F feafa &1 qar smar §;

(@) ofz &, @ 2w ¥ wfmfa
Fqorm wfors fret g & §

() ov% ¥ feadr sufem 1 war
sffm dsx evufnr o3 v st
@ E; M

(¥) |1 G B W gEEeW ¥
areafaw feafa #1 qar wm § s afx g,
AT aegeedt s var g ?

wa awr gmte st (s Ao
wafvdar) : (%) o 7

(@) & (7). 9= & &A@
gan
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Introduction of Employees Provident
Fund Scheme in Cotton Ginning and
Pressing Industry in Mabarashtra

3513, SHRI DEORAO PATIL : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No. 7348
on the 23rd April, 1970 and state :

(a) whether Government have examined
the matter of introduction of Employees
Provident Fund Scheme in Cotton Ginning
and Pressing Industry in Maharashtra ;
and

(b) if so, the decision taken by Govern-
ment in regard thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). The matter is
still under examination in consultation with
the interests concerned.

Experiments on New Variety of Cotton

3514, SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Government

arc making experiments on the new varieties
of cotton ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Under the All India Coordinated
Research Projects on Cotton sponsored by
the Indian Council of Agricultural Research,
several new varicties are being developed
continuously and, tested in various research
stations in India. During 1970, such trials
are in progress in 14 centres in the Northern
Zone comparising the States of Punjab,
Haryana, Rajasthan and Uttar Pradesh ;
23 centres in the Central Zone comprising
the States of Gujarat, Maharashtrai and
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Madhya Pradesh and 20 centres in Southern
Zone comprising the States of Mysore,
Andhra Pradesh and Tamil Nadu,

Many new varieties of cotton are being
expérimented  with under the above
project.

(c) Does not arise.

Employment for Tribal and Backward

Areas
3515. SHRI SHIVA CHANDRA
JHA : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state :

(a) whether Government have made any
policy of full employment for tribal and
backward areas ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA): (a)to (c). The Fourth Five
Year Plan (1969-74) contemplates a number
of measures such as increased assistance for
education, land allotment, provision of
subsidies for agricultural inputs for the
amelioration of the social and economic
conditions of backward classes, including
Scheduled Tribes,

Part-Time Correspondents of A, 1. R.

3516. SHRI S. KUNDU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of part-time correspon-
dents of A, I. R. all over India ;

(b) their emoluments and conditions of
service ;

(c) whether they are given telephone in
their residences ; and

(d) whether they have been

given
direction to send news items ? o
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) 62.

(b) The monthly emoluments of a part-
time Correspondent vary from Rs. 75/- to
Rs. 150/-. No minimum hours of work,
nor any minimum wordage, are prescribed
but he is expected to file stories on all
important news items pertaining to his area
for exclusive use by AIR. A part-time
correspondent is allowed upto 12 days casual
leave in a calendar year.

(c) No, Sir.

(d) Yes, Sir.

Allegations against staff of Food Corporation
of India, Orissa

3517. SHRI S, KUNDU: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Food Corporation of
India is opening certain godowns in Orissa ;
if so, the places where they are being opened ;

(b) whether there had been any allega-
tions against Corporation’s staff at Sambal-
pur for collecting rice of common variety
under the medium variety, if so, the nature
of the complaints and the reasons of such
mistake ; and

(c) whether Government are also aware
of such complaints by the people in the
Districts of Balasore and Mayurbunj for
supplying common rice under medium
variety 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Food Corpora-
tion of India have approved the construction
of godowns in Orissa under the various Crash
Programmes at the following places :-

Berhampore, Bhadrak, Bhubaneswar,
Dhenkanal, Dungripalli, Jeypore, Jharsu-
guda, Keisinga, Khurda Road, Phulbani,

SRAVANA 29, 1892 (SAKA)

Written Answers 190

Rourkela, Rupsa Road, Sambalpur,
Hirakud, Junagarh, Nawrangpur, Jaleswar,
Talchar, Paradecp, Keonjhagarh, Barbil,
Atabira and Rayagada.

(b) and (c). No complaints have been
received that the Food Corporation of India’s
staff at Sambalpur are purchasing common
varicty as medium varicty. Some reports
were received from the receiving officers at
Mayurbunj and Balasore complaining about
excess mixture of inferior and red grains in
a few wagon loads despatched from Sambal-
pur. Analysis of the samples showed that
the admixture of inferior grains was within
the rejection limits.

Import of Tractors

3518, SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government propose to
import tractors for any other State, except
Punjab in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Presumbly the Member is
referring to import of Tractors under World
Bank Projects. Projects for assistance under
the World Bank Programme involving import
of tractors have also been received from the
States of Haryana, Gujarat, Andhra Pradesh,
Tamil Nadu, Uttar Pradesh and Mysore
besides Punjab.

(b) The proposals are in a preliminary
stage and details are yet to be finalised in
due course in consultation with the World
Bank authorities etc,

Derationing in Delhi
3519. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of FOOD
AGRICULTURE be pleased to state :

AND
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(a) whether it is a fact that all the
commodities supplied by the Fair Price Shops
set up with the introduction of statutory
rationing in foodgrains in Delhi are now
available in open market on the same rates ;

(b) i so, whether Government contem-
plate to remove statutory rationing in food-
grains in view of the improved position with
regard to their availabliity ; and

(c) if not, the reasons for not removing
rationing in Delhl ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Although food grains or
their products supplied through Fair-price
Shops are also available in the open market,
their prices in the open market are generally
higher than the prices fixed for issue through
such Fair-price shops.

(b) Statutory rationing was withdrawn
from Delhi with effect from 28th August,
1968. At present foodgrains and their pro-
ducts are supplied through Fair-price Shops
on an informal basis to meet the require-
ments primarily of the vulnerable section of
the population and to act as a check on the
prevailing open market prices.

(c) Does not arise.

Drought in Rajasthan and Other States
3520, SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that drought
conditions are prevailing in certain regions
of Rejasthan and other States ;

(b) whether the Central Government
have made any survey about the drought
conditions prevailing there in order to take
remedical steps ; and
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(c) whether Government have also given
any assistant to the concerned State Govern-
ments to provide relief to the farmers affected
with drought conditions ?

THE MINISTER QF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPNENT & CO-
OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) and (b). Attention is invited
to the Statement made by the Minister for
Food and Agriculture in the Lok Sabha
on 18th August, 1970, in response to the
Calling  Attention Motion by Shri K,
Lakkappa and Shri Shri Chand Goyal.
Apart from the position indicated therein,
information has since been réceived from the
Government of Bihar that with the onset of
rains, the drought situation in that State has
cased,

(c) Provision of relief in areas affected
by drought is the responsibility of the State
Governments.  Central financial assistance
is provided according to the established
procedure, This procedure and the actual
assistance released during 1969-70 have been
indicated in the statement on drought con-
ditions prevailing in various parts of the
country laid on the Table of the Sabha on
28th April, 1970. During 1970-71 so far, the
Governments of Rajasthan and West Bengal
have been sanctioned loans amounting to
Rs. 14.50 crores and Rs, 50 lakhs res-
pectively.

Madhya Pradesh’s Proposal to Rehabilitate
East Pakistani Refugees In
Chambal Valley

3521. SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Govermment
of Madhya Pradesh has submitted some
proposal to the Central Goverament o ex-
ploit the Chambal walley land presently
infested with dacoits in Madhya Pradesh to
rehabilitate refugees migrating from East
Pakistan there ; and
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(b) if so, the main features of the pro-
posal in this regard and whether Government
have taken any decision on it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA) : (a) and (b) The Government
of Madhya Pradesh has offered land in the
Chambal Valley for the rehabilitation of dis-
placed persons of the fresh influx from East
Pakistan. The State Government has been
asked to furnish further details.

Suggestion Regarding Expert Committee
on Beedi Industry

3523, SHRI MANGALATHUMA-
DAM : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether an  Experts Committee to
study the special structure of the Beedi
industry as suggested by the All India beedi
Industry Conference, has been set up ;

(b) whether the State Governments have
also been instructed to enact suitable legis-
lation uniformly to avoid migration of beedi
units from one Staie to another thus causing
hardship and unemployment to the beedi
workers ;

(c) the steps taken to do away with this
unfavourable attitude of the beedi units
affecting thousands of Beedi workers ; and

(d) whether any representation has come
from Kerala State Beedi Workers' Association
in this regard ? '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) As the Beedi and Cigar
Workers (Conditions of Employment) Act
has been enacted in 1966 to provide for the
walfare of the workers in beedi and cigar
establishments and to regulate the conditions
of their work and for matters connected
therewith, the guestion of setting up an Ex-
pert Committee does not arise.

(b) and (c). The problem of unemploy-
ment and hardships arising out of any beedi
factories [from one State to another was
discussed at the First Mecting of the
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Southern Zonal Committee of State Ministers
and the decision taken was that when a State
received an application for a licence from an
enterprise which was previously working
in another State, enquiries should be made
about its previous performance, reason for
migration etc. and that in suitable cases
licences should be refused.

The State Governments concerned were
advised to take necessary action accordingly.

(d) No.

Nen-Acceptance of Press Telegrams at
Shashtri Bhawan Post Office and
Non-Availability of Teleprinter
Facilitics there

3524, SHRI S. C. SAMANTA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the reasons for
not accepling press telegrams at Shastri
Bhawan combined Office and not installing a
Teleprinter there with Press Room facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : Press Booking facility is
already provided at Shastri Bhawan combined
office,  Teleprinter facility has also been
provided from 6.8.1970. Shastri Bhawan is
only a small combined office. Press rooms
facilities are provided only in large D.T.Os
and C.T.Os.

Second Factory for Manufacture of
Telephone Instruments at Nainl

SHRI YAMUNA PRASAD
MANDAL :

SHRI 5.M. KRISHNA :

DR. SUSHILA NAYAR :

SHRI R.L. LASKAR :

SHRI MAYAVAN :

SHRI NARAYAN :

SHRI DHANDAPANI :

SHRI SAMINATHAN :

3526.

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to refer to the reply
given to Unstarred question No. 1776 on the
27th November, 1969 and state ;
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(a) the details of the progress made in
the setting up of the second factory for
manufacture of Telephone instruments at
Naini ;

(b) the amount so far spent on this pro-
ject ; and

(c) the yearly production capacity of this
project 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION
& BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
( SHRI SHER SINGH ): (a) to(c). Land
for the Maini factory for the manufacture of
long distance transmission equipment has
been taken over and arragements for supply
of water and power have been made. A
Project Organisation has been formed with a
nucleus staff.  Essential staff quarters are
nearing completion and the main factory
buildings have reached beyond the foundation
stage. Action for procurement of first phase
requirements of plant and machinery has
been taken in hand. The amount so far
spent on the project is Rs. 5.26 lakhs. The
estimated ultimate prorduction capacity of
this factory is Rs. 650 lakhs worth of long
distance transmission equipment per annum,
and this is expected to be reached by
1973-74.

Disparity in Payment of Project Allowance
to Staff of Post Office Dakpathar U. P.

3527. SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply give
to Unstarred Question No. 4914 on the 2nd
April, 1970 regarding disparity in the pay-
ment of project allowance etc. to Post and
Telegraph Stafl posted at Dakpathar in U.P.
and State :

(a) whether the requisite information has
since been collected ;

(b) if so, whether it would now be laid on
the Table ; and

(c) if not, the reasons for the same and
how long it will take to make available the
information asked for ?

AUGUST 20, 1970
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) Yes.

(b) The required information has been
placed on the Table of the Lok Sabha.
%Iared in Library See No. LT—4032/

.

(c) Does not arise in view ol (a) and (b)
above.
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Trial of high yielding paddy strains from

international rice research institute
Manlla in Kerala

3529. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the high-yielding paddy
strains gifted by the International Rice Re-
search Institute Manila, has been tried in
Kerala and in other southern States ;

(b) if so, the response from the agri-
culturists and the State Governments to this
new type of strains ; and

(c) the reaction of the Central Rice
Research Institute on this ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The response from agriculturists
and State Governments has been quite
encouraging.

(c) Central Rice Research Institute has
been collaborating in the All-India Coordi-
nated Trials under which the strains received
from the I.LR.R.I. have been tested.

Payment of Over-Time Allowance to
Staff of Giridlh Telephone Exchange

3530. SHRI K.M. MADHUKAR :
SHRI RAMAVATAR SHASTRI :
SHRI YOGENDRA SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that despite the
Union’s persvasion, Over-Time Allowance
Bills of Giridih Telephone Exchange staff for
the period from 25th March, 1969 to 3lst
July, 1970 have not yet been paid to the
staff ;

(b) whether it is also a fact that assu-
rance given in Unstarred Question No. 2728
dated the 4th December, 1969 on the floor of
Lok Sabha to the effect that “specific orders
exist for the settlement of Over-Time Allow-
ance claims within 6 weeks of their submis-
sion, is not being followed by the DET
Patna in this case ; and

(c) if so, the actions proposed by
Government against the DET Patoa for non-
implementation of assurance and specific
orders in this regard and also the steps taken
to expedite payment of the above mentioned
claims of the staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir. Over
Time allowance Bills for the period
from 25-3-69 1o 25-4-69 have not yet been
submitted to the DET Patna for payment.
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Over Time Allowance Bills from
26-4-69 to 31-1-70 have becn paid in
May 1970. Over Time Allowance Bills for
the period from 1-2-70 and thereafter were
found incomplete and will be paid after the
omissions are rectified.

(b) Specific orders for payment of over
Time Allowance Bills within six weeks are
usually followed. Payment of Over Time
Allowance bills is delayed only when the bills
are defective, ps in this case.

(c) In view of (b) above, the question of
taking action against DET Patna does not
arise. The claims still outstanding will be
settled when the bills received are in order.

Standard for Creation of more Posts
in Posts and Telegraphs
Circle, Bihar

3531, SHRI K.M. MADHUKAR :
SHRI RAMAVATAR SHASTRI :
SHRI YOGENDRA SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether there is fixed standard for
creation of additional posts in Posts and
Telegraphs Department and review of strength
has to be made on the basis of figures availa-
ble on the 1st April of each year ;

(b) whether the additional posts are
created on the basis of fixed formula for
creation of each cadre in the Posts and Tele-
graphs Circle in Bihar ;

(c) whether it is a fact that although
the Post Master General Bihar Circle re-
quested for allotment of Rs. 25 lakhs for
creation of new posts, but only Rs. 4 lakhs
have been allotted ;

(d) whether it is also a fact that although
additional posts in Posts and Telegraph
Circle in Bihar are justificd on the basis of
fixed standard, but the posts are not being
created for want of funds ; and

(e) whether non-creation of additional
posts according to standard has resulted in
inefficiency and ultimately the public works
are suffering ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes ; there are
standards for sanctioning most of the posts
in the P& T Department, The review of
strength of staff is made at prescribed inter-
vals and not necessarily on Ist April each
year.

(b) Additional posts are created, if justi-
fied, on the basis of standards, where such
standards have prescribed, keeping in view
the actual requirements.

(¢c) The Postmaster General had asked
for an allotment of Rs. 24.78 lakhs for crea-
tion of new posts but Rs. 4 lakhs have been
allotted to him on the basis of allotments
made during the last few years., Further
requirements of Bihar Circle are being as-
certained and more funds will be allotted, if
found necessary.

(d) Additional posts arc justified in
Bihar P & T Circle on the basis of fixed
standards and some posts have already been
created. The Postmaster-General has still
got some funds to create more posts.

(e) Some posts have already been sanc-
tioned. No reports of appreciable fall in
efficiency and the public work suffering on
account of non-creation of additional posts
have been received.

Production of Sugar and Sugarcane

3532, SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that about 17
lakh tonnes of sugarcane wvalued at Rs. 525
lakhs would not be crushed and left standing
in fields in U. P. according to the final esti-
mates available ;

(b) if so, the reasons therefor ;

(c) the estimated sugar production in
U. P. during the current year ; and



201 Written Answers

(d) how Government propose to com-
pensate the cane growers for this loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) About 7 lakh tonnes of
sugarcane valued at about Rs. 525 lakhs has
been left uncrushed. It includes the cane
left in areas where factories have closed
down due to breakdown of machinery or
after agreement with the cane unions con-
cerned.,

(b) The main reasons were :

(i) Abnormally high production of
sugarcane this year ;

(ii) lesser utilisation of cane for gur
manufacture due to low price of gur
and the resultant diversion of much
more cane to the mills than they
could crush ;

(iil) extremely low recovery of sugar
from the cane, high molasses
content, fuel problem due to chock-
ing of boilers etc., towards the end
due to prolonged working of the
mills ;

(iv) breakdowns in the plants ;

—

difficulty in supplies due to rains ;
and

(v,

(vi) the need for closing of mills for
repairs and overhaul in order to
commence c¢rushing in time for the
next season.

(c) About 16.25 lakh tonnes.

(d) The cane growers of some sugar
factories like Beheri have reached an agree-
ment with the respective sugar factories to
supply the remaining cane immediately after
the factories start crushing next season and
the factories have also given them some
advance per quintal of cane. All the left
over sugarcane will be given priority for
supply when crushing starts for the next
season. '
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Development of Gandak Command Area
in Champaran

3534, SHRI K. N. TIWARY : Will the
Minister of FOOD AND AGRICULTURE
be picasd to state :

(a) whether it is a fact that the Bihar
Government has submitted to the Centre a
scheme of Rs. 40.51 crores for an all-out
development of the Gandak Command arca
in Champaran, Saran and Muzaffarpur dis-
tricts of North Bihar ; and

1. Waste land Reclamation

2. Lift Irrigation

3. Development of Markets
4, Storage Schemes

5. Roads

6. Tractors

7. Fisheries

8. Horticulture Development
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(b) if so, the steps taken by
Central Government in the matter ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE). : (a) and (b). A scheme entitled
“Credit Scheme for Gandak arca develop-
ment” estimated to cost Rs. 41.5 crores has
recently been received from the Bihar Govern-
ment and is at present under examination.
The main items of cost in the proposed
scheme are :

Rs.  53.00
2164.00
239.00 "
146.85 »
428.00 "
900.00
100.00

20.00 "

Total : Rs. 4050.85 lakhs

The requirement of agricultural credit of
short, medium and long-terms for the first
year of the programme is estimated at Rs.
1150 lakhs, rising to Rs. 3200 lakbs in the
fourth year.

It may, however, be mentioned that the
existing Central Sector programme for integ-
rated arca development programme in selected
command areas, initiated during the Fourth
Plan, does not include Gandak command in
Bihar. Kosi Project is at present included.
There is a provision of Rs. 15 crores in the
Fourth Five Year Plan in the Central Sector
for strengthening infrastructure facilities
regarding rural communications and market

facilities in the following ten command
arcas 3}
(i) Kosi (Bihar).

(ii) Nagarjunasagar (Andhra Pradesh).

(i) Tungabhadra (Mysore & Andhra
Pradesh). .

or Rs. 4051 crores.

(iv) Kangsabati (West Bengal).

(v) Rajasthan Canal (Rajasthan).

(vi) Mahi-Kadana (Gujarat).

(vii) Cauvery Dolta (Tamil Nadu).

(viii) Tawa (Madhya Pradesh).

(ix) Pochampad (Andhra Pradesh).

(x) Jayakwadi (Maharashtra).

Rs. 1.5 crores would be made available
under the above programme for improvement
of link roads and market complexes in each
command area during the Fourth Plan,
subject to the condition that the State Govt.
concerned agrees to provide all other neces-
sary inputs and supporting services including
proper administrative machinery. These are
Consolidation of holdings, land-levelling and
land-shaping, provision of water courses, soil
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surveys and drainage system, supply of
farmers, needs in respect of credit, seeds,
fertilizers, pesticides, agricultural machinery,
etc., research facilities, processing and agro-
industries, town planning, supplemental
irrigation from groundwater sources, eic.,
etc.

‘The Conference of Agricultural Ministers,
held recently, endorsed the recommendation
that a beginning should be made by taking
up one important river valley project in each
State for an intensive study of the needs of
the watershed as well as the command area
by a joint GOI State team of experis with a
view to prepare a project report containing
specific schemes for implementation. The
question of taking up such a study in respect
of the Yandak command area is under con-
sideration.

Wall Postering Campaign in West Bengal

3535. SHRI RABI RAY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that Government
have decided to start a wall-postering cam-
paign in West Bengal to create an atmosphere
against violence in the State ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b). Asa
part of the campaign for national integration
it was decided to produce and display pos-
ters in selected parts of the country to
project the constructive approach to present
day problems and, in this process, bring to
the notice of the people the valuable advice
given by leaders like Swami Vivekananda,
Mahatma Gandhi, Netaji Subhas Chandra
Bose and Dr. Rabindranath Tagore. Three
posters with suitable quotations from leaders
have already been produced and are on dis-
plar in West Bengal, in the same way, as
posters on national integration are on display
in other parts of the country. One more
poster is under production, The posters on
display are :
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1. “No man, No Nation, can Hate
Others and Live" Swami Vivekananda.

2. “Hooliganissm Defeats its Own Pur-
pose.” Netaji  Subhas Chandra Bose.

3. “A Religion that Insults is a False
Religion.”
Dr. Rabindra Nath Tagore,

Displaced Persons Waiting to Cross
East Pakistan Border

3536. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that another
1,80,000 persons of the minority in East
Pakistan were waiting to cross the border ;

(b) if so, the details thereof ; and

(c) thesteps Government have taken
to rehabilitate them in different States in the
country ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (d). No definite informa-
tion is available in regard to the number of
persons intending to cross over to India.

(c) Such of the displaced persons, as are
sponsored for admission in relief camps by
the State Governments, are provided Govern-
ment-regulated relief and efforts are being
made to find permanent resettiement for
them.

Represen from E.S.I.C. E
Union t Victimisation of

/ Workers at Indore

3537. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

oyees
mion

(a) whether he has received a represen-
tation from the Employees’, Siate Insurance
Corporation Employees Union about  victimi-
sation of trade union workers by the Em-
pbym State Corporation Office, Indore ;
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(b) if so, whether he has taken any
action in the matter ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI D. SANIJI-
VAYYA) : The Employees State Insurance
Corporation has furnished the following in-
formation :—

(a) A representation has been received
from the Employees State Insurance Corpo-
ration Employees Union, Indore in the
Corporation,

(b) An enquiry has revealed that there
was no victimisation of any union worker as

alleged by the Union.

Embezzlement in Post Office, Harganpur
_ Bijnor, U. P.

MHR[ GEORGE FERNANDES:
Will~tfe Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether his attention has been
drawn to a printed letter produced by Shri
B. K. Jain Editor “Antarjwala,” Hindi
weekly, Najibabad (UP) about the embezzle-
ment and fraud to the tune of Rs. 2 lakhs in
the village Post Office, Harganpur, Bijnor
District. U, P.;

(b) whether any enquiries have been
made in this matter ; and

(c) ifso, the result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). Yes,
Sir.

(c) Saving Bank frauds to the tune of
Rs. 2,18,190/55 have been committed Shri,
Azmat Ullah, Branch Postmaster. Hargan.
pur, Distt. Bijnor in respect of 84 S. B,
accounts. Thessfigures are tentative because
in some cases pass books are not available
and bogus entries of interest have been taken
into account by the said Branch Postmaster,
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The Branch Postmaster has been  absconding
since 16-5-70. The case has been investigated
departmentally and has also been reported to
the local police as well as to the Special Police
Establishment with whom it is still under
investigation,

As regards the complaint against the
Vigilance Officer of the Postmaster General,
Lucknow, the matter is under examination
and necessary action will be taken on the
merits of the case.

Confirmation of Staff in Indlan Council
of Agricultural Research

3539. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that confirmation
in the Indian Agricultural Research Institute
is made on the basis of All-Institute seniority
in each category of class IV staff ;

(b) if so, the number of class IV staff
in each category of post ;

(c) the number of permanent posts in
each category before transfer of the Institute
to the Indian Council of Agricultural
Research ;

(d) whether any permanent posts have
been created after the transfer to the Indian
Council of Agricultural Research ; and

(e) if so, the dates on which permanent
posts were created, and the number of posts
in each category made permanent on these
dates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). A statement contain-
ing the information is laid on to Table of
the House. [Placed is Library. See. No
LT-4033/170]

Class IV Posts In Indian Council of
Agricultural Research

3540. SHRI ESWARA REDDY ;
Will the Minister of FOOD AND
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AGRICULTURE be pleased to state :

(a) the categories of Class IV Posts in
the Indian Agricultural Research Institute
in wvarious divisions according to each

- station ;

(b) the number of workers employed in
each category of posts ; and

(c) the number of workers who have so
far opted for the Indian Council of Agri-
culture Research ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)and (b). A statement is
laid on the Table of the House. [Placed
in Library. See No. LT—4034/170).

(c) 388 Class IV employees have so far
opted for Indian Council of Agricultural
Research service. The break up according
to pay scales is given below :—
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Pay Scales No. of employees
Rs.
85-110 ll_
80-110 24
75-95 11
70-85 342

Tolal 388

__ WA fast & mm o o awm ofa

site femal & sawr qrana woR

& fog W

3541, =it fawfa fast : w1 e ao
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®IOT FA% AW AP Fr feadr ofr
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Increase in Unemployment in Tripura and
Persons Registered with Employment
Exchanges

3542, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether it is a fact that there has
been an alarming increase in the number of
unemployed persons in Tripura in recent
months ; if so, the number of persons
belonging to different employment categories
who registered with the employment
exchanges in that territory since January
1970 ;

(b) the total number of unemployed
persons on the live Registers of these ex-
changes at the end of December 1968, 1969
and March, June and July 1970, indicating
also their category-wise break up ;

{c) how far the unemployment problem
has been aggravated by the influx of refugees
into Tripura ; and
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Written Answers 212

(d) the special aid given and being given
to Tripura to tackle the problem effectively
during 1970 and the specific scheme laid
down for the purpose ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a)and (b). Precise estimates
of unemployment in  Tripura are not
available. The only available information
relates (o number of work-seekers on the

live register of Employment Exchange,
Agartala (Tripura). Two statements are
attached,

(c) Information is not available. As
saturation point has alrcady been reached
in Tripura and there is no further scope for
resettlement of displaced persons in that
Territory, it has been decided as a matter of
policy that migrants coming from East
Pakistan and who require reliefl and Re-
habilitation assistance should be moved out
of that State.

(d) Various development programmes
included in the Fourth Five Year Plan of
the Centre and Tripura Administration are
expected to create increasing number of
employment opportunities for unemployed
persons,

Statement [

Number of job-seekers on the live register of Employment Exchange,

Agartala (Tripura) at the end

of each mont
January—June, 1970.

during the period

No. on live register at the
Month end of the month
I 2
S ———
January, 1970 21,783
February, 1970 21,918
March, 1970 22,252
April, 1970 22,781
May, 1970 23,176
June, 1970 23,462
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Statement I
Number of job-seekers on the live register of Employment Exchange,
Agartala (Tripura) as on 31.12.1968, 31.12.1969 and 30.6.1970
classified by educational level.
No. on live register as on
Educational level 31.12.1968 31.12.1969 30.6.1970
1 3 4
(i) Below Matric (including
illiterates). 8,582 11,746 12,922
(i) Matriculates. 7,888 6,930 7,136
(iii) Higher Secondary passed
(including Intermediates/
Under-graduates). 1,420 1,711 2,142
(iv) Graduates (including
Post-graduates). 665 1,116 1,262
TOTAL : 18,555 21,503 23,462

NOTE :

Information regarding distribution of job-seekers by educational level is

collected on a half-yearly basis as on 30th June and 31st December

cach year.

Sugar lying in Chittoor Sugar Mill,
Kerala

3543, SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware that
cighty thousand sacks of sugar are lying idle
in the Chittoor Sugar Mill (Kerala State) ;
and

(b) whether Government are aware that
if the sacks of idle sugar are not taken from
the mill, the work of the mill will be stopped
and if so, what steps Government are going
to take to help the Chittoor Sugar Mill ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE) : (a) Sugar industry is a
seasonal industry and consumption of sugar
produced in about 4 to 6 months has to be
spread over a year or more in order to
ensure cquitable distribution throughout the
year. The Chittoor Sugar Mills produced
12,811 tonnes of sugar during 1969-70 upto
the 7th August 1970, out of which 5674
tonnes of levy sugar and 2840 tonnes of
free sale sugar fe. 8514 tonnes has been
released to it for sale. The stock with the
factory on 7th August 1970 was 8665 tonnes
which included the quantitics released but
not yet despatched.

(b) The Statc Government has been
asked to arrange for early lifting of the
quotas of levy sugar allotted to them from
this factory. The factory should themselves
dispose of promptly the free sale quotas
released to them for sale,
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Industrial Disputes Referred to Labour
Court of Delhi by Delhi Administration
in 1966 Remaining Undisposed of

3544. SHRI A. DIPA: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) how many cases of Industrial Dis-
putes were referred to the Labour Court of
Delhi by the Delhi Administration, Delhi in
the year 1966 ;

(b) how many cases among the above
have been disposed of ; and how many
cases are yet to be disposed of ; and

(c) what are the reasons for the delay
and the names of the concerns whose cases
were referred and are yet to be disposed
of 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a)to (c). The information is
being coliected and will be placed on the
table of the House after it is received,

Percentage of Departmental Candidates
in Posts and Telegraphs Department for
Promotion to Higher Posts

3545, SHRI HEM RAJ : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is & fact that only 25 per
cent of the quota is fixed in the Posts and
Telegraphs Department for the promotees
from the lower ranks to Class I posts and
75 per cent of the Class I are filled by direct
recruitment ;

(b) whether it is also a fact that this
practice deprives many of the experienced
people of the Posts and Telegraphs Depart-
ment of the chances of rising to Class I
posts and it causes great heart burning
among experienced and competent em-
ployees ; and

(c) whether Government proposc to
revise this percentage for the promotees to
rise to higher ranks and il not, the reasons
therefor ?

AUGUST 20, 1970
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The position
as at present in respect of various P and T
Services is indicated below :—

It varies from service to service because
of the different requirements of the
services,

(i) Indian Postal Service, Class I

259% by departmental promotion
and 75% by direct recruitment,
(ii) Telegraph Engineering Service,
Class I':

50% by departmental promotion
and 50% by direct recruitment,

(iii) Telegraph  Traffic

Class I:

Service,

100% by departmenital promotion.
(iv) Communication Civil Engineer-
ing Service, Class I :

No definite quota has been pres-
cribed. The question, however, is
under consideration.

(v) Telecommunication Factories—
Class I Posts :
50% by departmental promotion
and 50% by direct recruitment,

(vi) P and T Accounts Service
side :

100% by promotion,

(b). Not exactly. Even in the Indian
Postal Service, Class I, in which promotion
of departmental officers is against 25% of the
vacancies, the number of promoted officers
officiating in the Service is much higher, as
direct recruitment is made against permanent
vacancies ; it is roughly about 459 of the
total number of posts at present,

(c) The question of revision of percen-
tage for promotees in the Indian Postal
Service, is, however, under active consi-
deration,
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Buffer Stock of Edible Oils Rajasthan and will be laid on the Table of
the Sabha in due course.
3546. SHRI M. SUDARSANAM :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the steps
taken to import and build-up buffer stock of
essential edible oils in order to counteract
price inflation in these oils ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The question of building up a
buffer stock of vegetable oils is under consi-
deration. Present imports of edible oils are
for filling the gap between the demand and
indigenous availability of edible oils and to
induce a measure of stability in their
prices.

Difficulties faced by Scheduled Castes

and Scheduled Tribes of Rajasthan in

making Payment of Instalments for
Land Allotted to them

3547, SHRI P. L. BARUPAL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Government of
Rajasthan are aware that some people be-
longing to the Scheduled Castes and Sche-
duled Tribes, to whom land has been allotted,
are finding it difficult to pay the first
instalment of the advances made to them ;

{b) whether Government are also aware
that affluent people take undue advantage of

their financial difficulties and the land
allotted to them is got transferred ;
(c) if so, whether Government have

taken any decision ta take stringent action
against the persons who are taking undue
advantage of their difficulties ; and

(d) if so, the details of such persons and
the action taken against them 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d).. The information
has been called for from the Government of

Charges for long distance calls between
Delhi-Bombay ; Delhi-Madras and

Delhi-Calcutta
3548, SHRI ARJUN SINGH
BHADORIA : Will the Minister of

INFORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased 1o
state :

(a) the charges for long distance calls
between Delh-Bombay ; Delhi-Madras and
Delhi-Calecutta ;

(b) whether Government propose to
effect reduction in the charges for long dis-
tance calls ; and

(c) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) It is presumed
that as in the case of Bombay and Calcutta,
the Hon'ble Member desires information
between Delhi and Madras instead of
Tamilnadu. If so. the charges for an
ordinary trunk call between Delhi-Bombay,
Delhi-Madras and Delhi-Calcutta are Rs. 12,
Rs. 16, and Rs. 16/- respectively per unit
call of 3 minutes duration.

(b) The Government propose to intro-
duce area to area method of charging for
long distance trunk calls in place of station
to station method of charging as at present.
By adoption of this method, there may be
reduction in call charges in some cases and
increase in others.

(¢) Details of the new method of
charging are still being worked out.

12 brs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SEPARATE FLAG FOR TAMIL NADU

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Sir, I call the attention of the
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[Shrimati Sharda Mukerji]

Minister of Home Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon @

The reported statement of the Chief
Minister of Tamil Nadu about his letter
to the Prime Minister regarding a separatc
flag for Tamil Nadu.

May I submit here that this is a very
important question? 1f you see the order
paper, it is addressed to the Prime Minister.
Yet we find that the Prime Minister is not
present in the House to answer to questions.

it wEw fagrt araddl (FFOHTR) ¢
wETW WEEW, AT AZ A Q@
g wmA W A wWEY FTOAR
gwgrer o orfge g o aw@E
AEEAYY ATHST 9 9@ gIIH H qg T+
ot & @Y gy @ # Sufiqg @
arfge ®fFT ag agl ®igg A g o
W FEIs g7 99] g ar ge §% H
Iafeqa AT si1fgw |

WMo X gWN Ty (T99Y) @ =
™ & ABA & GHT TUTH HAT F) W
# wyr ww wifgy ¥R w@® fawge
WY Wi § | AW WEET, ATIHY
e ¥Wr wifge & wrew fafrew agi
qratd 1 g wgeAye fawr s gy
¥ owT o adw ¥ dvgrfae @ ¥ o
wraET §

SHRI NATH PAI (Rajapur) : It is true
that any Minister can reply on behalf of the
Government. But here it is a question of the
relationship between the Centre and the State
and it is & very important question. We are
very much surprised at this move. This is not
a party meve, It is the Chief Minister of
a State who is wanting & now flag. In the
light of the importance of this question, it is
in the fitness of things thet no less a person
than the Prime Mbistor answers
question, and if she is not present or pre-
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pared, we are prepared to wait provided, Sir,
you will direct her to answer this question.

SHRI H. N. MUKERIJEE (Calcutta
North East): This kind of thing is hap-
pening cveryday. Only yesterday we had
referred Lo her absence from the House when
important matters are being discussed. It
may be that she has quite a lot of other
things to do but Parliament should have the
first priority in regard to such matters and
today at any rate she should have been
present here. She is Leader of the House,
she is the Prime Minister of the country and
she has received a communication from the
Chiefl Minister of Tamil Nadu which concerns
the country in a very serious way. But she
does not choose to come here, she does not
even send a word, a word of apology, about
her absence. This is the kind of thing
which the House should not be expected to
stomach without the protest which you should
convey to her.

=t sewmc weRt (grgE) ¢ s
HEET, ATTHT T g fE se gEY
aTHT ¥ ag =aeqr & oY fF ST W @
aE w1 H1E FW AT @ s AT
fafreer § gasr weq # Sufraa saw
WA gy W @ SEET ST SHET
ggawt ¥ 9T FrE AT A off aar
a%ar § W@ dfaqe fafret w1 w@m
2AT 9% T | g A AT TH TSI HT §
fm wfs wrgm fafrex #1 grew &
Wz @ wifge | <fF @ wwa wafs
7g v Sofeqm & wew fafreee Y agt
T T g AR A A @ §
@ g ¥ A9 ¥ aaw ¥ fou wafrr
57 Afow sk ow yam W ot |wq
¥ Iufeqm g a7 1@ FfeT wEwq w@
ferm o 1

ot e fagrdt QY afaemy
¥ g8 W) ¥ waA Sy & 9o foar
 wmom e §Igk At ¥ qamy wer
ot afafemr s ag o T H AT ¥
FAAT AT | T AT §T TR
g N & Wy § o o am weAt
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&Y 9¢ @0 Yo HeT qgi AT F¢ |

=it fr @ wr (wEEAY) @ gEF A
FIAF Tg AT GF FT G AT
g9 H Ay A 1@AT oF qEr MWW
arm g1 awEe 2@ <@g fr foee
21, i gl & gurT g A g aAvE ¥
ngeaqw WAl & awg azq & d@fat
@A 7 Fifow wgEy & srw ot wwfy
IaF! 59 wAg Iqfeaq wgAT =nfgq @sq
# gifaT 78 & 3T sremer wEEw, agEY
I #1 gerar =ifer | 7z faew @gq
geaqy ¢ T mE faae & ang sam
agt T =@igg AT wifge | & sogar fe
YT T I AA7 dF & (8T QU
%1 & 97 aF & ag agf 9% 7gf ar Jwk |

ot mAvme faw (gogR) @ w@1A WA
Y 1T ATA AIHE ¥ A AT gHALT

Weom WERW 9 ARG I
yere g At wawe g fe ag awe
e far FT 0 (swawE)

Q¥ RIAAIG QT : qg A6 N |

MR. SPEAKER: 1 will convey your
views to the Prime Minister. So far as this
Calling Attention is concerned, the Minister
may reply toit. Later on, I will ask the
Prime Minister to make a statement,

DR. RAM SUBHAG SINGH : If you
are going to convey the message, the Minister
of Parliamentary Affairs is here. He should
immediately convey it to her and ask her to
be present in the House,

SHRI CHENGALRAYA NAIDU
(Chittoor) : This Calling Attention can be
taken up at 2 O'Clock.

MR SPEAKER: The Calling Attention
will be replied to by the Minister, T will
convey your feelings to the Prime Minister.

SHRI NATH PAI: Not feelings ;
resentment and objection,
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MR SPEAKER: I will ask herto

be present here also.

SHRI BAL RAJ MADHOK (South
Delhi): Sir, if the Minister is not in a
position to reply to all the questions, what is
our remedy ?

SHRI CHENGALRAYA NAIDU:
Sir, you should take decisions; not merely
convey our feelings. Who will answer:the
questions—he or the Prime Minister 7 ,

SHRI NATH PAI: Sir, now that the
Prime Minister has come, will you convey
our feelings to her? She does not know what
has transpired here.

MR SPEAKER: On this Calling
Attention motion hon. Members are
seriously objecting to your absence from the
House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : There were questions in the
other House. As soon as the Question
Hour there is over, I am coming here. I
have not received any message from this
House,

SHRI RANGA (Srikakulam) : Why is
the Prime Minister so upset ?
SHRI BAL RAJ MADHOK: Her

name is in the Order Paper. Why does she
require any message to come here.

DR RAM SUBHAG SINGH:
might have become forgetful. But
name is in the list.

She
her

MR SPEAKER : When the Minister is
busy in the other House, it cannot be helped.
After all, the Prime Minister and the other
Ministers have to be present in the other
House too. So, I do not think this is a
matter which should be pursued further.
Now the Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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RAM NIWAS MIRDHA) : Sir, in June
this year a proposal was received from the
Tamil Nadu Government in which they
suggested the design of a standard to be
flown by the Chief Minister and other
Ministers of the State on their cars and
residences. The National Flag and the
emblem of the Tamil Nadu Government were
both represented on the proposed design of
the standard. The State Gover
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tried to establish integration of the country
under one flag. The Central Government
seem to think that by simply convening a
conference on national integration they can
achieve it. So, we would like to know from
the Government whether the Prime Minister
is prepared to lay on the Table of the House
a copy of the letter received from the Chief
Minirter of Tamilnadu. Secondly, would the

were of the view that this standard, while
keeping the status of the National Flag,
would create a sense of distinction and
identity especially when flown on the cars of
the Chief Minister and other Ministers and
would help to identify the State concerned and
give it greater respect in a Federal set up.
This matter has wide implications and has to
be considered in all its aspects. Government
will take a decision on the State Govern-
ment's proposal after such consideration and
consultation with Chief Ministers.

SHRI NATH PAI:
any further consideration.
straightway.

It does not require
You can reject it

st gwmElT W e e
gw FT ¥ wfge sad frare s aar
T

st @aC g (Fert) : gew i
¥ fafre & femgm
SHRIMATI SHARDA MUKERJEE :

This brings out more than ever before how
weak the Central Government has become.
The national flag is the symbol of the
sovereignty of the country. No enslaved
country has a national flag. Many people
have laid down their lives for the sake of the
national flag. Here is a Chief Minister
who has the nerve to suggest that he would
put up his own emblem and the national flag
would also be given some status and the
Central Government comes to the House with
the statement in which it says :

“This matter has wide implications and
has to be considered in all its aspects,™

This is a very serious matter., In many
countries there were civil wars and they have

gover t lay on the Table the reply sent
to the Chief Minister? This is not a political
matter. This is not a matter which the
Prime Minister can settle with any Chief
Minister. This is a national matter. There-
fore, it must be considered by Parliament,

SHRIMATI INDIRA GANDHI: It
is precisely because this is a national matter
that we thought it would be worthwhile to
take the views of all the other Chief
Ministers and of other political parties as
well..... (interruptions).  The statement
read by the Minister specifically refers to
“Chiel Ministers™.

SHRI NATH PAI:
the others.

Do not encourage

SHRIMATI INDIRA GANDHI: We
are not encouraging, but when the question
is one of national importance, I think, it is
better to discuss it with all the Chief
Ministers.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): What is your personal opinion 7

SHRIMATI INDIRA GANDHI: Ido
not think that it would be right for me to
express my personal opinion here.

SHRI NATH PAI; Itis nota matter
for the Chief Ministers ; it is for Parliament
and the Government. How is it a matter for
Chief Ministers......(Interruption) ?  Sir, 1
am on a point of order. The Prime
Minister has told us that it is a matter which
has to be taken into consideration with the
Chiel Ministers. It has shocked us, The
Constituent Assembly decided what should
be the national flag and it is not left to the
State Assemblies and State Governments,
It cannot even be given a thought that the
Chief Ministers should be heard on this issue
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The Prime Minister should firmly lay down
the law.

MR. SPEAKER: You cannot speak
on it,

SHRI NATH PAL: Iam not; I amon
a point of order. How is it concerned with
the Chief Ministers ?

SHRIMATI INDIRA GANDHI: 1
think, there is some misunderstanding. The
question is not of changing or replacing the

national flag, The national flag is there
already. Every State has a separate Statc
emblem,

SHRI ATAL BIHARI VAIJPAYEE:

Emblem is different.

SHRIMATI INDIRA GANDHI: Now
the Tamil Nadu Government have made a
proposal that they should have their own
standard, not on par with the national flag
but something along with it...... (Inter-

ruption).

SHRI KANWAR LAL GUPTA: It is

a stepping stone to that,

yifgear-mfgar d@r & & oo
TEH FATCT |

simeht gffra whdt ;s ag S
aq &) € QT @ WY TR ¥ AW T
Fi gy ¥magTE wefr @am ¥
qga ¥ ToATa® 5@ § | FET-AeT aval
¥ yoraeT ™I AT AR g1 79 A8
&g @ & {5 o adt F&T ag grm ) HfeT
getET ¥ TH @ ¥ AT, g
@& fAoig g ar Ifed g

DR. RAM SUBHAG SINGH : What is
the use of changing it ? The nirniya was
taken a long time back.

SHRIMATI INDIRA GANDHI : No-
thing is being changed. This is something
different......... ( [nrerruption ).  Another
point which Shrimati Mukerjee has raised
was about the United States.........(Interrup-
tion). So far as I know, in the USA,
the States do have scparate State flags.........
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(Interruption). Also in other federal set
ups......( Interruption).

SHRI P. VENKATASUBBAIAH
(Nandyal) : Sir, if you go through the state-
ment of the Prime Minister, you will find
that it is stated there clearly that the Tamil
Nadu Chief Minister has said......(/nterrup-
tion).

SHRI SEZHIYAN (Kumbakonam) : Sir,
are you allowing a debate on this ?

MR. SPEAKER : [ am not allowing
anyone other than those whose names are
there.

SHRI P. VYENKATASUBBAIAH : I am
on a point of order.

SHRI SEZHIYAN : I also want to

raise a point of order.

SHRI BAL RAJ MADHOK : On a point
of order.

SHRI P. VENKATASUBBAIAH : I am
raising a point of order on the statement
made by the Prime Minister just now.

She says :

“The National Flag and the emblem
of the Tamil Nadu Government were
both represented on the proposed
design of the standard.”

That is the crux of the letter written by
Tamil Nadu Chief Minister, whereas the
Prime Minister has said......(Interruption).

MR. SPEAKER : I am not going to
convert it into a debate. It is a call-
attention motion and only those whose
names are there can be allowed.........
(Interruption).

off swTmay Wredt ;. W ARy,
¥ us =mEEdT & gV FoIAT «TRAT |
Iz W ATTE WIE AW @ wE g
g&rfo &1 af §, xad awr a9 §
fs afaemz & geq it & sarw Ay
0 o qx fear § | qx ag femr & e
g OF qO RET AT AT SEET XANT
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[ft s Wt )

FH N W o AQ | IW ¥AS
WAT 9T | 99% g0 § ogst ama av
ag & fr sufge e fear omar &
g fawg fasradlw &) ag st A @
g T fdwe @ ar anfgm oY
Iq® AT qOTT WA A gAY A F g
dfeaf & foq os 7o w=n @ faan
¢ fe 3% oft famre-fame faam smoom
qET F&F IR oF AT fagig #Y svqor
¥ fear f& gox owdl & yew wet W
SFT FY R FI i Y TW FIA &
gy @R F A gasr agmfa &7 fw
W aw d fadg N wgfa & 3w §
AT T ¢

MR. SPEAKER : You have made a
speech. There is no point of order.

SHRI BAL RAJ MADHOK : 1 rise on
a point of order.  The hon. Prime Minister,
while she was replying to the question, said
that different States have scparate flags.
1 want to know which State has a different
flag. Will she admit that the States should
have separate flags ? She just now said that
different States have separate flags. You
may please sec the record.  (/nterruptions)

Mr. SPEAKER : She referred to the
United States.

SHRI SEZHIYAN : What the Chief
Minister of Tamil Nadu wants is a standard.
Even now, the President, the Governors,
the Chiefs of Staff, all these persons, are
having separate standard. These things have
not undermined the solidarity of India. This
is a standard for the Chief Ministers. There
is no harm in allowing separate standards.
(Interruptions)

st g W (9 feest) @14
FaE 1947 &1 &t FAEX OS AFE R
el e afqwa qwr § wega fear
AT\ T A R AU & g AW
e g g § o SW warfa o
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fear 1 wodl & gew et av welt
F4 VT I TH HE W GFU awA §
s e ¥ fraw § 1 sl & wratedy
H1fE YT 78 HET FEgIAT AT & | HA AT
w33 g, 7 faadt @aE @ Sy
& afas @aes R ag I o faar
mar gowiw ag Ay wf g 5 o &
&1 WAl T A A SOT-IeT HE
U FT fAwT | ¥ ¥ werd A
9T I A IART FL Sl F g fwar
AR wmr-awn fafafes Indedy 7
a1 fagr AT gw aTg F A ¥ faareT
FT U @13 5 Rfaw # ) I57F qg
g = @S F) "t AT W waEr wav-
AE § 1 §TH T AT AT GEv gt &

WE A% U Aq w1 owEw g,
WF FAWT §f39T 9T oF A w3
I 2 gfE A # udm aw
sega et mar & AT gaF e ¥ faaw
fraiftg fFg 1w & 1 @ wsaew &
AT AWFI AT ¥ g7 faasi w1
saifea fear nar @ stz v faga) § og
qaar nar g 5 wgl udw mw A
wguar Fifgy AT wgr TG et gEewr
wr afee 31 qarwen s & ge
dfaa 1 g A q9 FAT IR
FET-qe T2 gid, qg AW WIESF
T g gawr fauig woul & ger welt
g FLEFT §1 8¢ F A Fag N
AT I § TEH T AR THE W FT
fear s Arfgg 9t 1 fedY w1 o srer

w1 A8 grar wfge

TG g 9ES ¥ WY ™ aea
qreqd et gE &1 ey FTER F guA
o&T Kl &#HT FT foar | g oF qeq
qUOY gHA TET | XEF HETAT NI &
ezafa & farmena, wezafa waw qx
ST AT & qwm ugafa §1 OHE
sEqar g | g W) as3 qewY g 1 agh
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9T TSI A @qAr Frfgy | gAY avg
¥ Taad & UT wEAl 9T Y ST Her
sgOAT ¢ 1 Ag Y 7T QA g ) g
ff < e sgrr wrAr =@ifge
aRAW H ¥Ae oF UG AW, @

LT JET AMEY |

IO GO E uF YT WY ara g
g ¥ ¥AF T AT G g 1 TR
waw H1 a8 9@t F |48 gwa § A
Y ¥ wifeg d=v gt &

Seqw g 47 afAereg # A
&1 a9 Fgi ¥ FEr GA T E)

ot grEuTs W e F1E WA
AL ET® &1 ag A9 FgU 7 fAwwar §
@ wifg dar Adr 2 fr oz Filw &
ger ¢ mafer &g ot av faom
wer 7 SgAr aifge | IEFT A fou
OF ST HET aA A1MEY | IS A
¥ famar-goar we @E A @A
arfgr

ag o A g A i & s
uriw wigar g fe 2w ¥ et o qdf
N aF @ 7= & fou oF & A g
dR g U g AR ueeafa
¥ ¥ A aF oft woHE B @
FETgT ?

st xfra it ;. aeaw H ag oY
T TA@ s QY qg T AL |
(vrwaw) 3 g g0 a1 Ff IFE
g § 1 I g% N g 91 fr el
At frear g & s 5 & oad
st e gFe # wgr g, wdw
w A A g fafera g€ @, ag adr @
A IEy yu Wt I9 A W FA Ar
g &1 W 41 95 &Y AGT FHAT § ) W
% fsge @ F 7@ §—7 qgt WK
A AR § @D UT 1 g
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T UF oo Wy ®WAT R, Wit
g eaw & g fraw &1 A9, swer
am fadl ov 93 v wEa € gfeddy
2T o {ufsew T ay, Mzd gT o
... (vowET) ww oA # oY o fraw €
W oaw X ggall L@ § s gy
qim AFE aTASA | qg g AH
(smaum) A sw dae A X
ST AT ST T & TOFT AOud qQUeEr 8T
¥ uedlw e B g@ w1 3, dar ol
t | gt IF eI O gEdW F1 N
g franft o awT A w1 @, Tui
T FE A Py s g, e
gwer § foar g 5 el s A3 §
g 1 e & 2T g f fede fafaed
# ot v gl ¥ Tty AW w1 ¥ v
2 ofeT & A elsd a1 wradw T fde
F—sm F s AW §—, ¥ vdig ey
N ATE A T E—ASTHFATTAT T &1

qg qge TEf & s 2 W) W, ad@
g Am &) ¥fFT g ag ToTT I
W g F AW Re-dzT e amE, g
% AR ¥ T Y A7 ¥ w1 5¥ )
gy ot aifveme MRz & F€ gad
arEat 9 gard Ta wgAd AE few oy
adY gar f5 gu faar 37% g el
FfdeoT I T IR AT 2§ 1 EW
AT Y AT F

AT qXE A ToWEA A qeeafa
WA %7 W N ST & | €9 9¢ A}
R ES G T FAFEMT A @& |

SHRI NATH PAl: This is a fedual

relic.

st gfa ot &5 & ) @
FAT AT AT IA A gIEAT @, ar
T=afy s uwEms ¥ aw s g
gW W X fawre #8r) (wwem) g
qu favarg & f& agr 9T ==l 7 oY
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[t ey it
fawi wwz for §, g1 Y e q¥m )

st wew  fagrd aoddy ;. @ew
AT, Tg T "WAATE ATHST § | TUH
Tl Fgal § % ag g wfaai & q@m
Frear gig g faw AU fE g e
wer wifge, @ w1 v 7 (swwwm)

SHRI RANGA : Sir, there were four-
teen Parties in West Bengal. So there will
be 14 flags there ?

SHRI CHENGALRAYA NAIDU : Sir,
if we are going to allow a separate flag for

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 am raising a point of
order on this very important subject. Please
hear me. The subject is very important.
Please don't try to stick to an ordinary rule
but relax the rule and allow a free and fuller
discussion.

SHRI CHENGALRAYA NAIDU : Sir,
if we are going to allow a separate flag for
cach State, the one-ness of the country will
not be there. Separatist tendencies will
emerge. The Tamil Nadu Chief Minister
has said that by having the National flag
on their buildings and on their cars they
feel that they will not get the dignity they
want. 1 will read out what the Prime Minis-
ter has said.

SHRI SEZHIYAN : Please don't put in
words which are not there.

SHRI CHENGALRAYA NAIDU : This
is what she says :

“...when flown on the cars of the Chief

Minister and other Ministers and would

help to identify the State concerned......”
not only identification

“......and give it greater respect in a fede-
ral set up.”

Greater respect. That is by having the
national flag they won't have greater
respect :
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This is the answer given by the Prime
Minister. Sir, in 1946, when the composite
Bombay State was having a separate flag,
Pandit Jawaharlal Nehru said ; “You can-
not have a separate flag ; you can only have
a National Flag.” And, from that time
onwards, they are not using that separate
flag. They could ask the Congress Govern-
ment in the State not to use the separate
flag. When that is the case, what right
have they got to permit other States now
to use their own separate flags ?

Sir, in Kasmir we have allowed separate
flag for the Kasmir State. This is the thing
which has created all these troubles for us.
If only the Central Government had taken
action earlier to rectify this anomaly and
asked them to use the national flag, all these
troubles would not have arisen.

Now, Sir, each State Government has
got a separate emblem, only to use it on
their letter-heads, but not separate flags, as
stated by the Tamil Nadu Chief Minister.

If this is going to be allowed, tomorrow,
the Communist Party Government in Kerala
will ask for a flag containing the sickle and
the hammer ; some other Government will
ask for a sickle and some other thing in their
flag. Some may ask even the Chinese flag.
The Prime Minister will allow even Russian
flag to be used. That is why, Sir, Iam
against all these separate flags. The Prime
Minister wants to continue in power. That
is why she has not said ‘No’ to the Tamil
Nadu Chief Minister. She could have said
‘No’ to the Tamil Nadu Chief Minister. She
did not say ‘No' because she wanted DMK

support.  So she has not said so. Inferrup-
tior) What is this Parkalam?  (Interrup-
tion). Why should she consult the Chiel
Minister.

SHRI SEZHIYAN : Sir, I rise on a
point of order, The Hon. Member is cer-
tainly entitled to have his own opinion on
the letter written by Tamilnadu Government.
But, he cannot impute motives on the acti-
vities of Members here. 1 want a clear
ruling from you on this point. In respect
of whatever he said, I vehemently condemn
his attitude, Sir. We are functioning as
Members of Parliament and nobody can
attribute motives to us. (/mrerruptions).
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SHRI K. LAKKAPPA (Tumkur) : He has
no right to indugle in such kinds of accusa-
tions. (Interruptions)

SHRI CHENGALRAYA NAIDU : If
the Prime Minister has said *No’ to them,
I would not have attributed motives.
(Interruptions)

SHRI SEZHIYAN : Mr. Speaker, Sir, I
want a clear ruling from you. He has said
something imputing motives to us, We are
functioning as Members of Parliament inside
the House ; whatever may be the difference
of opinion, he is certainly entitled to have it,
but he certainly cannot attribute motives to
us. I do not attribute any motive to him.

SHRI S. M. BANERIJEE ( Kanpur ):
On a point of order, Sir.

SHRI K. LAKKAPPA : What is your
ruling, Sir ?

SHRI S. M. BANERIJEE : Irise ona
point of order. The Hon., Member said
when he spoke that he did not want a sepa-
rate flag for any one, and that he wanted
only national flag. That it a different
matter. But the whole thing is this—the
Hon. Member has said something against a
particular political party. When I said some-
thing in this House against the particular
Government functioning in U.P. that was
expunged from the proceedings. I only want
you, Sir, to give your ruling on this matter.
My submission and my point of order is
this : Is it open to any Hon. Member to
cast such an aspersion on a particular politi-
cal party ? [ understand their anxiety ;
1 appreciate their anxiety because their flag is
in dispute. I know it, but the whole thing
is this. (Imerruptions)

MR. SPEAKER : I am not expected to
hear everything when so many Members
are speaking simultaneously. So, I am
very sorry that I cannot give any ruling.

SHRI S. M. BANERJEE : You can ex-
punge it.

SHRI SEZHIYAN : My point of order
is this......
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AN HON. MEMBER : He has already
raised his point of order. (Interruptions)

MR, SPEAKER : I have not got as
strong a throat as Shri K. Lakkappa has......

SHRI K. LAKKAPPA : Because ] can-
not catch your eye, therefore, I am catching
your ears.

SHRI SEZHIYAN : The hon. Member
is entitled to have any opinion on this
question. I concede his right to attack the
party as such. Let him come to Tamil Nadu
and let him attack the DMK there and get
the mandate of the people. 1 am not
worried about that. But is it proper for him
to impute motives to the members of the
DMK functioning inside this House ? He has
said that we are supporting the Prime Minis-
ter because the Prime Minister is supporting
the Tamil Nadu Government. This is an
extraneous thing.

This means imputing motives or making
allegations against the functioning of hon.
Members hear, So, I am raising this point
of order. [ submit that this is a clear
breach of privilege of this House because he
is attributing motives to our functioning
inside this House.

SHRI K. LAKKAPPA : 1 support the
contention of Shri Sezhiyan that the hon.
Member has no right to malign the Members
who are working as a political party here.

MR. SPEAKER: || have heard his
point of order......

SHRI SAMBASIVAM (Nagapattinam) :
Where is the point order ?

SHRI SEZHIYAN : It is for the Speaker
to give his ruling and not for the hon.
Members.

MR. SPEAKER: He was elucidating
his point and in the course of that, he made
certain references. But I do not think that
he went out of the way. He was just
elucidating and giving some examples that
if they do it, others will also do it and
50 on.
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SHRI NATH PAI: That was done
yesterday throughout the debate.

SHRI SEZHIYAN: But he has said
that we are supporting the Prime Ministor
because the Prime Minister is supporting the
Tamil Nadu Government.

SHRI N. SREEKANTAN NAIR
(Quilon) : Irise ona point of order. 1Is
it permissible for a Member to continue to
lecture for minutes and hours together on a
calling-attention-notice where he s
permitted to ask only a question 7 I want
your ruling on this point.

MR. SPEAKER : His point of order is
correct, and 1 shall not allow him to go on
lecturing now, Let him ask his question
now.

SHRI CHENGALRAYA NAIDU: 1
am sorry. 1do not want to attribute any
thing to the party. But I only wanted to
show that the Prime Minister......

MR. SPEAKER: Sometimes, he says
very simple things in a very controversial
Manmer.

SHRI CHENGALRAYA NAIDU:
The Prime Minister is not telling them ‘No’
If she had said ‘No' to the Tamil Nadu
Government, we would not have attributed
any motives to the Prime Minister. If she
wants. to continue in power or not, she must
have the interests of the country at heart
first...on

MR. SPEAKER : Let him come to his
question now.

SHRI CHENGALRAYA NAIDU: 1
am putting-the question. Hawve 1 no right to
put my question ? 1 want to know from the
Prime Minister whether, if she continues in
power or not, she is going to have the
country's interesis a first and uppermost in
het heartin deciding the national flag issue.
I have put only ond question and I want an
anawer from her to this question.

MR. SPEAKEBR:
question.
answer it,

1 do not treat it as a
The Prime Minister need not
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AN HON. MEMBER : It is irrelevant.

SHRI CHENGALRAYA NAIDU: It
is perfectly relevant and it is @ most impor-
tant question. I want to know whether
she is going to remain in power or

not, she will keep the country's interest or
not.

MR. SPEAKER : 1 am not going to
allow it.
SHRI CHENGALRAYA NAIDU: 1

want to know what reply she has given to
the Tamil Nadu Chief Minister and whether
she will lay on the Table the letter and her
reply.

SHRIMATI INDIRA GANDHI: If
the reference is to the correspondence, the
answer is ‘no’,

DR. RAM SUBHAG SINGH: The
reply has been given on the floor of the
House. 5She cannot say ‘no’ to the House.
She has to lay the correspondence on the
Table, We will have it.

SHRI CHENGALRAYA NAIDU: In
order to safeguard the interest of the country,
what reply has she given and what is she
going to do about the flag issue? I have
put several questions,

MR. SPEAKER : The question asked
is whether she is prepared to lay on the
Table the contents of the letter written by
her.

SHRIMATI INDIRA GANDHI: The
contents of the letter have already been
explained. We have given them in our
statement to the House. We do not
normally lay the correspondence with the
Chief Ministers on the Table of the House.
There is nothing special in this case.

DR. RAM SUBHAG SINGH: Only
when & matter concerns national security the
disclosure of which will be against public
interest, it cannot be laid on the Table.
There is no national security involved in this,
Therefore, it must be laid on the Table.

AN HON. MEMBER : Public interest.
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DR. RAM SUBHAG SINGH : No, no.

st wew  fagrdt adY:  aremw
wgEg, R =ATAT & W ISAT § )
aar PR g & Sgwr f§ g AT
TR 1t 811 fRdY ow &Y Ssifere A
@ =ifge | vt gum At A Eg
@R & @ AU TE-qEgIT g §

I W J91-92% 9T qE) @ |
SHRIMATI INDIRA GANDHI :
Normally.

N wew fagrt adedh @9 A
g g fw oftsw Sme gt A oF
Taghdl feam ¥ @t ¥ on fadw o
W g7 a7y & fadw & 59 qgET Y g
AWl 92% 93 AT 98T | S9F Al 4g
a1 A wg Al fF gm-smaw frana
sAfga # A &1 g Nag 7 g
o YA W AT G 91 HIX T NEA KT
=g gzd 71 Iu faem wifge f5 o=
% 9 95T &t §E% W ¥ w@ar m !
oA #§ q@ famr qr, g da 0, ae
g T SR gw 979 F) T TG ™|
qg GATAIT WEIE § NTA AT | T
wfge fe Swea HwT gAY QU W AT
g F AT R T F AW IEE WK |
Wi fedt gt & amfa T @Y
aifgy | TEET O A W@ aIaT WK ag
HTAET TR Y |

SHRI NATH PAI: | am
into the merits of the case.

not going

The Prime Minister claimed the privilege
that since the correspondence is between the
Government of India and the State Govern-
ment, it is not customary to lay it om the
Table. The only justification for witholding
documents from the House—there are well-
laid and good conventions and pregedents in
this respect—is that Government must
satiefy you that disclosure will be against
public interest.
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Either she establishes that-the correspond-
ence between her and the Chief ‘Minister of
Tamil Nadu is of such a nature that its dis-
closure  will jeopardise the national
ir ts, or alt ively you will have to
direct her.

Let me quate a precedent. The same
question was discussed in the House when
Pandit Pant was the Home Minister. There
was a correspondence between the then
Governor and the Home Minister, The .-Home
Minister who was very astute and shrewd
tried to throw the responsibility on the
Speaker when the House demanded the
telegram be placed on the Table of the House,
This can be discovered from the proceedings
of the Lok Sabha. Eventually the telegram
was laid on the Table of the House, and it
was on a very vital issue,

Therefore, I submit to you that either the
Prime Minister should claim that it is against
the public interest, or alternatively the
correspondence should be made availsble to
us,

SHRIMATI INDIRA GANDHI: As
I said. most of what the Chief Minister :has
written is incorporated in the statement
and our reply has already been given, The
matter has wider implications, and that also
has been mentioned in the reply. The
question will be decided in consultation with
others. That is where the matter is at this
stage. There is nothing in this particular
document that cannot be divulged, and as I
said we have already divulged it. The
question is that if we make this a normal
practice......

SOME HON. MEMBERS : Not normal.

SHRIMATI INDIRA GANDHI :...The
Chief Ministers may feel inhibited from
conveying views which they want to put.im
writing.

SHRI NATH PAI: They talk to you
on the telephone.

ft wew fagr® wwdd : 77 sy
Wl aw A FT wwdr §, 7y frkr amony
Lacif il
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SHRI NATH PAI: You have to
decide whether it will be against public
interest.

DR, RAM SUBHAG SINGH: It
must be placed on the Table of the House.

st ww fr awdd ooy
wgNaT, AT GEST FHAC |

it Aoy W (FigAiE) ;o AeAE
TR, AT F q¥A FT IAL A9 A
faar omrr wifgd, wu Wl 9 R
FEar § 1

MR. SPEAKER : If it is claimed to be
a privileged document, I will look into it.

SHRI ATAL BIHARI VAJPAYEE: It
has not been claimed.

MR. SPEAKER: There are a number
of other matters which cannot be divulged.

SHRI ATAL BIHARI
She has not said so.

VAJPAYEE :

SHRI BAL RAJ MADHOK: You are
trying to protect her, she has never said
“this.

DR. RAM SUBHAG SINGH: There
js nothing in it, and therefore it should be

MR. SPEAKER : [ will look into this.

SHRI RANGA: [ am glad that you
have acceded to our request at least in part
by offering to look into this particular matter.
1 would like to draw your attention to one or
two things that have happened in the past.
My hon. friend has already referred to a
telegram.

MR. SPEAKER: 1 do not disagree
with what they have said. If I disagree,
then you need clucidateit. 1 do not dis-
agree.

SHRI'SHRI GHAND GOYAL (Chandi-
garh): She is not unwilling either,
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SHRI ATAL BIHARI VAJPAYEE:
Then you direct the Prime Minister.

MR. SPEAKER : I have already said.

SHRI S. M. KRISHNA (Mandya) : The
allegiance and loyalty of every patriotic
Indian to the National Flag which was
accepted by the Constituent Assembly is total
and cannot be compromised with. In the
last couple of years the federal character of
our Constitution has been put to a very
severe test. Our Constitution is two
decades old. Reference was made to some
of the federal set-ups in the world and
particularly to the Constitution of the United
States of America which is a Federal State.
We also claim that we are a Federal State.
Still, we have a unitary set-up. In the USA
every State has a Flag of its own. I am not
saying that we should emulate or copy
whatever is done in the USA. 1 would only
humbly submit that we should not read
motives into the letter that the Chief
Minister of Tamil Nadu has written to the
Prime Minister. The approach to the Flag,
the attitude to the Flag, has got to be ration-
alised in this country.

Mr. S. M. Banerjee made a caustic
reference to the dispute that is going om
about the Flag between the two Congress
Parties. We are not concerned with that.

We are also familar with the flag......
(Interruprions).

MR. SPEAKER : If one Member says
something, he should be prepared to hear the
other side also. )

SHRI S. M. KRISHNA : We are also
familiar with the flags that are being flown
by the rajahs and maharajahs and with
the flags that are flown by the big
matathipathis in Mysore and elsewhere.
We are also familar with the flags that
we fly as representatives of political
partics, The loyalty of the Tamil Nadu
Government and of the Chief Minister to
the national flag, to our Constitution could
not be impeached by anybody.

Having said so, I should like to ask from
the Prime Minister whether she is golng to
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initiate steps to rationalise the approach to
our national flag vis-a-vis the letter of the
Chief Minister of Tamil Nadu ?

SHRIMATI INDIRA GANDHI : May
I report that the question is not of the flag
but that of a standard. As for rationalisa-
tion, 1 have already said that so far as the
Raj Bhavans and other standards are con-
cerned, we are looking into the matter,

12.47 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE. CASHEW CORPORATION

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : | beg
to lay on the Table a statement regarding
setting up of the Cashew Corporation,

[Placed in Library See. No. LT-4012/170)

AUDIT REPORT, 1969 AND APPROPRIA-
TION ACCOUNTS 1967-68 OF POSTS
AND TELEGRAPIS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : | beg 1o lay on the
Table—

A copy of the Audit Report, Posts
and Telegraphs, 1969 (Hindi version
under article 151(1) of the Constitu-
tion read with sub-section (3) (ii)
of section 3 of the Official Languages
Act, 1963, [Placed in Library. See
No. LT-4013{70).

(N

(2) A copy of Appropriation Accounts,
Posts and Telegraphs. for 1967-68

(Hindi version). [Placed in Library.

See No. LT- 4014701

INDIAN WIRELESS TELEGRAPHY (POSSES-
STON) AMENDMENT RULES

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : On behalf of Prof.
Sher Singh I beg to lay on the Table—

(1) A copy each of the following
. Motifications (Hindi and Engfish
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versions) under sub-section (4) of
section 10 of the Indian Wireless
Telegraphy Act, 1933 :—

(i) The Indian Wireless Telegraphy
(Possession) Amendment Rules,
1969, published in  Notification No.,
G. S. R. 2179 in Gazette of India
dated the 13th September, 1969,

The Indian Wircless Telegraphy
(Possession) Amendment  Rules,
1969 published in Notification No.
G. S. R. 2281 in Gazette of India
dated the 27th September, 1969.
LPlaced in Library. See No. LT-
4015/70)

(i)

(2) Two Statements (Hindi and English
versions) showing reasons for delay
in laying the above Notifications.
| Placed in Lisrary See. No. LT-
40161701

12.48 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :--

(i) In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 18th August, 1970, agreed to
the following amendments made
by the Lok Sabha at its sitting held

on the 10th August, 1970, in the
Dock Workers (Regulation of
Employment) Amendment  Bill,
1967 :—

Enacting Formula

1. That at page 1, line 1,—
for “Eighteenth" substitute “Twenty

first™
Clause 1

2. That at page |, line 4,—
Sor “196T" swbstitute **1970".
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| Secretors)

(ii) In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 18th August, 1970, agreed to the
following amendments made by the
Lok Sabha at its sitting held on
the 6th August, 1970, in the Delhi
Shops and Establishments (Amend-
ment) Bill, 1969 :—

Enacting Formula

1. That at page 1, line 1,—
Sfor “Twentieth Year” substiture
“Twenty-first Year™

Clause |

2. That at page 1, linc 4,—
for 1969 substitute “1970"

Clause 5

3. That at page 4, line 11,—
Sfor <1969 substirute “1970",

(iii) I am directed to inform the Lok
Sabha that Rajya Sabha, at its
sitting held on the 18th August,
1970, has passed the enclosed
motion referring the Prevention of
Water Pollution Bill, 1969, to a
Joint Committee of the Houses and
to request that the concurrence of
the Lok Sabha in the said motion
and the names of the members of
the Lok Sabha to be appointed to
the said Joint Committee may be
communicated to this House,

Motion

“That the Bill to provide for the pro-
vention of Water Pollution and the
maintaining or restoring of whole-some
ness of water, for the establishment, with
a view to carrying out the purposes
aforesaid, of preventjon of Water Pollu-
tion Boards, for conferring on such
Boards functions relating thereto and
for matters connected therewith be refer-
red to a Joint Committee of the Houses

AUGUST 20, 1970  Students Participation in 244

the University Affairs (St.)

consisting of 36 members ; 12 members
from this House, namely :—

1. Shri Nawal Kishore.
2, Chaudhary A. Mohammad.
3. Shri M. H. Samuel.
4. Shri Balram Das.
5. Shri Baharul Tslam,
6. Shri Kalyan Chand.
7. Shri Jagdish Prasad Mathur.
8. Shri U, K. Lakshmana Gowda.
9. Shri G. A. Appan
10, Shri Salil Kumar Ganguli.
11, Shri U. N. Mahida.
12, Shri M. M. Dharia.
and 24 members from the Lok Sabha ;
that in order to constitute a meeting of
the Joint Commiliee the quorum shall be one-
third of the total number of members of the
Joint Committee ;
that in other respects, the Rules of Pro-
cedure of this House relating to Select
Committees shall apply with such variations
and modifications as the Chairman may
make ;
that the Committec shall make a report

to this House by the first day of the next
session ; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the said
Joint Committee and communicate to this
House the names of members to be appointed

by the Lok Sabha to the Joint Committee,”
12.49 hrs.

STATEMENT RE. STUDENTS PARTICI-
PATION IN THE AFFAIRS OF
THE UNIVERSITIES

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V,
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RAO) : The question of students’ participa-
tion in the affairs of the Universities has
been under consideration of the University
Grants Commission and the Government of
India for some time. The Conference of
Vice-Chancellors held in April 1969, had
recommended that as the question of students’
participation in University/College statutory
bodies was related to the larger question of
University/College governance, it should be
referred to the Working Group to be set up
by the University Grants Commission to
consider the governance of Universities and
colleges and allied matters.

In pursuance of the recommendation of
the Conference of Vice-Chancellors, the Uni-
versity Grants Commission set up a Com-
mittee under the chairmanship of Dr. P. B.
Gajendragadkar fo consider issues rclating to
governance of Universities and Colleges. The
Committee is inter alia considering students®
participation in the University/College affairs.
The Committee invited the wviews of the
State Governments, Vice-Chancellors,
teachers, etc. Members of the Committee
visited the Universities of Delhi, Patna and
Osmania also and met teachers, students, and
some Members of Parliament and others
interested in the problem. The Committee is
expected to submit its report shortly. The
Government will take further action in this
regard in the light of the recommendations of
the Committee.

I may add that in February 1969, Shri
Madhu Limaye, M. P., had introduced the
Central Universities (Students' Participation)
Bill in the Lok Sabha. The purpose of the
Bill is to put the students’ unions in the
Central Universities on a statutory footing
and to provide for their managing commit-
tess, powers, etc. The Bill also seeks
to provide that the Court, the Academic
Council and such other University bodies as
may be specified by the Court, shall consist
of such number of representatives of students’
union as may be specified by the Statutes of
the University. The Motion for circulation of
Shri Madhu Limaye's Bill for eliciting opinion
by arch 2, 1970, was adopted on April 3,
1969. A report of the opinions received on
the Bill has been presented to the Lok

Sabha.

I would like to assure the House that I
shall give high priority to the consideration

B.H. U. Exams. 46
(st

of the question of student participation in the
affairs of the Central Universities in the light
of the recommendations that the U.G. C.
may make after considering the Report of
the Gajendragadkar Committes on Govern-
ance of Universities.

SHRI S. M. BANERIJEE (Kanpur) :
In that statement we thought the hon.
Minister would say something about the
3rdlinancc issued by the Chief Minister of

We have been
(Interruption)

wailing so patiently,

MR. SPEAKER : | do not allow any
question to be put on the statement,

Wt A fw (geav) ;g
e 9z foar @, Ied adt ¢ s e
FaRA gwoae Ag @ s ) gw
e Ag @ @ § AT g @iz
G AETA g7 & | F aww faw-
famea & faanfadi ) ¥ feemr $r o
FE ITH IR §9 WY AAT—1He
oY T 3T g |

MR. SPEAKER : Dr.
another statement.

Rao to make

12.51 hrs.

STATEMENT RE : POSTPONEMENT
OF EXAMINATIONS IN BANARAS
HINDU UNIVERSITY

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.,
V. RAQ): According to telephonic infor-
mation obtained from the Banaras Hindu
University, the University has suspended all
its classes for three days from August 19 to
August 21, 1970. The office of the
University will also remain closed today.
Examinations for B. A, M. A. and
Technology courses scheduled to commence
from August 25 have been postponed and
will now be held from August 31, 1970,

The University has taken this step to
save students from inconvenience in coming
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to the University from the city due to the
possibility of disturbed conditions therein.

Life in the University is
normal.

reported to be

12.51; brs.

ELECTION TO COMMITTEE
CorFie BoARD

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : Sir, on
behalf of Chowdhary Ram Sewak, I move
the following :

“That in pursuance of sub-scction (2) (b)
of Section 4 of the Coffec Act, 1942, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Coffee  Board for the mnext term
commencing from the date of election,
subject to the other provisions of the
said act.”

MR. SPEAKER :

“That in pursuance of sub-section (2) (b)
of Section 4 of the Coffee Act, 1942, the
members of this House do proceed to
elect in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Coffee Board for the next term
commencing from the date of election,
subject to the other provisions of the
said Act.”

The question is :

The motion was adopied.

12.52 hrs.

WEST BENGAL BUDGET, 1970-71,

DEMANDS* FOR GRANTS, AND

STATUTORY RESOLUTION RE.

PROCLAMATION IN RELATION
TO WEST BENGAL

MR. SPEAKER : The House will now
take up item 10, namely, General Discussion
on the Revised Budget for West Bengal,
1970-71, item 11, namely, Discussion and
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D. G. and Res. re.
Presidents Rule
Voting on the Demands for Grants in respect
of the Revised Budget for West Bengal, and
item 12, namely, Statutory Resolution for
approval of the continuance of the
Proclaination in relation to West Bengal.
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Six hours have been allotted for the
combined discussion on these three items.

The Demands are before the House.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to move.
They will be treated as moved.

Now, there are hardly 10 minutes left ;
they may send the slips up to 2.30.

Now, Shri Ram Niwas Mirdha.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): Sir,
with your permission,~-

SHRI SRINIBAS MISRA (Cuttack) :
Sir, 1 rise to a point of order.

MR. SPEAKER : It cannot be raised
now.,

SHRI SRINIBAS MISRA : Could we
give a go-by to the rules framed under the
Constitution ? The question is this. Please
look at the Order Paper of the day. The
Order Paper says, “General Discussion on
the Revised Budget......” and secondly,

“Demands for Grants”. It is for the
President to sanction it under article
357(1) (c)—

MR. SPEAKER : Let the Minister

move it, and then you can raise the point,

SHRI SRINIBAS MISRA : How can
we discuss it ? Whatever is in the agenda
cannot come before the House now., How
can he move it 7

MR. SPEAKER :
first. (Interruption)
thing before the House.

It has to be moved
Let there be some-

*Moved with the recommendation of the President.



249 West Bengal Budget

SHRI SRINIBAS MISRA The
agenda is before the House.

MR. SPEAKER : Nothing is before
the House. Let the Minister move.

SHRI RAM NIWAS MIRDHA : Sir,

on behalf of Shri K. C. Pant, 1 move the
following resolution :

“That this House approves the continu-
ance in force of the Proclamation dated
the 19th March, 1970, in respect of
West Bengal issued under article 356 of
the Constitution by the President, for a
further period of six months with effect
from the Ist October, 1970,

MR. SPEAKER : The Resolution is
before the House. There is going to bea
combined discussion. You can move the
other things also.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The budget has
already been presented to the House. 1

have already made my specch. Now the
discussion is to siarl.
SHRI SRINIBAS MISRA :  Article

357 (1) says :

“(1) Where by a Proclamation issued
under clause (1) of article 356, it has
been declared that the powers of the
Legislature of the State shall be exer-
cisable by or under the authority of
Parliament, it shall be competent—

(c) for the President to authorise
when the House of the People is not in
session expenditure from the Consoli-
dated Fund of the State pending the
sanction of such expenditure by Parlia-
ment.”

This is being brought forward under
article 357 (1) (c). Can we not expect that
in the agenda paper, the resolution will be
in terms of the wording of the Constitution ?
Expenditurc has already been incurred.
President has allowed it. Now it is to be
sanctioned by Parliament. But it is being
presented in a form as if the money will be
spent afterwards, after it is sanctioned by
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Parliament. Actually expenditure has been
incurred pending sanction by Parliament.
Therefore, it should not have been brought
forward under this but under some other
provision whereby we sanction expenditure
already incurred without sanction.

The proclamation was issued on 19th
March 1970. It was placed before the
House. If there was a resolution and an
Act delegating authority to the President was
passed, The Assembly of West Bengal was
dissolved. That was another proclamation.
Whatever they may say, it is a proclamation
varying or adding to the former proclamation.
But that has not been laid before the
Housc and there has been no resolution
approving of that proclamation. They may
say that the Governor did it. But the
Governor has no powers. Whatcver the
Covernor does, he does it on behalfl of the
President under the Constitution. It is a
proclamation varying the previous
proclamation and it must have been laid
before the House.

SHRI VIDYA CHARAN SHUKLA :
The earlier proclamation issued by the
President has alrcady becn approved by the
Housc. Unless it was so approved, it
could not continue for more than 2 months.
Now, this resolution before the House does
not seek approval of the House for any new
proclamation. It only seeks that the earlier
proclamation approved by Parliament
should be continued for a further period of
six months.

13 hrs.

So far as the budget is concerned, the
budget has already been presented to the
House. 1t is not as if the budget is being
presented today. The House is already
scized of it. Today's order paper says
that the discussion on the budget has to
start. 1 am not presenting the budget. The
budget was presented some Lime back, Only
the discussion is to commence today. As
far as 1 can see, there is nothing in this
point of order.

SHRI NATH PAl (Rajapur) : The
point has not been grasped. The presenta-
tion of a budget is absolutely a different
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thing from what has been authorised to be
done by the President under article
357 (1) (c) and the member has pointed out
a very subtle distinction. Since the expen-
diture was already incurred, it should be
presented in a different form from that ofa

budget.

SHRI S. M. BANERIJEE (Kanpur) :
This is a very serious matter. It should be
referred to the Attorney-General.

SHRI VIDYA CHARAN SHUKLA :
We took legal opinion about it and, Sir.

you also were satisfied on this point. The
budget has already been presented.

MR. SPEAKER : The earlicr procla-
mation was alrcady approved by this

House. So, the discussion will continue after
lunch.

13.02 hrs.

The Lok Sabha adjourned for
Lunc 1 till Fourteen of the Clock.

The Lok Sabha rc-assembled afier Lunch
at four minut- s past Fourte:n of the
Clock.

MR. D PUTY-SPEAKER ia the Chair]

RE : BUSINESS OF THE HOUSE

SOME HON. MEMBERS : On a point
of order.

MR. DEPUTY-SPEAKER : What is the
point of order ? What things have heppened
between | and 2 O'Clock 7 Many things do
not happen in this country......... (Inrerru-
ption)

o Moy SE (Ffanrg) o INET
wgEa—

ot wewe faw (PPR) ¢ OF aF
Wt ariz AT WTET 9T | IEET HEeT

T g an
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=t AYag SWw o agEEw 13 @R 4
93 feasaa anrea feu it gad gw@m
1 dra ¥ frg gwt foar o wr § 9@
agA FT IGT AW FET AZFA T AGI
frar & 1 gi= 92 @Y areYy & & smAAr
T1gar g fr 93 aga 1 #4 wgw o
frar mar & 7 aar 1% fasg wfzagar
gar g dx &0 NE w7 twr g s
AF aF gAF! ALY fHAT JIUAT G OF
g5z 78 gwr, yaofa 78 fasdy 7 9«
azg &t fear sar =ifzo et gaN
anre fwar sar =wfge

ol A WA (339177 : 9 AT &
ff qig g2 Tadke F3a% fou @@ |
ATgIT IAF 4| 4 I 9F geifE
gaIdt At 9 uyzd fa mig e w2 fau
ard | wfFF §a1 A FT AT FAFT
20 9% FIA4 9% | 4T OF EFAI® a@T
arvgr & @ifF fafaezt Fara 7 T &
IFT 1B A g3 | 9% ug § 5 ome
FTFA A AT H ST dT gIHe
3R & fear agr) ag Wt Ageaqw
fawz ar, @R & A@ATE ) @ AN
Fawec wr fearam wgrg) g amy &
fs g fwfaz @@ sig & fog faa
fafaeat srama & 7 += 7z i, Smanz
F A, FT FOIT | THAT FEGH H 7
@ AT

SHRI SHEO NARAIN (Basti) : Sir, the
Government should give a definite assurance
as to when this item will be taken up and
finished. They should give a definite
assurance that it will be finised by Tuesday
next.

o} wAvaT o ;w5 & gfa Sy
F amsq eF fame al® @ 2@
T oam agdr g i 0 el AR
AHAR GEA Y| FH YT M A
T F% gAFT ag awz ) AT T J9T |
g AT T EHRT HTAT AT IS FT T0E
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N s | gfe el @ Fae &
e gearg ¥ AEY fear omar @ &Y aw
TS dWA ¥ q@T ATQAT | A1ET A A
S & avg geary gar & & e gx
T ag &7 @ ¢ 5 qas-fawandy fas
FT g WY gy #T @ & T afasw
g7 wE 1 FT W9 IEA FX 7 qEE
et A SETE @, EET A qlEeaT
FL I 5T Ug g9 & | TW WIAS
T a1 formr g | HAT AWE qIH FUAT
fE @ lwd FuF AT 3w an
zq 7S 1) four ;o | ¥ e gfraT
IS /NS 9T IgA &1 |

MR. DEPUTY-SPEAKER : In the first
place, this point should have been raised
before item Nos, 10, 11 and 12 were taken
up. At that time, it was not raised. It is
only a continuation of what we started
before we adjourned for lunch. Now that
stage is over. The House has agreed 1o take
up this business.

Wt g W T (fred W) o
IMEY AW, AT FHTAIASAT H qFT
g e faeelt & et wartfas g=1 &)
uF o7 gt famd g mivar A fF
feedlt &1 o ®zgz & s F¥ fgmree
srar afrgzar & ar @ g1 gt
s, agt 1 @&y, fgams afige
afs F+gl afus &1 & agarg fas
FER @ X & #1694 2 A g9
9T qgY giT =ifgd

MR. DEPUTY-SPEAKER :
made your point.

i) e Tag (Vga%) : qrana &
giaft 3gom g, 3gg sqgm ) ==
aR giw st as feae gf ) o fame &
foqg & Wed 9¢ s =@ & o
fergearn ®t =y & gwar fors far mam )
Tt A AT S wr A &AEh
21 % SRe v g, W@ faers A @

You have
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™, AT dET gar @t gW awET AgY
FE4T )

MR. DEPUTY SPEAKER :
made your point,

Y vondiz fog : @12 aiw w2 firaray
&Y ara @Y = eqY g gwFT fawaFs 7
g1, T qTvd 7A@ fwar o a@war g1
T A1 aral a1 forw w1 fgar agr &)

ot TATEATT Ml (92AT) ¢ e
AArATe-qal # qar gem f swEr gl
#gg Fgzaw ww g af R afafewa
1 & foo—

You have

MR. DEPUTY SPEAKER : The Mini-
ster of Parliamentary Affairs will be coming
before the House tomorrow with a list of
business for the next week. You can suggest
all these things to be taken up.

oft TrRTEATT TR : ATqTEe gty
Ft oy Mfen g, gaH  afrge w1 «2egw
JWF G § FARET o AT
q7 |

st frawr W (wgEdr) o garems
gy, arw-gfear e & o HqE ¥
garr fowram W@ &1 ww-gfem e
#T gH@T 9g Fifow wAr & fF oww
FEAR) F1, AT I9F IT QWA T, T1E
garak 4 %, fagd gw gwafya
& a1 fa|¥ gw Wi %% &1 &9 Y agw
g% oY, IFFT AN FO U F1 G
fear mar, fas s gag faar mar g
T g7 # Q) aga @) arF @ &, foraw
I H AW W oarAwrd A srfge )
sfFq aro-gfear et sawr s
gl dar @ | wraw< fog aa ¥ gw @Wy
&1, a1 AW, gFE grAT 8, Ag 99 e
Ft w1z || fawges weew gEaed
sgg B ®w qu fear wgmr ? dre
madz geeriw # for w3
¥ gew ¥ agg Al aw TE gk &
ag Tgw W T8 N ot wifgg
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MR. DEPUTY-SPEAKER : 1 suppose
the Business Advisory Committee will meet
and take note of all these things.

s WIS WY ;IO AT, A9
W aw o ®fen Afag fF ag oF q9d
agE F1 Brg F Al gady agw A Y
Fawa g

MR. DEPUTY-SPEAKER : ] have given
my ruling. (Interruprions) Order please.
Please listen to me. Mr. Kanwar Lal Guptla
said that you have agreed to my ruling. My
ruling was that this should have been raised
before this item was taken up. This item
has already been taken up and we are in the
midst of it. Therefore, this guestion cannot
arise at this stage. Thal is my ruling,

st afvax fow ;@9 ¥ 9z w@w
oY waw ¥ awz Aw fEar, @15 @
3 smufea Y1 ag 989 AL A EEr &
aft gaIw 97 sfa Fw4 a1 7
aWr gget amafa 9T wemer @ wfaw
T gAT R

MR. DEPUTY-SPEAKER : The budget

was presented to the House four days ago,
not to-day.

ot wAvaT fas : Bfpa aft 39 9
fastc o= A& gAT & 1 HeTer WENET A
g7 f5 qoew 9zg fAqz ¥ a9d a9 G99
1 ugfaug g H aai sngromgr ¢ 7

ot Wiy TUW LA WA, A1
a fow sfrar & sgarg sggfaT anfaa
A1 aggfaa s-nfagl graadY agq #
zie faar g 9g Sm-g@ T agAE Y
ar W g FrE gaAr A@ & ar w@r
fe w7 vaFr guz fear soar ) agd
s w1 qu w5 faar gau fawg &3
foar ot gr g 7 €5 A ¥ a0 A=

27
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Wt aReax faw ;. goeaw WA,
arge gfeal # fer Oy o7 ggi sT%
iy & @ew favar W, 97 Fg ™
gt

Wt R wTwr  (gai) ¢ SeTeas
#ia, g aar Afav fs fra Fan &
HATT F14-g) § q=dret F af @

MR. DEPUTY-SPEAKER : This is very
irregular. 1 have explained the position
that the stage for taking up this question
now does not arise. Of course, you can take
it up with the Business Advisory Committee.
(Interruprions) By shouting nothing will
be gained. 1 would like to draw the atten-
tion of the hon. Member to the rule regarding
arrangement of the Business of the House,
It is the duty of the Speaker. Rule 25 of the
Rules of Procedure says :

“On days allotted for the transaction of
Government business, such business shall
have precedence and the Secretary shall
arrange that business in such order as
the Speaker may, afler consultation with
the Leader of the House, determine™

This has been done by the Speaker.
Therefore all these points are out of
order,

SHRT KANWAR LAL GUPTA : Has
the Leader of the House been consulted or
not 7

st oA faw @ goTers AP T
T@E 1 LW geF g feam oarg
Z1Iq q9 3, F14 qyor wfafa o ¢

Wog WA ey AENE,
g T F gEaE g w2 QR fFy
faar gawr fagr 4@ fomr snoasar ¢
1 wawr afafs @ A & faog sz
gvrafa 7geg ¥ efeT £ #X a7 gedr
& 7 o Wt wgieg A 9w qaf A 9w
agf fzar @1 a9 gEd wai §3 & g
g7 (vowamwm)*

*Not Recorded
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MR. DEPUTY-SPEAKER ; I don’t
want to hear any more submission on this.
Nothing will go on record.

sft gEERT (EAE © IS WENE,
#auy FzAiaT F 4 ¥ fA¥mA s
J1gaT ¥ |

MR. DEPUTY SPEAKER : The Hon.
Speaker has announced a decision that upto
2.30 PM. Members can send intimation
of the notice of Cut Motions which they
would like to move. They can do it wptill
2-30 P. M,

SHRI KANWAR LAL GUPTA : He
wants you (o waive that ; he wants your
permission as a special case.

MR. DEPUTY-SPEAKER : Il he has
given notice, that will be considered, il it is
within the time limit permissible,

st wAwae faw o sTerw wEEd,
A9 AT E WE | gH W F AT
gFx @1%, wfFT g wr uw Ad
gt =ifgw 1 ang ar Y IUAAT qand
fi gkl & g3 X F7 T]@T EVOY

MR. DEPUTY-SPEAKER : 1 am not
getting amnoyed.  'When 2 or 3 Mcmbers
speak simultaneously [ am not able to
follow anylhing. Then, the Members
speak at the top of their voices. They do
not listen to what the Calir tries to put
across to them.

Now, 1t is true that debate is inconclu-
sive, and there are more than 6 hours still
left. It is the desire of Shri Molahu Prasad
and many other Members that that debate
must be taken up and must be concluded. |
think that that is a wvery legitimate desire.
and Government should take note of it and
must do it at the carliest opportunity.

s} WiSE WO® g0 A IR @A
afsu fF 57 fomr smom | dag s
Wt @2 &, a7 IO A Y AX E ? SR
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MR. DEPUTY-SPEAKER : The hon,
Member says that I am annoyed. But when
a Member does not......

o Mg gEww @ 994§ FH Q@
FAGH, g9y qar AfAT .. (wTEww) qH
fas gag aAar agA € fr g@ 1=t ®Y
feg arira &1 ®a far snom

MR. DEPUTY-SPEAKER : I think it
is a very weighty thing that 1 have said. It
is almost a direction to Government that
they should try to take it up at the earliest
opportunity and finish it up.

WY AWg SAE : goE # g
qfewrar & ? a9 a1dta qar g

MR. DEPUTY-SPEAKER : Why does
he not follow what I am saying ?

Y Aoy saTe : Farae w4 gar §

(Shri Molahu Prasad then left the
House)

14.22 hours.

WEST BENGAL BUDGET 1970-71,
DEMANDS FOR GRANTS AND
STATUTORY RESOLUTION RE-
PROCLAM ATION IN RELATION

TO WEST BENGAL—Contd.,

SHRI INDRAJIT GUPTA (Alipore) :
What has happened (o the point of order
which had been raised just before the House
adjourned for lunch and this debate on the
West Bengal budget was about to begin ?

MR. DEPUTY-SPEAKER : It
begun.

has

SHRI INDRAJIT GUPTA : Shri Srinibas
Misra had raised a point of order which had
not been disposed of......

MR. DEPUTY-SPEAKER : I think the
Speaker had disposed of it.

SHRI INDRAJIT GUPTA :
Speaker had not disposed of it.

The
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The Speaker has
given his ruling already.

SHRI INDRAJIT GUPTA : Shri Sri-
nibas Misra had raised a point of order
under article 357 (1) (c) of the Constitution.
I want to know what the position regarding
that is.

MR. DEPUTY-SPEAKER This has
not been brought to my notice either by the
office or by anybody else.  Therefore, 1
assume that the point has been disposed of
because it is mnot pending. This has been
disposed of. Now, the hon. Member wants
to raise an issue on that. Shri Srinibas
Misra is not here and he is not pressing for
it. That means that he himsell is satisfied
with the ruling that has been given and that
is why he is not here. If he were not satis-
fied, then he would have been the first person
to take it up. So, why should Shri Indrajit
Gupta take up his cause now.

SHRI SAMAR GUHA (Contai) : That
is not the right procedure. If anybody raises a
point of order, he may be present in this House
or may not be present, but that point of
order is now the business before the House,
and the House has to decide it.

MR. DEPUTY-SPEAKER Let him
kindly understand me. My main point is
that Shri Srinibas Misra himself is not
present just mow ; he had raised that point ;
the very fact that he is not present to press
his point is an indication that he was satis-
fied that the point was settled.

SHRI H.N. MUKERIJEE (Calcutta North
East) : It might bs an indication, but it is
a matter of fact to be ascertained, Has or
has not the ruling been given in this matter ?
Is the ruling pending and is the Speaker
to give it later on ? For, if the matter had
been raised, we do not depend upon Shri
Srinibas Misra continuing to be present in
the House. The House is in
possession of a certain  maiter raised rightly
or wrongly. So, the point of the matter is
that the fact has to be ascertained as to
whether the ruling has or has not been
given. [ can understand your difficulty, Sir,
because you were not in possesion of what-
ever was said by Shri Srinibas Misra or
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anybody else over the point of order. But
if that point of order is sought to be

pressed now by others because of the absence
of Shri Srinibas Misra, I expect it would be
incumbent upon you to give a ruling.

MR. DEPUTY-SPEAKER That is
what [ have been saying. If it is Shri
Indrajit Gupta's case or the case of Shri
Samar Guha to raise a point of order, T am
prepared 1o listen to that, But if their case
is that it is not complete, then 1 think it is
complete.

SHRI DATTATRAYA KUNTE (Kola-
ba) : The record should be looked into. If the
point of order had not been disposed of,
the House has got to dispose of it first,
The presence or absence of Shri Misra who
raised it is not material. This is a simple
point.  Somebody ought to be there in charge
of the record and it should be looked into to
ascerlain the fact.

MR. DEPUTY-SPEAKER : 1 am in-
formed by the office that the point was raised
and the Speaker setitled it by saying that
it was not a point of order,

SHRI H. N. MUKERJEE : On a point
of clarification. I have been waiting for a
long time to hcar from the Chair some
elucidation of the reasons which lead to a
certain conclusion,  Are we to take it that
before the lunch hour the Speaker settled it
by saying there is no point of order and
goes away and the point is disposed of 7 It
cannot happen that way. Some reasons
have to be presented to the House. I have
been waiting for a long time for the Speaker—
I do not mind having to say this—to give
some sort of ruling. even reading out a
well-thought-out script.  But a mere state-
ment that there is no point of order is not
certainly the way of dealing with points or
order raised by hon. members.

MR. DEPUTY-SPEAKER : There are
two things. One is whether a ruling has
been given and the point disposed of. I
have ascertained from the Table that a
ruling-whether you are satisfied with it or
not is a different matter—has been given and
the matter settled. If any m:mber wans
to raise another point of order, I am pre-



261 West Bengal Budget

pared to listen, but it must be a fresh point
of order.
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MR. DEPUTY-SPEAKER : This is
again grabbing time. They have got into
the vicious habit of grabbing everything.
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SHRI INDRAJIT GUPTA : Am 1 to
understand that in the absence of Shri Misra
if I or any other hon, member wanis to raise
it, he can do so ?

MR. DEPUTY-SPEAKER : It will not
be Shri Misra's point of order as it has heen
disposed of. If he wants to raise his own
point of order, 1 am prepared to listen.

SHRI INDRAIJIT GUPTA : ] am pre-
pared to raise it because I would like to have
some elucidation.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Is it the same point of order or a
fresh one ?

MR. DEPUTY-SPEAKER Does not
matter.
SHRI INDRAIJIT GUPTA : Under art.

357 of the Constitution, a particular procedure
is prescribed for the exercise of legislative
powers under an emergency proclamation
issued in the name of the President. Accord-
ing to this, a Proclamation was made impo-
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sing President’s rule on West Bengal, and as
per the requirements of the Constitution,
that was brought before the House for its
approval, and the House gave its approval,
That Proclamation contained two elements.
One was the proclamation of President's
rule.
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SHRI K. N. TIWARY (Bettiah) : It was
the same objection which was raised,

MR. DEPUTY-SPEAKER : I am listen-
ing, not he.

SHRI1 INDRAJIT GUPTA : The second
component of that was that the State
Asssembly should remain suspended—it was
not dissolved, but suspended. Subsequently,
on the 16th July, a further order was issued
by the Governor of West Bengal. He is
not entitled to act except in the name of the
President. He is acting in the name of the
President under the delegation of power. He
has issued an order dissolving the Assembly
which up to that time had only been sus-
pended.  Therefore, the effect of this new
order is to modify the earlier Proclamation
when President’s rule was first imposed in
the month of March, which had been brought
before the House and approved by the
House.  The Proclamation of 30th July
modifies the earlier Proclamation of the
President by providing for not suspension,
but dissolution of the House. The point is
why that Proclamation or order which was
issued in the name of the President has not
been laid on the Table of the House for its
approval. It has not beem brought here.
That is the point we are raising. We are
exercised about it.

The Budget is going to be discussed, but
before that the second Order and Proclama-
tion of 30th July dissolving the State Assem-
bly has to be laid before the House for
its approval and approval has to be taken
before we can proceed further in such a
matter pertaining to the finances or the
administration of that State. That has not
been done.

SHRI VIDYA CHARAN SHUKLA :
Actually, the point that has been raised.by
the hon. Member does not relate to the
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Budget of the State of West Bengal because
that Budget was presented four months ago
and appropriation etc., has already been
made., Actually the point relates to the
Proclamation that was issued by the President
earlier, and that was later on amended by
dissolving the Assembly which was suspended
carlier. So, here the Proclamation which
was first issued by the President has already
been approved by the House. That Pro-
clamation which has already been approved
by the House is only sought to be extended
by the present motion.  Therefore, the Pro-
clamation has not been brought before the
House and approval of it is not being asked
for. The Proclamation has already been
approved, and only cxtension of that Pro-
clamation is being aked for. That is the
limited point. This was also explained to
the Speaker, and he was pleased to say that
there was no point of order in this. There-
fore, he directed, before the House adiourned
for Lunch, that after Lunch the Budget
debate would be resumed.

SHRI H. N, MUKERIJEE : | was rather
mystified by what the Minister said, because
we have heard reference to two Procloma-
tions, the second one an amending Proclama-
tion. The amending Proclamation which
was dated 16th July brought about a change
qualitatively and quantitatively in the State
of thing which the earlier Proclamation,
which we approved, laid down. If we are
acting only on the basis of the original Pro-
clamation which we had approved much
carlier, are we to take it that what happened
in the meantime did not happen, or what ?
Are we to take it that the Assembly is
revived, that this was an act of forgetfulness
on the part of the administration ? [ can-
not understand it. There has been a
Proclamation on the 16th July substantially
amending the earlier Proclamation, but the
second Proclamation has never come before
the House, and it is on the basis of the
second Proclamation that we can go on in

regard to the discussion of the Budget. (/n-
terruntions)

SHRI DATTATRAYA KUNTE
Referring to  the answer given by

the Minister of State, may [ ask what he is
trying to point out 7 He is referring to Item
No. 12, It says :
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“This House approves the continuance
in force of the Proclamation dated the
19th March, 1970, in respect of West
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It does not refer to the Proclamation
dated 19th March as modified by the Pro-
clamation dated 16th July. My friend here
was not correct when he said that the
Governor did it. In was an order of the
President. The Governor is just an agent
of the President. Therefore, the Procla-
mation of 19th March as amended by the
Proclamation of 16th July ought to be the
subject matler of the motion, and the Pro-
clamation of 16th July ought to have
been brought before the House before
this Item No. 12 was brought. If we
arc really to discuss the Budget. this
House has first to approve the resolution.
It is very right and proper that the President
acted. But the President acted when the
House was not in session. When the House
is brought into session this ought to be
brought immediately to the notice of the
House. The Assembly is not only suspended
now ; it is dissolved. Parliament is duty
bound to consider this position and take a
decision. It may be actually correct. But it
does not exist in law unless it is brought to
the notice of the House and the consent of
the House is obtained. Maybe, Mr. Vidya
Charan Shukla may have a majority on his
side. But that is not to be presumed till the
House gives its decision. So long the
House has not given its decision on the
Proclamation issued in March and modified
on 16th July, you cannot proceed with the
other things, and discuss items 10 and 11,
It is a wrong procedure to discuss all things
together, as Panini put Swanam, Yuvanam
and Megavanam yunam in a very peculiar
way. It might have been done for a long
time. Even item 12 does not say ‘old pro-
clamation as modified by the proclamation
of I6th July 1970

SHRI VIDYA CHARAN SHUKLA :
Modification or no modification, it would
not make any difference as far as the budget
of West Bengal is concerned.

SHRI JANESHWAR MISRA (Phulpur) :
On a point of order,
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MR. DEPUTY-SPEAKER : When one
point of order is being discussed, you cannot
raise another point of order. Whether you
agree with him or not, he is speaking on this
point of order and there cannot be another
point of order within a point of order, as
a wheel within a wheel. We cannot go on
in this way. If hon. Members have any
submissions to make, they can do so, but
after this point of order is disposed of.

SHRI VIDYA CHARAN SHUKLA :
Hon. Members will remember that the first
proclamation was issued sometime in March.
The budget has been presented in a revised
manner ; demands for grants were passed
for an interim period of four months because
at that time we said that there was no time
to revise the budget and so we took the
interim approval of the House. After that
we have brought forward the revised demands
here. Assuming that the Assembly was
dissolved  but only suspended, it
would not have made any difference whatever
if we continued the debate on the budget
demands of the West Bengal Administ-
ration because that assembly had been sus-
pended. The fact that it had been dissolved,
instead of remaining suspended, does not
make any difference as far as the ‘he budget
is concerned,

Mr. Kunte raised another point that the
resolution should have read ‘Proclamation
as amended, etc...... ‘. There can be some
force in that point but I am not talking
about that matter at all. I am limiting myself
strictly to the requirements of this
House, as far as the budget discussion
is concerned. I say that the Budget was
discussed in this House and the
appropriation for four months was
approved by this House and only a revised
budget has now been put forward and since
the earlier proclamation was approved by
the House, there is no question of another
approval before the budget is brought forward
for discussion .....(Interruptio 15.)

MR. DEPUTY-SPEAKER : Hon.
Members will kindly hear me. I should like
to draw their attention to the Proclamation
of the President issued on 19 March 1970,

In that, certain provisions of the Cons-
titution have been suspended. It is very
clear in the proclamation. It says: “The
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operation of the following provisions of the
Constitution in relation to that State is
hereby suspended.. ...” It mentions specifi-
cally clause | of aricle 174; it has not
suspended clause 2 of article 174. It has not
been suspended. Therefore, the Governor
in dissolving the legislature is acting within
this provision of the Constitution - 174 -
which has not been suspended, Therefore,
I feel that when he acts under this provision,
it is within his constitutional right, acting as
the Governor of the State, and it is not
necessary for the proclamation to be brought
before Parliament for the second time.
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MR. DEPUTY-SPEAKER : Not on
the same subject ; the ruling has been
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MR. DEPUTY-SPEAKER : This will
be part of the discussion of the budget, and
when you speak on the budget, kindly bring
out those points if you like. Now, Shrimati
Sucheta Kripalani,

SHRI SAMAR GUHA (Contai) : Sir,
1 raise another point of order. The point
of order is this. Please look at the list of
business. It has been said that items 10, 11
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and 12 will be taken together. Now, the hon.
Minister, Shri Vidya Charan Shukla, has
said that there is some force in the argument
that the words “as amended” should have
been put in the resolution,

MR. DEPUTY-SPEAKER : | have
explained the position.
SHRI SAMAR GUHA : The words

“as amended” arc not there. Ifit is not
there, my objection is that these three items
cannot be taken together. Only item Nos.
10 and 11 can be taken together but not
item No. 12.

MR. DEPUTY-SPEAKER : | say again
you are a professor and you understand
things as much as 1 do if not betier.
(Int-rruption) Order, order. When these
things were taken up before lunch, it was
agreed by the whole House that all these
should be taken together. You should have
raised this point at that time, and not now.
That is my only appeal. Kindly let us go
on. Shrimati Sucheta Kripalani

SHRI SAMAR GUHA : 1 am very
sorry ; it may be my fault. But I want to
draw your attention to this : whether this is
constitutional, Also, I would like to know
whether the procedence as is followed is
permissible. 1t may be my fault ; it may be
anybody's fault that it was not raised at that
point of time. But my question is, especially
as it has been stated that the words “as
amended” could have been put, and since
those words are not there, whether all these
three items can be taken together.

MR. DEPUTY-SPEAKER : 1 cannot
give any decision or any ruling at this stage.
It was the unanimous decision of the House
to take them all together. Whether the
House acted rightly or wrongly, is a different
question altogether. But this House is
supreme ; it had agreed to discuss all these
three items together. Whether it was rightly
or wrongly done, is a different gquestion.
Therefore, that question cannot be raised
now.

SHRI DHIRESWAR KALITA (Gauhati):
The House can also decide otherwise now.
(Interruption)
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MR. DEPUTY-SPEAKER : Order, order.

How can the house change it now ? The

House, 1 believe, has acted in a responsible
manner,

SHR1 DHIRESWAR KALITA :
change it now. (fnrerruption)

It can

MR. DEPUTY-SPEAKER: As a
responsible House, it is not possible for the
House to take one decision one hour ago
and take thc opposite decision one hour
later,

SHRI H. N. MUKERIEE : From your
ruling given carlier, do we take it that the
amending proclamation is gquite redundant
and therc is no necessity either to bring it
before the House, and that we are under no
obligation under the Constitution to approve
or amend a proclamation and that this House
can take note factually from newspaper
reports about the dissolution of the West
Bengal Assembly and that our procedures
henceforward here would be conducted in
that light ?

MR. DEPUTY-SPEAKER : 1 am not
saying that. What I am saying is that as
article 174 (2) has not been suspended by
the proclamation of the President in March,
the Governor had acted on that only.
It was mnot necessary for this particular
action—the dissolution of the West Bengal
Assembly—that it should be brought before
the House and approved by the House. That
was my only point.

SHRI SAMAR GUHA: Even in
yesterday's order paper only the discussion
of the reporis about scheduled castes and
tribes was there, Suddenly today morning
we find that the West Bengal budget would
be taken up today. The result has been
that I have not been able to submit any cut
motion, because even up to 8 P.M. yesterday
our impression was that this budget will be
taken up next week. Why should I be
deprived of tabling cut motions 7 Therefore,
you should permit our tabling cut motions.
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I have
is the

MR. DEPUTY-SPEAKER :
disposed of this point of order. It
same thing as raised carlier.

SHRI SRINIBAS MISRA (Cuttack) :
The statutory resolution reads :

“That this House approves the conti-
nuance in force of the Proclamation
dated the 19th March 1970...... i

That proclamation dated 19th March
1970 has been circulated to the members.
Does it exist as it was ? You have decided
that the Governor acted under article 174
(2) (b). The Governor did not act; the
President acted. Under the proclamation,
wherever it is said as “Governor’ it must be
read to be President.

MR. DEPUTY-SPEAKER : |1 am con-
cerned with the procedure of the House.
1 am not concerned with the interpretation
of the Constitution. Whether under article
174 (2) the Governor acted as Governor or
the President acted through the Governor...
these are matters of constitutional inter-
pretation with which 1 am not concerned
just now. 1 am concerned with the regulation
of the procedure and the discussion. [ have
given my ruling on this.

SHRI SRINIBAS MISRA : Please hear
me fully., I am sorry that the Chair now
rules that the Chair is not concerned with
the Constitution. (/nterruptions).

MR. DEPUTY-SPEAKER : I said [ am
not concerned with the interpretation of the
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Constitution ; I did not say that I am not
concerned with the Constitution.

SHRI SRINIBAS MISRA : On Page
3 of the paper circulated it is mentioned :

“Any reference in the Constitution to
the Governor shall, in relation to the
said State, be construed as reference to
the President.™

So, here we have to include “President™,
This is dissolution by the President. If the
Governor has done it without saying *“on
behalf of the President™ then the dissolution
itself is illegal. He has done it asa deputy
of the President. So, if the President has
varied the proclamation, it is the procla-
mation as varied that has gone into this,
that has come into this. The proclamation
dated 19th Murch has been varied by a
further proclamation. But what is being
sought to be approved is the proclamation
dated I19th March, which is non-existent,
which has been varied. So, the proclamation
as amended should come for approval.

MR. DEPUTY-SPEAKER : That is
his interpretation. I have given my ruling,
That proclamation definitely mentioned that
certain articles of the Constitution stand
suspended. That proclamation has not said
that this particular article of the Constitution
stands suspended. As long as it does not
my own ruling is that the Governor js
acting under his constitutional responsibility
of proroguing or dissolving the Assembly.

SHRI SRINIBAS MISRA : [ regret to
say that it is a wrong interpretation.

SHRI SAMAR GUHA : Sir, what is
your ruling on my suggestion that the time
for moving cut motions should be extended
till 11 a. m. tomorrow 7

MR. DEPUTY-SPEAKER : You have
to give me some time to consider it,

D#MAND No.—4—TaXES ON INCOME
OTHER THAN CORPORATION TaXx
Motion

MR. DEPUTY-SPEAKER :

moved :
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“That a sum not exceeding Rs. 7,47,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of payment
during the year ending the 3lst day of
March, 1971, in respect of Taxes on Income
other than Corporation Tax.”

DEMAND N0o.—2-—9—LAND RcVENUE

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 5,10,47,000
be granted to the President out of the Con-
solidated Fund of the Statc of West Bengal
to complete the sums nccessary to defray the
charges which will come in course of pay-
ment during the year ending the 31Ist day of
March, 1971, in respect of Land Revenue,™

DEMAND N0 —2—76—LAND REVENUE
OTHER MISCELLANEOUS COMPENSATIONS
AND ASSIGNMENTS

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 21,97,000
be granted to the President out of the Con-
solidated Fund of the Stale of West Bengal
to complete the sums necessary to defray the
charges which will come in course of payment
during the year cnding the 3lst day of
March, 1971, in respeet of Land Revenue
Other Miscellaneous Compensations and
Assignments.”

DemanDp No.—2—92—LaND REVENUE
—PAYMENT OF COMPENSATION To LAND
HOLDERS, ETC, ON THE AROLITION OF
ZAMINDARI SYSTEM

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 2,30,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of Land Revenue—
Payment of Compensation of Land-Holders,
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etc, on the abolition of Zamindari System.”
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Demanp No.—3—10—SraTe Excise
DuTies

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs, 69,52,00
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary (o defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of State Excise
Duties.™

DeMAND No —4—1 1—TaXes ox
VEHICLES

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not excecding Rs, 16,06,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lIst day of
March, 1971, In respect of Taxes on
Vehicles.”

DeEMAND NO.—5—12—SALES Tax

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 53,50,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of Sales Tax™.

DEMAND NO.-—6—13—0THER TAXES
AND DuTies

MR. DEPUTY-SPEAKER :
moved :

Motion

“*That a sum not excez=ding Rs. 27,039,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
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March, 1971, in respect of Other Taxes and
Duties.”

DeMAND No.—7—14—ST1AMPS
Motion

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 19,07,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to  defray the
charges which will come in course of pay-
ment during the year ending the 3Ist day of
March, 1970, in respect of Stamps.”

DEMAND NO.—8— 1 5—REGISTRATION
Fers

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 55,78,000
be granted to the President out of the Con-
solidated Fund of the Siate of West Bengal
to complete the sums necessary to defray the
charges which will come in courss of pay-
ment during the year ending the 31st day of
March, 1971, in respect of Registration
Fees.”

DrMaND No.—9— |6 —~INTEREST ON
DEBT AND OTHER OBLIGATIONS

MR. DEPUTY-SPEAKER : Motion

moved.

“That a sum not exceeding Rs. 46,67,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3Ist day of
March, 1971, in respect of Interest on Debt
and other obligations.™

DeEMAND NO.— 11— 8—PARLIAMINT,
STATE/UNION TERRITORY
LEGISLATURE

MR. DEPUTY-SPEAKER :
moved.

Motion

“That a sum not exceeding Rs. 40,26,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
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ment during the year ending the 31st day of
March, 1971, in respect of Parliament, State/
Union Territory Legislature.”

DeMAND No —12—19—GENERAL

ADMINISTRATION
MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs. 5,28,57,000
be granted to the Presidert out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to  defray the
chaiges which will come in course of pay-
ment during the ycar ending the 31st day
of March, 1971, in respect of General
Administration".

DeMAND NO —13—2| —ADMINISTRA-
TION OF JUSTICR
MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs. 1,65,28,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the ycar ending the 31st day of
March, 1971, in respect of Administration of
Justice™.

DEMAND No.—14—22—JaILS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not cxceeding Rs. 1,59,81,000
be granted to the President oul of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary (o defray the
charges which will come in course of pay-
ment during the year anding the 3lIst day of
March, 1971, in respect of Jails."

DemanD No —15—23— PoLICE

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 18,99,19,
000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
o.' payment during the year ending the 31st
day of March, 1971, in respect of Police.”

Motion
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DeManD No.—16—26—MISCELL A NEOUS
DEPARTMENTS FIRE SERVICES

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 56,50,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the vear ending the 31st day of
March, 1971, in respect of Miscellaneous
Departments—Fire Services.”

DEMAND NO.—17—26—MISCELLANEOUS
DEPARTMENTS-EXCLUDING FIRE
SERVICES

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs, 4,58,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of Miscellaneous
Departments-Excluding Fire Services.”

DEMAND No.—18—27—SCIENTIFIC
DEPARTMENT

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 51,000
be granted to the President out of the Con-
solidated Fund of the Siate of West Bengal
to complete the sums necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of Scientific Depart-
ments."”

DemanD No0.—19—28— EDUCATION

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum rot exceeding Rs. 45, 31, 29,
000 be granted 1o the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
cefray the charges which will come in course
of payment during the year ending the 3st
day of March, 1971, in respect of Education.”

AUGUST 20, 1970

D, G.and Res re.
President’s Rule

DEMAND NO —20—29—MEDICAL
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MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs, 15,21,67,-
000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Medical.”

DEMAND No.--21--30—PusLic HEALTH

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum nol exceeding Rs. 7,70,44,-
000 be granted 1o the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Public
Health.”

DiéMAND NO —22—31—AGRICULTURE
AGRICULTURE

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 11,07,85,-
000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year cnding the 31st
day of March, 1971, in respect of Agriculture-
Agriculture.”™

DemaND N0.—22—95—AGRICULTURE
CAPITAL OUTLAY ON SCHEMES OF
AGRICULTURAL IMPROVEMENT
AND RESEARCH

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 1,90,96,
000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Agri-
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culture-Capital Outlay on Schemes of Agri-
cultural Improvement and Research.”

DEMAND N0O.—23— | —AGRICULTURE—
F1 HERIES
MR. DEPUTY-SPEAKER : Motion
moved.

“That a sum not exceeding Rs. 48,30,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray
the charges which will come in course of
payment during the year ending the 3lst day
of March, 1971, in respect of Agriculture—
Fisheries.”

DeMAND NO.—24—33—ANIMAL
HusBANDRY
Motion

MR. DEPUTY-SPEAKER :

moved.

“That a sum not exceeding Rs. 1,48,68,
000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Animal
Husbandry.”

DemMaND No.—24—1.4—ANIMAL HuSs-
BANDRY—CAPITAL QUTLAY ON SCHEMES
OF GOVERNMENT TRADING—GREATER
CALCUTTA MILK Sup-

PLY SCHEMC

MR. Motion
moved :

DEPUTY-SPEAKER :

“That a sum not execeeding Rs. 5,82,
68,000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Animal
husbandry-Capital Outlay on Schemes of
Government Trading—Greater Calcutta Milk
Supply Scheme.”

DEMAND N0,—25--34—C0-OPERATION

MR. DEPUTY-SPEAKER
moved :

Motion

D. G. and Res. re.
President's Rule
“That a sum not exceeding Rs. 97,16,000
be granted to th2 President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray the
charges which will come in course of payment
during the year ending the 31st day of March
1971, in respect of Co-operation.”
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DEMAND NO.—25—35—INDUSTRIES —
INDUSTRIES
DEPUTY-SPEAKER

MR. Motion

moved :

“That a sum not exceeding Rs. 2,03,
98,000 be granted ito the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment durir,g the year ending the 3lst
day of March, 1971, in respect of Industries—
Industries.”

DEMAND NO.— 26—96—INDUSTRIES—
CaPITAL OUTLAY ON INDUSTRIAL AND
EcoNoMIC DEVELOPMENT

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not cxceeding Rs. 1,07,
65,000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3ist
day of March, 1971, in respect of Industries-—
Capital Outlay on Industrial and Economic
Development.”

Demano No —27--35—INDusTRIES—
COTTAGE INDUSTRIES

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 1,50
77,000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1971, in respect of
Industries—Cottage Industries.”
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DeMAND N0.—27—96—INDUSTRIES—
CAPITAL OUTLAY ON INDUSTRIAL AND
EconoMiC DEVELOPMENT—COITAGE
INDUSIRIES

MR. DEPUTY-SPEAKER
moved :

: Motion

“That a aum not exceeding Rs. 5,68,000-
be granted to the President out of the Con-
solidated Fund of the Stale of Wesl
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Industries—
Capital Outlay on Industrial and Economic-
Development—Cottage Industries.”

DiMAND NO,—28—35—INDUSTRIES—
CINCHONA

MR.
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs. 44,49,000
be granted to the President out of the Con-
solidated Fund of the Statc of West Bengal
to complete the sums necessary to defray
the charges which wiil come in course of
payment during the ycar ending the 31st day
of March, 1971, in respect of Industries—
Cinchona.”

29—37—CommunITY DEVELOPMENT
ProiecTs, NATIONAL EXTENSION
SERVICE AND LocAL Deve-
LOPMENT WOKKS

MR. DEPUTY-SPEAKER
moved :

“That a sum not cxceeding Rs. 3,35,-
62,000 be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Community
Development Projects, National Extension-
Service and Local Development Works."”

DEMAND No —29—109—-CAPITAL
OurLAY ON OTHER WORKS—COMMUNITY
DevELOPMENT PROJECTS, NATIONAL
ExTensioNn SERVICE AND LocaL
DEVLLOPMENT WORKS

DEPUTY-SPEAKER :

Motion

MR.
moved,

Motion

AUGUST 20, 1970

D. G.and Res. re.
President’s Rule

“That a sum not exceeding Rs. 7,53,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
1o complete the sums necessary to defray the
charges which will come in course of payment
during the year ending the 3lst day of
March, 1971, in respect of Capital Outlay on
Other  Works——Community Development
Projects, National Extension Service and
Local Development Works.”

DeMAND No —29—LoaNs  AND
ADVANCES UNDER COMMUNITY
DEvELOPMENT PrROJECTS, NATIONAL
EXTENSION SERVICE AND LocAL
DEVELOPMENT WORKS
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MR.
moved .

DEPUTY-SPEAKER Motion

“That a sum not excecding Rs. 4,133,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to  defray the
charges which will come in course of payment
during the year cnding the 3lst day of
March, 1971, in respect of Loans and Advan-
ces under Community Development Projects,
Mational Extension Service and Local Deve-
lopment Works.™

DFMAND NG.—30—38—LABOUR AND

EMPLOYMENT
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 3,68,73,000 be granted 1o the President
out of the Consolidated Fund of the State
of West Bengal to complete the sums
necessary to defray the charges which will
come in course of payment during the year
cnding the 31st day of March, in 1971 respect
of Labour and Employment.™

DEeEMAND No —31—39 —MISCELLANEOUS
SociaL AND DEVELOPMENTAL ORG-
ANISATIONS — WELFARE OF SCHEDULED

TriBes AND CasTes AND OTHER
BACKWARD CLASSES

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 1,52,44,000 be granted to the President
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out of the Consolidated Fund of the State
of West Bengal to complete the sums
necessary to defray the charges which will
come in course of payment during the vyear
ending the 3Ist day of March, 1971, in
respect of Miscellaneous Social and Deve-
lopmental Organisations—Welfare of
Scheduled Tribes and Castes and Other
Backward Classes.”

DpMAND NO —32—39 —MISCELLANEOUS
Social. AND DEVEI OPMENTAL ORGANI-
SATIONS —EXCLUDING WELFARE OF
Sc1.EDULED TRIBTS AND CASTES AND

OTHER BACKWARD CLASSES

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not  excceding

Rs. 1,23,33,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal 1o complete the sums neces-
sary to defray the charges which will come
in course of payment during the year cnding
the 31st day of March, 1971, in respect of
Miscellaneous Social and  Developmental
Organisations— Excluding ~ Welfare of
Scheduled Tribes and Castes and other
Backward Classes.”

DEMAND N0O.—33—42—MULTIPURPOSE
RivER SCHEMES

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not  exceeding

Rs. 5,34,19,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sums neces-
sary to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1971, in respect of
Multipurpose River Schemes.”

DEMAND No —33—43—MULTIPURPOSE

River ScC.IFMES—IRRIGATION, NAVIGA-

TION, EMBANKMENT AND DRAINAGE
WoRKS (COMMERCIAL)

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 67,81,000
be granted to the President out of the

SRAVANA 29, 1892 (SAKA)
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Presidents Rule
Consolidated Fund of the Statc of West
Bengal to complete the sums nccessary to
defray the charges which will come in course
of payment during the ycar ending the
31st day of March, 1971, in respect of
Multipurpose  River  Schemes—Irrigation,
Navigation, Embankment and Drainage
Works (Commercial).”
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Demanp No.—33—44—MULTIPURPOSE

RIVER SCHEMES— JRRIGATION, NAVIGA-

TION, EMBANKMENT AND DRAINAGE
Works (NON-CUMMERCIAL)

MR. DEPUTY-SPEAKER : Motion
moved :
“That a  sum not exceeding

Rs. 2,92,83,000 be granted to the President
out of the Consolidated Fund of the State of
Wesi Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Multipurpose  River  Schemes—Irrigation,
Navigation, Embankment and Drainage
Works (Non-Commercial).”

DiMAND N0O.—33—98—MULTIPURPOSE
RIVER SCHEMES—CAPITAL OUTLAY
ON MULTIPURPOSE RIVER SCHEMES

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum  not excecding

Rs. 1,91,27,000 be granted 1o the President
out of the Consolidated Fund of the State
ol West Bengal to complete the sums neces-
sary (o defray the charges which will
come in course of payment during the yecar
ending the 3Ist day of March, 1971, in
respect of Multipurpose  River  Schemes—
Capital Outlay on Multipurpose River
Schemes.™

DemanD No.—33 —99— MULTIPURPOSE
RiveR SCHEMES—CAPITAL QUTLAY ON
IRRIGATION, NAVIGATION, EMBANK-

MENT  AND DRAINAGE WORAS
(COMMERCIAL)
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum nol exceeding Rs. 28,45,000
be granted to the President out of the
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[Mr Deputy-Speaker]

Consolidated Fund of the Staie of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Multi-
purpose River Schemes—Capital Outlay on
Irrigation, Navigation, Embankment and
Drainage Works (Commercial).”

DeManD No —33 — (00— MUL1I1PURPOSE
RIVER SCHEMIS—TCAPITAL OUTLAY ON
IRRIGATIO v, NAVIGATION, EMuUANK-
MENT AND DRAINAGE WOFKS (NON-

CoMMI Rt TAL)

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not excecding Rs. 28,53,000
be granted to the President out of the
Consolidated Fund of the Siate of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during thc year ending the 3lst
day of March, 1971, in respect of Multi-
purpose River Schemes—Capital Outlay on
Irrigation, Navigation, Embankment and
Drainage Works (Non-Commercial).

DeMAND No.—34—50—PuBLic WoRKs

MR. DEPUTY-SPEAKER Motion
moved :
““That a sum not cxceeding

Rs. 11,05,03,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sums mneces-
sary to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1971, in respect of
Public Works.”

DEMAND No.—3>—5] A—GREATER
CALCUTTA DEVELOPMENT SCHEME

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 99,35,000
be granted 10 the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary lo
defray the charges which will come in course

AUGUST 20, 1970

D. G. ¢nd Res. re.
President's Rule
of payment during the year ending the 3lst
day of March, 1971, in respect of Greater
Calcutta Development Scheme.”
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DeMAND No —35— 106A—CAPITAL
QuTLAY ON GREATFR CALCUTTA
DEVI LOPMENT SCHIME

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not  exceeding

Rs. 1,80,67,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
lo defray the charges which will come in
vourse of payment during the year ending
the 31st day of March, 1971, in respect of
Capital Outlay on Greater Calcutta Develop-
ment Scheme.™

DemanDp No.—36—53—PoRTs AND
PiLOTAGE

MR. DEPUTY-SPEAKER

moved :

Motion

“That a sum not exceeding Rs. 12,77,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary 1o
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Ports and
Pilotage.”

DeMAND NO.—37—57—Ro0AD AND
WATER TrANSPORT SCHEMES

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 53,37,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums neccssary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Road and
Water Transport Schemes.”

DeMAND No —37—114—CAPITAL
OUTLAY ON ROAD AND WATER
ScHEMes TRANSPORT

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 4,84,000
be granted to the President out of the

Motion

Moticn
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Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in course
of payment during the year ending the
31st day of March, 1971, in respect of
Capital Outlay on Road and Water Trans-
port Schemes.”

DemManD NO —38—64—FAMINE

RELIEF
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 1,50,12,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come to
course of payment during the year ending the
31st day of March, 1971, in respect of
Famine Reliel."

DeMAND N0.—39— 65— PENSIONS AND
OTHER RETIREMENT BENCFITS

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum  not exceeding

Rs. 2,19,75,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sums neces-
sary to defray the charges which will come
in course of payment during the vyear ending
the 31st day of March, 1971, in respect of
Pensions and other retirement benefits.”

DeMAND N0.—39—120—PAYMENTS OF
COMMUTED VALUE OF PENSIONS

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 5,63,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1971, in respect of Payments of
commuted value of Pensions,

D. G. and Res. re. 286
President’s Rule
DEMAND No —40—67—Privy PURSES

AND ALLOWANCES OF INDIAN RULERS

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 20,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to compicte the sums necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Privy
Purses and Allowances of Indian Rulers.

DEMAND NO —41—68—STATIONERY
AND PRINTING

MR. Motion

moved :

DEPUTY-SPEAKER

“That a sum not excceding Rs. 78,15,000
be granied to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Stationery
and Printing.”

DEMAND No.—42—70—FOREST

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

1,90,28,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the vear ending
the 31st day of March, 1971, in respect of
Forest.”

DeMAND NO.—43—71—MISCELLA-
NEOU.—CONTRIBUTIONS

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding Rs.

8,93,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Miscellaneous-Contributions.”
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DEMAND No.—44—7 1 —MISCELLANEOUS-
SPORTS

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 16,99,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in coursc
of payment during the year ending the 31st
day of March. 1971, in respect of Miscellan-
eous-Sports.”™

Motion

DEMAND N0O.—45—7 |—MIsCI LLANEOUS-
CriviL DEFENCE

MR.
moved :

DEPUTY-SPEAKER :  Motion

“That a sum not exceeding Rs. 1,25,21,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary (o
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Miscell-
aneous-Civil Defence.”

DemMaND No.—46—71—MISCEL! ANEO-
US—O1HER MISCELLANEOUS
EXPCNDITURE

MR. DEPUTY-SPEAKER

moved :

Motion

“That a sum not exceeding Rs. 4,19,18,000
be granted to the President oul of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Miscel-
laneous-Other Miscellaneous Expenditure.”

DEMAND No.—46—109—CAPITAL
QuTLAY ON OTHIR WORKS

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 3,66,
63,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which wiil come in course
of payment during the vear ending the 3Ist
day of March, 1971, in respect of Capital
Outlay on Other Works.™

AUGUST 20, 1970

D. G and Res. re.
President’s Rule
DEMAND NO.—47—71—MISCELLANEOUS-
IRRECOVER-ABLE LOANS TO DISPLACED
PERSONS WRITTEN OFF
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MR. DEPUTY-SPEAKER
moved :

Motion

“Thata sum not exceeding Rs. 1,34,-
67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3Ist
day of March, 1971, in respect of Miscell-
aneous-Irrecoverable Loans to displaced
persons written of,"”

DiMAND NO.—47—7—MISCELLA
NEOUS--EXPENDITURE ON
PERSONS DISPLACED

MR. DEPUTY-SPEAKER :

moved :

Motion

“That a sum not exceeding Rs. 3,10,01,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Miscel-
laneus-Expenditure on displaced persons.”

DiMAND NO —47—109—CAPITAL
OuTLAY ON OTHER WORKS-EXPEN-
DITURE ON DISPLACED PERSONS

MR. DEPUTY-SPEAKER :

moved :

Motion

“That a sum not exceeding Rs. 48,00,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Capital
Outlay on Other Works—Expenditure on
displaced persons.”

Demanon No.—47—LoANS  AND
ADVANCES TO DISPLACED PERSONS
MR. DEPUTY-SPEAKER : Motion

moved :
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“That a sum not exceeding Rs. 40,00,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3ist
day of March, 1971, in respect of Loans and
Advances to displaced persons.”

Demanp No,—50—98—CariTaL Our-
LAY ON MuULTI-PURTOSE  RIVER
ProjecTr ScHEMFs—-DAMODAR

VALLEY

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs. 7,22,93,000
be granted to the President out of the Con-
solidated Fund of the Stale of West Bengal
to complete the sums nccessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of Capital
Outlay on Multipurpose River Schemes—
Damodar Valley Project.”

DéMAND No —-51—105—CaPrITAL
OQutLay oN PusLic WoRrks
MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not cxceeding Rs. 4,85,57,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of Capital
Outlay on Public Works."

DeMaND No —52— 24—CAPITAL

QurLAY ON  SCHEMES  OF
GOVERNMENT TRADING
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 2,86,54,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
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day of March, 1971, in respect of Capital
Outlay on Schemes of Government Trading.”

DEMAND No.—54--LOANS  AND
ADVANCES  BY StaTe/UNICN
TERRITORY GOVERNMINTS

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not cxceeding Rs.

21,53,12,000 be granted (o the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Loans and Advances by  States/Union
Territory Governments."

The Demands for Grants are before the
House, Hon. Members may now move the
cut motions,

SHRI SHIVA CHANDRA JHA
to move

;1 beg

“That the Demand under the Head S1A—
Greater Calcutta Development Scheme
be reduced to Re. 1.”

[Failure to devclop and modernize
Calcutta (1) 1.

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : 1 beg to move :

“That the Demand under the Head 28—
Education be reduced by Rs. 100.”

[Failure to announce pay scales of
teachers particuiarly Primary School
Teachers according to the recommen-
dation made by the Pay Commis-
sion (2) ).

“That the Demand under the Head 28—
Education be reduced by Rs. 100."

[Failure to increase the amount for
promotion of education amongst edu-
cationally backward people (3) |

“That the Demand under the Head 28—
Education be reduced by Rs. 100.”
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[Failure to start a girls college at
Cooch-Behar (4) 1.

“That the Demand under the Head 29--
Medical be reduced by Rs. 100.™

[Failure to increase allocation for
Rajarhat T.B. hospital at Cooch-Behar
and also to provide electric connection
there (5) ].

“That the Demand under the Head 35—
Industries—Cottage Industries be reduced
by Rs. 100.”

[Failure to start industries like sugar,
paper etc, in North Bengal (6) ].

“That the Demand under the Head 35-
Industries—Cotlage Industries be reduced
by Rs. 100.”

[Failure to start industries like cigar
and cement factory in Cooch-Behar
district (7) 1.

“That the Demand under the Head 38—
Labour and Employment be reduced by
Rs. 100.™

[Failure to offer unemployment benefit
or allowance to all able-bodied persons
willing to work (B) 1.

“That the Demand under the Head 38—
Labour and Employment be reduced by
Rs. 100."

| Failure to provide larger opportunities
for unemployed persons (9) .

“That the Demand under the Head 39—
Miscellaneous Social and Developmental
Organisations-Welfarc  of  Scheduled
Tribes and Castes and other Backward
classes be reduced by Rs. 100.”

[Failure to increase the amount of
scholarships for Scheduled Castes and
Scheduled Tribes (10) ].

“That the Demand under the Head 42—
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Multipurpose River Schemes be reduced
by RS- 1&).“

|Failure to include North Bengal rivers
like Teesta, Jaldhaka, Raidak, Torsha
and Mahananda, in the Master Plan
for flood control (11) ].

“That the Demand under the Head 42—

Multipurpose River Schemes be reduced
by Rs. 100.™

[Failure to include the scheme for
protection of Bheladanga, Rajarhat,
Malerjhar and Cooch-Behar town in
the district of Cooch-Behar from  ero-
sion and damages (12) ].

“That the Demand under the Head 42--

Multipurpose River Schemes be reduced
by Rs. 100.”

[Failure to include scheme for a large-
sized thermal power project in North
Bengal (13) 1.

“That the Demand under the Head 23—
Police be reduced by Rs. 100."

[Failure to institute judicial enguiry
into gruesome murders which took
place at Pasharirhat in Cooch-Behar
in March last (14) ].

“That the Demand under the Head 42—
Multipurpose River Schemes be reduced
by Rs. 100.”

[Failure to provide power in the rural
areas for energised pumps to facilitate
irrigation (15) 1.

“That the Demand under the Head 42—
Multipurpose River Schemes be reduced
by Rs. 100."

(Failure to construct embankments at
Kaljani river for effective flood control
and erosion in the district of Cooch-
Behar (16) ].

“That the Demand under the Head 50-
Public Works be reduced by Rs. 100,



293 West Bengal Budget

[Failure to include the Manshai River
Bridge Project in the district of Cooch
Behar in the new schemes (17) ].

“That the Demand under the Head 50—
Public Works be reduced by Rs. 100."

[Failure to include new schemes for
construction of roads in Cooch-
Behar District to  connect inte-
rior village areas such as Scheberhat
to Gosanimar, Maruganj to interior
villages, Majhirband to Burabari
extending to Ichaganj with a bridge
over the river Seuli (18) 1.

“That the Demand under the Head 50-
Public Works bz reduced by Rs. 100.”

| Failure to construct a Bridge over the
river Kaljani on Dinhata-Chilakara
Road in \he district of Cooch-Behar
(19) 1.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Mr, Deputy-Speaker, we have
spent nearly 50 minutes on procedural
questions. As a consequence, | have practis
cally forgotten what I want to say. Having
been made to stand and sit s0 many times,
physically 1 am so tired that I do not know
what I will say and what I will not say.

We are now discussing the West Bengal
budget. It is for the first time that the
Central Government is placing before Parlia-
ment the West Bengal budget, because the
first budget placed before the House after
President’s rule was the one prepared by the
last Bengal Government. The President's
rule was promulgated in Bengal under very
extraordinary circumstanccs. Ordinarily, the
democratic Constitution is not suspended ; it
is done only in extraordinary circumstances.

As the UF government failed to rule, as
law and order did not exist, there was a
general demand from almost all the parties
that that government should be ended and a
presidential rule should be promulgated and
this was done last March. When President's
rule came there was a general expectation that
there would be a radical change for the better
in the administration in Bengal. Now five
months have passed. 1 would have presumed
that the government would have thought it
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fit, before bringing up the budget, to place
before the House a report about the achieve-
ments of the Bengal Government for
the last five months—in what respects this
government is better than the previous
government, in what respects the law and
order situation has improved, in what respect
the industrial—Commercial situation has
improved and so on. These are very impor-
tant questions to which we have no answer
at all.

During the period of the previous United
Front regime the atmospherc was one of
extreine violence. 1 hope I am not wrong
in saying that sedulously an atmosphere of
violence was fostered by some political
parties. As a result, there was complete
chaos. If I were to analyse the causes of
lawlessness, 1 would say that firstly there
was a general spirit ol violence all over.
People were gencrally prone to resort to
violence. Suppose there was a street accident
or fight between two people. Immediately
some people would surround them and start
violence.

Thus there was a general atmosphere of
lawlessness.

Secondly, there are group rivalrics among
the anti-social groups. These lead to a big
fracas. A big element of lawlessness is due
1o these.

Then, there is political lawlessness which
I would define under three categories.
There is the political violence of the
Naxalites. Theirs is not sporadic violence,
They are well thought out. The Naxalites
are well trained people in terrorist
methods. They have plannned objectives
before them. By their hit and run tactics
they are always able, even up to date, to
commit violence first. The police is not able
to do anything ; it usually comes later on
after the violence has been committed. The
very serious side of it is that they are well
cquipped with arms—arms imported from
Pakistan and China, arms taken from the
Army and arms manufactured locally.

Then, there have been inter-party clashes
leading to a great number of murders. The
collection of arms is carried on by
different political parties. 1 do not waat to
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go into the figure of murders of members of
political parties because this matter has been
debated in this House so many times besides
there are Members from Bengal who will
enlighten us further on this subject.

Thirdly, the cult of the bomb has been
sedulously nurtured. Again and again we
find reports in the papers about explosion of
bombs ; material for bomb-making has been
discovered in this place and that. Even at
a place like the RG Medical College, recently
when they raided the college, they found in
the store of canteen so much material for
bomb-making that a thousand bombs could
have been manufactured.  They found
besides hand grenades and other materials.
They also discovered that that medical
college was being used as a place of shelter
for wagon breakers. That goes to show to
what extent the law and order situation has
deteriorated in Bengal.

As far as the economy is concerned, I
may go into the details at a later stage but
I would say one word that economy in Bengal
is at the point of complete disintegration.
That was the situation when the Governor
took over.

When the Governor took over we had
great expectations. People heaved a sigh of
relief. They thought, at last the people of
Bengal would be given some semblance of
peace, some protection and some security for
which they had been trying for a long time ;
that they would be given an opportunity to
lead a peaceful life. The Governor said, “1
am going to give a cleaner administration ;
1 will control the situation.” For a very
brief period immediately after that there was
a slight constraint on the anti-social and
lawless elements. But within a very short
time that constraint was removed. Why was
it removed ? Because the Governor made a
statement that the police would act
with *restraint” and would not “interfere
with political activity”, These two are very
good maxims which we do want to follow in
a democracy. But what is political activity
in Bengal? Is Naxalite activily and
deliberate organised violence political activity?
Does domocracy recognise such activity as
political activity to be allowed without let and
hindrance ? As soon as the Governor made
these remarks, again lawlessness cropped up
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the result was greater law-
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its head and
lessness.

We see all kinds of clashes, armed and
unarmed, on the streets of Culcutta as also
in wvarious parts of Bengal, every day so
much so that when the Prime Minister paid
a flying visit to study the situation, while the
Prime Minister was discussing wvery well
protected in the Government House with the
people as to what should be done to control
the law and order situation of Bengal, the
law was being broken in various parts of
Calcutta and other parts of Bengal. The
police had to shoot in several parts of
Calcutta on that very day when Madam
Prime Minister was present there.

The officers are thoroughly demoralised.
They do not know how to carry on their
work because they are not sure that they will
get Government protection necessary in order
to carry on their work with firmness and
strength.

In the rural areas during the joint front
period, an atmosphere of total anarchy had
prevailed due to their grand programme of
land grabbing and land distribution.

Today, the Central Government is res-
ponsible before India for all that happens in
Bengal. You cannot blame the Bengal
Government alone.  Today the Prime
Minister, who happens to be the Home
Minister, is ruling Bengal. Today, all of
you who are sitting in front of us are carry-
ing on the administration.

SHRI R. D. BHANDARE (Bombay
Central) : That is your grievance,

15 hrs,

SHRIMATI SUCHETA KRIPALANI :
1 have no grievance. [ shall be very happy
if you can bring peace and order in West
Bengal.  That happens to be my State also,
You will get concerned when Shiv Sena
carries on depredations a little more in
Bombay.

Recently, when the Advisory Committee
on West Bengal consisting of Members of
of Parliament discussed whether the Preven-
tive Detention Act should be promulgated
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or not, under the pressure of Members, the
then Home Minister, Shri Y. B. Chavan,
took & very laconic attitude saying, “If you
do not want it, I will not have it.” What
does that show ? That shows the Central
Government is refusing to share its responsi-
bility vis-a-vis the West Bengal situation.
That shows the Central Government—please
mark these words...... is using West Bengal
Government as a pawn in the politics of
self-preservation of the Central Government.
‘They want the support of the Communist
party here. In order to achieve their ends,
they do not want to do anything in West
Bengal. They do not want to uphold law
and order there. That is why West Bengal
is allowed to go from bad to worse. So

much so, that even the ordinary police
powers that they have got arc not being
used, In the last six months, the situation

of riot prevails in many areas in Calcutta,
but till mow, Section 144 has not been
promulgated in these areas. Why, may I
know ?

There are other causes also for the
break down of the law and order there, apart
from the political causes. The other causes
are riots, inadequate and callous type of
rehabilitation of refug from East Bengal.
The money is spent no doubt, But the
money is not properly spent. The pro-
grammes are not properly executed as the

distress of the refugees conmtinues. Then,
another cause is prevalence of acute
economic  distress.  There is acule
unemployment. Therc is  acute food

shortage. On account of acute food shortage
and restrictions on food movements, open
smuggling of foodgrains is a normal practice
in Calcutta as a result of which the fear of
the machinery of law enforcement has
completely gone. If this kind of lawlessness
becomes more prevalent, it will become a
permanent feature. Even ordinary crimes
go undetected. Therefore, the whole of
Calcutta city is held to ransome by criminals,
by anti-social elements and by lawless
elements and the Police is unable to do
anything. The administration is pulverised
and made ineflective.

About the land-grab movement, the less
I speak about it the better. The entire rural
area is in anarchic state.
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After the President’s Rule, we thought
there will be some change. Let us take
only one area of administration, the area of
educational institutions of West Bengal,
Within a fortnight of the Governor's
taking over the administration, a spate of
attacks on educational institutions was
launched by the Naxalities which still conti-
nues. | shall mention only big incidents in
the big institutions, the Shivpore Engineering
College, the Durgapur Engineering College,
the Jalpaiguri Engineering College and the
Jadavpur University where from the time
when the Gandhi Centre was attacked, on
15th April, to this day the trouble is going
on. The police was posted outside Jadavpur
University sometime in April, but it failed to
improve the situation. Upto this day, the
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examinations have been postponed. Normal
life has not been resiored there. These are
the instances in only some of the big
institutions, Then, take the medical

colleges, similar  situation prevails there,
The scheduled examinations could not take
place and, again and again, they have been
postponed. The Vice-Chancellor has been
gheraoed, the Principals have been beaten
up, and the staff and teachers have been
beaten. The librarics have been burnt
and the buildings have been burnt. All
these things are going on without check.
The police, usually, arrives afier the affair is
over,

What has happened in the academic
world of Calcutta ? The new academic
year has started. The boys are coming for
admissions. But the old academic year is
not over, The examinations have not taken
place. What will be the situation vis-a-vis
the current academic year, God alone can
say.

Let me now come to the general
administration, As fas as the general
administration is concerned, it is a notorious
fact that during the Joint Front regime,
there was a large infiltration, of Marxists
in the Government services............ (Inter-
ruption).

The first United Front Government......
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SHRI R. D. BHANDARE: He is
listening very carefully.

MR. DEPUTY-SPEAKER
the hon, Member is right. T would humbly
request every Member to kindly help in
maintaining silence, order and discipline in
the House when another hon. Member
speaks and secondly, 1 think it will not be
proper for any hon. Member to show the

1 think

back to the Chair. ([farerruptions). 1am
making a general requesi. That is not
to-day. It has happened many times. |

have noticed it many times. Very often 1
quietly tell them. I would make a general
appeal to everybody.

SHRIMATI SUCHETA KRIPALANI :
1 was just mentioning what was the
situation of the gencral administration in
Bengal. Again and again there have been
strikes, and gﬁera-of by the Government
servants in Calcutta and in every place. 1
do not want to go into the details of them
because all of you know, But, what is the
cause 7 The cause is that during the United
Front Government, a large number of people
were recruited as temporary servants. This
recruitment was not ratified by the Public
Service Commission. Later on, an attempt
was made to get it donme. Why was it
done 7 Because under the U. P, Govern-
ment five important portfolios were held by
Marxists Ministers. These portfolios were
Home, Labour, Land, Land Revenue, Food
and Agriculture, Rehabilitation and Educa-
tion and all these temporary appointees were
mainly people belonging to the cadres of the
Marxists who were inducted into these
departments to create an atmosphere of
lawlessness and indiscipline even within the
Secretariat and Government offices. It is
expected that there should be greater dis-
cipline in the Government departments
because without their help Government
cannot function,

Sir, the same thing happened in the
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Police. Mo less than a person than the

former Police Commissioner said that three
police personnel in mujfti were murdered.
But they were murdered due to the informa-
tion given by such people who were already
in the Police services who betrayed their
comrades because they were not their true
comrades.

What is the Police discipline in Bengal ?
About that we got an inkling when on the
death of a policeman, the police attacked the
Assembly. To-day I want to congratulate
the Bengal Police because 1o-day we got the
news in the newspaper that Kanu Sanyal
and his party have at last been
arrested. That is something good. But
along with it comes the news that the Police
have comz upon a huge collection of arms
and ammunitions. Where from these arms
and ammunitions have come ? How did
they come to collect them ! The Govern-
ment have to answer that, Plus there is
another news that Kanu Sanval went to
Tibet, got his training and returned. As
far as his going to Tibet and coming back is
concerned, that reply is not to be given
mercly by the State Government. It has to
be given by the Central Government because
borders are not the responsibility of the State
Government, Borders are the solemn res-
ponsibility of this Government. The news-
paper says ;

“According (o authoritative sources
in Calcutta Mr, Sanyal visited Tibet for
talks with Chinese officials shorily after
his release. On his return from Tibet
he toured Assam and Tripura to
strengthen the party's foundation in the
area.”

Sir, without let or hindrance these people
were allowed to work against the interests of
the country and owme Government keeps
sleeping over it. Mot only is this Govern-
ment slecping over our right when our
foreign neighbours, our so-called friends
infringe upon them, but they cannot even
take care of the internal situation, They
cannot take care of Indian citizens who are
working against and betraying the country.

Now, to come to the economic situation,
again and again it has been said that capital
has not flown from Calcutta. This change
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has been repudiated. But I know it for a
fact that at least six big concerns with the
permission of the High Court shifted their
factories from Calcutta. So many of other
commercial and industrial concerns have
shifted their offices from Calcutta over which
there was so much of agitation in the State
and propaganda in the Bengali papers A
sure indication can be found in the figures
of the organized labour. The figures of
organized labour have been systematically
going down for the last few years. That
shows that factory after factory is closing
down in the State,

Another indication is, how many new
companies have been registered ? 1966-67
was the year when the largest number of new
companies were registered, namely 356. The
figure declined in 1967-68 to 244 and subse-
quently it declined still further, 1 do not
want to go into these delaiis now because of
lack of time. 1 hope some of my (riends
who speak later will go into these aspects.
What is the cause for all these things ? It
was the direct result of prevailing insecurity.
This was the time when Bengal economy
could have picked up from the recession
from which it was suffering during the last
few years. We could have taken advantage
of the upward swing to register an economic
recovery. But this could not be done due
to labour restlessness, widesprzad lawlcssness
and labour indiscipline. Today Bengal is
languishing due to fall in tempo of industrial
development.

The other day I read in the newspapers
an item where Calcutta City was described
as a ‘dying' «city. Sir, we look wupon
Calcutta as a centre of all our cultural
activities ; we are proud of our cultural
heritage we had in the past looked at
Calcutta with pride ; but today Calcutta
is being described as a ‘“dying city”.
B of widespread lawl and labour
indiscipline, normal life has totally vanished.
We hear from people, not irresponsible
people, who say, let us “write off Bengal™.
1 would like to say that if Bengal is “‘written
off”" then the whole of India may as “‘well
be written off”". Industrially Bengal is and
has been so very important for the country,
particularly for the castern region. Bengal
has two steel plants, rich deposits of metal-
lurgical coal are found there, and half of
Indin's hevy engincering capacity is
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installed there. That is why we have lo
think twenty times before we can think in
terms of writing it off."

I would like to refer to a Memorandum
which was submitted by the Indian Chamber
of Commerce to the Prime Minister in which
they said that they would cooperate for the
development of West Bengal and Caleutta.
The first prerequisite they said is was the
maintenance of law and order. They
promised help to establish industrial town.
ships, in the development of housing projects
and in the climination of basris. They said
they would help in take over of sick mills
and setting them right. They would start
various companies for industrial development.
They suggested improvement of transport
and asked that more LIC funds for housing
and other schemes be released for Bengal,
These werc their concrete long-term and
shoit-term  proposals put up before the
Government. [ would like to know what
has been done in response ?

Let me now say a few words about the
functioning of the Public Sector,

are not the
Government ;

Public Sector projects
responsibility of the State
they are the responsibility of the good
gentlemen sitting in front of me. Only in
today's paper, we see an account of the
state of affairs, prevailing in Durgapur, given
by Shri Bali Ram Bhagat to his Consultative
Commitiee. 1 will only give a few glaring
facts from that statement. It says :

According to a note circulated
among members of the committee.
475184 manhours were lost at the
Durgapur steel plant as a result of
disruption of work in 1969-70. During
the period there were as many as 33
gheraos, 159 demonstrations, 368 illegal
work stoppages, 927 slowdowns and
3798 cases of refusal to work.

There has been tremendous indirect
loss on account of careless handling of
equipment, negligence of maintenance,
etc. These may cause damage to the
plant ultimately and reduce its span of
useful life.
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Against the planned production
target of 312,000 tonnes of ingot steel for
April-July 1970 output was only about
224,000 tonnes. The plant has been
incurring an estimated loss of more
than a crore of rupees every month,

This is the achievement of Durgapur
plant which has been given by no less a
person than Shri Bali Ram Bhagat only
yesterday. [ would like to tell my Leftist
friends that if they are very eager that we
should go all out to nationalise our indus-
tries, let us have all factories under the
public sector, but it is then incumbent upon
them, and it is a challenge to them to see
that the public sector functions properly.

What is the malady in Durgapur ? I
am more than sure that Shri A. K. Sen will
throw more light on it, because he has only
recently visited that place. It is due to the
manner in which the Leftists, though the
so=called labour organisations, which are ornly
politically motivated, are creating disturbance
and disruption in the working of the factory.
It has become impossible for the plant to
work.

Only the other day, during the Question
Hour, from a question asked by Dr.
Maitreyee Basu, it bccame clear that some
trade union workers had been arrested on
murder charges. Because of these arrests the
workers had gone on strike. If this is the
manner in which the public sector units are
going to function, I am sure India will fly
far away from developing the public sector
and she would rather like to have industrial
development through other means.

There is one feature in the budget which
1 like, and that is that at least some
ammount has becn allocated for the deve-
lopment of Calcutta under the Calcutta
development scheme. It is a known fact
that Calcutta has been a scandal ; Calcutta
has become a crying shame. Whoever has
gone there has seen that Calcutta is be-
coming a dump-heep. It is not a fit place
for people to live in. We must radically
change all the municipal facilities there in
order to make the life of the people clean,
healthy and happy. This matter has been
discussed ad nauseum so that we are now
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sick of the words ‘Calcutta development’.
At least Rs. 20 crores has been at least
earmarked for this putpose. Let us hope
that while the government is under the
President’s rule, they will not only show
figures on the budget papers but there will
be some actual progress of work. I think
the amount of Rs. 20 crores is quite inade-
quate yet even with Rs. 20 crores, if a
beginning can be made and some progress
can be registered in the matter of improving
Calcutta. It will give some satisfaction to
the people.

This budget fails to evoke in us any
enthusiasm. It fails to assure us that the
big problems of Bengal are going to be dealt
with in all seriousness by the Government,
1 charge the Government that they have
been utterly carcless and indifferent about the
welfare of the people of Bengal. Again and
again, we have demanded the removal of the
Governor who has shown lack of ability to
govern, who has been inefficient, who has
been hesitant, who has shown vacillation in
every respect and who has amply shown
that he cannot carry on the difficult task of
conducting the administration of Bengal ;
that Governor is still continuing there, in
spite of the wishes of large sections of people
and members of this House and in spite of
the resolution passed by the members of
the CONG-1 in Calcutta, Let the Prime
Minister consult her own people who are in
Bengal and ask them whether they consider
that under the rule of Mr. Dhavan, Bengal
will have peace, Bengal will have stability
and Bengal will progress; if she can
assure us that this can be done then I with-
draw whatever 1 have said ; but if her own
party members tell us that this cannot be
done by Shri Dhavan, then I charge Shri-
mati Indira Gandhi that she is not doing
it because she wants to curry favour with those
who are supporting Mr. Dhavan ; that is
why Mr. Dhavan cannot be removed even
though his continuance is to the detriment
of this sorry and unfortunate State of West
Bengal.

SHRI A. K. SEN (Calcutta North-West) :
Qur Constitution conceived of President’s
rule as a purely temporary and emergency
measure. Therefore, a budget introduced
during the currency of President’s rule must
necessarily be largely dominated by this fact
namely that it is a budget for meeting a
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temporary phase of governmental life.
Nevertheless, I must congratulate the Finance
Ministry on bringing forward certain
measures of long-term development at least
into the picture. I intend to dwell on this
a little later, because what I want to
emphasise in the very beginning is the one
problem which now overshadows every other,
namely the law and order problem that
prevails in West Bengal today.

I entirely agree with Shrimati Kripalani
when she said that unless law and order
improved and came to normal, it would be
impossible to talk of making any improve-
ment in any sphere in West Bengal. That
is true of any State, much more true today
of West Bengal than anywhere else. What-
ever may be said, whatever facts may be
doled out to the public, the fact remains
that a state of nervousness grips the entire
State, a sense of oncertainty overshadows
every normal facet of life, as a result of which
it was no wonder that every unit of indus-
try has been trying to shift at least part
of its cstablishment outside West Bengal, a
fact which has pained us very deeply, pained
everyone. not merely those like us who
come from West Bengal but everyone who
has the interest of the whole of India
including West Bengal in his heart. I have
known of industries owned and run by
Bengalis who have been trying frantically to
get lands in Delhi, Haryana and other places
at least for the purpose, as they say, of
opening a second front. Why this eagerness
to make a second front outside West Bengal ?
The only reason is that there is not that
confidence in the preservation and con-
tinuance of peace and law and order which
there was in olden days.

1 remember in olden days irrespective of
party affiliations, we used to voice the pro-
blems of West Bengal, mainly economic,
arising predominantly from the fact of parti-
tion which had let loose millions of people
on the soil of West Bengal, bringing in its
wake misery and destitution, the problems
of health, education and unemployment,
every problem springing from this wital fact
of partition of the well-organised State that
Bengal was in olden days, and followed by
our neighbour, Pakistan, not keeping its
promise to look after minority interests.
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In the Western part of the country, the
problem was solved by larg-scale transfer of
population so that there was not that faster-
ing sore somewhere which was oozing out
poisonous blood all the time into the peri-
phery and the interior of India.

What happened ? Contrary to our ex-
perience in the western side, from East
Pakistan streams of refugees having been
coming in ever since partition and they have
been a constant source of uncertainty and
anxiety in the economic and other facets of
our life in Bengal. If there were a transfer
of population—which I hate, because I
personally feel tha' it is a grave indictment
on any state that its minorities must leave—
which was a fact of life as between East and
West Punjab, the problem would have been
settled as it was settled once and for all on
the western side. They have not to face
this recurring problem of migrants all the
time coming from across the border, bringing
in fresh problems for the government to
lackle.

What happéned is well known. Thanks
to Gandhiji who was in Bengal on 15 August
1947 and thanks to the Nehru-Liaquat Pact,
we had not a transfer of poulation, We did
observe all the covenants which we had to
fulfil, but our neighbour, Pakistan, observed
none. Whereas not a single Mouslim left
from our side—in fact Muslim majority
districts like Murshidabad and others still
remain Muslim majority districts ; we are
proud of it, they are equal citizens with
equal rights as the rest—the Hindus from
East Pakistan had been driven out in
hundreds, thousands and lakhs, and the
only State where they could go was West
fengal.

For the last twenty years, we have been
clamouring irrespective of party affiliations
here that the Central Government must
attend to thesc vital needs of Bengal irrespec-
tive of statewise allocation of resources,
because that is something irrelevant and
utterly fallacious, You cannot treat the pro-
blem of W. Bengal by the system or principle
of equal managing or proportional allocation
of resources of the Government. This was a
national problem imposed upon us by the
fact of partition decided upon at a national
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fact that these problems were never faced
and the fact that there was not sympathy and
understanding at least from the Centre
which everybody expected, the problem of
West Bengal today faces the entire country
in an ugly form, in a form which looks like
a Frankenstein. The law and order problem
is only a manifestation of this huge Fran-
kenstein which years of  neglect,
years of ignoring the realities and
years of running away from the problem
have created. As a result, even Bengalis
who have built up their industries are trying
to go away.

As Mrs. Kripalani said, the place where
the renaissance of India was born in the 19th
century, letting loose the flood of modern
India, the new light that we created for our-
selves and for the national activities which
we have built up, to which we looked up in
the olden days for everything, has now
become the grave yard of all culture. Schools,
colleges, Universities and other cultural insti-
tutions are now the homes of destruction.
Portraits of national leaders, to whom we
pay our homage everyday, have been burnt
in public. No education is imparted. My
own college, the Presidency College, today I
understand is a grim spectacle of complete
chaos, anarchy and lawlessness, It used to
be said at one time of the Presidency College
that it produced brilliant men in every
sphere of life. This is the picture that it
presents today.

A sum of Rs. 18 crores has been allotted
for tackling the law and order problem. I
must say that neither money, nor the police,
nor the Army can solve this problem. Iam
glad that Mr. Chavan has now come to the
Finance Ministry. He has large experience
in the Home Ministry and about the problems
of Bengal. We have always found in him
an echo of our aspirations. Mr. Shukla is
equally responsive. Now that they are in
charge of the purse strings of the Government
of India, they must look into it not on the
principles of proportionate allocation, but on
a principle quite different, a principle which
will be @ sharp departure from the orthodox
patiern which we have been following, which
not partly but possibly largely is to be blamed
for this problem which now faces us. We
must tackle it with all our resources as a
national problem on a war footing, so that
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the problem of Calcutta, its people, its drain-
age, water, its unemployment, education,
everything is solved and in years to come
we do not create that pool out of which
mosquitoes breed, the mosquitoes which carry
the infection of lawlessness, anarchy and
chaos.
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Why is it that in Calcutta and its sur-
roundings these things are happening 7 It is
not enough merely to blame one political
party or another, it is because certain facts
of life have cemerged which have remained
unsolved, because certain  miseries have
remained perpetuated, cerlain wants have
remained unsatisfied. That is why this recur-
ring spectre of lawlessness and  anarchy
comes and threatens us every day with des-
truction of everything that we have. There-
fore, we have lo pool our cnergies together,
take every party and group with us and not
look at it from a parochial point of view as
some Parties are secking to do today, and
make it again a State worthwhile living in,
where people will build indusiries, where
people will cultivate their land without agony
and suffering, where people will be at least
entitled to share their own production accor-
ding to the law by which they are governed.
This is the most important problem
today.

Along with it, as I said, come the various
problems connected with the alleviation and
eradication of the miscries at all levels which
have piled up during the last few decades and
which have remained unsolved either because
we have not given all our attention to these
problems or because even after giving our
attention we have failed to achieve what we
should have achieved.

I remember, during the time of Dr. Roy
he always used to tell me here I am, working
alone ; when [ look to the Centre for some-
thing, I do not get that response; I am
always told you always look to Bengal. He
said: I never look only to Bengal, if Bengal
goes down today, the whole of India would
go down. His words are prophetic, even to-
day, because if the whole of eastern India
with Bengal as its centre goes down and
becomes the centre of such a process of
destruction as in the olden days, in Indian
history, repeatedly disintegrated our country,
then it will not be the problem of Bengal
level, and because of the neglect of years, the
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alone but the problem of India, very much
in reality. I remember while I rise to speak
on this debate those words of Dr. Roy
which he used to utter so often whenever
some of his projects were either turned down
or were not viewed with sympathy which he
expected from the Centre. May I, therefore,
appeal strongly, not merely as a Congressman
but as a man from Bengal as one who feels
quite fervently for the problems which have
been generated there : let us not apportion
blame on due to whose fault conditions
became acute during the last three years,
particularly after the Congress defeat and it
became impossible for any single party to
form a solid Government. In our experience
not merely in this country but elsewhere also
a coalition of splinter groups can never give
good Government. They can only quarrel,
as a result of which this responsibility has
fallen upon the Centre. It is never a wel-
come phase ; it is never a permanen! phase ;
the sooner it goes, the better for everyone.
It must yield its place to something that will
be effective and efficacious, that will give good
Government, give peace and prosperity and
happiness {0 the people. Otherwise, what is
the purpose of Government 7 Simply to win
elections or to form Government 7 We are
tired of it. Everyday you see things tumbling
down in front of your very eves ; one feels
so pained and sometimes frustrated and
hopeless. We find it is happening every day.
When I read this morning’s papers, I found
that in half of my constituency last night
there was an open battle between the police
and some people with bombs and so on. A
few dozen policemen had been injured in
bombs explosion, etc. and many more dozens
of youngmen have been injured. The whole
city was either in darkness or on fire. This
is the life that has been brought as a result
of two elections which we have had since
1967. People certainly do not want any more
of these elections. Those who «call for
elections immediately forget that people do
not want any more elections until law and
order is restored completely. What is the fun
in having clections in the midst of this firing,
destruction, loot, disorder and bombs and so
on ? I am a democrat and 1 believe in free elec-
tions. There can be no Government worth-
while living under, unless, it is a Government
clected by the free voice of the people.
Nevertheless to have the free woice of the
people properly expressed, one must have
peace and a sense of security to vote as he
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likes, to go where he likes, to put his ballot
in the box he likes, to mark his ballot in the
way he likes. He does not want to be threate-
ned every day with dire consequences for what
he does ecither politically or socially, This is
what has been the gravest danger to the
problem of democracy in West Bengal. Today
the very foundation of democracy is threate-
ned there by want of tolerance among the
parties to tolerate each other, lo appreciate
each other's points of view. Parties have to
fight elections. Fight them by all means,
fairly and squarely. But once the elections
are over let not the acrimony and bitterness
be carried over any further after the elec-
tions ; let them settle down to give good
Government to the people who have elected
them, For the last three years no Government
has really existed. We have had two phases
of President’s rule followed again by lawless-
ness. Everyone has got tired. Ajoy Muker-
jee was a statesman and he was the main ar-
chitect of Congress defeat in West Bengal
in 1967.
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In 1967 and thereafter, he does not want
any election ; nobody does. But let us build
up that structure which alone can make the
elections worthwhile having, and make it
possible as a means of the people expressing
their free voice.

Now, therefore, while resuming my seat,
I repeat what appeal I had exiended to
Government, namely, let not the problems
of West Bengal, its miseries, its wants, its
poverty, its refugees and the millions of
hungry people who are moving about in the
country side be forgotten and treated only on
the plane of what resources can be allocated
on a proportionate basis. Let the problems
of the Calcutta assume thighest priority. It
has been neglected for years and years; it
was one of the most modern cities in the
olden days before the war, and now one of
the most neglected cities. Everything has
broken down. I remember once when I said
that Calcutta is breaking down, some people
took exception. 1 saw in front of my own
eyes the city tumbling down, how the roads
are tumbling down. They are potholes ; you
cannot drive a motor-car. The drains are
being choked. No water is going down.
If there is a shower for half an hour, the
streets are all blocked. There is no water,
There is no education. Go to any primary
school run by the Corporation. These
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schools may as well be closed down as quickly
as possible. The children are not educated ;
the teachers are not there when the teaching
hours are to be observed. Everything is a
picture of what it should not bc. Want and
misery is writ large everywhere, that there is
no Government,here, The picture is really
like that of a ghost State or a ghost city, and
when one moves across in the night every-
where one feels that one is completely out-
side, in some dreamland, where everything
has disappeared. Everything of the old has
gone, and nothing of the new has come.
Only blood-bath, agony, fire, destruction and
hatred amongst the people. And this
continues.

I appeal, therefore, that we must gird
up our loins ; put all our energies together
and all of us must forget our party rivalries
and our individual differences, and we must
see that West Bengal is restored once again
to a healthy life so that India survives.

MR. DEPUTY-SPEAKER : Before 1
call the mnext spcaker, I want o say one
thing to the House. Although the notifica-
tion that the debate on West Bengal budget
would be taking place today was circulated
with the morning papers yesterday, yet,
because there is some misunderstanding that
it may not come up today and that it will
come up only next week, some Members
requested that they may be allowed to send
notices of cut motions even now, 1 will
agree to that, and so up to 5 p.m, they can
send notices of cut motions. After that the
time-limit for moving them would be fixed.

Now, Mr, Somani.

SHRI N. K. SOMANI (Nagaur) : Mr.
Deputy-Speaker, Sir, I consider myself
doubly fortunate in being given an oppor-
tunity to make a presentation on behalf of
the State of West Bengal in close succession
to what 1 did late last week when I spoke on
behall of Assam. [ must, however, at the
very outset, express my disappointment that
both the Prime Minister and the Cabinet
Minister for Finance should choose to stay
away from such a vital and important debate,
Not that I have any disrespect for my hon.
friend Mr. Shukla who is extremely able and
competent, but he would also concede that
Member afier Member is not going by what

call the budget and which I propose to show
is totally inadequate to cover even partially
the recurring problems of West Bengal, but
the entire spectrum of problems that are
afflicting West Bengal which need a much
more serious and merited attention.

15.39 hrs.
[SHrI K. N. TIWARY in the Chair)

A lot has been said about the conditions
of West Bengal. 1 cannot do better than to
quote briefly from the November, 1968 issue
of Imprint magazine. When 1 read it at
that time, I was considerably moved by that
piece. There has been an enlightened jour-
nalist, Mr. Joseph Levyweld, the New York
Times correspondent in India, stationed at
that time in Delhi, who has this to say
about the problems of West Bengal in general
and about the problems of Calcutta in parti-
cular. We have heard about the intellectual
leadership of the State of West Bengal. This
is what he has to say, about which all of
us thoroughly agree :

“It was the Bengali who first seized
upon what was liberating in the culture
the British brought to India...”

Ths culture is in the positive sense—

“...the rationalism, the modern literary
forms, the talk of democracy, the sense
of a larger world.”

This is what Rabindranath Tagore had
to say at that time that the awakening of
India is a part of the awakening
of the world. 1 was surprised to
hear our respected colleague, Mr. Ashoke
Sen, who is now criticising and expressing
sympathy with the people of West Bengal, in
spite of the fact that he was & distinguished
member of the Cabinet of this very Govern-
ment and his own party was ruling in the
State of West Bengal for a large number of

SHRI UMANATH (Pudukkottai) : That
is why he said that these things happened
after 1967,
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SHRI N. K. SOMANI: [ would not
like him to acquit himself so lightly when he
talks about the miseries, the poverty and
potholes of Calcutta. In the same article, I
would recommend this to everyone to read :

“To the squeamish onlooker Calcutta’s
very poor are so depressed that they do
not seem quite human. The question
is always posed—How can human beings
live like that?—as if they did it by
choice !

He says, “Calcutta is not one disasier,
but many". In his leading article, he poses
the question, **Can India survive Calcutta 7"
If we continue at this rate, if the same
disregard to the people’s we'fare, to the
urgent needs and massive infrastructural
facilities in West Bengal is continued by this
Government at this particular point of time—
they have now absolutely no excuse at all to
shirk their responsibility-- I dare say that
India would not be able to survive Calcutta.

Uhfortunately, whenever I go to Calcutta,
the first thing I do on getting down
at Dum Dum airport is to book for my
return because the conditions are so ghastly,
things so inhuman, that any sensitive person
does not wish to spend more time there
than is absolutely necessary.

SHRI INDERJIT GUPTA : Next time
get down at Howrah Station.

SHRI N. K. SOMANI: 1 have been
there and I am aware of the conditions
in Howrah, Liluah and other industrial
suburbs. Now, this is what Levyveld has to
say about the monsoon conditions there :

“But it is even worse in July when the
monsoon blows off the Bay of Bengal,
especially for the million or more persons
who live in the unimproved mud hovels
called bustees and the hundred thousand
or so who live on the sidewalks.
the decades of neglect, that have made
India’s largest, most vital and culturally
alert city the world’s worst urban disaster
are imposible to ignore.”

The entire responsibility for this can be
laid, if not on the square shoulders of this
Government, at least on this party.
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Then he goes on to say :

“Calcutta is not one disaster but many,
each breeding its own kind of despair,
its own special nightmare. The city
planner scans the decaying water, sanita-
tion, and transport systems and holds out
the prospect of total failure, a breakdown
so complete that people would flee as if
running from war or plague.”

This is the kind of language that Mr.
Ashoke Sen was using a little while ago.

I will go a little further, because we
cannot get into the discussion unless we go
into the genesis of some of the problems of
Calcutta. In 1967, when the phenomenon of
gheraos was just raising its ugly head in
Calcutta and  other parts of West Bengal,
there was a very meaningful study entitled
“Reflections on Industrial Conflict”, which
is based on research made by the Indian
Institute of Management, Calcutta, of
which I happen to be a student. I men-
tioned it on the floor of the House at that
time and also outside Parliament. I would
like to repeat it again today,

This is one of the causes of the gherao
movement in Calcutta. It says :—

“the most distressing living conditions
and large number of unemployed depen-
dents coupled with the crushing burden
of high cost of living are the stark
socio-economic realities for the wvast
majority of the industrial working
population which should not be alto-
gether overlooked while examining the
emergence of the gherao movement."”

It was at that time that I warned this
Government, as I warned the industrialists
and the businessmen of Calcutta, that if a
meaningful solution to the problem of gherao
at that particular time were to be provided,
then both the Goverrnment and the indusiry
will have to sit up and provide just solutions

of what, I think, at that time were just
demands.

There is another thing which that
research study says. It says:—

“It is interesting to observe that 69 per
cent of firms"—
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involved in gherao—

“are Indian...... 1t is quile likely that the
labour practices—-

in the foreign managed companies which
were not at that time inflicted to the same
degree of gherao as the Indian companies—

“are generally above board and that
there is basic conformity to warious
labour laws and regulations.”

It goes on to say that 78 per cent of the
issues on which gherao took place referred to
economic demands and security of employ-
ment and that a considerable portion of the
blame could have been apportioned both to
the businessmen of West Bengal and the
Government cxisting at that time in that they
did not wake up in time and did nothing to
remove the adverse environmental factors
which had provided a thriving ground to the
workers in West Bengal and certain political
parties.

We must at this stage remind ourselves
of the responsibility laid down in articles
39 and 41 of our Constitution not only in
respect of West Bengal but about the rest of
India because all the problems of poverty,
unemployment, desperation and misery arc
accentuated in Calcutta and West Bengal. |
would like to remind myself as well as this
Government of article 39, which says :

“The State shall, in particular, direct its
policy towards securing—

that the citizens, men and women
equally, have the right to an adequate
means of livelihood ;™.

It goes on to say in article 41 ;—

“The State shall, within the limits of its
economic capacity and development,
make effective provision for securing the
right to work.”

If the conditions today are what they are
in Bengal and if these conditions that have
so ably been described both  Shrimati
Kripalani and Shri Ashoke Sen have been
allowed to come, I think, this is because of
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wrong economic planning, wrong priorities
and utter disregard of what we have done so

far in West Bengal and in Calcutta.
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Today's newspapers have screrming head-
lines about Kanu Sanyal and 40 of his friend
who have been held. A few weeks ago in
some forest areas in Bihar in association
with a British young lady there was another
scizure of these Naxalites. What I would
like to ask is this. In the worst of its forms
as far as the power of the apparatus of this
Government  goes, what we can call the
hydra-headed monster since they have the
CBI, the police, CRP special investigation,
Border Sccurity Force, this, that and the
other, how is it that people arc today allowed
to operate in the manner that they have been
doing with complete impunity? I would not
like to believe that, if a firm determination
is shown by the Gentral Government, the
Naxalities can take shelter in any part of
India for more than one week. It took
three years for our Prime Minister to say in
the Rajya Sabha the other day that the
threat and menace of the Maxalites will be
fought to a finish. At that Particular time
in the beginning again, just as I warned all
sections of society about the gherao move-
ment, when the Naxalite movement was
taking shap=z in this country, it was we and
our party which requested and prodded this
Government to take motice. After all, if
you raise the bayonets at a time when the
house is on fire, it is not going to solve any
of your problems. It is when you can
study the genesis, the causes, and can nip the
whole thing in the bud, that is the proper
time when you have to take alert and
integrated action.

A lot has been said in Parliament and
outside about the law and order situation
obtaining in West Bengal generally and in
Calcutta in particular. Everyone has been
disputing the fact and various opinions have
been held that industrial activity is not on a
flight which, 1 think, is completely and
totally wrong. To may mind, environment,
security and law and order are as important
as soil is 10 any agricultural crop and you
cannot expect either the private sector or the
public sector to thrive which has been amply
proved by quotation: about Durgapur and
the complete, abject admission by Shri
Bhagat and his predecessors in this House
and outside. Unless you restore law and
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order, unless each and every citizen of West
Bengal and anybody else who visits that
State is completely secure and is able to get
justice, as far as he or she is concerned, 1
do not think there is any hope as far as
indusirial activity or any peace and pros-
perity visiting the State of West Bengal.

Look at the paradox. MNow, as I said,
this Government will have certainly no
excuse to say that West Bengal is none of
their problems and lay the blame ecither on
the U.F. Government or on its predecessors.
Calcutta is a piece of land which has the
highest land rate—Mr, A, K. Sen might
agree to that—and which has one of the
lowest tax revenues collected from that
particular source. There is no excuse at all
for the Government not to look into the
paradox. After all, on one side you have
the social and law and order problem, you
have the aspirations of the people and, on
the other side, you are limited by the volume
of revenue which is shown by the budget
allocation you are prepared to make for the
State of West Bengal.

You will have to investigate how many
revenue leakages are there even today in
West Bengal. You will have to find out in
terms of customs revenue, in terms of income
tax, in terms of sales-tax, property tax,
municipal lax, etc. both on the tarilf side
and on the collection side to see what are
the dues of that particular State which should
be ploughed back for the rapid and accele-
rated development of backward region which
will have to be done before long. This
Government, for the last two to three years,
not only in terms of the Wanchoo Commis-
sion and the Pandey Commission Reports
but even in terms of the preamble of the
Fourth Plan, have been trying to pledge
additional funds for the rapid and accelera-
ted development of backward areas. I would
fully support the plea made by Mr, AK.
Sen that even at the cost of development
activity in other parts of India, West Bengal
should be given the highest priority if we
want West Bengal to stay with us and the
people’s welfare to be looked after.

A few days ago, on the question of
refugees coming from East Bengal, I pleaded
that additional fiscal and tax incentives
should be given to the employers of both
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public and private sectors to see that addition-
al industrial activity can be generated in
the form of economic opportunities and jobs.
1 would like to repeat the same plea here.
As far as Calcutta is concerned or the State
of West Bengal is concerned, for that matter
a few other backward regions of this country
are concerned, if we have to solve and
manage the human problem, the problem of
poverty and unemployment, you will have
to earmark these areas in a better manner
than what you have done so far and you
will have to provide massive relief, whether
it is in the shape of income-tax or it is in
the shape of any other incentive or encourage-
ment so that the industrial activity could
certainly be given an additional momentum
after having solved the law and order
problem. But as long as you do not solve
that problem, as long as there is no safety
and security of the lives and properties of
the citizens, whatever amount of fiscal and
tax incentives you are prepared to dole out
to the industrial sector is not going to be of
any influence at all.

I would like to make a few specific
suggestions. The story of Mr. 8. S. Dhavan
is too historic to be repeated here. I would
like to make a plea on behalf of my party
that Mr. Dharma Vira should be recalled to
take charge of West Bengal. Mr. Dharam
Vira continues to be in the confidence of
the present Goverament. He is still holding
another gubernatorial post. Not only because
of the conduct of Mr. Dhavan but also
because of his pronouncements and leanings,
it has been shown that he has been a com-
plete failure to put all the matters right, the
problem of law and order, the problem of
administration, etc., as far as the State of
West Bengal is concerned. There is absolu-
tely no call to continue Mr. Dhavan as the
Governor of West Bengal. 1 have nothing
personal against Mr. Dhavan nor anything
in favour of Mr, Dharam Vira, He can be
replaced by Mr. Dharma Vira, for that
matter any Dharma Vira, to manage the
affairs of that State. I remember the vivid
description of the hearty send-off given to
Mr. Dharma Vira from Darjezling where
due to a landslide so many people had died.
We must replace the Governor if amy nor-
malcy has not to be restored and we can
then have the hope of having elections which
will be free and fair to the people of West
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Bengal. As long as the conditions are not
normal which the Prime Minister hersell
has conceded, there is no point in having
another general or by-elections in West
Bengal. Therelore, the first priority is that
the executive head or the President’s agent,
by whatever name you call it, should be
changed. The other demand that 1 would
like to make is the revival and the reacti-
vation of the Calcutta Metropolitan Planning
Authority.

CMPO has bzen limping ever since its
inception and in spite of a number of reports
provided by the Ford Foundation experts,
by Government of India experts and by
West Bengal Government experts nothing
has been created so far and I would like to
go to the extent of saying that the Govern-
ment of India's best talent has got to be
given on loan to the Government of West
Bengal if they have any sincerity and if they
are serious at all about solving the problems
of West Bengal. Whatever little adminis-
trative talent and expertise they have to-day
has to be doubly reinforced by the best
people, whether it is Mr. P. N. Haksar from
the Prime Minister's Secretariat who may be
sent or any body else but the best talent that
this Government have should be sent to
West Bengal. What is the concern the Prime
Minister shows to the problems of West
Bengal ? While she had three full days going
on touring in Mysore as il Mysore's problems
were more important and urgent, whatever
Prof. Rao might have to say about his own
State, she spent only four full hours to have
a bird's eye view of the problems of West
Bengal in which she had no time for the
refugees and she had no time to visit the
bastees. If this is the sense of priority
that this Government has to show, I have
nothing more to say.

The infra-structure, Mr. Chairman, is
one thing that will have to be given, whether
there is a UF Governms=nt or whether there
is President’s rule or whether there is any
other Party’s rule in West Bengal. Not only
infra-structural facilities in and surrounding
Calcutta have to be given but most rural

parts of West Bengal are so  extremely
poor, whether in terms of power,
whether in  terms of transport and

communications, whether in any other public
facilities, these are so poor, these are so
fragile that they will break down at the

AUGUST 20, 1970

D. G. and Res. re.
President's Rule

slightest disorder whether it is monsoon or
slightest disorder. (Interrup'ions) North
Bengal has its own problem of recurring
floods. These are the problems that you
should have to take up on priority. Whether
you can provide it in the existing Fourth Plan
or not, it is not my responsibility. I would
like the people to be provided these facilities.
The Prime Minister has taken a sum of
Rs. 175, crores in this year's budget so that
she can utilise this money for the accelerated
development of certain parts of the country.
Here is a case over which you will find
support from all quarters in this country,
political parties or not. Therefore, you, in
conjunction with the Finance Ministry and
in conjunction with the Planning Commission
will have to find the necessary technical
know-how, the necessary managerial know-
how as well as resources for the rapid
development of Calcutta and West Bengal.
Either they will have to take up a crash
programme or Calcutta’s problems will crash
upon this Government.
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If economic opportunities are not created,
if jobs are not created, whether you crsate
them by providing an alternative Howrah
bridge, whether you create them by building
houses and roads, whether you provide them
by means of fiscal incentives to private
sector and public sector, whatever is the
means, this should be again your priority
No. 1 il you have to sec that brilliant young
men are not led astray by some kind of
MNaxalite activities, As far as they are con-
cerned, there is a handful of misled people
who are prepared to break and kick at the
statues of Vivekananda. They are prepared
to spit at Gandhiji's picture. They are pre-
pared to burn the national flag. But we
would like to say here that in spite of all
these provocations we are not prepared to
write off the fate of West Bengal' and the
solution will not lie in putting people in jail.
You will have to try social, economic and
political solutions to all these problems that
have been burning for such a long time,

In conclusion I would like to say, as 1
said in the beginning, that I consider this
budget as a scrap of paper as far as adeguacy
of resources is concerned, as far as serious-
ness and intentions of this Government are
concerned, It has become a fashion ora
playground of various political Parties. In
all this unfortunate political manoeuvres,
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all of us seem to have forgotten the people
of West Bengal. Neither the United Front
Government nor the predecessor governments
right from Bidhan Babu's time, have been
able to provide any solution. 'Whether they
blame the Central Government or the Central
Government would like to blame the State
Government, as far as [ am concerned, I
would like the people of West Bengal to be
put once again on the perspective that they
deserve. Unless we find an urgent and
integrated solution to all these problems, I
don't think we have too much time,

Thank you, Mr. Chairman.

16 hrs.
SHRIMATI ILA PALCHOUDHURI
(Krishnagar) Mr. Chairman, Sir, we are

discussing the Budget of West Bengal. West
Bengal is beset with many problems, but
I do not have the time to deal with all of
them. I would like to guote a few lines
from the Statement on the Budgel of West
Bengal in which it is said as follows :

“When the Greater Calcutta Develop-
ment Schemes in respect of water supply,
sewerage drainage etc. are implemented
there will be an alround improvement
in and around Calcutta in terms of
civic amenities and infrastructure for
growth. These in turn, I hope, will help
to accelerate the pace of economic deve-
lopment of the State as a whole.”

It is a very pious wish. It is like the
well known story. A person is gasping for
breath ; you give him rasagulla and say, I
hope you will feel better. The situation in
West Bengal cannot be taken lightly any
more. There are some people who feel the
situation in West Bengal is out of control.
I hope it is not so. The situation has been
aggravaled because land-grabbing was going
on, gheraos were going on and there was
no industrial activity which could flourish.
1 hope the situation has not yel gone out of
control. The problem of West Bengal is
a problem of a specialised character as
rightly stated by Mr. Asoke Sen. Tlie pro-
blem of refugees is there ; they have come
not in driblets but in thousands. There are
6 lakhs or 7 lakhs of people who have come
even recently, after the vast original exodus.
This situation has to be faced. Allocation
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of small amount will not solve the problem ;
At least Rs, 400 crores will be needed for
West Bengal apart from whatever you may
do in Calcutta.

The law and order situation is so horri-
ble that no industrial activity can take place.
The land grab movement was started by
some,...... as they call themsclves, the friends
of the people; and when you go to grab
land what happens ? I will give one or two
instances to show the rcal state of affairs
to highlight the gravity of the problem.

They profess they go to grab the land
of the jotedars; but there arc lands of the
small peasants and the small peasants’ small
huts. They go to grab it, What happens
to the inmates of these houses and huts of
small peasants ? The House is grabbed.
The House is burnt. I will inform the
House about an incident that happened in
my own constituency. The husband was
tied to the post and the wife was dragged
to the fields and some six pcople did what-
ever they could and I cannot speak of it in
this House. This is what is called land
grab movement, a movement intended for
the peasants of West Bengal ! These, Sir,
are the saviours of the peasants! 1 hope
West Bengal will hang its head in some when
it looks at the faces of these people who
have treated women like this, I hope they
will risc as one man, to resist such nefarious
acts.

Sir, lakhs and lakhs of refugees have to
be rehabilitated. 1 am not one of those who
constantly say that nothing was done, but,
in spite of what has been done, West Bengal
has come to this stage. Central investment
as on 31-3-69 was of the gross value of
Rs. 101 crores in Maharashtra and Rs. 411
crores in West Bengal,—this is in respect of
Central Public Sector Underlakings. The
value of State Plans—during the first, second
and third plans, from 1956 to 1969 was
Rs. 400 crores in Maharashtra and Rs. 453
crores in West Bengal. In the Fourth Plan
it is Rs. 245 crores for Maharashtra and

Rs. 221 crores for West Bengal,

As such, the figures do not compare
badly., But what has brought West Bengal
to this state in spite of this investment 7 It
is the law and order situation prevailing
in West Bengal. What happened after the



323 West Bengal Budget

[Shrimati Ila Palchoudhri)

U. F. Government came to power in West
Bengal 7 I would like to quote here from
a well-established paper which said in
January, 1970 that the “U.F. Govern-
ment was an instrument of struggle, and
labour according to that Government's
admission had made ‘significant’ gains, but
the aim of the Government's industrial policy
cannot , possibly be one-sided and nobody
in the U. F. Government has ever said that
increase in wages must also result in increase
in production.” This is exactly what has
happened in West Bengal. There has been
a rise in wages, but in West Bengal, from
the U. F. Government side there has never
been a cry to increase production. So, what
has happened in West Bengal is that
employment has gone down from year to
year, and the factories and industrial insti-
tutions have closed down. Actually, 163
units remained closed for periods ranging
from six to seven months, and about
12,000 workers at the moment are putting
pressure on these units to be opened so that
they can go back to work again.

The employment opportunities have also
gone down, and the number of people emp-
loyed have gone down from year to year.
It will take too long to quote all the figures.
But this is what the U. F., Government and
the Naxalite actions have tried to bring in.
They have brought in only chaos and
destruction, and not anything construc-
tive.

If we have to bring West Bengal to any
kind of stable condition, then we must
control the law and order situation and we
must control the gheraos and the sudden
activities of the Naxalites that have come
and done devastation in all spheres of life
in West Bengal. Nobody feels secure in
his house in West Bengal. Schools are not
secure. [Even the National flag which was
hoisted on the Independence day was pulled
down and burnt. Why are the boys doing
it? Let us not have the peculiar trend of
mind that it is an economic question alone.
It is a well planned political question. It is
the Chinese lobby and it is being fomented
by people who are wanting to bring about
chaos and absolute ruin to West Bengal
and bringing about a blood revolution. The
CPM has openly declared that they will cut
the paddy of the poor peasants and take the
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blood-soaked paddy home. Even now,
they are taking the blood-soaked paddy.
Where is this home ? Who has been put in
place of the peasant who has been mur-
dered ? It goes io the house of the peasant
who belongs to their party, whereas the
peasant that has been ousted does not belong
to their party and, thercfore, he is done
away with, They have never given any
solution to the land problem. Certainly,
let land reforms take place. But this is not
the way that the land can be distributed,

Do these people who are leading the land
grab movement think that they are leading
a movement just as Mahatma Gandhi did
on the Dandi March 7 Do they think that
when they lead the land grab movement with
garlands on their necks and go on killing
people, they are leading a ‘pcople’s move-
ment 7 How is it a pcople’s movement
when they kill people, when they harass
women and when they dishonour women ?
It is not a people’s movement. It is cer-
tainly not a pcople’s movement in  West
Bengal or in India. India has better ideals
and West Bengal has betier ideals.

Now, I would like to come 1o one or
iwo concrele points. I find that the budget
provides for a sum of Rs. 9 crores for in-
crease of pay-scales of Government emp-
loyees. That is well and good. I have no
right with it, il you increase the pay-scales
of Government employees. But there are
the freedom-fighters of India who have been
asking for a pittance, for a pension, for
something to live on because they have given
their lives and staked all for the freedom of
India. Nothing has been allocated for
them ! This, Sir, leads to a feeling of dis-
content, this causes a feeling of frustration.
They have sent me a circular which I would
like to bring to the notice of Government.
They want to compile a directory of freedom-
fighters of West Bungal and they have asked
for a sum of Rs, 66,900 only ; their office
will be located in the Calcutta University,
and the National Integration Council has
agreed to co-operate with this scheme ; still,
this sum of Rs. 66,900 has not been sanc-
tioned to them. Will this not cause
frustration in the minds of the people that
not only have they got no pittance or any
kind of pension or consideration but even
their names will not go down in history in
a directory that they wish to compile ?
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This, 1 thilnk, must be looked into
sympathetically by the Central Government,
and rectified.

Secondly, there is the question of the
tea trade, The tea trade gives work and
revenue to West Bengal and revenue to the
Centre. On  Darjeeling tea, Govern-
ment have levied an excise duty of Re. ]
which it cannot bear. In 1968, landslides
caused devastation to the Darjeeling gardens.
You cannot restore the gardens that
have gone down the hill sides. 4000 acres
of tea has just gone down the hill side, and
this cannot be restored. Some gardens
have closed down causing great increase in
unemployment. The excise duty cannot be
borne by the Darjeeling tea gardens. [ hope
the Centre will look into this. The people
concerned had come over and met the
hon. Finance Minister. I think they have a
very good case.

Then tea auctions arc going to be
diverted from Calcutta. This is going to
affect trade and employment in Calcutta
also. You have the port of Haldia which
was developed to generate more employment
and supplement the Calcutta Port. If you
take away one of the main commodities of
export from that area, what happens to the
Haldia port on which you are spending so
much ? What happens to the warehouses
on which the Central Government have
spent crores of rupees in Calcutta ?

In Haldia port, we have taken the very
good step of introducing containerised
service. This is a step forward in the
shipping achievements of India, Tea is one
of the items of export which can be con-
tainerised very easily. If tea is going to
be diverted from Calcutta, export is reduced
and revenue goes down, unemployment will
increase and the situation, explosive as it is,
will explode. This much [ can say
because people will be thrown out of
work.

Then there is thc question of security of
West Bengal. The borders have to be
guarded and border security forces are there
to guard them. But the border roads are in
a state where they cannot be reached—jeeps
are not able to go if there is a shower—
how are you going to guard the border ?

Border roads are not under the Defence
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Ministry, the Border Security Force is under
the Home Ministry and the border roads are
under the Ministry of Transport. There
is no co-ordination. There must be some
co-ordination effected because otherwise the
security of West Bengal and of India will be
jeopardised. If we cannot get to the places
where incidents of looting are happening,
where hostile elements from Pakistan come
and take away villagers" property, or steal
their cattle and ruin our villages, these
security arrangements have no meaning
because the B. S. Forces cannot get to these
places because of impossible roads. So co-
ordination must be thought of and ensured
to prevent insecurity on the border. This
is particularly needed in India and B, S.
Force have brought this question to the
notice of the relevant authorities them-
selves.
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Iam not one of those who feel that
West Bengal must be written off. It
cannot be written off. West Bengal is not
a dying State, it is a fighting State and it
will survive all the nefarious activities of
the Naxalites and CPIM. We will fight,
and fight to the end, if the Central Govern-
ment will be with us. I am sure they must
be, because I am very glad the hon. Prime
Minister has asserted that the Nanxalites
will be fought to the finish. 1 hope they
will be fought. The CPIM must also be
fought in the same way as the Naxalites so
that every citizen of India and .every citizen
of Bengal can live in peace, the woman can
retrieve their honour. When they talk of
the land-grab movement, what is in their
mind is to grab the small peasants and
dishonour women. The welfare of the
peasant is never in their mind. This is
done with a political outlook by which they
want to spread only chaos and destruction
in West Bengal, and through West Bengal
to the rest of India.

I hope the Central Government will look
into these things I have mentioned and do
something for the people of West Bengal.
1 hope the development of Calcutta will be
started so that people can see that something
tangible is happening. Let the socond
bridge over the Hooghly be started to be
built ; let the roads be mended. Let
adequate funds flow for these purposes as
the amounts of Rs. 20 crores and Rs. 40 crores
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being provided are nothing in view of these
huge problems that must be tackled.

1 hope that once we start all the work,
industry will look up again, provided you
keep the law and order situation under
control. Do not hold the elections till the
law and order situation is under control,
because when people are faced with knives
and told that if they do not vote for a
particular party they will be killed, there
cannot be free and fair elections. So,
elections must take place only after the law
and order situation has been brought under
control and some of the grievances of the
people have been redressed. Then, the
fighting people of Bengal will surely stand up
and fight for their State to the last drop of
their blood if necessary.

ot qw T MRl (FPaaw) @ awEfa
AR, FMS FATL 2T FT TF AR
wir &\ ¥fF7 ag uF qwha § frag
v gt a@gfg, avaar sfawr iz
qAF THC & AiFfaw Qi F qEqe A
qga a¥ guT@ &1 dw q9T W E
1947 % qgw fafew atwe & grafi @
2w ® oA1 wafew A, @fFET ar wgm
e & wrgArsl ¥ Frag A 9@ 9Y )
guTe 9§ Joedt S &/ & ot srEew
wifarrd FAedt ¥ 37 FAedy Fwrwaw,
S ® ol & Fwg gEET g
oY | fafewr mraq w1 gz we fez gfear
st & gefgafora @t ame & @2
¥ gwT Wi @ar ar | 37 N wafg
T qgi & TG F gE-giaural #11
AN fafew s w1 foewm emrd @
arar 97 1 1935 ¥ grEww FHeE & @Y
Frfas W@EEHIT T g JIeed ¥, 3
w7 a1 fr @ w_w F1 snfaw afafafomi
wfen & a€ & gzt *1 fwer gearg,
agi & ofraw # frema R SAETT &
dfar & g@ W@ q@r JAC faegw
gAlfgw wq & 9% Wr & ITFT Ff
fgama 7Y & T Tmaew +H g1 oW
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gz feafg ot fafewr weedz & gl <@
g1 sfFT 1947% are sy feafa 1967
8% AT AU LHT & gral qA IS
Frag ot #1§ afus gasrd @ o)
Fme Ffaay @ § 3z 3@ &F
1 A-zg0 @ @ ol e AN s
#1 gE-gfamr #T o Af war mav)
s # Fflg g # oFrEr ofhe
W arzga Y Afs A 78t 0T gTd W
i # qAarar @ o} agt ¥ sfgarme
X AT SFIT F FoT # avgar qfegor
T SFITF HATT FMS F SifEw #
ga-gfaar &3 F1 N saeqr T@i |
g gE 109 R iR F Hi9 «
g Fgd W@ & gEd w3 St f
S99 W g W@ ) 1935 F gfemr
¥z 1T ATy FFARE gErd F AEIT
wifes feafg & quie & feu s d
W1 st gfagrd & 4, 94 §wm S@
T T fR ¥R F W &9W w1 eeT
20 wfawa WGT ST & AT FY 99
& onfaw fasm #1 efee & fqar anw
g 9 @t frafg & @I areft e @
IFT A1G A193 Nfawa I g7 F fGww
g §F smar smw | ¥fFw oW
TE 7 1948 & a=y AW fafaeet
gfed Ag® o1 & Tl & gEIC R
FNT AT F g F HIAT T
1§ @re sfowa s gAEw 9 & S
FME F THIT I fq@r a1 I 9@
wig sfowa #T faar foweet awar
qAE F AT A ANS ¥ AT TH
Sl § 1 oA gAY aega & fog off
qiffe & s ard fggele & fog
oF fead gu eIF & Ag &7 &9 A%
e gArd wiEl wama fw wri
qTE & AR QF FAIFAT  &94T qgf
& yaid 1N & W AR 9% qAate
1 guemal F fou g § & frar
Juk gwifed & g @ fwpite qdff
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ame & AL W § 300 FAg "
agi &< fear qar) § qeAr wigan §
fr 78 qwama s @ I9d W aga Tw
Iw RmrEfE o FF & FEMS
T KW T Eg F fgur mar g
IEF FEA F E7 H 7 q@IAAT ¥ ®
¥ 7Y fagr man ) o 9o @ oF fagrd
wIT g4t T faer wafs  gEane dme
Fr I & TUATF § | FAS gwIL A
FT UF AEEAT WM | T F R
1967 @& st &= 1 gErR A faa,
1967 a% @ sTwT ¥ g€ s FAfeai
of, 3ad gral Ft § g€ wid of ag
T FI ATAT FT I G @At 9
W & 3R §7% 20 919 F qral F7 Adten
2 fF st agi 9t FeEeTzEA € WY g9
@ wEF o9 § dar gy & 9w
waadl &, 39 q@ & qar gy &1 oF
¥AYG HITHT AN HL TAFT WBIEAT,
Frerrfrz Aift F aax 9T 3T @
wEHl ¥ aFaT FO9fd FAFT I3 ar
¢ feT fadw & g wrar ga, &9
A F1 FAEIFEE NS, TF FA &A
w1 fedatd eraex FE UF Fow A
w0 F for qevar fe@r g @ &
adem & fF 39 g & fwen s #rfe-
fouzw s feg @ 21gy & Ao e
9 Y TgF TFTHL, AFEWLE TAH
a¥ gu d | Hgq Aqardl N e oA
Tawar, Hgd @ F 99l F &Aw
gm, for® #Tor 70 gAR Efa e
@ AR A R E g T s
qF -foR AT R A A QA R E )
ag % 20 @rel & qat & TEew
wwfew, gaafq aigw, #§ sgAr s@m
g & o dare & gwEr o -
q&% faar &30 g a1 qMe A
guear g fAAI §@ guEH 9w #dT
R @ F fw f @ o faEr
o0 ) g TmW g fE W
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MY Ft IGF qEA w1 @R fawar @
aragl famar & & *@ =1 @fow
feafe v fa=ne sear @ a3t & S
F1 IAFT Q& 7AGH wiew T & v TE
g g—xm Efer & g faw o
R R A 2fer ¥ F Fgm SEar g
f@ A agt s wie g, WH
& ifmafar gor & 50 wima
aIT e FMe & aRx F¥fwa &, T
HETAU WIW @l Fer anlE & 69y,
wrefas arrst & ofeqd, g argat
¥ gR—U¥ sRw At gw fEd A g
¥ giwl & | F& T8 99 TFF §
& wumar g fF ¥ g W e
Wawe R fras@ o @AW
9% WdIaT-gEF A=A FAr 9% 9g
T 79T gl & fou a7 T 3 F1 @A™
Agf ¢ a1 4 F¥feqr amw FT I w1 @A
T & g fasd 20 =it w1, wanfe
& gy fgen & amafeaa &1 @799 §
fFame g N erfFaagy @
FT | gH AgT Fr rigw gEwedr 9 fawiT
FAT QB | AT FowHAT dEYG T
T FATGHT | F@HAT K FTCQRAA
F qg agi §1 fem &t awd FE &
fou iz @y & fou Wt qar adf g—
ag gwiagy feafs &1 #5ifs faed 3
arat #, 1967 & arg fag awg & sgfae
y—FRT T Fgfaez A7 &) oF
sHT & ufir &, @ wive F NTH
qar g amer &HgfAwe A9 &1 #rar
g s wmar & guy 1€ = af
g & oWy HiwY IFT ATAT ATHAT
g—1966-67 F F=T WX AW & AT
faaft aafrs swfro oifss g€ &
1021 €Y, 1567-68 & 1035 alT 1968-69
#1102 wifaa g€ 1 /R 3w & AR W
Frofaal ¥ geqr faq aw@ & @@, I
¥ gwae o¥W & wgrg # W feafy
dt saxr 2aw, agi 1966-67 § =
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Feqfaar 226 oY, 1967-68 ¥ 249 =&
1968-69 ¥ 241, 3fF wH gFES H
Fme F 77T 1 66-67 F 244, 1967-'8
¥ 213 ot 1968-69 # 219 | gwWrfd
wgeE, 3 weafl A T F A=l
smé TE @1 Nfwg gN 4, o wfaga
qf 6, IAE siws N g wE
gy gy F—1966-07 ¥ FT BW &
g/ A FF QA @, A 100 FS
T 41, 1967-68 B 107 ®¥18 w77 %
1968-69 # & q'at 181 &g #9% 41,
IEHY gEAT ® AP F avax gg g A
1966-67 # 26 F0F Td, 1°67-68 H
40 F0rz 597 R 19686 ® 119 e
wqn o, 3few gaw gEEs § ame 9
feafy 7g & fF 1966-47 & 20 &7r7 w97,
1967-68 ¥ 19 s evd, Ffwa 1968
69 ¥ ¥7w 9 FU1T §IT 78 1E—39 IE
¥ agi W afus agfz godft =&t o
W 2 a T avg ¥ agi ¥ anfaw
fegfa @ YT I Sraady, woAT &7
qfgqr s9 AFT 9T WAI, IATEA TEN
agm, @ IWIT T T F FWO A
war ¥z 8, 7z faftsa s & faeenan
BHT, FEAR FTAT AT, T THIL & 638
¥ ffra mar gan, OFF 9T ATHRT @I
g oft AT & dla WA 2w 4@ W
g7 R § K gmwmar § v 9w aw wmi
5 anfas feafs 31 AT T2 1 @@=
gl oTUAT, W A% 9% gIE Ag W
adfr & 3o, TI1 F FE-FwEA F I
Y SR TEA I Kifow TG w070, q@g
#r arfas gdoar w 3¢ 5% feafa a1
gearey FY miforw Y w0, waw &
gawar g fs dme Y gwear g@ A
Enfr )

agt o mfrr sqaear #1 7E® §—
% wwar g fs wfm sraeam & gfe
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¥ qwar oy #tawe ¥ foegete
| oAy @ E qE AR AR
FHE GIF A& T, Tg FHR 398
I AT Fradd s ¥ fou O dae
ff &, T FIET A ;T Y A
7z iffea@ & 19 GEH0 W & IR
Ham F@ & fou qa & ara) e
& feu g @ & fog dare @ zwe)
¥ ¥ amegral F1 y vy & SfFw ard
TREAEH] T UF G O, $FEq qwer
F w7 ¥ oiffeam & gro faeme F@
& fou darT 78 § 1w agi 9T S
s &+ H 9 g @ & oW agi
Faeae @17 ywrg &1 feafy q@n @Y
a1 W@ g HT AT AW A aed
Hoamed wmm ¥ ewr wgar g—adl
qifeear & e wierAr WA, A
¥ guaar § 5 ma &1 ofaew E, amn
#r gfanfa & ag s wwAr o
@t Fme @R qftad dre F A=y
faard & wEA-NEE FT, g9 SFIH
S¥TET T A AR @I g owEr
AT A a9 dgi @ETA F ARE-NEA
grar g, afers @ & ay gu gfaardy
& o AT AT g, g AT
gt FifAm ¥ AR & A ard AT
JF A I AT G § | FATAETFAT Ay
WA a9 fFgw qdf ame § I
AYAT AATE I[EA, JIF J N IS S
wga & fex gu fawas & ow agr N
TwAlf g &Y, 99 39 afy gw afew
IS F IS F @I A A ER
qff I X Ao weEfy # oeww
T aey ¥, ¥fwt g gEe, Frewd sl
FH™ FTHTC R 96T & w0, &Y qTE
® IRH AT B Y A FER
st oo qff e @ e afeh
IS 9T qE W ¥ AR wiEEr S
gerasr wferes oF af drd ofey
N agi a7 fograa wmd w1 @ww ¥ w
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2 Ut feufa & ame 1 @wew g
four ot afas i &Y 9= 2
% qmwar § % fwo uaq @ s AN
afear agi 9T @R MRS W gH A4 FT
gFAT | 97 999 F¥ gA & W anF
gerar afgg | g@ wmr &0 fe=g-
Wz T yatfaw uefafAed zi—ag
@l IXFTAG FTERA | F 0F A9
saer xgm f& ag safem 99 3@ ° Adf
qzr garr, szt fagi #r fawzar an)
Fg =afw T 9F F1 Dmar asr A@r
g, &Y TT IFIT AT GHeAT FY g FT A%,
F gz gsy ¢ 1 a0a & fem ama
gt g, 7 ag wfegew § ) wweansi
¥ 9@ 4 &Y grgar T@ar g, Tag
argm ¢ fedr wfim ¥ g7 77 mf=
sraeqr F1 fAFiE =T FY gmAT T@ar
&1 & gwwar g fr ag sufee &% woa
#Y gfear gt ¢, 9w gwe Freafa @,
ag framar e ) wwar 2, 2fdw @
SFIT FT FHEGTAl F AZ gF AGN HY
gvar | gafeq & FgAr Agar g f&
qeHTS ANTE FT GHEAT FT 2T FE ®
fou, %=z wimg ame 1 feafa § &
vaq G¥ =fET F qEE T99 goEr
st 9. fgm

wgt aF A &1 gAe @, & wgw
AT g—ad A foed om AR
afgs i, ag T W | FAT g
a9 qAE FXAEN @) afaw ARl e
aff fxm, afes srfus aw) arer i)
foa® qrg afus aw g, o= S
# g, o g afus a1z g9, o
FEHr @ v | wier FIe & g7
IG IFT T AT AT FATER, I q%
me & s gt feafa At @)
ot | s @ &Y afedt # g gr—
waege, awage, fafaa, s 7=
Mt aferss Jwwr gam ¢ o5 &R
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gf gan & agi ) feafy @, oa aw
gawt wigfeq adl 7 3%, 97 aF ¥q
& fearal & gro ¥ 3% 2w &Y gz A
qFel 2T, 97 qF Ig€ gEA F aw
IEFT 9T ¥ IgEy W A g wd,
97 a& T &1 qfgar @i 97 49 @Y
AMAT, AT AF AT AT 7TAT F AT F
g@if w1 & feq 32t # ww IR F
aftger & waiar agl o wrar, ¥ aw
gl qAr7 #Y T ¥ N § awwar g
fF wmerr # 3% 3@ AEF, F7AR
qrffearT & ¥ I2f qT AFT 1 ¥w AW
Y FIT FWMT FIX J1> TP 9T AaA,
werArd) qx gt aT A S T 1 gafeg
¥ wgm wgar g (swawi) cc9AEq
gt 9T gar a1 we Gy A A=y
adl, v e wiwy e fog g
affs g aY agr 9T & A8 | & guear
g ag adt ¢ zafer waz 7 9T 9eg
ANz @ &1 gafsq § snad fAdgw &
wigar g f& qne w5t feafy @1
FW U 4 e wraws § fw agr
Ft &1t gwear a7 anfaw vfasr & s
faare  fegm @ 0 =gt # amnfas
anear 93 arfaw gfesion & A fem
T | WA FATET WIS ® A& 6 WEA
T qaT F T FWATE | Y T AR
1 g g ag & ma w1 Fer @)
aF gxar g | ag fsdr o gwT &
fafat a1 frere =g @ @war &1 agt
at afew & i g 7@ §, di g @
2 39 2 A B, g F¥  wegaifeay
aqr wifsfa) & s ot =73 sroaw
AW IT GE—@ e & s
i@ & VAT I T TR FA R
few dgrz 78 & @ sty F@E 9T A
TG §, AN AT E 4R W AAE
919 &R FEETAT F WA E ) wEA
FAAT ¥R T AT I ¥ ag ¥
ATy St & gwemal 97 e
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gl fFar | s 37 g o anfas
gfzaor & frmrz femn w1 agr dms
F gy K& o @y fFar g R =
qr mfia  sawgr oofes &1 Sig
< giat & ¥Fm g, @yl s
Tar qfa | gEFr amw snafaal qF
AR F gwA faar dw o e F
st afz &2 ) soAr Afqat =6 FE
@ gET W TFS FmME ¥ ISR
fredY avm safs #Y agi gz fasmr 100
adlt F=z &Y Afqar q@r o s 9
gFdt & smmar Al N g fAor am
gt 9T SV, Fgh 9T OF A9 AIHY
¥ @O F w1 A FraifEfy T
gt | gafew ® wgar wigan g fF oagh
& 937 * IF@ AT AT, AT 9T
aqas OF oM 70 AT 7% & 957 9
mfa sgaear oyife #2% @i x99
qag aF & fog F+5 s quat &1 yrafisa
F & foq afedi &1 Hz Tmw &
for @1% sl sfx ada F @ #r
TIFL |

SHRI R.D. BHANDARE (Bombay
Central) : Sir, I have heard the speeches
made by a number ol members, more especi-
ally the speeches of our Didi and Mr. Ashoke
Sen, which were full of agony and sincerity.
I sympathise with their viewpoints. But let
us put the blame where it ought to be put.
The reasons for the present sufferings of the
people, political instability, rising of Naxali-
tes, etc. are to be found in the social, econo-
mic and political structure of Bengal. I have
been hearing the leaders from Bengal shouting
time and again whenever there is a question
about workers” interests. But they have
always failed the workers. They have never
fought for their interests or cause. They have
always utilised the workers, majority of whom
are from U.P. and Bihar, for their agitational
purposes. They never fought for their wages
or their dearness allowance.
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Look at the workers of Bombay and look
at the workers of Bengal or of Calcutta. The
workers of Bombay were getting less wages
and very few chips by way of dearness allo-
wance. The leaders of Bombay fought for
their cause, their interests, and see the diffe-
rence between the wages of the Bombay
worker and of the Calcutta worker.
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SHRI JYOTIRMOY BASU
mond Harbour) : Through Shiv Sena.

(Dea-

SHRI R.D. BHANDARE : Through Shiv
Sena or any other sena. We are now discus-
sing Bengal and not Bombay. My hon.
friend is forgetting what we are discussing. I
am talking of the leaders who shout time and
again. My charge against them is that they
never fought for the cause or interest or
wages of the workers; they always utilised
them for political and agitational reasons,
for their own political reasons and for their
own party purposes.

I do not accuse Shri Somani that he
spoke as the representative of the industria-
lists. But what have the industrialists done
in Bengal ? They never implemented the
industrial labour laws.,

SHRI M. L. SONDHI (New Delhi) :
What does the Government of India do in
New Delhi ? You are not implementing the
labour laws in the Ashoka Hotel and the
workers are on strike. It does not lie in
your mouth to say that.

SHRI R. D. BHANDARE : We are not
discussing Delhi ; we are discussing Calcutta
and Bengal. Let him have patience. His
presence has been noted by this House and
the press......(Interruption)

SHRI DHIRESWAR KALITA : * *

MR. CHATRMAN : Nothing will goon
record.

SHRI R, D. BHANDARE : I am pre-
pared to answer his question.

MR. CHAIRMAN : You need not
answer his question. His party representative
will speak.

** Not recorded.
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SHRI DHIRESWAR KALITA :Ona
point of order.

MR. CHAIRMAN :
of order.

There is no point

SHRI DHIRESWAR KALITA : There
is a point of order.

MR. CHAIRMAN : This is disturbance
and not a point of order.

SHRI DHIRESWAR KALITA : * *

MR. CHAIRMAN : There is no point
of order, It will not go on record. Your
party representative will speak and he will
give the reply. It is disorder.

SHRI R. D. BHANDARE : I am pre-
pared to yield if it is a point of order.

MR. CHAIRMAN : There is no point
of order. When I disallow him, he says that
it is a point of order.

SHRI R. D. BHANDARE : 1 bow be-
fore you.

SHRI H. N, MUKERJEE : He says that
he has a point of order,

MR. CHAIRMAN : If in the beginning
he had risen on a point of order, 1 would
have allowed him ; but when he was distur-
bing and I said that it will not go on record,
he says that it is a point of order. His party
representative will speak after him or some
time today or tomorrow and he will give all
possible replies. When others are hearing the
other parties patiently, he should also have a
little patience.

SHRI DHIRESWAR KALITA : I was
only on a point of information. You do not
have patience. Tt

And you say that nothing will go on
record !

SRAVANA 29, 1892 (SAKA)
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MR. CHAIRMAN : Your party repre-
sentative will reply.
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SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr, Chairman, your ruling
is final but the hon. Member is not expected
to pass any derogatory remarks against the
Chair. That is very bad.

MR. CHAIRMAN : It will not go on
record. I will expunge it.

SHRI R. D, BHANDARE : I was dealing
with the question of industrialists. The indus-
trialists are now crying hoarse that there is
so much sense of insecurity and uncertainty
and that they are flying away from Calcutta.
But are they free from blame ? They have
never implemented the labour laws in Calcutta
or in Bengal,

SHRI JYOTIRMOY BASU : Because
you took chanda, encouraged and gave them
protection,

SHRI R.D. BHANDARE : Have
patience. [ can also give repartees and there
will be disturbance in the House.

They had never conceded the rights of
the workers. The result is that there is so
much unrest among the workers that now
they have awakened to the question of uncer-
tainty and insecunity,

In 1967 elections, these were the indus-
trialists who, in fact, voted and helped the
leftist parties to come to power. They have
forgotten this aspect. Now they are crying
hoarse because of the insecurity and uncer-
tainty prevailing in West Bengal.

I also blame all political leaders of West
Bengal. I am not one of those who can
exonerate a few and blame others. The
political leaders of West Bengal were satisfied
with the votes of the common people, the
poor people and the under-privileged people.
They never cared for the rights of the com-
mon people and the poor people. They never
tried to implement the land reforms. They
paid only lip-sympathy to the land reforms.
But they never abolished zamindari or

** Not recorded
tt Expunged as ordered by the Chair,
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jotedari system. You were also in power ;
the U. F. Government was also there. What
did they do ? They did not bother to
implement the land reforms to the extent as
they should have done. The result was that
the infra-structure was getting rotten. When
refugees came to West Bengal. there was
complete chaos created there. I was just
trying to list the causes of the situation now
prevailing in West Bengal.

As it is, because the land reforms were
not implemented, there was the rise of the
Naxalites helped by the leftists and helped
by those who have no loyalty to the country.
That is the position. The question of law
and order cannot be improved unless the
overall situation is improved in West
Bengal.

1 happened to go to Calcutia to attend
the meetings of the Select Committee. I saw
what horrible conditions are prevailing in
Calcutta, These are the people who are proud
to say that they come from Calcutta. But
they never bother to improve the conditions
in their own city. That is the position,

SHRI JYOTIRMOY BASU : May I
tell him that in the last 20 years, Mr. Atulya
Ghosh, your Congress leader, was controlling
the Calcutta Corporation, Shame on your
party ; shame on your leaders !

SHRI R. D. BHANDARE : As if he is
less blameworthy. If shame is on this side,
shame is on him also,

SHRI JYOTIRMOY BASU : He is
saying we ought to feel ashamed because we
come from Calcutta. Here is Dr. Triguna Sen
who was once the Mayor of Calcutta, Let
us hear him. What did he do ? He is only
sermonising.

SHRI R. D. BHANDARE : He is be-
yond shame ; therefore, he is not ashamed.
He is prepared to blame others but not him-
self.

Since West Bengal is under the Presi-
dent's Rule, I am asking the Government to
tighten the administrative machinery so that
there can be some amount of law and order
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President’s Rule
which can prevail in West Bengal. They
should also take a very firm action against
Naxalites, including the C.P.M. who create
and contribute to the lawlessness,
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SHRI JYOTIRMOY BASU :
too big for your boots.

You are

SHRI R. D. BHANDARE : I know he
is too small for his boots.

SHRI JYOTIRMOY BASU : That isa
compliment,

SHRI R. D. BHANDARE : Unless we
create a sense of sccurity and certainty under
the President’s Rule in West Bengal now, the
situation in West Bengal is not going to
improve.

Therefore, the first consideration is :
establish law and order, eliminate the menace
of lawlessness and those who create dis-
loyalty among the workers and among the
Bengalis. Thercfore, put them also down.
(Interruptions’ 1 am also asking the
Government that once peace is brought to
West Bengal......

SHRI JYOTIRMOY BASU : By magic ?

SHRIR. D. BHANDARE : ...by elimina-
tion of persons and parties like his. In order
to do that, they must, in spite of all difficul-
ties, give more financial help to Bengal. The
budgetary provisions are not enough. Over
and above the provisions made in the Supple-
mentary Budget, the Central Government
must find some money to help in tightening
up the administrative machinery so that law
and order could be improved.

These people talk of early elections. As
some of my friends and majority of them
say, so long as the law and order situation
is not improved, so long as the admini-
strative machinery is not tightened up,
there is no wuse going to the polls.
Otherwise, if we are to go to the
polls, insecurity will prevail. The situation
will go from bad to worse affecting the
surrounding areas,

SHRI JYOTIRMOY BASU :
dictatorial rule.

Have
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SHRI R. D. BHANDARE : It is not
necessary to have dictatorial rule. Those
whose minds are affected by dictatorial rule
alone can speak the language which is
spoken by my friend, Mr. Jyotirmoy Basu.
With these words [ have done.

SHRI G. VISWANATHAN (Wandiwash):
Mr. Chairman, till very recently Bengal was
known as the land of Tagore, Vivekananda
and MNetaji. Now it has turned out to be
the land of Charu Mazumbar and Kanu
Sanyal. The people known by their love
of literature, fine arts and festivals—now
those days have gone and it has become
the land of Naxalites and extremists and
strike, demonstration, gherao, bundh,
stabbing, murder, looting, destruction of
property, etc., etc. have become the order
of the day. Violence reigns supreme in the
land of Bengal.

Sir, the problems are two-fold, according
to me. The main problem is economic.
Calcutta with a population of more than 40
lakhs is the biggest problem of Bengal and
I would call it the greatest slum in this
country, probably in the whole world.
Unemployment ¢specially among the educated,
land problem, industrial unrest and lack
of housing facilities are the biggest menace
in the city of Calcutta and it is contri-
buting to the violent activities. Again the
industrial unrest has affected the biggest
public sector project, namely, the Durgapur
steel plant. We are Jlosing nearly Rs. 1.2
crores every month and we are told that in
the last three years we have suffered a loss
of Rs. 50 crores. Very recently, a few
months back, I visited Durgapur ; and what
a plight to see the officials 7 One officer
told us, members of the Committee on
Public Undertakings that Durgapur should
be declared a non-family station ; they are
50 fi Gover has a duty to
protect the workers who are willing to work.
1donot say that strike is ilicgal, prima
facie. But when il is done on every day
and on every occasion it becomes illegal and
unlawful. That is happening in Durgapur
nowadays has completely stopped production.
It has affected the whole country and the
whole industrial development. Those who
are fomenting trouble in these industrial
areas particularly Durgapur, should be
identified and dealt with firmly.
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For the last 23 years Government after
Government from the days of Mr. P. C.
Roy to the days of Mr. Ajoy Kumar
Mukerjee had failed to solve this problem
and the result is the Naxalite movement and
the violent activities.

Now the State has come to a stage of
political instability. After 1967 after the
debacle of the Congress, the 14-party coalition
came to power and we know the fate of the
United Front Government, the inter-party
qurrels which started and which let to inter-
union quarrels ; then that Government broke
down completely. A funny thing arose where
the Chief Minister of the State had to go on
fast against violence and against his own
Government and we have also heard that
the Chief Minister was manhandled in his
own secretariat, Quarrels between the Chiel
Minister and Dy. Chief Minister demoralised
the Government servants and it all ended
in President’s rule. Now the Governor rules
the State with the aid of Advisers. How
long can President’s rule go on 71 am one
of those who believe that Presidential rule
should not continue even a day longer than
it is necessary. But at the moment we have
to see that normalcy is restored. Election
cannot be postponed indefinitely, or for ever.
It has to be held some day or other. I know
the suspicion in the minds of some persons
that if there is election in a few months some
party may come to power whose loyalty is
suspicious, whose loyalty can be challenged.
But we cannot go and tcll the people, you
have to elect somebody, you have to elect
this man or that man. Itis the privilege of
those people the ; Bengalees have to elect
their own representatives. Even if Charu
Mazumdar is elected as Chief Minister, we
have to stomach it. The people always get
the Government which they deserve. Therc
is no other alternative,

Sir, even after promulgation of President’s
rule violence has not abated. Naxalites and
other antinational elements are not put down.
This is the responsibility of the Central
Government which has failed completely to
do it. The Governor must bec asked to act
firmly and he must take drastic actions
against anti-national elements. If the
Governor is not in a position to do it it is
better that he is replaced.
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The Prime Minister should take courage
in both hands and restore normalcy in that
State so that the peace-oving people of West
Bengal live their normal lives, Sir, I do
not want to taxe much of the time ; I fully
support the demand of my previous speakers,
Mr. Somani and Mr. Ashok Sen that Central
Government, especially the Finance Ministry
should do everything possible for the develop-
ment of the city of Calcutta and Bengal as
a whole, Thank you.

SHRI P. VENKATASUBBAIAH
(Nandyal) : While initiating the debate,
Shrimati Sucheta Kripalani has brought out

the malady that is afflicting the State of
West Bengal.
She has forcefully pleaded for the

economic betterment of that State, and that
can only be done if law and order is restored,
if the confidence of the people is restored
in the efficacy and ability of the Government
to run that State and protect it in the
interests of the people of that State from
anarchy and anti-social elements.

Confining myself only to the Procla-
mation of President’s rule in the State and
Parliament’s sanction to extend the rule for
another six months, 1 would like to state
that Bengal, as my hon. friend who preceded
me has said, is a land which has given us
a galaxy of leaders who played a very
prominent role not only in the political and
social life but in the spiritual life of this
country. The message of Swami Vivekananda,
Ramakrishna Paramahamsa, Tagore and
Raja Ram Mohan Roy has been taken to
the nook and corner of this country, and if
any of our People were inspired and they
participated in the freedom movement, it
was because of the inspiration that had been
given by this galaxy of leaders that
brought fame to not only to Bengal but to
the entire country. Today, in the very same
State, we see a reversal of these things. That
is why I say that the situation in Bengal is
symptomatic of the conditions to come in
this country in future.

I do not share some of the things which
my hon. friends have stated here. Nor do
I want to apportion the blame entirely to
the coalition government led by the Com-
munist Party. It is also due to the accumu-

West Bengal Budget D. G. and AUGUST 20, 1970

Drugs® Prices (Dis.) 344

lation of so many omissions and commissions
that my party also had done when it was
in power uninterruptedly for 20 or 22 years.
Let us be candid and frank about the
omissions and commissions which we have
done.

Unfortunately, after the attainment of
freedom, we went on drawing on the good-
will or the affection and confidence and
wishes of the people who had sacrificed their
lives under the leedership of several of our
leaders like Mahatma Gandhi, Shri Jawahar-
lal Nehru and Netaji and others, and we
have betrayed their confidence and we have
been responsible for or instrumental in
creating such conditions as are now being
fully exploited and utilised by the Communist
Party, So, it is also our responsibility, and
we should also make an introspection and
see that a* Jeast now, cutting across political
affiliations and political prejudices......

MR. CHAIRMAN : The hon. Member
can continue on the next day.

17 hrs.

DISCUSSION RE. RISE IN PRICES
OF DRUGS

MR. CHAIRMAN : The House will not
take up the discussion under rule 193, on the
hardship caused by the abnormal rise in
prices of drugs used by the common man.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The situation created after the
enforcement of the Durgs Control Order
from 1st Aug., 1970 is rather scrious and we
are compelled to think that instead of prov-
ing a boon; the Order is proving a course.
Prices of drugs which were maintained even
during the Chinese and Pakistani aggressions,
heave shot up like anything. Dr. Sushila
Nayar is sitting here ; she was in charge of
the Ministry then and she was able to
control the prices which have, unfortunately,
because of mis-handling of the situation, have
badly hit the common man. Prices of
ordinary items of common use by the
common man have increased. Medicines
are not available and have disappeared from
the market. Chemists are not prepared even
to issue cash memos, and when the
customers insists for them, they plead that
the medicine is out of stock.
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The Delhi Administration survey team
recently conducted a survey which shows
that prices of many drugs and medicines
have risen sharply, in many cases by more
than 200 per cent. The team surveyed the
change in prices after the enforcement of the
Drugs Control Order from Aug., 1, 1970.
It covers 616 drugs and medicines including
some common household remedies produced
by eight major pharmaceutical firms. The
team has reported that prices in 258 cases
have been reduced, in 191 cases they have
been raised and in 167 cases they remain
unchanged. The survey also covers 23 drugs
and medicines produced by B State-ownen
factories which have registered a rise in
prices. This is most serious. 1 could under-
stand increase in prices of items produced
by private manufacturers, but look at the
rise in prices of items produced by these
State-owned units. The rcport says that
only in 3 cases there is a reduction which
amounts to less than 10 per cent; prices of
the remaining 20 drugs have gone up, in 6
cases by more than 40 per cent, in 4 cases
between 20 and 40 per cent, in B cases
between 10 and 20 per cent and in 2 cases
betwecn 5 and 10 per cent. This is the
position regarding the prices of the pro-
ducts of the State-owned companies manu-
facturing these drugs.

Prices of laxatives soared from Rs. 7 a
bottle to Rs. 27 a bottle ; prices of Neamin
have risen by 291 per cent, prices of
ephedrine by 137 per cent and those of
escorbin by 43 per cent ; prices of penicillin-
based drugs have risen from 48 to BB per
cent and sulfa drugs from 40 to 50 per cent.

Let- us come to household remedies.
Codopyrin price rose by 50 per cent,
Novalgin by 20 per cent, Saridon by 25 per
cent, Dettol by 26.4 per cent and Vicks
Vaporubs by 16 per cent. These are
commeon medicines of cvery day use.

The Chief Executive Councillor Shri
V. K.Malhotra, has apprehended that the
cost of items purchased in hospitals would
go tremendously high becawse in Dethi alone
they purchase medicines worth Rs. 2 crores
a year. You can imagine the ‘high rise in
cost the Administration will have to bear.
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I want to remind Dr. Triguna Sen
sitting opposite to me that three months ago
he had rejected the offer of the drug manu-
facturers to slash the prices of their products
by 22 to 25 per cent. I do not place much
faith in their profession or honesty. But at
that time, the Minister said that they had
missed the bus. He had said that he
wanted to teach them a lesson. Now what
are we faced with? They have tought the
hon. Minister a lesson instead of being
taught a lesson by the Government, because
they have proved cleverer than the Minister
himself, and his Government, The
consumer is no better today than what he
was when the industry was given a shock
treatment. On the contrary, for the first
time in seven years, the manufacturers have
had an opportunity to raise the prices of
hundreds of drugs by anything upto 55 per
cent. The way they have behaved and have
been allowed to behave under the law is
truly scandalous. In the Editorial of
Hindustan Times of today, thisis what
appears :

“The Ministry of Petroleum and Chemi-
cals have behaved in the manner of a
blundering innocent in the way it has
hanbled durg prices. In the three months
that it has attempted to ‘tame’ the drug
manufacturers it has moved from one
serious error to another culminating in
an order freezing by flat prices at the
levels they were last May when the
Ministry started its might labours.”

This is the wiew of Hindustan Times
which generally supports the Government.
Instead, Dr. Sen has given us a formula
that was riddled with ambiguity that it had
to be clarified over and over again in the
next three months. One of these clarifica-
tions changed the basis of the formula by
allowing an alternative mode of price fixa-
tion based on 15% gross profit on sale,
This has apparently allowed the industry to
increase prices on a wide variety of drugs,
not specifically covered by the stipulated
restriction on mark up on ex-factory
prices, These increases are in drugs that are
not classified as ‘life saving”, but which
nonetheless arc widely in use for common
ills. Clearly the Ministry has not done its
home work. The hon. Minister would
admit this positon because in a statement
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that he made in the Rajya Sabha he said
that he did not expect that the drug manu-
facturers would raise prices in this matter.

qwrafa wirg ; gw d@d & g
g7 fwadY agd 9t § fafaeex g=ar
warq AEl & gFd &, §WifE g TrEE &t
oz #T A 2 1 gafen aEdm A3,
o I3 g Y ga F3 72 2, 79 fuAz
¥ = R arFd §IEd 4ieT €4IFT gNG @
afs fefrez arga snvdY @ 2 @&
3 ey Afzademr @ wH

st foxr ww wr (wgaAr) o
gar 2 & gs oifedl &1 @t smy sy
TEw R 3 F T gw afedt A1 sy
wF & faqe § aew s & foqg sgy &
wfer @7 aifeqi &1 25w g2 ¥
fraffa & faar @g )

SHRI SHRI CHAND GOYAL: Many
of the drugs whose prices have gone up are
common medicines, conventional anti-T.B.

remedies and  multi-vitamins, It  was
incumbent on the Government to have
examined all the aspects of the question

before it rushed into an announcement.

Then I would take up the question of
large-scale hoarding. Dr. Roshan Lal, a
Member of the Delhi Metroplitan Council,
has issued a statement today in which he
says that there is hoarding of medicines
worth Rs. | crore in the Capital alone. The
confusion over drug prices continues even
till today and many chemists are refusing to
issue cash memos for goods sold on the
excuse that they have received no instructions
from the manufacturers and hence they have
to sell only at enhanced rates. Several
doctors complained that drugs which were
not available a few days ago could now be
had at the new rates. The Government
should take immediate steps to find out how
much manufactugers have sold prior to the
announcement of the increase in prices. A
scrutiny would reveal a high turn-over. Dr.
Roshan Lal showed a confidential list
supplied by one of the leading agents of a

L of phar ical companies to

AUGUST 20, 1970

Drugs' Prices (Dis.) 348

retailers in Delhi a few days before the
prices were raised on August 1, 1970.
It pointed out that in a few days the
prices would be raised. This was just to
let them know how much of profit they
codld make. This explains the huge imports
by thousands of-small and medium chemists
before August 1, 1970, in order to make
quick profits, The manufacturers may be
clearing their stocks and retailers and others
were assured of high profits. It was un-
ethical for the manufacturers to circulate
lists before the prices were raised.

1 should like to ask the hon. Minister
this specific question ; is it a fact that the
lists were circulated by the manufacturers
to the retailers telling them that the prices
were going to be raised in a few days and
therefore they could purchase more. They
purchased more. The game was that the
manufacturers wanted to get rid of their
stocks. Was it proper on their part to
circulate such lists 7 As 1 told you earlier,
such a confidential list has been produced
by Dr. Roshan Lal.

The Government is considering a further
amendment to the Drugs Price Control
Order to ensure that the retailers return to
May 15, 1970 prices in respect of those
drugs the prices of which were raised by the
manufacturers. The  notification  issued
yesterday asked the manufacturers to return
immediately to the May, 15, 1970 level but
under the notification retailers were not
bound to lower their prices. The manu-
facturers are under orders to communicate
new selling prices to retailers. But there
will be a time-lag in this. Several retailers
are complaining that some manufacturers
have not sent the revised price h’sis which
were supposed to have reached them before
August 1, 1970. If retailers complain that
they have not got lists, there is no foolproofl
method of confirming this. Under the
order, as it stands today any retail chemist
can refuse to reduce the prices on the ground
that he has not heard from the manufacturer.
The Ministcy is mow considering whether
it should take steps to plug the loopholes.

This is rather a serious position. The
retailers are taking up the position that since
they had not received any instructions from
the manufacturers they are not bound to
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revert to the price of May 15, because these
prices were to be prevalent till August 15.
What is the position with regard to the
retailers ? How is the Government con-
templating to plug the loopholes ? What
do they propose to do so that the retailers
do not loot the consumers ?

An examination of the trend of higher
drug prices reveals that the Govern-
ment may ultimately permit a rise in the
price of tablets meant for curing headaches.
What is the position with regard to these
tablets ?

Mr. George Fernandes, the leader of a
party, has made an allegation that the
Ministry has taken Rs. 70 lakhs as illcgal
gratification to fix the price of the drugs......
..(Interruptions). Tt might have been
denied. But Caesar’s wife must be above
suspicion. It is the duty of the Government
to prove that all these allegations are un-
founded or baseless. Unless they clear up
the allegation. the impression will persist in
the minds of the common man and the
consumer that there has been some bungling.
It is for the Minister to clear up things in
this connection,

SHRIMATI TARKESHSWARI SINHA
(Barh) : Mr. Chairman, Sir, as the hon.
Member who preceded me has pointed out,
today the situation has grown to such an
extent of confusion that the people who are
suffering have been driven to the wall, Not
only the poorer people have to pay very
fabulous prices for the drugs but most of the
drugs are not available in the market. Only
this morning we read in the newspapers that
a crore of rupees worth of drugs are lying
underground, and they have been completely
pushed underground and the medicines
are not available to the patients who need
them,

It has been the experience of Members
of Parliament themselves, those who have
gone out for buying some medicines, that no
important medicine and life-saving drug is
available in the market today. If only the
private séctor could have bungled and the
public sector had shown an example of a
reasonable price-structure for drugs, I would
have commended the performance of the
public sector which is under his Ministry.
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But unfortunately the word “‘socialism™ has
been bandied about only to cover inefficiency,
mismanagement, out-of-date machinery and
complete complacency of the Government.
In taking cognizance of the fact that they
are acting as trustees of the people’s money,
socialism does not mean a callous in-
difference to the people's money ; it means
more sensitive appreciation of the hard-
toiling people who give the money to the
State to be invested in a manner that the
public sector should really represent the
commanding heights of the Indian economy.
But the culprit is no less the public sector.
Actually, the biggest price-rise that we have
secn in the drugs, are the prices that are
being charged by the IDPL to which
reference has also been made by the hon.
Member.

I would only give one instance to show
how the IDPL charges high prices. Why ?
Because it is most inefficient ; its machinery
is out of date, and they do mnot have the
guts. They may show their teeth to this
country, and time and again Mrs. Indira
Gandhi may lose her temper in this House
and in the other House, just as she lost this
afterncon her temper with the ruling party
members, but she has not guis even to tell
the foreign countries why they arc really
supplying us out-of-date machinery because
of which the country’s economy &and the

poor tax-payer;’ money are held to
ransom.

I have great respect for the hon.
Minister,

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): Thank
you.

SHRIMATI TARKESHWARI SINHA :
Yes ; I have respect. [ have also a fecling
that he would at least try with genuineness
to cater to the needs of the suffering
humanity, and those arc the sick and the
miserable people of this country who need
the sympathy and compassion of everybody.
But the hon. Minister is acting like *Alice
in Blunderiand.” 1 do not know what has
happened to him. He had created a very
good impression in the House ; to whatever
party he belongs, the House respected him,
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because of his genuineness. But in this
muddle he looks like a baby in the woods.
He does not know what he has to do. He
gives them a warning, a warning to the
drug manufacturers, that they must not raise
the prices. Now, if he had stuck to the
price level which he had announced...

MR. CHAIRMAN :
ber's time is up.

The hon. Mem-

SHRIMATI TARKESHWARI SINHA :
I will have two or three minutes more. If
he had stuck to the price level in May, no
trouble to the community or the Government
would have come about, Now you are in
a soup. You have put the suffering
humanity to further stress. You are being
charged with all sorts of mala fide allega-
tions, I do not know how far those
allegations are true, but you have made
yourself a victim of such allegations, because
you behave like that. Almost all or at least
most of the manufacturers are foreign
manufacturers, and even if the Indian
manufacturers have come into existence,
most of them have foreign collaboration.
In June, they howled and they insisted on

the Government that this should not be
done.  Immediately in June, the
Government becamc soft and revised the
prices.

That is the charge. If you go to Bombay and
Gujarat, you hear this talk on the streets,
I do not know how far it is true. But it is
being said that it is because of your weak-
kneed policy. In response to the howls of
the vested intercsts, an alternative scheme
of pricing was then introduced in June which
permitted manufactures to opt for an overall
gross profit before tax not exceeding 15 per
cent of the sales turnover. It was stipu-
lated however that they will not be allowed
as a rule a mark-up of more than 75 per
cent for formulations based on the 18 essen-
tial bulk drugs and 150 per cent for the
others.

awfE wERE : I AT TW A
o o et o ot Y oew adt R
gem, fafrex sgg @ e @
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SHRIMATI TARKESHWARI SINHA :
As the spokesmen of a political party, we have
the duty to lay the facts before the country.
It is not a small matter, OPPI is the
spokesman of the drug companies. Itisa
foreign-dominated association controlling
50 per cent of the total 93 units in the large
sector and these 50 per cent control nearly
70 to 80 per cent of the drugs manufactured.
Previously they were charging, as a cover, a
reasonable price for some of the household
drugs, but they compensated it by charging
fabulously high prices for life-saving drugs,
because they have to be purchased even by
the poorest of the poor consumers. The
CIF price of folic acid is Rs. 220 per kg.
but IDPL charges Rs. 1300 per kg., i,¢. 500
per cent more. You should allow us to
point out all these things.

Since the minister first made the state-
ment in May that he is going to control the
prices of drugs, I do not know what has
happened to the minister and the ministry
because he has changed his own orders
25 times within 2 or 3 months. Are they
in their senses ? Is his department really
going mad 7 We feel that they are living
in a mad, mad world. It all looks like fantastic
nonsense.

They allowed the STC to import life-
saving drugs. But for the last one year, the
STC has been sitting idle, not importing the.
raw materials for the life-saving drugs. They
are depending for the purchase of raw
material for drug manufacture on rupee pay-
ment countries, I think Government is
aware that these things which are being
supplied to us by rupee payment countries
are bought by them from the hard currency
areas and they sell them to us at 40 per cent
higher price. Over and above that, this
socialist government charges 60 per cent
customs duty on the import of essential
drug.

17-24 hrs.
[SHRI-SHRT-CHAND GOVAL in the Chair

Every day they are saying that they are
encouranging indigonows production; On
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the indigenous production, over and above
the 60 per cent customs duty I mentioned
just mow, the Government charges 27 per
cent on the machinery which is used by the
indigeneous manufacturers, Over and above
that, they charge excise duty. All taken
together, I do not knmow where they are
pushing the consumer. The biggest fraud
of the whole policy of the ministry is that
they have given a warning to the drug manu-

facturers that they should not increase
the prices beyond this  level. But
what is the penalty that they have

put on them ? If they increase the prices and
charge more than the stipulated prices which
have been fixed by the government, they
will keep that money in their own develop-
ment fund to be utilised for research and
development and  expansion of their
factories, Is this the punishment that
Government is giving to the drug manu-
facturers because they charge higher prices ?
This has come in black and white.
I think the Minister should better
repudiate it and say exactly what is the
punishment that he is going to give to those
who are charging high prices. As far as
I can understand, the Government has
actually given them a facility because the
Government says that the excess can be
utilised later for research and development
and adjusted against future profits or such
other charges. Is this a punishment? This
is how they have made themsclves open to
the charge that they have taken money,
because this is the most uncalled for and
nonsensical decision that they have taken.
The Government does not penalise a person
who charges high prices but, on the other
hand, it makes him behave in that manner
s0 that funds would be available for research
and development purposes. Finally, I am
grateful to you, Sir, for giving me so much
time for speaking on this pressing
problem,

SHRI N. K. SOMANI (Nagaur) :@ Be-
cause this is a matter of extreme importance,
I request that the time allotted for it may be
increased.

SHR1 SEZHIYAN ( Kumbakonam ) :
Since all parties want to present their
views on this important subject, I suggest
that the time for this discussion may be ex-
tended by one hour.
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SHRI UMANATH (Pudukkottai) : My
only submission is that what happened the
other day should not happen today also.
The other day we were discussing the
question of interim relief to government
employees, At 6 O'Clock the discussion
was adjourned suddenly and we had no
chance to say what should be done, because
such discussions wi'l not automatically be
continued the next day. So, whatever may
be the time that you give to this discussion,
we must make it a point to conclude this
discussion today with the reply of the
Minister.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Yesterday on an equally impor-
tant subject we sat till about 7,30 p.m,

MR. CHAIRMAN : I am agreeing with
you,

SHRI SEZHIYAN (Kumbakonam) :
While food, clothing, shelter and employment
are the basic necessities in a welfare state,
the supply of drugs at cheap prices is also
one of the social responsibilities of the
government. About three months ago the
Minister is reported to have stated that the
manufacturers of drugs have missed the bus.
But after three months, after the price mud-
dle that has taken place in the journey, we
have come to the conclusion that it is the
Minister and the Government that have mis-
sed the bus and not the manufacturers, The
manufacturers seem to have carried bus
load of quick profits of an  abnormal
nature.

As has been pointed out by Shri Goyal,
very many tablets like codopyrin, saridon,
etc, which used to relieve headache, now
actually create headache when patients hear
about their new prices, because the prices
have risen by 200 to 300 per cent, so much
so that a newspaper says that it is not
Triguna Sen but “Teen Guna Sen.,” After
the elaborate ma :hinery and after the clarifi-
cations or amendment being moved about
25 times, still the Government have missed
the bus.

More basic than this to which I want to
invite the attention of the Minister is that
not only has there been an abnormal rise in
prices but even the prices charged before 15th
May were themselves in many cases abnore
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mal. Ican quote many instances wherein
the prices of the imported medicines have
been pushed out of all proportions in the
Indian market. For example, some years
ago, one medicine by name “Librium,” a
tranquiliser, was introduced in India by a
Swiss firm at Rs. 5,555 a kilogram whereas
the actual import price was Rs. 312 ; that is,
the price was pushed up about 17 times.

Another firm was charging Rs. 230 a
kilogram for Vitamin B-12 whereas the
international price of the same was only
Rs. %0 or Rs. 100 a kilogram. The same
thing can be said of another firm which was
charging about Rs. 60,000 a kilogram for a
medicine called Dexamatazone. Afterwards it
was found out by the Drug Controller who
issued threatening warnings to that firm and
said that unless they reduced the price their
imports would be cut off. It was then that
the firm came to its senses and from
Rs. 60,000 the price came down to Rs. 16,000
a kilogram !

Also, it is not only the private enterprise
that is guilty of this. Even the public enter-
prise, the STC, imported Chloramphenicol,
an ecffective antibiotic against typhoid, at
Rs. 100 a kilogram and sold it in the local
market at Rs. 400 a kilogram

SOME HON. MEMBERS
shame !

Shame,

SHRI SEZHIYAN : Therefore my point
is that about all the drugs that are being
imported, there is no consciousness about
the price at the control level. They make
300 per cent, 400 per cent, 17 times, 18 times
profit. What the Ministry or the Drug Con-
troller are doing, we do not know. But what-
ever price rise has now come has come over
and above the already abnormal prices that
had been prevailing after the import.

The third thing I want to raise in this
connection is not actually about the price but
about the quality of the drugs. I recently had
a talk with an eminent specialist in Madras
who was poinfing out very many medicines
which had been given up or prohibited in
foreign countries were being dumped here,
For example, Rastinon, which is being widely
and freely marketed and used here, has been
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warned as an article to be discontinued in
England. This country has become the hun-
ting ground for all the unused, unsold and
prohibited articles in foreign countries. This
also should be taken note of,

What worries the most is that the present
method is very haphazard and amuteurish.
There is no firm rule by which the price had
been fixed. No cost accounting has been done.
Whatever price they quote is being allowed.
In our country when anybody rushes to the
market to buy a medicine, he is concerned
with whether the medicine is available ; he
does not question the price because it is a
life and death problem. He just goes and
pays that price. There is no bargaining. What-
ever they demand is paid.

This is a social problem and the Govern-
ment and the Ministry should be more
careful to see that all the imports are fairly
made and a fair price is given. Cost account-
ing should be done for all the drugs ; after
all, there are not very many basic drugs.

In this respect there was a report made
by Dr. Hazari and another gentleman three
years ago. They went into the working of
all the foreign firms in India and they said
that the foreign firms were able to recoup
their investment within two years out of their
profits. There have been some firms which
were able to recoup all their investment in
four years. That means, the poor public has
been plundered and looted under the guise of
this very drug control that you have been
exercising. Though the Parliament has given
you enough powers, the powers have either
been misused or abused or have not been
used at all so much so that the public is
made to pay through the nose.

The abnormal price rise that was recently
witnessed was unwarranted and uncalled for
and the Government must have stopped this.
Mot only should the price be restored to the
15th May level, even those prices very many
of which were abnormal should be brought
down to be fair to the poor man.

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Chairman, Sir, it would be
unpatriotic on my part if I try to crcate more
difficultiss for the Minister when he is figh-
ting one of the world's biggest swindles and,
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therefore, I think, when a man says that he
would like to support the Government for
fighting one of the world's biggest swindles,
he is helping in the cause of the country.

My hon. friend, Shri Sezhiyan said that
the prices have risen. They say that they are
charging the constant prices. They are
wrong. Actually, as he has quoted, it is a
fact that the prices in India are too high as
compared to international prices and it is a
fact that there have been wvery excessive
profits made by the subsidiaries of the
foreign companies.

It is a well-known fact that the Indian
drugs market at the time of Independence
used to import not more than Rs 20 crores
worth of drugs and they were sold by the
British monopoly firms. But today the posi-
tion has been completely altered. At that
time, the Government had no option. They
were given a sort of opportunity to exploit
the Indian market and these foreign subsi-
diaries have been in control of the entire
drugs market. This type of situation that has
been created in the country, I should say, is
entirely due to the conspiracy of the subsi-
diaries of the foreign companies. And I
repeat that is one of the biggest swindle in
the world.

I congratulate the Minister for having
taken a bold step in this direction. He has
made a beginning and it will take some time.
You have to find out how exactly to fight it
out. It is a battle of wits. We have no doubt
that we will be able deal with it. At the time
of Independence. we were helpless,. But we
are not helpless now. Given proper under-
standing of the problem and proper
approach to it, we will be able to deal
with it.

Sir, the bringing in of the public sector
plants is, actually, out of place here. They
do not make much of a difference in the
entire gamut of drugs industry, They form
a very small part of it. The best part of it
is dealt with by the foreign company sub-
sidiaries. I have my information about the
public sector drug companies, I feel that
they might have been wrong in certain places.
But to bring them into this affair is to try

to misdirect the attention of the House and
the country to this problem.

These foreign company subsidiaries keep
even the cost structure a secret thing. They
will not allow us to know it. Nobody knows
what is their cost structure.

I would like to quote from the U.S.
Senate Sub-Committee’s opinion on this
affair. It is published in the Times of
India of 16th August, 1970. I quote :

“The practice of American pharmaceu-
tical companies selling their products
to their own subsidiaries in developing
countries at “dramatically excessive
prices’ was sharply criticised at the
hearings here yesterday of the Senate
subcommittee on monopoly and small
business.™

‘‘Several giant companies, including
American Cynamid, Pfizer, Merck,
Wyoth, Schering and Upjohn, were
charged with selling antibiotics and
other vital medicines to developing
countries at rates ranging from
300 per cent to 11, 364 per cent of
European competitive prices of
the same product or its therapeutic
equivalent.”

What I am saying is this. This has hap-
pened not only to our country but it has also
happened to other developing countries. We
cannot simply say as to what the
Government in doing. I would like to ask :
What has the Parliament done 7 After all,
is it not the moment when we should stand
by the Government, by the Minister, and
help him to face up to this swindle and do
something about it constructively to battle
against it. To try to show that prices have
gone up, they will go up for some time
possibly. It may happen this way and that
way. It is for us to find out how exactly to
face the situation. They would certainly
create public opinion. But we should also
become instruments of public opinion We
would like the old state of affairs to continue.
The U. S. Senate has found that the drug
firms, Chas, Bristols and Pfizer sold Rs. 80
crores worth of antibiotics to India and out
of that Rs. 80 crores, the cost of the drugs
was Rs. 8 crores and the profit was Rs. 72
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crores. This is the Senate Committee's
opinion.

The problem hcre really is that local
prices in certain sectors have gone up. The
life-saving drugs do not alone determine
the public demand. The prices of other
drugs might have gone up in certain places.
Indigenous producers are certainly at a dis-
advantage and we have to face up to this
problem. Even big firms like Bengal Chemi-
cals that are purely indigenous and which
are not subsidiaries of foreign firms are
languishing. This is the position of Indian
firms. They are languishing because of the
competition and other various difficulties. We
have to face their difficulties also. Unless
we do that, this big swindle will be able to
crush all the indigenous drug producing
firms and they will be again in control of the
country. It will be very difficult for us to
get out of this swindle. Therefore, we must
not make a fetish of the patents. We must
do two things. Many of the Eastern and
Western countries, the developing countries,
do not very much go by she patents or brand
names. We have allowed them in the name
of their brand names. Our doctors also
prescribe by brand names or patents. The
result is that our Government is purchasing
only these things. Test the quality of the
drugs instead of going by brand names. The
Government are purchasing huge quantities
of drugs. We should get rid of all these
things in order to develop the country, Sir,
should we s0 much care for all this type of
etiquette that leads to a tremendous profit
by a group of swindlers according to the
admission of their own Senate 7 We should
do something drastic about it, much more
drastic than what has been done. That is
what we want. We would like the Govern-
ment to institute an inquiry to go into the
cost structure of these subsidiaries. They
cannot keep it as a secret. If we are an
independent country, we must show our
independence. | know we have fought the
giant oil cartels. But here also it is necessary
that we must show them their place. We
must be able to face up to them.

We have got many problems. Take
price reduction. The Minister has said that
he will reduce the prices. He will freeze the
prices to the prices that prevailed on May
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16. That is a very important decision, But
the point is : to freeze it it will require the
co-operation of the State Governments,
co-operation of all honest people, of all
doctors and every section of the community.

SHRI UMANATH : What do you mean
by co-operation ?

SHRI BEDABRATA BARUA : The
Minister should get the co-operation. (/nter-
ruptions) He should get the co-operation
of all sections. Suppose the State Govern-
ment does not co-operate, what will be the
position of the Government of India ? The
drug prices have to be enforced at the State
level. That is the Constitution, Therefore,
it is necessary to get their co-operation and
to devise ways by which we can enforce
this type of thing and see that the prices of
drugs throughout the country are brought
down to a reasonable level. It is the common
mean's need. The common man has been
exploited for the past 25 years. Even earlier
this has gone on. People have recognised
that this is very dangerous to our very exist-
ence. Therefore, I hope the Government
will take much more stringent steps. I know
when steps are taken, all reactionary elements
will put all obstacles in the way and 1 have
no doubt that the Minister will be able to
face up to them and see that those elements
which are against the national interests are
removed.

SHRI N. K. SOMANI (Nagour) : One
of the phenomena that has gone unnoticed
so far is the dual role of the functions of
this Government. I have always stood by my
statement that the left hand of this Govern-
ment does not know what the right hand is
doing.About 6 months ago, Mr. K. K. Shah,
in one of his ebullient moods, called a
consortium of these manufacturers in Bombay
and started or initiated this dialogue which
has of cours: been finished by Dr. Triguna
Sen ; and I think, as a result of the manner
in which both these Ministers have handled
this unfortunate episode, they have landed
the whole Government and the country in
this unholy mess. I would only like to
remind Mr. K. K. Shah that he should better
look after the hospital administration,
adulteration, disappearance and leakages
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from the hospitals and leave this to some

better people.

As far as Dr. Sen’s Ministry is concer-
ned, Mr. Chairman, I would like to ask one

specific question. When was the Tariff
Commission's Report on the Indian
Pharmaceutical’'s cost structure submitted

to the Government of India ? They went
into the entire price structure, cost structure
etc. and the total aspects of this problem
and why is it that Tariff Commission’s
would have been avoided and lot of confusion
would have been saved if only the Ministry
of Petroleum and Petro-Chemicals had come
forward to act as per the Tariff Commission

Report.

Now, Sir, as far as this particular
administration of the unfortunate drug price
order is concerned and its reversal and the
curious developments that have occurred so
far, I think, there is nobody eclse but this
Government which alone is responsible for
this state of affairs.

My predecessor Mr. Barua had brought
to the notice of this House the racket exposed
by the American Senate that many American
principals from the US have been extorting
huge prices to the extent that has been
indicated ; and Sir, I think it is a matter of
regret and shame that in this independent
sovereign country we overlook that kind of
machinations and price structure. And we
would expect that a Ministry of this size
and responsibility would, before long, have
challenged this kind of,—what shall 1 say—
bungling or profiteering.

Now, it has also been said that many
American companies and manufacturers have
been practising this in all the developing
countries. As far as my own country is
concerned, I would very respectfully like to
submit that this whole matter should be
referred to a wvery high-level independent
body to find out really as to in what manner
they are operating. Are they operating
towards service and welfare, and of course,
reasonable profitability, for the people of
this country, or, are they operating as per
their own will, for which of course, the
Government is also responsible? As for
the entire developing countries, I think, the
matter can easily be referred to UNCTAD,
or to one of the UN bodics, because this, I
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think is an extremely unpalatable and offen-
sive practice that certain monopolists are
following.

MNow, Sir, whatever the Drug Price
Order—whether it is an order prior to May
15 or the order now revoking this, there is a
certain dichotomy that has arisen. Govern-
ment have ordered the manufaturers to go
back to pre-order level, and in respect of
those prices that have been reduced, they
have been asked to be kept at the status-quo
level. This has to be looked into. I would
like to ask the hon. Minister as to what the
enforcement agency in this matter is. He
has to depend upon the drug controllers in
various States which are not attached to his
Ministry, not responsible to his Ministry.
Therefore I want to know, whatever is the
size, context and the meaning of any parti-
cular order, does he not know that there are
too few ill-equipped and ill-irained staff which
are operating under the State Governments
and the amount of corruption that is pre-
valing in those particular State Departments
is just nobody's business ? And, therefore,
in regard to the enforcement of whatever
Act or order that he finally chooses to bring
into this country as far as this industry is
concerned, whether it is the civil supplies
organisation, or [ would go to the extent of
the C.B.L, whetever agency that may be,
should be used for proper administration.

Sir, as far as racketeering of certain
items that you yourself were good enough to
indicate are concerned, it is an unworthy
phenomenon that Rs. 1 crore worth of
medicines have gone underground in Delhi.
This is an unfortunate phenomenon that is
recurring in this country for a long period of
time. A few months ago, the Prime
Minister hersell in her own party, said : My
own son was charged exorbitant price for
petrol on the day when the Budget was
declared. Where is the prevalence of law
in this country ? Society will continue to be
cheated or be treated in this fashion unless
there is also an effective implementation
agency to back any order which the Minister
chooses to give,

I would like to suggest that the Minister
would have to look at this enlire problem
from three particular angles. One is the
angle of the foreign manufacturers of drugs
and pharmaceuticals in this country, which
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has to be tackled at a certain level after a
fullfledged diolague takes place about their
working. The other is the angle of the
Indian industry which is purely indigenous ;
whether it be the Tariff Commission report
or a fair return, once and for all, a finality
will have to be given and they will have to
be told that they have to operate in this
or that particular manner. Then remains
the unfortunate episode of the small-scale
producers. These people are the worst hit.
Neither do they get the raw materials in
time nor do they get them at reasonable
prices. So far as the organised industry is
concerned, there are many people to be
briefed on their behalf, but the worst
sufferers in the sense that they do mot know
where they stand are the small-scale manu-
facturers. In the interests of the develop-
ment of the Indian pharmaceutical industry,
I would like to demand that there has to be
an integrated, but of course multipronged or
multi-structured or whatever other policy
that Government will take, and once and for
all they will have to make up their mind
rather than this kind of vacillation and un-
certainty, which they have exhibited so
far,

Mention has becn made about the price
structure of the Indian pharmaceutical
industry, Figures have also been cited about
the IDPL. [ think the biggest villain in this
particular field is the role, function and the
prices charged by the IDPL. We have also
been told that if the IDPL was not estab-
lished, if the various pharamceutical man-
facturers were allowed to import their own
drugs at the normal international prices, it
would save to the industry and I hope to the
consumer eventually and annual sum of
Rs. 7 crores, because there is a difference

between the c.i.f. prices and the pooled
prices fixed by the Government so
far. This, therefore, certainly is not res-

ponsible public sector management ; this is
some kind of extortion that is going on.
And from the point of view of the consu-
mers, protection and the problem of the
healthy development of the pharmaceutical
industry it is necessary that this kind of
thing should not be allowed any further.

The STC is another example. They
made a profit of Rs. 60 lakhs on the sale of
one;single item, which Shri Sezhivan was
good enough to quote, namely chlorampheni-
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col. If this is one item which they import
to the extent of 40 tonnes annually at
Rs. 180 a k.g. and sell at Rs. 330 a k.g. then
how do you expect some other people who are
likely certainly to find this example and usc
it for their own operation, to behave better ?

Therefore, both from the profitability
point of view and also from a responsible
public sector management point of view,
whether they use the STC or IDPL; they
will have to set public standards against
which nobody should be able to raise a
finger.

As far as the IDPL is concerned, in its
normal manufacturing operations, there is a
tremondous loss and which is now set off or
artificially made up by boosting up the prices
of those items which are imported by the

IDPL, and this cerlainly is a shameful
episode.
I shall be less than fair if 1 do not

quickly give you certain figures, which I
think are based on facts, but which I am
sure even the Minister does not have,
because a lot of homework has been done in
in this matter. I want to say this in fair-
ness to Government that not all prices of
drugs have gone up in this particular unfor-
tunale exercise. Let me give some
examples.

The overall cost of total therapy in TB
has decreased by 2.4 per cent. I would like
the Minister to confirm this, when he re-
plies to the debate., The total therapeutic
cost of enteric fever like typhoid and other
things has gone down by 41 per cent as a
result of the Government order and indnstry's
cooperation, The cost of total therapy in
dysentery, bacillary and amoebic has gone
down by 158 per cent. The total cost of
therapy in respiratory tract infection
decreased by 45 per cent.

1 certainly would like to say this that
these are all therapies which are wused
occasionally by the common man. But
there are certain things which you, Sir, were
good enough to indicate, have registered
some increases, For instance, take the
analgesic group. Where is the justification
for the Saridon manufacturers to increase the
prices, while in the case of Anacin and
Aspro, they have not increased the prices in
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spite of the same order ? Therefore, these
unfortunate increases that have occurred
under the very eyes of this Government have
got to be closely looked into, and I hope that
before long this unholy mess of scrambling
and unscrambling has been done as a result
of muddled and confused thinking on the
part of this particular Ministry will be set
right not only in the interests of the
healthy  development of  pharmaccutical
industry.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): One of the previous
speakers said that at this great juncture when
the Minister is fighting the wickedest of
monopolists of this world, we should stand
by him. I am here literally standing by
him. That does not mean that all that has
been said by this side has been answered by
that.

I will add only one thing to what has
already been said. The private manufacturers

are wicked. But why should the public
sector plants also put up their prices ? Why
have they let down the Minister. Only

in three cases, there is a reduction, of 10 per
cent ; in the case of the remaining 20 drugs
produced by the state-owned factories about
which inquiry was made, in 6 they have gone
up by more than 40 per cent, in 4 cases
between 20 and 40 per cent, in B cases bet-
ween 10 and and 20 per cent and in 2 cases
beiween S and 10 per cent, It is something
the Minister must ponder over. Let alone
the wickedness of the monopolists, what is
this Government doing with regard it own

factories charging high prices in this
manner ?
SHRI UMANATH: They say IDPL

is an autonomous organisation.

SHRI TENNETI VISWANATHAM :
There is something wrong in the manage-
ment. He must have aclose look in the
working of the units in his own department.
Three months ago the Minister was adamant
and would not listen to the advice of the
manufacturers who innocently wanted to cut
down their prices by 25 per cent. He was
crassy and did not listen to them. Today
they have all combined and want to teach
him a lesson. What a situation? I say,
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Sir, the arm of the Government is long
enough and it must be shown. There is no
point in being soft with these people who raise
prices unconscionably qr vital medicines
needed by the common man, the ailing and
the suffering patient. It is most disgraceful
that we should tolerate these things.

I shall give a tip to the Minister, Some
2} centuries ago, all of a sudden the price of
rice rose in the City of Madras because the
rice<carrying steamers floundered in some
storm at Musalipatam. Immediately the
prices at Madras were put up. People come
to the Government to ask them to do some-
thing. The Government told the rice
merchants to charge only the proper price.
It did not help. Then they issued an order,
That also did not work. Next day rice dis-
appeared from the market. The Member
did not keep quiet. He went with the
military and broke open rice godowns. Rice
stocks came out like anything. Then the
merchants relented and said : ‘Please do not
break open more godowns. We will charge
the price you want us to.” And they did.

SHRI UMANATH ; If this Govern-
ment did like that, it would break,

SHRI TENNETI VISWANATHAM :
Still there was one man who violated it—his
descendent later became a Minister in Madras.
This is recorded in the history of Fort.
St. George. That man was brought to the
public square of Fort St. George and all the
officers and men there were made to gather
round and the man was publicly whipped.
From the next day onwards for years and
years the merchants never played tricks with
the people or the Government.

18.00 hrs.

I have given this incident to the Minister
to emphasise that the Minister must be very
strong in these matters because, it is the
common man, the poor man who is affected.
Perhaps the Minister is aware that although
the poor patients who go to the hospitals
nowadays are expected to be treated and the
Government is expected to give them
medicines free, very often the Doctors only
give a prescription and ask the patients who
are in the geperal wards to purchase these
drugs from the market. It is becoming an
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impossible thing. Even if I suffer from a
little bronchial catarrh, the Doctors give me
a prescription costing for Rs. 30 in the
market when its real value is only Rs, 3.

S0, I submit to the Minister that the
entire House will be with him if he takes the
strongest steps without giving any room for
the suspicion that some of the departmental
people are hand in glove with these wicked
people. I say this because an hon. Member
said today here that somebody told him that
somebody had taken some money. It pains
me very much to hear these things. This is
one of the areas in which the Minister who
is fighting bravely the Oil Companies can
also fight these small druggists, but he should
only see that his officers are not drugged by
them.

=t TAmEETT W (92Ar)  gwfT
wEEd, & 09 16 wE v Hlwfu qow
frgaw MW @R F gE ¥ ard
foar marar, @Y srw A FEma d
&l #, ag arwn it df i g« S
N Td B g@ A 9T faw aFT
ofem S8-5% feq g9@ o, swar A
Fravat 9T 9T fEET 13 | @E qK 9
foT zaT3] &1 TERHTS TOT  TAAT, RAZL
A feaw F@ § 957 Fragl & 1
&t 7gr g€, afew saw qfg @y i

gy giwel ¥ qFr wwar 2 fe 35
sfowa z=iai %t st & 20 sfawa w4
ez g &, ¥fva gud aww 35 sfewa
zrEt & fig § 35 gfqwe & afg
DAER W A F o ¥ e
s § foAsr @ & fog @ ¥ 7€
famr &1 fFa i F @ I
zar. ¥ & srammEar giET &1 &y 30
sfawa zarsl &Y Fwa g § s 91,
Ign A Fa gE ek 7 3fg; e
Tt @ g

fam zaml F1 TEAIE AW 9T
FIAT 8, 9T cRrargieaq, gr-afafaw
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FE g
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W AmNferzy Y @ R e
feX gud wawr W @wew far amw
Tifge | Iq aF FIFHC qAr qG HAT
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SHRI DHIRESWAR KALITA
(Gauhati) : Use your CRP to implement the
order.

SHRI JYOTIRMOY BASU (Diamond
Harbour) Sir, this Government, after
allowing the drug monopolists who are
mainly foreigners to plunder for 23 years,
have now started talking about control of
drug prices. We have heared occasional
outbursts of the late Jawaharlal Nehru on
drug prices but they were never followed up
because the party could not have afforded to
create dissatisfaction among the patrons and
masters. Unless at the present moment,
the manufacturers are firmly controlled with
legal and other weapons, cheaper drugs will
not come so soon to all of us.

The drugs have gone underground. Your
department, or somebody must have con-
veyed, some ‘political’ must have conveyed
the news before time and the drugs have
gone underground. Today, either pay excess
or go without the drug. That is the song
they are singing everywhere in the chemists
and druggists shops. If I were there, what
I would do is, immediate scrutiny of all
records and documents of the producers,
retailers, wholesalers. If you examine them,
they will reveal the truth,

Early in August, following Government
action, the hoodwinking producers created
an artificial scarcity, and also pushed up the
prices. There is an article in the Statesman
dated Tth August, saying *“400 per cent rise
in drug prices,” I do not want to go into
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the details because other friends here have
already mentioned about it. It says,
“Headaches to be costlier.” Then again
there is another range of price rise, and the
common man is affected. The monopolists
make money and political power in the
Centre and Congress Government collect
money, subscribe and keep quiet,

In another article in the Times of India
Bombay edition, dated 10th August, 1970,
it is said by Mr K. C. Khanna :
prices muddle ; hardly any reliel to the
consumer,” I do not want to go into the
details because the time is short. Again the
same story : heads I win and tails you lose,
and make money ; and you will keep on
staring.This Government handling, is it not a
deliberate softness and kindness to the
profitecrs 2 Why is this sort of amateurish
handling that you issue an order, you find
it fails to tackle the problem, you issue an-
other order and give them a quiet. whisper
that you are going to do this and saying,
make hay while the sun shines ; and then
everything goes underground ; they make a

lot of money and the poor consumers
suffer 7

“Drug

The drug price control order came out
in June and it permitted higher prices. Here
is a clipping from Hindustan Times with
the headline “New order permits higher
drug prices”. It says :

“The Union Government has amended
the Drug Price Control Order to permit
prices drug formulations to be fixed at a
higher level than originally allowed."

We know your character ; we know
axactly what you are capable of delivering
and we have no illusions about you.

The requirements of drugs and medicines
and health care in this country are much
more than any other country. During the
23 years of Congress rule, there has been

gtarvation, ma'nutrition, lack of proper
living and adulteration in food-stuffs.
Medicines must be available. Today there

are about 2300 licenced manufacturers. The
value of their product every year is over
Rs. 200 crores. It has an investment of
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Rs. 150 crores.  Your imports have in-
creased from Rs. 113 million in 1962-63 to
Rs. 173 million in 1967-68 The Congress
Government at the Centre today is wedded
to foreign monopolists. So, 92 per cent
of the drug industry is in one way or other
foreign controlled and owned. As a result
of foreign patents in India, they are sending
royalties through the front door and back
door. You become an ostrich sometimes
and hide your head under the sand.
Foreign patents in India are 89.31 per cent
against 15.32 in America. Your foreign
patents are sucking you hollow. I would
like to quote from Michael Ridron’s book
on Foreign Investments in India. He
says :

“Drugs and pharmaceuticals present all
the complexities of the chemical in-
dustry as a whole with the addition of
hard political bargaining...The industry
has been dominated by foreign firms
from its inception : of the 1600 registered
units in 1954, there were only 93 large
ones (including 11 governments plants),
28 of which, producing two-fifths the
value of finished drugs with one-tenth
the labour force were under foreign
control, Among these 28 are the largest
firms in the country, starting with
Merck, Sharp and Dohma India Private
Ltd. of the United States"—your God-
father, Mr. Sen—"Johnson and Johnson
Ltd., May and Baker Ltd., Boots Pure
Durg Co, Ltd., the Glaxo Group”.

the white men dictate to you: you bow
down ; they plunder and suck you hollow...

SHRI R. D. BHANDARE (Bombay
Central) : Can you not speak without
abuses 7

SHRI JYOTIRMOY BASU I have
never called abuses ; you should understand
the language.

To reduce the drug prices, the permanent
remedy is to abolish patents. But what have
you done ? You had brought a Bill during
the second Lok Sabha. You torpedoed it
for a fantastic sum. You brought another
Bill during the third Lok Sabha to hood-
wink the public and you torpedoed it. Now
we are at the end of the fourth Lok Sabha
just a year and a quarter remaining and
you are dilly—dallying, shilly-shallying and
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lobbying so that the Bill does not sec the
light of the day.

You have kept alive a patent system
which was meant to fail the stimulation of
inventions by Indians. You have been
deliberately bribed politically, collectively
and individually during the last 23 years so
that you will allow a patent system which
brought enough dividends io the foreign
monopolists but failed to stimulate inventions
by the Indians. You are criminals. You
are not fit to be in power ; you are not fit
to be given any responsibility. Even where
the inventions are not patentable in the
home country of the monopolists, they are
allowed to be patented in India. What is it
that the Swiss nationals are doing in India ?
They have new substances but old process
for their drugs and you have shut your eyes
and you have been a party to this criminal
and heinous offence,

There is an article in the Times of
India which says that the rate of their
plunder ranges from 300 per cent to 11,000
per cent. It is because of this high earning
that they are able to maintain this high
cost of living and you are overlooking
everything.

Even the Tariff Commission, which is
known to be an agent of the monopolists
had to say something which you
overlooked ; rather you sat over it and
you shielded them. The Commission
says :

“The bulk selling prices of basic
pharmaceuticals and formulations range
from 160 to 350 per cent of ex-factory
costs and the heavy mark-ups, the
highest in any comparable industry,
offer considerable scope for price
reduction............

The mark-ups in respect of retail selling
prices of drugs are stated to be even
higher than those for bulk prices and
range from a minimum of 250 per cent
to as high as 2,000 per cent............
Comparing indigenous production costs
with the landed costs of imported
pharmaceuticals, the report finds that
the local costs are between BO per cont
and 330 per cent higher than the landed
COoBtS. .. ouvnnnn
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Even the Tarif Commission  were
compelled to say that the plunder is
by both sectors of monopolists, Indian and
foreign.

I will now quote the balance sheet of
Sarabhai Chemicals :

“Messrs. Sarabhai Chemicals, Pharma-
ceutical Division of Karamchand
Premchand (P) Ltd., was founded in
1943 with an authorised capital of
Rs. 50 lakhs and paid-up capital of
Rs. 7,73,000. In 1952, Rs. B lakhs was
capitalised from the reserve fund by
issuing 800 non-redeemable 4} per cent
preference shares of Rs. 1,000 each.
In March, 1966, Rs. 1,28,00,000 was
capitalised out of reserve fund as bonus
shares in the proportion of eight new
equity shares for each existing equity
share, and for that year Rs. 1,43,04,000
was disbursed as dividend plus bonus
shares. In 1963-64 their gross sales
amounted to about Rs. 9 crores., From
Rs. 14 lakhs in 1951 it came to Rs, 11.7
crores in 1966-67."

This is the outcome of patents in this
country. In USA the Keafanver Commis-
sion said that there is an inverse relation
between per capifa income and drug
prices.

Though the price of anti-biotics in India
is almost the highest in the world, it is cer-
tainly not of the highest standard ; it is very
often sub-standard and sometimes harmful,
These were possible beause the Congress
Government had given them protection and
encouragement and helped them during the
last 23 years. It has been alleged and it has
come out in the press that they have
collected nearly Rs. 75 lakhs for the political
purposes of the party. The government
must come out with the statement whether
they have in fact taken it. If not, how is
it that they have been allowing all this
mischief to be done by these fellows ? So,
the actual masters of this government are
these monopolists, both foreign and
Indian.

If you want to protect the ailing con-
sumers, you must help them. Ewen in the
UK, a Tory Government had allowed import
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from socialist countries of anti-biotics at
one-tenth the prevalent price from where
they were bringing them,

Drugs should sell under generic names.
One drug must not sell under ten names at
ten different prices.

It is a must that the Government must
have a cost accounting institution which
should examine each and every drug's cost
before it is marketed and those who violate
it should be given exemplary punishment.

Lastly, 1 shall support what Dr.
Chandrasekhar had said in Chandigarh in
December 1969. He had advocated
nationalisation of the entire drug industry.
What is stopping this Government from
nationalising the drug industry which is full
of evils and which is so very important for
this country where the people are so down-
trodden and so low.

wanfa wpem ;A @, oaw W
Aear gy g, 3fFa anewr M Ay 3t
e

st fr wx wr: (wgEd) qwnfs
agen, ga fea q famqw T, & o
gag @17 wav sew fead—wn F fog,
1% a9z § fou AR A=l fearaw
¥ fou, a9 9 | o7 & #9r 5, gar A
Tt 9T ¥ SATAT § |

wwiafr agem . w9 f FFE7 fuw
QT A AT #41 g @ &)

ot frmwr wr: ¥ A7 & feu
A AATE |

MR. CHAIRMAN : Shri Dattatraya
Kunte.
SHRI DATTATRAYA KUNTE

(Kolaba) : Sir, there is a saying that the
poor man says, God save me from my
friends. One has to say, God save me
from my government whom [ put in power.
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If the Government had not issued any
orders at all, profiteering that was going on
would have gone on merrily. With the
orders passed by the Government, profiteer-
ing has been augmented.

Government in all its blissful, shall I say,
knowledge or ignorance made a distinction
between essential drugs and non-essential
drugs—I do not understand what are these
things—with the result that those companies
brought down the prices of certain drugs
and raised the prices of other drugs like
aspirin and others. Therefore, one really
does not understand the essential drugs and
non-essential drugs.

What is the position today ? The posi-
tion is that the small trader does not
understand at what price he should sell the
drugs. Any person who goes to a druggist
says, **No, the Government has reduced the
price ; you are profiteering.”

Then, Government said that they will
make a certain percentage of profit and if
their profit was more than that, they would
invest it in any other sort of research. It is
left to them what research is to be done or
how that research is to be done. Nothing is
laid down.

So, let Government, first of all, explain
the position as regards all this muddieheaded-
ness in all the orders. 1 think, the ex-
Principal of an educational institution meant
well but when it comes to practical, actual
action, it has worked into a disaster. 1
really sympathise with him. It is because
he has fallen into the hands of crooks.
That is the humblest word I can use. In
Shri Bhandare's dictionary it is an abuse
but let him suggest any other word and I am
prepared to acocept it.

SHRI R. D. BHANDARE Your
dictionary is quite a big one.

SHRI DATTATRAYA KUNTE : I do
not want to hurt Shri Bhandare.

This is exactly what is happening. One
instance was cited just mow. It was of an

Indian firm. The foreign firms which have
been here are making huge profits. The
profits have been so huge that within a year
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or iwo they recoup all the investment in
spite of the fact that they spend very heavily
for all the foreign personnel stationed in
India. I do not know if it is at all neces-
sary to bring in those foreign personnel
at all. They come here and enjoy fabulous
salaries. That is how the rents of apartments
have gone up, because the companies rent
all these apartments. That has got to be
taken note of.

Originally also the profits were very high.
Now when the Government is wanting
to take certain authority, I do not want
use the rod. They did not use the rod. Let
them use their commonsense and intellect
to see that all this profiteering is stopped.

If it is not going to be stopped, well,
you can shut out all these shops. It is not
going to affect the health of the country
either way. Or you take it over, But the
way the L.LD.P.L. runs, I cannot say, “You
take it over.” The ID.P.L. has three
factories, one in the north, another in
Hyderabad and the third one in the south.
Well, they produce those instruments and
you cannot sell them in the market. In
that respect, there is nothing to choose bet-
ween USA and USSR. And these three
factories have come up with USSR aid.
There is nothing to choose. This is because
we go in for aid which is supposed to be not
with strings. What he was referring to an
investigation by the sub-committee of the
American Senale referred to all those pur-
chases of India and other developing
countries out of the money advanced in the
form of aid.

What is the story of aid 7 Look at the
steel plants. There also, the same thing is
happening. A Russian worker working in
Russia will not be able to get more than
200 roubles. But when he comes to India,
he must be given not less than Rs. 2600,
I do not know why. In the matter of aid,
there is nothing to choose between the West
or the East. We should refuse to take aid.
If we had not taken all this aid, we would
have been better offf The people would
have known how to cut the coat according
to cloth,

The story of the Patents Bill is a glaring
example. I may point out that 1 am told
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the Joint Committee on Patents Bill—I am
not talking of the Joint Committee of the
Fourth Lok Sabha but of the previous
Lok Sabha—wanted to go abroad and visit
some places. My hon. friend, Shri
Bedabrata Barua, was suggesling that in
the matter of patents, you take away the
patents. Will he look into the Patents Bill
as reported by the Joint Committee ? The
Joint Committee has watered down what
the original Bill wanted to do.

Now, when are wc going to pass the
Patents Bill 7 It says, the period should be
seven years from the date of the passing of
the Bill. It started in the Second Lok
Sabha. Seven years have already been
over. Why not get it passed immediately ?
There are my friends on the right who have
amendments to raise it to 10 years. [ do
not understand why. Do they want the
free enterprise to indulge in free looting ?
Actually, this Patents Bill was on the agenda
paper for this week. I do not think my
friends like Shri Bedabrata Barua would tell
the Government to bring this Bill before the
House in this session and get it passcd. Let
us pass it in half an hour and remove all the
patent rights. 1 know my hon. friend will
say, “What can I do ?"

Today, I am told—I do not want to say
anything—when some young turk shouted
something, he was told, “You might shout.
But the public does not follow you,” He
will get the report later on.

SHRI N. K. SOMANI : Tomorrow.

SHRI DATTATRAYA KUNTE : This
is the position. Are we really clear in our
mind that we want to take away all the
patent rights. If they do not want us to
use patents, well, we should quietly tell
them, “You go away lock, stock and barrel
from this country.” We have to be very
clear in our:mind about it. A situation is
going to arise when people will say, “'Save us
from the Government which we created.”
My hon. friend said that we should stand by
the Government shoulder to shoulder.
With whom is he standing by ? Govern-
ment-—what sort of a Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): A
good Government,

SHRI DATTATRAYA KUNTE : 1
really do rot know. The Minister of State
says, it is a good Government. He should
not have said that. Even in joke, he should
not have said.

SHRI D. R. CHAVAN :
It is a good Government,
to have your opinion.
have our opinion,

Why not ?
You are entitled
We are entiled to

SHRI JYOTIRMOY BASU :
for whom ?

Good

SHRI DATTATRAYA KUNTE: On
this particular question, if the Minister is
going to justify what has happencd from
16th May upto now, well, let him convice
the public, not only in the four corners of
this House where one is protected. Let us
go outside and face the public,

Therefore, your Government may be
good in certain respects. I do not blame
in their good parts. You are not 1009 good.
You say you are 100% good. Itis left to
you, Look into the mirror and form your
opinion, But when you are discussing a
serious question, let us cut across Party lines
and discuss what we really want. Therefore,
what I really want to say is : Dr. Sen meant
well. Let him act well, If he does not
act well, whatever be his good intentions—
good intentions many times do not lead us
to heaven but somewhere else—may God
save us.

st frg & w1 (wyEAl) @ el
o, way 9gd @ ¥ aF @@ wAT Tgaw
g fF A qme 9T o 3T ¥ W
am g1 qAE FeeEgd femiwm 9%
oF AT AA ¢ AT IGH TI9 419 T9
qr @ts1 & foq awr gag #u Aiw far
mar a1 3T af U A 1T @ e ag
gk Tl AE g | gEd AT 4g
frss sz Aoa ¥ fou gardl @@
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SHRI MANUBHAI PATEL (Dabhoi) ;
Mr. Chairman, Sir, I would not have
waited for a long time if I had no concrete
suggestions or constructive suggestions to
offer on this subject. Sir, Mr. Barua when
he spoke, was thinking all the while that
other members of the House have got no
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faith in the social objectives behind this
Drug price control.

But let me assure you that we are along
among those who believe in the social objec-
tives and be'ieve that they should be achieved
at the earlest possible time, But by saying
that only we cannot achieve the objectives,
because mistakes can be there not only on
the side o the monopolists or the producers
or manufacturers, but also on the part of
Government, and we must be open to
correction if we have committed mistakes,
committed by Government also.

It was unimaginative and uncalculated
on the part of the Government machinery
which had gone into half-hearted measures.
as a result of which we have entered into
the whole bungle and the common people
are suffering due to the inefficiency of the
Government machinery.

Did I not raise two or three issues at
the last meeting ofthe consultative committee
and suggest certain measures which should
have been taken by Government ?  Govern-
ment were very late in taking those measures,
For instance, the pooled prices were not
annouced ; the revision of bulk drug prices
was also not announced, and the Finance
Ministry did not revise the excise levy rates,
On these three things depended the calcu-
lations of the prices which were to be declared
on 31st July. These should have beem done
before that, but the Government did not do
them in time, On that day when we met in
the comsultative commitiee, thc Mipister
announced that the Cabinet had takea that
decision only on that day. These late
measures also contribute to the rise in prices.

Did I not write a letter to the hon.
Minister as long back as 25th June in which
I had suggested certain measures 7 For the
information of my hon, friend Shri Bed-
abrata Barua, I might mention that I had
suggested in my letter that at the carliest
oppertunity Government should abolish the
manopoly with Voltas. Even the IDBL has
its own selling agencies. Goavernment had
given a monopoly to Voltas, [ had suggested
the, that monopoly should be abolished.

Did I not suggest also in my lettor of
25t June specifically that all forcign firms
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should be compelled to reduce their equity
participation to 25 per cent 7 Did I not also
suggest that foreign. firms which had more
than 25 per cent equity participation should
be debarred from manufacturing tablets,
capsules, injectibles, liquides etc. 7 because
we had sufficient technical know-how for
this in the country and that they should
confine their manufactures only to certain
sophisticated items 7 Why did I suggest all
this ?

We are also against the monopolists,
because it is only the producers who produce
things in the interests of the people who can
help in achieving the social objectives. That
was why 1 had suggested also certain other
measures,

1 did suggest that certain items were
going to be in short supply, items like
penicillin, streptomycin, Vitamin C, INH,
BAS etc. They were in short supply. Why
has the STC not been able to import them
in time ? I had suggested in my letter that
if within 50 days the STC could not import
those articles and supply those drugs, then
the medium and small-scale industries should
be allowed to import them directly. Did T
not suggest that 7 I had suggested that also.

Then, regarding non-essential drugs,
what is the difficulty ? I had suggested as
long ago as during the time of the discussion
of the budget Demands that IDPL had out-
of-date machinery and out-of-date technical
know-how, Shrimati Tarkeshwari Sinha had
given the figures already and pointed out
that in the case of folic acid, the <. i. I
price was Rs. 250 whereas the IDPL price
was Rs: 1300. The hon. Minister may deny
that, But these are the facts with us. When
the public sector materials are supplied at
500 per cent high prices, how can you expect
the other producers to sell them at a lesser

price ?

Then, the policy of canalisation in
essential drugs scems to be totally wrong.
Just as in foodgrains it is not there, like-
wise, in drugs also, the canalisation should

be abolished.

Another difficulty is the question of
im»erts from the rupee areas only. These
rupee-arcas do not produce all the drugs
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we require ; they purchase them at 40 per
cent higher prices and sell them at 40 per
cent higher prices, and we are obliged to
purchase them because that is our policy.

As Shrimati Tarkeshwari Sinha has said,
there is no co-ordination between the
Petroleum and Chemicals Ministry and the
Finance Ministry. You charge 60 per cent
customs duty on imports ; you are not pre-
pared to reduce that. You are not prepared
to reduce 73—10 per excise duty. How do you
except that other prices will come down.

All the constructive suggestions which
have been made should be taken into account
without which however much Government
may try to reduce, prices will not come
down. On the other hand, if this is not
done, the prices of the non-essential drugs
especially sulfa drugs will go up from 30 to
40 per cent and they may even shoot up by
100 per cent those of essential drugs also
will go up in the same way.

These are the things Government should
do. Thereis no use making charges as
Shri Barua on the other side did. It was
made out as if we are supporting the mono-
polists. That is not the case. We made
these constructive suggestions because we
believe in the sacial objectives. Government
should have taken certain steps, correct steps,
in the light of the suggestions made by us.
But when we say these things, it is argued
as if we are supporting the producers. This
is not the correct approach.

Therefore, Government should look into
all these aspects and into the details of the
errors, defects and inefficiencies of the
government machinery and take corrective
steps. Unless we do that, we are not going
to achieve the social objctives which we all
support. I for mysell and my party support
the Government policy. I mnever doubt the
bona fides and sincerity of the Minister. He
tried his best but at the same time, he should
plug certain loopholes which exist. Then
only matters can be set right.

MR. CHAIRMAN : The hon. Minister.

THE MINISTER OF PETLOLEUM
AND CHEMICALS, AND MINES AND
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METALS (DR. TRIGUNA SEN) : 1 heard.
with rapt attention the observations made,
by hon. members regarding drug prices
You are aware that I stated on the floor of
the House that the main objectives of the
scheme were (a) to bring down the prices of
those essential drugs whose prices have
generally remained high, (b) to evolve a
scheme of price structure which could be
applied uniformly to all firms and all pro-
ducts, (c) to curb excessive profits and (d)
at the ;ame time to provide sufficient in-
centives to the industry to continue its
growth from the basic stage, develop research
facilities and expand in such a manner as
to provide diversification of entrepreneurship,
further development of the industry and
avenues of employment for Indian personnel
with requisite technical qualifications.

SHRI JYOTIRMOY BASU: Whose
profit is he going to curb—of the Indian
manufacturers or the forcign ones ?

DR, TRIGUNA SEN:
Indian.

Foreign and

SHRI JYOTIRMOY BASU : He could
not touch them.

DR. TRIGUNA SEN: To achieve
these objectives, as I mentioned, we pro-
mulgated this Drug Price Control Order of
1970. 1 also explained that the salient points
of this Order are that (1) selling prices of
17 essential bulk drugs have been fixed
as per the recommendations of the Tariff
Commission ; (2) in the absence of a detailed
inquiry into their cost structure......

SHRI JYOTIRMOY BASU: Why
have Government been sitting tight on the
report of the Commission for two years ?

DR. TRIGUNA SEN :...the prices of
other bulk drugs have been frozen at the
levels prevailing immediately before the
promulgation of the Order ; (3) a formula
has been devised for calculating the prices
of all formulations on the basis of the fixed
or frozen prices of bulk drugs and certain
fixed conversion and packaging costs for
which norms have been laid down ; (4) the
minimum trade commission payable by the
manufacturers to dealers has been fixed, and
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(5) an alternate scheme of pricing which is
optional, subject to specific approval of
Government, has been provided based on
the same formula to  allow some flexibility
in the fixation of prices, subject to ceilings
in respect of profit as well as mark-up over
ex-factory costs for calculation of the retail
selling prices.

The hon. Members should recollect that
on the 30th April when the Government
announced its decision to reduce the prices,
the scheme was fully supported by the hon.
House. The people welcomed the measure
throughout the country, but the industry was
alarmed at the prospect of a severe cut in its
profits,. The druggists, chemists and other
middle level functionaries were upset because
of the impending cut in their commission,
and concern was voiced about the wisdom
of this policy of drastically reducing the
prices of drugs, as this would hamper the
growth of the industry which has made such
rapid progress during the last decade. It was
also pointed out that the prices of drugs had
been frozen since 1963 without at the same
time freezing the rising cost of raw materials,
and hence such reductions would not be
helpful.

This concern was ventilated by the Indian
press also while supporting the Government
decision to reduce the prices. Some of the
manufacturers even threatened closures. Even
yvesterday I had a long discussion with my
hon. friend Mr. Ashoka Mehta. He was also
concerned that unless a micro-analysis is
made into the costing of the drugs, it is very
difficult to say whether, with these reductions,
the industry will be able to have its growth
and also research and development for its
production. There was a doubt in the minds
of many people that with this reduction
perhaps the industry would not grow.

You are all aware of the practices of
some of the major collaborators of the
foreign-based pharmaceutical companies
operating in this country. The House would
remember how the important pharmaceutical
companies like Pfizer. American Cyanamid
Company and Bristol-Myers Co., etc.,, had
to be convicted for anti-trust offences in their
own countrv. The conviction of Pfizer and
Lederle for contravening Drugs Act took
place at the time of the late President
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Kennedy. Recently, hon. Members would
have also read Senator WNelson's statement
regarding the ‘dramatically excessive prices’
that are being charged in developing coun-
tries by *“the drug majors.” I might also
mention how “Librium”: was imported by
Roche in India at one stage at a c. i. f. price
of Rs. 6,246 per kg.—not Rs. 5,000 as men-
tioned by the hon. Member—while this drug
was available from Italy at a price of Rs,
200 and odd. The Government had to impose
a ceiling on the imported price of this drug
to prevent its being brought at such an
exorbitant price. There are also many other
similar ex les which app to indicate
that certain unethical practices are being
encouraged by some of the leading foreign
firms. It has been stated that these firms are
rigging up the prices of a large number of
medicines.

SHRI JYOTIRMOY BASU : A shocking
statement by the Minister.

DR. TRIGUNE SEN : True facts I must
state.

SHRI JYOTIRMOY BASU What
were you and your colleagues doing for the
last 23 years ? You owe us an explanation,

DR. TRIGUNA SEN : I did not disturb
when you spoke, '

SHRI JYOTIRMOY BASU : I am
within my rights to ask a question.
DR. TRIGUNA SEN : He has asked

questions, 1 have to reply.

We learn that the foreign owned com-
panies were earning a profit, after tax and
belore depreciation, which would bring their
investment back within two years. Foreign
majority companies were taking just a little
over four years to take back their invest-
ments. So, taking advantage of the huge
protected internal market, they were indulging
in these things, because of which all of us
are worried,

19 hrs.
1 would like to make it clear here that

the Government never acted in haste in
promulgating this Control Order. Exten-



391  Drug Prices (Dis.)
[Dr. Triguna Sen]

sive and detailed consultations and delibera-
tions had taken place at all levels including
the advice of experts wherever necessary.
The Government had been dealing with this
industry for the last 15 years or so. The
Tariff Commission spent 24 years by study-
ing this problem before recommendations
were made regarding the pricing structure to
make them available at reasonable prices.
The structure of the Control Order is well-
conceived and well designed to achieve the
policy objectives and I have no doubt what-
soever that it will work well,

It is also not as if I did not seek the
cooperation of the industry, ln fact, I dis-
cussed with them individually and collecti-
vely in series of meetings since February,
1970. In spite of the several meetings data re-
lating to cost of production either of the
basic drugs or of the formulations were not
forthcoming. As a matter of fact when 1
asked a European manufacturer what was the
cost of production of his drug, he replied that
it would have taken him two years to calculate
that. He thought that I did not understand
that his firm was carrying on his business
in this country without knowing the cost of
production. I understand the difficulties of
costing about 10,000 formulations. Unfor-
tunately the Government also could not find
out.the cost structure of the drugs manufac-
tured by the big firms. Anyway, in spite of
all these things, I had also taken care to
hold detailed discussions with stockists and
retailers.

The Government’s only desire has been
and is to ensure the availability of drugs at
reasonable prices. Without any dislocation
either in production or distribution. It sought
the cooperation of all concerned agencies as
we wanted to bring about this substantial
reduction in a smooth and orderly way by
enlisting the cooperation of the industry and
traders. With this in mind we have all along
been showing our willingness and anxiety in
getting such cooperation. In fact, the alter-
nate pricing scheme was included in the
‘Government Order only to accommodate the
genuine difficulties of the industry particular-
ly in the Indian sector. A good measure got
done with the consent and goodwill of the
concerned partners is always preferable. The
talks held after the issue of the Control
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Order did give mc indications that industry
would cooperate with Government. The
objective of the Government had also been
made claer to the industry. We did not,
therefore, anticipate the industry would in-
crease prices like this on items of day-to-day
use. The formula gave them a framework to
revise prices.

I must admit that in this context, I ex-
pected the industry to rise to the occasion
and discharge their social obligation as co-
operation had been assured to the Govern-
ment in implementing this Order in its spirit
in all earnestness. It was not correct that in
the case of day-to-day household remedics,
and in respect of anti T. B. drugs or anti-
diabetics drugs or common analgesics any of
the pharmaceutical companies should have
gone to the extent of increasing prices
marginally in many cases but considerably in
some cases covering about 169, of the pro-
ducts for which we have so far received the
price lists.

1 need not take the time of the House
in giving the list of the drugs for which
prices had been reduced which as some hon.
Member, perhaps Mr. Somani, calculated
to be about 44 per cent but others have
gone high up. My thinking of co-operating
with the industry was, as I have said before,
because I did not like to disturb the chan-
nels of production and distribution,

Sir, they agreed—most of the druggists
whom I met these days I have ascertained
the views of some of the manufacturers with
whom we had discussions earlier and have
found full confirmation for the fact that
the industry had fully understood and accep-
ted the purpose of the alternative pricing
scheme, and the large number of manu-
facturers by and large adhered to the spirit
of the scheme. They themselves have been
greatly disturbed over the increase in prices
that have been made by a few of the
manufacturers which is hurting the con-
sumes and has gone against our policy
objective of bringing relief to the consumer.

Even last Monday, the representatives
of these manufacturers came to my Ministry
and suggested that the Government should
not issue the order to freeze the prices and
that they wou!d themselves do it within 24
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hours. They said that they would be
coming on Tuesday to get the list and send
telegraphic information to all the retailers in
the country to go back to the former prices
for these day-to day products. I was sur-
prised that on Tuesday, at about 12.30,
they said they required about 10 days more
to consult everybody. I was told that they
were sure that a tempo would be raised in the
country, both in Parliament and outside, to
censure the Government and take away or
cancel this Drug Control Order. So they
went back.,

In this situation, I took the decision
to amend the Control Order to freeze the
prices in respect of all formulations where
the manufacturers have, in the revised price-
lists which became effective from Ist August,
shown an increase ower the prices that
prevailed on the 31st July. This order was
passed on 18.7.1970, and the prices of all
these formulations now, where increases had
been made, stand reduced to what they were
before with immediate effect. Clarificatory
letters have been sent to all the associations
of manufacturers and retail chemists explain-
ing the implications of the amendment order.
Civil Supplies authorities of State Government
and State Drug Controllers have also been
requested to see that the industry and the
trade strictly implement the provisions of
the amendments order. It is open now to
industry, as it should be, to obtain Govern-
ment's prior approval to any increase in
prices that they consider would be justified
under the terms of our policy objectives and
within the framework of our order.

Doubts were raised, why provision for
this alternative pricing scheme was made
in the drugs order, I think, by Mrs.
Trakeshwari Sinha. They wanted to say
that by this we perhaps made a provision to
make money which Mr. Jyotirmoy Basu very
eloquently hinted at. Before the present
price control was introduced, you all know
that the prices of drugs were controlled
under the provisions of the Drug Prices
(Display and Control) Order, 1966, Under
this order, the prices were frozen at the
1963 level and were allowed to be revised
only to the extent of increase in raw
material cost. For the new products, however,
prices were fixed with a mark-up of 150 per
cent on the ex-factory cost. It has been
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our experience that most of the big foreign
firms were not coming forward for any price
revisions, the obvious reason being that
their mark-up was fantastically high, and
they did not want the Government to know
that all these years. It was only mostly
the Indian firms that used to come for
price revisions and also for fixation of prices
of new products. We, therefore, felt that
by the alternative pricing scheme, we
would by and large achieve two objectives,
namely, (1) the prices of products manu-
factured by some of the reputed foreign-
controlled firms would come down appre-
ciably and (2) the interests of the Indian
sector of the industry will not be affecied.
It was also noticed that the percentage of
gross profit to turnover was very much
higher than 15 per cent in some of the
foreign firms while it was less than 15 per
cent, in some cases only 6 or 7 per cent, in
the Indian firms. We therefore put a ceiling
of 15 per cent gross profit, so that while
profits of foreign-owned and foreign-
controlled firms would come down, the
profitability position of the Indian firms
would not be greatly disturbed, We said, if
at the end of the year, any firm finds that it
has made more than 15 per cent, this excess
amount should not be spent by the firm in
any way it likes, but Government will direct
them how to spend it.

SHRI UMANATH : When you say it

should not exceed 15 per cent, why should
they violate it ?

DR. TRIGUNA SEN : It is not a
question of violation. Mr. Somani can
understand it. If after one year they find
that they have made, say, 17 per cent,
what do they do with that 2 per cent 7 We
have put a restriction that they cannot
show it as profit or dividend to be given to
the sharcholders, but this money will be
spent as directed by Government. The idea
was to collect money and have a pool for
research and development for the whole
industry, just like a cess.

Therefore, the alternative pricing scheme
was meant to help the small and medium
Indian sectors.

Members have criticised, and rightly so,
the performance of IDPL. The House knows
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that in the IDPL, Government have inves-
ted Rs. 56 crores upto 31st March this year
and it has incurred a total loss of Rs. 21
crores, including a depreciation of Rs. 4.71
crores and interest of Rs. 7.12 crores. That
means a net loss of about Rs. 9 crores.
The House also knows the various problems
IDPL had to face all these vyears. Only
during last year it has started regular pro-
duction. When 1 first took over, the sale
proceeds in 1968-69 of IDPL’s Hyderabad plant
were only Rs. 64.92 lakhs, but in 1969-70,
we could raise it to Rs. 335,05 lakhs. As 1
said during my budget speech, if it could
work well, I think there would be a break-
even within 2 years.

Let us see the comparative prices of
formulations manufactured by IDPL and by
other companies. Take analgin. For a pack
of 1000 IDPL charges Rs. 144,

But Hoechst, a foreign firm, charges
Rs. 324, In the case of Diethyl carbamazine
citrate the charge of IDPL is Rs. 13.49 and
that of Cipla Rs. 24. For Isoniazed where-
as IDPL charges Rs. 3236 for a pack of

1000 the rates of other firms are Deys
Rs. 26.00, Pfizer Rs. 3498, Sarabhai
Rs. 36.29 and Glaxo Rs. 25.47. For pheno-

barbitone IDPL charges Rs, 25.67 for a pack
of 1000 and Martin and Haris charges
Rs. 25.95, more or less the same rate. So,
the foreign firms are charging more than
what is charged even by IDPL.

SHRI JYOTIRMOY BASU: Why do
you allow it ?
DR. TRIGUNA SEN : As I have said

in the beginning, unfortunately, government
have failed to find out the cost of production
in the country. We have appointed a
Bureau of Industrial Costs and now we have
referred to them the costing of each and
every formulation. After hearing from them
we will be able to find out the actual costing
and then fix the prices.

SHRI UMANATH : When these firms
are refusing to divulge the cost of production,
why do you wait for this report? Yon can
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take an ad hoc decision to
prices.

reduce the

SHRI JYOTIRMOY BASU : You can
stop their gquota and put them out of
business.

DR. TRIGUNA SEN: It
intention of the government to make the
manufacturers, who are co-operating with
the social objective to suffer any loss. It is
certainly the government's intention to take
all steps to ensure that drugs are available to
the common man at lower prices. In
this I would like to have the whole-hearted
support of this House. I would plead with
you to treat this as a national issue and give
us such advice which would help us to bring
reliefl to the consumers.

is not the

Sir, you will admit that it is our ele-
mentary duty to make drugs and medicines
available to the suffering humanity at reason-
able prices. I know that is going to be a
tough fight against the international mono-
polists who want to try and make profit at
the cost of suffering humanity. | know it
Therefore, in all sincerity I would appeal to
the people of the medical profession 1o join
this basic fight against the racketeers. I
know some of the people of the medical
profession will have to suffer inconveniences
because they will not be getting free samplss
and other amenities offered by the foreign
firms. 1 appeal to the people outside, the
consumers, to be vigilant against the pro-
fiteers and blackmarketeers.

SHRI UMANATH :
gone undeground what
to do ?

When drugs have
do you propose

DR. TRIGUNA SEN ; I will explain
it, 1 will appeal 1o the press and advertising
agencies also because these firms usually
spend large sums of money only on adver-
tisement, they will also have to reduce the
advertisements to reduce the cost of the
drugs. I appeal to them that thisis a
national cause and they must stand up to
resist this. We have requested the local
authorities and the State Governments to
strictly enforce the order. So far as this
Ministry is concerned, its mind is open.
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We will allow the industry to grow on
justice and fairplay to the common man and
we shall go all out to help those who have
been co-operating with us to achieve these ob-
jectivas. But about those who will not play the
game fair, either in production or in distri-
bution, we will not hesitate to recommend to
take over their management. They
should realise that gone are the days when
they could fool the Indian pzople and plough
profit at the cost of the suffering humanity.

Shri Goval and many of you have said
that the drugs have already gome under-
ground. He read out a report that Rs. |
crore worth of drugs have gone underground
in Delhi itself. This is why [ appeal to the
traders not to trade with the  suffering
humanity. You will be very happy to hear,
that the druggists and chemists of Delhi
this morning met and decided to sell the
old price even though they have not
received any order from the manufacturers.
I wish, the drugeists and chemists of all the
States all over India will follow their
example.

There were newspaper reports yesterday,
as you said, Sir, to the effect that drugs,
particularly  household remedies, have
vanished from the market. Dealers are
taking the line that since they obtained the
drugs at higher prices after Ist August, they
would not like to sell the same drugs at a
loss unless the manufacturers agreed to
reimburse their losses. But because there
arc good people in society, the country is
going. 1 am told, there isno drug or
medicine shortage in Connaught Circus,
Connaught Place, Karol Bagh or any other
place. I got a letter from the Minister of
Health, Shri Zachariah, from Maharashtra
that he has tightened his machinery so that
no drug goes underground. We have made
telephonic inquiries about the drug situation
in Ahmedabad, Calcutta and Bombay and
the position is satisfactory. Dr. Sarkar, Drug
Controller, West Bengal, reported :—

“Dealers are carrying on their sales in
the normal manner. There has been no
complaint of shortage of any drug.”
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The situation in Ahmedabad is more or
less the same as is reported from West
Bengal, namely, that the supply position is
satisfactory. Dealers are making supplies
regularly. We are getting reports from
all other places too. Luckily the drugsgists
and chemists are co-operating. They are
selling at the old prices and drugs, the
prices of which has been reduced in the case
of 40 to 44 per cent of products they are
selling them at the reduced piices. The
other prices which have been raised have all
been brought back to the 15th May price
level. I am sorry for the common
man who had to suffer for 20 days............
(Interruption)

SHRI JYOTIRMOY BASU : Do
propose to set up a cost quality cell ?

you

DR. TRIGUNA SEN : 1 have done it.
I have brought experts and specialists for
that purpose.

SHRI JYOTIRMOY BASU will
you see that no drug is marketed without
their approval ?

DR. TRIGUNA SEN :
taking all possible measures.

Yes. We are

SHRI JYOTIRMOY BASU Your
party will expel you now.
DR. TRIGUNA SEN Shrimati

Tarkeshwari Sinha said that the landed cost
of folic acid was Rs. 250 and the IDPL
was selling it at Rs. 1,600. I am told that
the landed cost of folic acid is Rs. 1,200 and
not Rs. 250 as she said. IDPL’s cost of
production is nearly Rs. 1,600 but the
pooled price has been fixed at Rs, 1,300,

Shri Sezhiyan has mentioned about
Rastinon. Iam told, it is a synthetic
anti-diabetic drug and it has not been
banned in any country.

SHRI SEZHIYAN :
harmful in Great Britain.
the Press cuttings about it.

It has been found
1 can give you

DR. TRIGUNA SEN: Please do; I
will pass it on to the Drug Controlley.
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1 think, I have answered all the points.

SHRI N. K. SOMANI : What about
the special investigation that we had asked
for in respect of foreign companies that are
operating in India and who have established
a bad record 7 Would you like to say some-
thing about that ? According to your own
admission, the foreign companies have been
quoting their prices in the country and have
also not been cooperating to the extent
that you desire and they have not fallen in
line with the social objectives, What do
you propose to do ? We had asked for a
special investigation about it.

DR. TRIGUNA SEN : My only answer
to this that is the Parliament has to pass
the Patents Bill. If you pass the Patents
Bill, you will find the Indian scientists and

AUGUST 20, 1970

Drug Prices (Dis.) 400

druggists will be able to produce all the
medicines at lesser cost.

SHRI UMANATH : We are not stand-
ing in the way of passing the Patents Bill.
You are not bringing it before the House.

SHRI TENNETI VISWANATHAM
Their prices are the highest. What are you
doing about it ?

DR. TRIGUNA SEN: They import
these drugs form their own country through
the USAID. They get the licence through
the USAID to get drugs from their country.
This is on the basis of a patent of a particu-
lar company and they get at the prices
quoted by them.

12.27 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, August
21, 1970/Sravana 30, 1892 (Saka).



